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e

Wednesday Manch 1, 1978/Phalguna
10, 1899 (Saka)

The LOk Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

— e e

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Q. No. 122; Shri
Kalyanasundaram,

SHRI M. KALYANASUNDARAM:
Sir, before putting the Question, I
have a point of order.

s} gHW AT FYI . FIARTA H
ALY FT I AG! ST § | §IA FT
gum @rw ALY grAT Avied

SHRI M. KALYANASUNDARAM:
1 want to make a submission. My
submission is that Questions and Ans-
wers are not confined only to the Mem-
ber who puts a Question and the Minis-
ter who answers it. I want the state-
ment to be read. In the Answer
distributed, I saw the repiy of the
Minister saying, “A statement is laid
on the Table of the House.” There
should be some difference between
statementg and answers, Answers
themselves cannot become statements.
The statemenis ane only Intended to
substantiate the facts given in the ans-
wers. Here the answer may be
litle Jengthy. But I would request
the Minister to read out the state-
ment so that other Members may
also benefit.
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MR. SPEAKER: It is upto you to
change the procedure, But until the
procedyre is changed, the present prac-
tice ccxxtinues.

SHRI M., KALYANASUNDARAM:
I am only making a submission. This
is a deviation from the procedure.

MR. SPEAKER: There is no devia-
tion; you please put the Question.

Blending of Portland Cement with
Pozzolana

*122. SHRI M. KALYANASUNDA-
RAM: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have per-
mitted the cement manufacturers to
blend portland cement with Pozzolans
and to sell it at higher price;

(b) whether Government’s atten-
tion has been drawn to the news item
which in “New Age” weekly dated
5th February, 1978 in this regard
captioned ‘Rs. 93 crores Bonanza for
Cement Tycoons'; and

(¢) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (e). A statement is laid on the
Table of the House.

Statement

(a) to (¢) Government have seen the
report in the New Age weekly dated
5th  February 1978 under the cap-
tion “Rs. 93 crores Bonanza for
Cement Tycoons.” The report contains
two allegations viz, that Government
have permitted the cement manufac-
turers to blend portland cement with
pozzolana and have also increased the
price of cement by Rg 17/~ per tonne
In order to benefit the cement manu-
facturers, The repbrt is Incorrect
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and based on mis-coceptions, The
correct position in respect of these two
matters is set out below:

(i) Portland Pozzolana Cement:
Portland Pozzolana cement is an in-
ternationally accepted variety of
cement and has been manufactured in
the country since 1965. This is produc-
ed by inter-grinding pozzolanic mate-
rials with portland cement and not by
intermixing portland cement with
pozzolanic materials as alleged. The
Indian Standards Institution have
laid down specifications for ordinary
portland cement and portland pozzo-
lana cement. Portland pozzolana ce-
ment is particularly suited for specific
areas for its sulphate resistance. The
question of a differential price for
pozzolana cement had been considered
by the Tariff Commission but not
recommended.

(ii) Increase in price of cement:
Shortages in the supply of cement had
developed on account of higher demand
for consumption for public works as
well as for agriculture, industry and
housing. Substantial quantities of
cement were also required to repair
revages caused by cyclone in Andhra
Pradesh and Tamil Nadu. Govern-
ment, therefore, decided to permit the
import of about I million tonnes of
cement to meet the additional demand,
As the landed cost of the imported
cement is higher than the cost of indi-
genous cement, Government decided
to pool the price and inciease the f.o.r.
destination price of cement by Rs, 17/-
per tonne with effect from the 7th
January 1978. This increase does r.ot
benefit the cement manufacturers as
there has been no increase in the ex-
works or retention price of cement.

SHRI M. KALYANASUNDARAM:
May I request you to direct the Mini-
ster to read the statement?

MR. sPEAKER: That will take a
long time. The statement has been
available to you.

SHRI M. KALYANASUNDARAM:
It is available to me. But what about
other members?
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MR, SPEAKER: It is gvailable to all,
whoever wanted it. You put your
supplementary.

SHRI M, KALYANASUNDARAM:
The answer contained in the statement
is misleading. The question is whe-
ther the cement manufacturers were
allowed to change the qualily of the
cement. You can call it by whatever
name you like, it may ve called blend-
ing or whatever may he the description,
They are adding an inferior variety of
stuff called ‘Pozzolana’ to the Portland
cement, thus reducing the quality of
cement itself, The quality of cement
is reduced, but they have given another
explanation about the increase in
prices. The quality of cement is re-
duced by adding Pozzolany cement to
the Portland cement during the process
of manufacture itself. @ Why should
this concession be given to the manu-
facturers? The cost of ccnstruction
is one point, My second point in the
first question is: did the manufacturers
approach the Government for changing
this quality? Did the Government study
the implications before giving permis-
sion for this blending? Adulteration
is there on a very big scale. Cement
is not actually short, but there is a huge
black-market; even in a city like Delhi,
people complain that they cannot get a
quality cement.  Adulterated cement
is there and that too is sell at a black-
market Price. In such a situation,
what is the justification for the Gov-
ernment of India to allow this so-called
blending?

SHRI GEORGE FERNANDES: The
question was actually whether the
Government’s attention has been
drawn to the news item in New Age.
The New Age is a weekly journal of
the Communist Party of India of
which Mr. Kalyanasundaram, the hon.
Member, is also a member. I had to
make a statement, a long statement
and lay it on the table of the House
because that report is a long one....
The questions that he has now raised
are also based on the report that has
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appeared in New Age. The report it-
self is based on the total mis-concep-
tion and perhaps ignorance of what is
exactly the whole industry about and
what Pozzolana cement is about and
also about the prices because price
is one of the questions. In fact, the
headlines of the report js: “Rs. 93
crores Bonanza for Cement Tycoons”
and it is all about the socialist Mr.
George Fernandes going out to please
tycoons in the cement industry. As
far as poin* one is concerned, there
'has been no ex-factory increase in
prices in cement. The cement manu-
facturer in this country has got one
paisa more. There has been an in-
crease of Rs. 17 at the retail point
per ton which has been rounded to a
rupee per bag on an average per ton.
This was because We are importing
just now about a million tonnes of
cement and the cost of imported ce-
ment is exactly twice the price of
cement that is produced indigenously
and that is available at the retail
outlets. Either we have to take that
money to the ex-chequer or we have
to take care of that increase by
bringing about a slight increase in the
overall price of cement. We chose
just the latter course and there has
been one rupee increase in the price
of cement at the retajl points. But
this money goes into the cement re-
gulation fund from where necessary
adjustments are made to cover the
increased cost of import ang freight.
This is one aspect. So, there is no
bonanza to anybody.

Now, in so far as Pozzolana cement
is concerned, again there seems to be
n total ignorance on the part of those
who have prepared this report, Poz-
zolana cement is not a new formula
that we have evolved in this courntry;
Pozzolana cement along with grey Port-
land cement and slag cement are the
three major qualities of cement that
are available. In this country, last year
the amount of Pozzolana cement that
was produced would be of about a
million tonnes out of roughly 20
million tonnes of cement that we pro-
duced. In 1976, it was 751,000 tonnes.
So, this is not something new that has
been suddenly introduced by the new
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Industry Minister, In 1976, it was
751,000 tonnes; in 1975, it was 8,57,000
tonnes. Now, over a number of years,
Pozzolana cement js being manufac-
tured in this country; Pozzolana ce-
ment is where we use fly ash mix it
grind it with the grey Portland ce-
ment in a certain proportion. And
the cement js marketed with ISI spe-
cifications just as there is the slag
cement marketed under ISI specifica-
tions, there is the grey portland ce-
ment marketed under ISI specifica-
tionfs. No cement manufacturer has
approached us for any special consi-
deration to be given to them, be-
cause, it is open to any cement manu-
facturer to produce pozzolana cement
or slag cement. In fact, a lot of slag
has been wasted in this country over
the years, particularly in the steel
mills. We are not going in for addi-
tional cement plants. We are tirying
to attach cement plants to the steel
mills so that the slag that is now
wasted can be converted into cement
and slag cement is made.

So far as the quality is concerned,
the ISI takes care of the quality m&s-
pect, and I do not see any problem in
so far as the pozzolana cement is con-
cerned. There is only one other point,
and that is that cement is being black-
marketed in Dethi and elsewhere, It
is true that there has been inadequate
availability just now, that is essentially
because adequate forward planning was
not done in the past. We are at the
moment short on cement by about one
and a half to two million tonnes. We
are importing cement and are making
good that deficit. If there is blackmar-
keting, at the level of the Government
we are doing whatever we can. Some
months ago when black-marketing was
at a fairly high rate, I wrote letters to
al] the political parties in this country,
There are 24,000 retail dealers in ce-
ment. I appealed to the political par-
ties to form some kind of Vigilance
Committees and attach themselves to
these retail dealers. T appealed to the
State Governments: I appealed down
to the District Magistrate level to see
that black-marketing in cement was
ended. We are doing all that we can
in this respect.
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MR. SPEAKER: Please ask your se-
cond question.

SHRI M. KALYANASUNDARAM:

On the answer to my first question
itself, I want some clarifications....

MR. SPEAKER: No. Ask your second
question,

SHRI M. KALYANASUNDARAM:

My second question is this. The
pozzolana cement as admiited in the
statement and also by the hon. Minis-
ter on the floor of the House, is infer-
ior to the portland cement. May be, it
is required for some other jobs, but
when they produce an infer.or quality
of cement, the price is remaining the
same! Leave alone the increase now
sanctioned for meeting the imported
cost. Did Government not think it
necessary to reduce the price also to
match with the quality of the cement.
Why did they permit the price to re-
main the same?

Secondly the biggest consumer of ce-
ment is the Central Government, the
State Governments and the local ad-
ministration. When that is so, will
the Government consider whether the
cement industry as such could be na-
tionalised in order to avaid all these
difficulties?

SHR1 GEORGE FERNANDES: I
mever gajd that the pozzolana cement
was inferioT in quality. Each cement
has its own quality. There is the poz-
zolanaz cement, there is th2 grey port-
land cement, there is the slag cement.
These are the three major different
varieties of cement. Each quality has
its own virtues its own general quali-
ty of it.

Now. so far as the price aspect is
concerned, the Tariff Commission went
into the price question some years ago,
and the factories are receiving a cer-
tain retention price, Some of the fac-
tories are {oday not even able to real-
v make good. There are units that
are on the sick list in the cement in-
dustry for a variety of reasons. In
the new factories that we are .setting
up. the costs are going up much more,
In fact, the whole price question calls
for reconsideration at certain future
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point of time. Therefore, to say that
manufacture of pozzolana cement by
any particular unit in a certain per-
centage where fly ash or slag is avail-
able. is given to that unit as a special
favour is not true. The price has been
worked out by the Tariff Commission
and there is a certain retention price
that is available to all the cement
units in this country.

So far as Government using the ce-
ment in large quantities is con-
cerned—the State Governments and
the Central Government in  various
public works—this has been going on
over a period of time. There is noth-
ing new or special about it today.

We have just now no plans to con-
sider the proposal made by the Hon.
Member about nationalisation of ce-
ment units,

SHRI VINOBHAJI B. SHETH: Sir.
we exported cement in the previous
year but this year we are importing
it. What is the average loss to the
country due to this export-import
policy of cement?

Secondly which is the port of import?
I have come to know that the Ministry
has selected Bombay as the port for
import of cement. Will you please
divarsify the selection so that it is
distrihuted to all the major ports of
the country?

SHRI GEORGE FERNANDES: We
did some export of cement last year eng
the year before but this year we have
stopped export of cement because we
have discovered that in view of the
over-all situation exports should be
stopped. We are now importing it be-
cause there is a shortage and it is
necessary to import cement as long as
the shortage continues and until such
time as we are not able to increase our
own production.

In so far as ports are concerned, we
are not importing cement only at Bomn-
bay: it is now being imported at Cochin,
Madras and Visakhapatnam also and
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‘we have issued instryetions that ships
should be diverted to all the ports in
the country so that imported cement is
available uniformly all over the coun-
try.

SHRI K. LAKKAPPA: My hon.
friend Shri George Fernandes has con-
ceded that there has been an increase
so far as black-marketing of cement is
concerned, It has also been brought
out that there is mixing of Pozzolana
cement with other cement and thus, a
sub-standard cement is being sold,
which is not useful for building pur-
poses.

It has also been stated by the Minis-
ter that thousands of dealers of ccinent
are spread throughout the country
and that they have no control over
the dealers.

I would like to know whether, in
order to see that black-markeling is
stopped, the Government would be
able (o take over at least the distribu-
tion system from the manufacturers of
cement. There should be not only
fair distribution throughout the coun-
iry but also distribution of good quali-
ty cement,

SHRI GEORGE FERNANDES: In so
far as the quality of cement is con-
cerned, there seems to be total confu-
sion, I would like to reiterate that
Pozzolana is not an inferior cement:
it is as good as any other cemen! and
it is used in certain areas in particular
situations. It is particular wvariety
of cement. I would therefore like the
Hon. Member to clear his mind about
the quality of cement.

In so far as the distribulion aspect
is concerned it is not possible for the
Government to look after the distribu-
tion of 24000 retail outlets. As of now,
there is a uniform distribution that we
have in operation. So, there is no pro-
blem about distribution, but there is
a shortage and that shortage is being
taken advantage of by certain un-
scrupulous traders....

SHRI K. LAKKAPPA: I would like
to clarify my question. .
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MR. SPEAKER: No, You have put

your question anq he has clearly
understood it.

SHRI K. LAKKAPPA: I would
request you to hear with me—.

MR. SPEAKER: No, I am pot allow-

ing it; he has understood your ques-
tion.

SHRI K. LAKKAPPA: He was in the
process 0f answering my question, Will
you at least let him continue his

answer about taking over the distri-
bution system?

MR. SPEAKER: If he has anything
more to say about the distribution
system, he may continue,

SHRI GEORGE FERNANDES: I was
saying that there is an adequately fair
distribution system: there is equita-
ble distribution in so far as g2ographic
areas are concerned. But unscrupu-
lous traders are taking advantage of
the shortages and we are trying to take

care of that.

=t weafa - § wradig g4 o ¥
AT FMZAE FF 7ar I F7 Aifeg A
g @rar § fF @iz ¥ faste aga a9
AqTAT § QR AW F weeT fawrar Srar @
A \4fF faeter 1 < g Ade F7 o
aF argar & gafey I9F fawiy & 92
AW TG qegar &7 fagist w1 v
cwfAfTgTd 1 Ia% ATy iz
wfsq aga ge wdt @ frgd oY garea
AT § 9% faed o fraTy adeg
F! qgd wfy 9g9dT & 7R 7 fe Srav
FI &) AR QAFA FT FE gIoNA
R A fagHy ?

Mt st gAtAfesr : gwrd arg
it a% #1f fowray ar 7@ mf @
afeer Sar #3 w777 a8 T TEEwTT
FAA W { a1 AR g @ I gt
P qAT AR ATTET G qT THHT
TFIT X FT FIR ATAAT I aFAT
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SHRI R. VENKATARAMAN: Sir, we
have been using the expression poz-
but the pozzolanic
material is really volcanic ash contain-

zolanic material,

ing silica, alumina, lime etc. which is
found in the lava of volcanoes. The
material which is used in India for the
manufacture of pozzolana cement has
none of these things; neither alu-
minga is there, nor silica is there; but it
has only fly ash coming from our po-
wer stations, Ennore and other power
stations. It is just ash, which is be-

ing used.

My point is that pozzolana cement
takes longer time to set. The hon.
Minister said that there is no difference,
It js an expert opinion that pozzolana
cement tikes longer time to set than
the other cements, and to that extent,
therefore, there is some inferiority in
quality, In view of the lower cost,
would tkte hon. Minister consider re-
ducing the retail price of the pozzolana
cement 1o the consumers?

SHR1 GEORGE FERNANDES: The
price of cement today is based on
various tactors. The end price of grey
portland cement is fixed by taking into
account the cost of inputs for pozzolana
cement and slag cement. The tariff
Commission worked out a certain pri-
ce structure; I do not see any need
mnow te disturb that price structure,
because .f there is a certain reduction
in the vost of producing a certain
variety, there is certain extra cost in
producing certain other varieties of
cement. All these factors have been
taken iuto acé%unt and I do not see
any need to change the price structure
now.
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C.B.L Investigation into corrupt
Practices by B.H.E.L.

*123. DR. SUBRAMANIAM SWA-
MY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the CBI has been or is
currently investigating reports of
irregular or corrupt practices of the
Bharat Heavy Electricals Ltd. (BHEL);
and

(b) if so, the details and nature of
such investigation?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Yes, Sir. A statement is laid
on the Table of the House,

Statement

On receipt of information, in July,
1977 that certain officials of Bharat
Heavy Electricals Ltd. (BHEL) had
abused their official position in con-
nection with the expart orders secur-
ed by them from Libya ang Malaysia
by sharing the commissions paid to
the local agents and deriving pecu-
niary beneflts, preliminary enquiries
were made by the CBI. However,
after receiving clarifications and in-
formation they decided not to make
any further enquiry in regard to these
allegations.

2. In regard {o another allegation of
award of various contracts and orders
placed by BHEL on a firm of one Shri
R. K. Swamy, Advertising Agents in-
volving alleged irregularities and mal-
practices the CBI are currently en-
quiring into the matter.

3. It is also reported by BHEL that
there are ten other ~ases where CBI is
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understood to have taken up enquiries against certain officers of BHEL. The

details of these

4
D

cases are given as under,

Case No.

Gist A

(1) R-C.No.16/76-JBR) .

(2) P.E. No. 30{77-DLI

(3) PE No. 31/77-DLI

(4) PE No. 35/77-DLI

(5) PE No. 5/77-HYD

(6) RCNo. 39/77-HYD

(7) R C No. 42/77-HYD

8) RC No. 6/77-Dehradun
(9) PE No. 1/78-]BR

(r0) RC No. 24/75-JBR -

Acceptance of bribe for allotment of open plotin BHEL
Township by Shri G.P, Varma, ‘Estate Inspector.

Favours shown ‘l*y S/Shri P.K. Biswas, Purchase Officer
and V.M. Panikkar, Asstt, Gr, II to M/s. Virenc}ra
Engg. Works for awarding a contract for carryirg
out work in the form of erectioff of_a fcncing  system
at CentraljWarchouse at Okhla, Delhi.

Favours shown by S/Shri P.K. Biswas, Purchase Officer
and V.M, Panikkar Asstt, Gr. ITto M/s A. K. Sharma
for awarding a contract of internal structural changes

in the warehouse at Okhla.

Purchage of stationery items at the higher rates from
M/s. V.K. Enterprise§ and Vandana Enterprises by
S/Shri P.K. Biswas, Purchase Officer and V.M.
Panikkar, Asstt. Gr. II.

Shri P. Sumukeswara Rao, Design Engineer, attempted
to show favours to M/s, Lotus Engincering Works by
accepting deviation from the approved design.

Against Shri K.S., Murthi, Sr Purchase Officer—allega-
tions of alteration and inflation of tender documents

in connection with supply of certain material to
BHEL. -,

Against Shri Vardarajan, Manager (Commercial)—
Allegation of undue favour shown to M;/s. Royal
Packages in extending the period of delivery and
payment for work not doné.’

Against Shri B.C. Pant and four others for passitg
sub-standard quality of bolts.

Against Shri R.K. Garg, Planning Fngineering in re-
gard of L.I.C. agency being run by his wife.

Against Shri B. D. Gehani, Sr. Asstt. Cashier ard four
others for making payments to wrong persons on the

basis of L.T.C. advance application of fictitious per-

sons.

4. The above cases pertain to alleg-
ed irregularities or favouritism shown
by the officers of BHEL in their in-
dividual capacity.

DR. SUBRAMANIAM SWAMY: Sir,
I had set this question really for the
Home Minijstry and it has been trans-
ferred to the Industries Ministry, I
have no objection to this transfer, but

at least the Lok Sabha Secretariat
should have informed me of sucn a
transfer.

The reason why T had set it for the
Home Ministry is that Shri Fernandes
has already gone on record to say that
there was no probe of the CBI against
official of the Bharat Heavy Electri-
cals Ltd. I woulq quote a statement
of his made both in Rajya Sabha and
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here, as it appeared in the Times of
India on 5th Sepiember, in which he
said;

“In so far as he knew, no investi-
gations had been initiated against
any officials regarding alleged pay-
ment of slush money by the Bharat
Heavy Electricals Ltd. When his at-
tention was drawn to a statement
by Dr. Subramaniam Swamy....”
That i myself,

P that the Central Bureau of
Investigations had started a probe
against some officials of the BHEL,
Mr. Fernandes remarked: ‘Dr.
Swamy seems to know more than
what I do what is happening in the
Ministry”.

1 think, the Minister is quite right, at
that {ime certainly I knew about the
Ministry than he did and I think him
for correcting himself.

I would not press further on the
question of slush money in view of the
national interest involved but I would
like to ask the Minister......

SHRI SHYAMNANDAN MISHRA:
What is the national interest involved
in the slush money? The country
does not believe in slush money.

DR, SUBRAMANIAM SWAMY: That
you can ask on your turn. [ would
like to ask the Minister whether he
has seen 3 statement in the Hindustan
Times on Friday the 13th January,
1978, which said:

“WMr. V., C. Tandon Deputy Gene-
ral] Manager, BHEL has denied that
the CBI is enquiring into alleged
corvuption in various units of the
BHEL as reported in the newspapers
Yesterday.”

He says that the allegations made in
the report are factually not correct.

Now, the Minister says that in fact,
there has since quite some time been
a CBI probe. In view of this, whether
the Minister would gear up BHEL and
also take action against the officials
who misinformed the public in 1his
manner. That is my first question.
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SHRI K. LAKKAPPA: I rise on a
point order.

MR. SPEAKER: During Question-
Hour there is no point of order.

SHRI K. LAKKAPPA: At least
please permit me a submission because
this question pertains 10 a3 CBI inquiry
and how cap the Industries Minister
reply to it? The competent Minister
is the Home Minister.

MR. SPEAKER: Any Minister can
answer the question.

SHRI K. LAKKAPPA: What is your
ruling?
MR. SPEAKFER: He can answer.

SHRI K, LAKKAPPA: How? And
under what Rule? You are giving suh
wrong decisions.

SHRI GEORGE FERNANDES: In the
last few months there has been a lot
of discussion about the BHEL and the
various aspects of the so-cailed CBIL
inquiry. There was a press statemenl
which My, Subamaniam Swamy had
made in Lucknow on the basis of which
I was asked whether there was any
CBI inquiry going on against anybody
in BHEL. 1 did say that as far as I
know there was np CBI inquiry going
'on =gainst any BHEL official which
statement was true. When I made
that statement, that was true.

Since then, this question came up in
the Rajya Sabha in December where
I gave a factual reply in so far as the
inquiries into certain aspects of the
BHEL were concerned,

.

Now, in the statement I have pointed
out that there are inquiries going on
against certain individual officials of
the BHEL. There are. 10 officials ag-
ainst whom there are CBI inquiries
going on. This pertains to some acts
of misconduct or misdemeanour or
petty corruption on the part of the offi-
clals, something that goes on in a nor-
mal course in a routine way in every
undertaking and there is nothing parti-
cular about the BHEL,
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There was also an inquiry about
BHEL's official grawing any pecuniary
benefits as a result of contracts. The
CBI made what is known as a prelimi-
nary inquiry and came to the conclu-
sion that there was no reason for it to
proceed further in regard to these
allegations that had been made. If
the CBI was making an inquiry, the
CBI said that there was nothing. So,
for any one now to suggest that there
was slush money and what about that,
which is all based on the CBI inquiry,
then the CBI's statement that there
was no such thing should be taken
on record ang one should not go on
going making these allegations.

There is one other inquiry that is
being made. That involves an adver-
tising agency. The CBI is currently
seized with that inquiry and as and
when the report is made available,
either to the Home Ministry or the
Industries Ministry we could discuss
this matter further.

DR. SUBRAMANIAM SWAMY: I
wish he did not raise the question of
slush money. I wish to say for re-
cord that Mr. Fernandes went to the
Prime Minister and had the CBI in-
quiry withdrawn in the case of slush
money and the CBI inquiry came to
no such conclusion....

(Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I say that
it is a wrong statement.

DR. SUBRAMANIAM SWAMY: If
the inquiry was withdrawn, I do not
want to proceed further on the subject,

1 would like to draw the attention of
the Minister to report in the Blitz by
a former General Secretary of the
Janata Party, Mr. Rajendra Puri in
which he has made a large number of
allegations against BHEL and the
Minister. Also there is a magazine
called Surya which has made some
serious mllegations. 1 would like to
know whether the Minister has seen
these and whether the government
would take action against both these
scurrilous pieces of news reporting
against the government.
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SHRI GEORGE FERNANDES: I

have not seen Surya though I know
that it is a magazine .

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): It is
not worth seeing also.

edited by a daughter-in-law of the
erstwhile dictator. I do not read it
and 1 do not see it also,

So.far as Blitz is concerned, 1 did
read a story about the purchase of gas
turbines. Certain statements have
been made. The Ministry is looking
into these things and as far as I am
concerned, I can say that there is no
substance in the various allegations
that have been made in the Blitiz
report.

MR. SPEAKER: Mr. ‘Gopal.

SHRI M. KALYANASUNDARAM;
On a point of submission. ...

MR. SPEAKER: No submissions
please, Mr, Gopal.

SHRI K. GOPAL: Bharat Heavy

Electricals js the pride of the coun-
try....

SHRI K. LAKKAPPA: If you shut us
out this way, how can we function in
this House. Certain statements were
made and the Prime Minister has said
that it is a wrong statement. But you
do not seem to be concerned with it
and do not allow us to get it clarified.
How can we function in this way?

MR. SPEAKER: During Question
Hour there Is no Point of Order.

SHRI M. KALYANASUNDARAM:*
MR, SPEAKER: Don't record it.

Mr. Kalyanasundaram, you cannot
threaten me in this way. I am asking
you to sit down please. 1 am not go-

ing to allow you. That is certain.
Now, Mr. Gopal. -

There are rules governing every
matter. The Prime Minister has said,
that statement is wrong and Mr,
Subramaniam Swamy has accepted it
and he has sat dowm.

*Not recorded. '
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We have allowed sufficient questions,
Half-an-hour ig over,

SHRI M. KALYANASUNDARAM:*

MR. SPEAKER: You raise it; that
will be better. Not now. You must
give written notice about it.

SHRI M. KALYANASUNDARAM.:*

MR. SPEAKER: Don't record it.
Now, Mr. Gopal.

SHRI K. GOPAL: BHEL js the pride
of our nation. Especially in the
foreign countries now, in the Middle-
East, Malaysia and so on, BHEL has
won contracts against global tenders.
I am told that a consortium of foreign
firms are after the blood of Bharat
Heavy Electricals. Out of jealousy,
they are lobbying in this country and
spreading all sorts of canards. I would
like to know whether it is a fact and
if so the details thereof....

SHRI GEORGE FERNANDES: I am
not aware of any consortium of firms
campaigning against BHEL. It is ‘rue
that there is lot of jealousy inside
the country and outside absut BHEL. I
have been personally feeling the pres-
sure and the brunt of it.

Sir, I can only say that BHEL is
capable of withstanding it and this
Government will support it.

SHRI SHYAMNANDAN MISHRA:
Now, Sir, this does create some pro-
blems that the guestion is not handled
by the Minister concerned. Now you
will kindly observe (Interruptions). I
am coming to the question,

MR. SPEAKER: 1 am not allowing.
Mr. Mishra, you will kindly put your
question.

SHRI K. LAKKAPPA: We are not
going to hear like this. You are dis-
criminating as between Member and
Member.

MR. SPEAKER: Please put your
question,
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SHRI SHYAMNANDAN MISHRA:
Dr. Subramaniam Swamy made a
statement in August about the investi-
gation being conducted by the CBI.
The Minister also made a statement
thereafter and also in the month of
September.

The Minister did not have any know-
ledge about the investigation being con-
ducted by the C. B. I. Now it is that
very Minister who comes and answers
the question. So, the question that
ariseg is that the Minister did not know
anything about it at all although it
happened to be under him. Now, when
he came to know about the investi-
gation the Minister seizes the question,
comes before the House and answers
it. Does it not create a peculiar situa-
tion for us as to how the Minister did
not know about the investigation he-
ing conducted in his own Department?
At that time he indignantly denied
any such investigation bszing conduct-
ed. Later on, when the question is
put to the Minister of Home Affairs.
the Minister seizes that question and
he cumes before the House to answer
that question. This does create a
suspicion that the Minister got con-
cerned later on but he did nst know
anything about that earlier. Mv
question is: why did the Minister not
know this although the investigation
was being done by the C. B. L. at the
time the allegation was made hy Dr.
Subramaniam Swamy?

SHRI GEORGE FERNANDES: Sir, I
am surprised that such a senior and ex-
perienceq Member should be making
a suggestion that the Ministers grab
questions. The Lok Sabha Secretariat
must have sent the question to ihe
ministry. The question has been ans-
wercd jn the normal course, That 1s
why I am answering, I did not seize
it, 1 did not grab it. It is for the Lok
Sabha Secretariat to answer and not
for the Minister to answer,

Now, about my question there was 2
statement which Dr. Swamy made in
Lucknow in one of his many prers

*Not recorded
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conferences in September; it gppeared
in the news-papers somewhere on the
4th” September. I was askel a ques-
tion by the newspaper man as to
whether my attention hagq been drawn
to certain. Statements made by Dr.
Swamy. I had to say that as far as
I know there was no investigation go-
ing on against officials. Now, if the
CB.I is conducting investigations
against various officials in varicus
ministries, I do not know whether the
Ministers are expected to know all
about the enquiries which the C.B.L
is conducting. The C.B.I. is the Home
Ministry’s Department. The Home
Ministry has its own ways of operat-
ing and if the Home Ministry insti-
tutes the enquiry at a certain point
of {ime without the concerned ministry
or the concerned individuals knowing
any thing about it, I am not expected
to have an idea about the functioning
of tha Home Ministry or the CB.IL

So, the statement that [ made on the
4th September that I had no knowledge
at that point of time is correct. Since
then I have acquainted myself with
what is happening. I have now come
forward with an answer.

Tval ¥ faga dwe

*124. TTo SEHTOAN 9T
17 FAT AFY T IATT FT FIT FW
e

(%) @@ g7 ¥9% I} F wAF.
UST TFAI fwa dFT FT JTIAAT FY

wE ;

(=) a7 7o 930 AT IHT W2AW
¥ g7 faal fagqy Y feafy g IqT
). u LA
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(w) afz g, @t faaaase g
FA ¥ fau Frg aowre aq7 fafas
UG FIHFA ¥ ¥41 Fwrdamgr &7 § 7

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (c).
A statement is laid on the Table of
the Hox.‘se.

Statement

(a) States of Uttar Pradesh, Rajas-
than, J&K, Maharashtra, Madhya Pra-
desh, Karnataka, West Bengal, Assam
and the Union Territories of Goa and
Delhi are having notifiel power cuts/
restrictions of varying degrees. How-
ever, the States of Uttar Pradesh and
Karnataka are having acute energy
shortage while West Bengal has peak-
ing capacity shortage. Temporary re-
strictions are imposed in some other
States whenever generation gets re-
duced due to forced outage of *hermal
units.

(b) Madhya Pradesh is experiencing
shortage of about 10.9 per cent in
energy requirements and 229 per cent
in peak demand requirements in Feb-
ruary, 1978, while Uttar Pradesh is
experiencing shortage of about 31.4
per cent in energy requirements and
about 38.4 per cent in peak demand.

(c) Various steps have been taken
by the Centra] Government as well as
the concerned State Governments to
overcome the situation of power shor-
tage. The short-term measures in-
clude integrated operation of regional
grids, dignosis of the problems in the
power stations where generation is
poor and implementation of time
bound rectification and renovation
programme, timely delivery of spares
and components; tonning up the
standards of operation and mainte-
nance; introduction of preventive
maintenance procedure; steps to re-
duce duration of planned and forced
outages. Multi-disciplinary teams



23 Oral Answerg

consisting of B. H. E. L., IL  Kota,
State Electricity Boards and profes-
sional consultants have been set up
to improve the performance of the
newly commissioned units.

A task force is also being set up to
bring about improvemeat in the perfor-
mance of imported plants commis-
-sioned prior to 1974. Projects under
construction are monitored very
closely to expedite their commission-
ing. Steps are also being taken to
encourage  professionalisation and
:specialisation in the management
cadres of the State Electricity Boards.
Efforts are being mBde to improve
‘the quality of coa] available for power
stations.

In the long run it is recognised that
-only the augmentation to the installed
generating capacity that would bring
-about the desired change in the power
situation and with thig in view a num-
ber of super-thermal stations have been
sanctioned in the Central Sector in
-addition to the capacities sanctioned to
be installed in the State Sertors.

Lo AEH A@AN qHET : HIY
FE75q § ATAAta WA ST A v & fF
frawra § fagy £ feafs ¥ oifas
@47 ¥a9 gfgsrfod gerer aqar
Hafgadramararasar &1 &
Fraar =wvgar g fw sweraw afz fag
IFILY X FY DI ? g9 -
fra a1 § A F-F37 37 IFR
FAT IqTET FA F fov Au Foa
FAMA Fr W § AT IAERT N7 A
guir Fqr F3 aF I X A ?

SHRI P. RAMACHANDRAN: Sir,
T have already explained in the earlier
-occassions in Parliament that we are
augmenting the installed capacity in
the country. And already we have
-sanctioned a number of schemes in
various States additing up to 17,000
M. W. which are under various stages
of construction. More scheme are
undergoing scrutiny with CEA. They
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will be coming in the nexi few months.
We are also augmenting the generation
by streamlining the working of both
hydel and thermal power stations. For
this purpose we have sent multi-disci-
plinary groups to various power sta-
tions to find out deflciencies in the
power stations as we want to rectify
them in the coming few montas.

Mo TARI AIGAN qIST : Feger o,
RywFITT AT 1 F q8r
2 & fo-fo gt & o9 §Y7-519 §
qAE HWH T W E | Wy WM H
FIT §, IATHIT A F17 & 9z afwaare
H F1T & TUTIARI FqAT W FA(T,
qE a1 @ E 1 ogafay gy A 9w
F1 Iar faw @17 foc & g g
F€ | |

SHR! P. RAMACHANDRAN: Sir,
I can give a list of all the schemes
which are under various stages of
construction in various States. With
regard to Madhya Pradesh we have
got Amarkantak exiension which was
commissioned in September, 1977 and
has been now. Another unit under
Amarkantak stage II is expected to be
commissioned in March 1978. In Uttar
Pradesh we have got Obra extension
II with 200 mw capacity. Harduagan}
‘C’ unit II with capacity of 60 mw
commissioned in August 1977, I can
read the list of projects to be com-
missioned and also which have bezn
sanctioned in all the States. It is a
long list.

MR. SPEAKER; You may lay it on
the Table of the I‘suse,

Mo wft ArOwR 4¥T: ¥ T
@y & o wad A FreAT INT TG
gA @ E agt w wawE ¥ oxw
gug 30 Sfawa, LA 2WF 309 55
gfqwe, I 923w ¥ 40 gfamw
FAfew & 10 ¥ 20 yfawa aF faa=
FY T WA WY o < § W weE
qry #1€ G a7 T guw Y § oy
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T %Y FY ZT AT GH, W T7H FTOT
ofy JeaTET 9% 4T TET T @R
frarat ®1 < § faoefy & or <« &
T g o ¥ 7T 9% faser & ov
dr ¥ 99 f§ syfrs qwqE) 5y
o7 gt g% 9% faoet 3G & 1 €
% BT I g F1E ATIF  qTeHfAT
Iqw @ § fod Froor 9g  wfagt
3T & 9% i framar w1 gfaar &
fasrelt Ioeey gY o H¥T gTF T a1
I9AY gI, WX {4 H WY 9
a1t ¥ 22,000 Fnare  faser
HIIHRT HTAVFIT AT 1 I AT
ardl 1 3@F g AT HrOA AAFTAT
IO I § ITY AT qIT FAT 1000
¥ 1200 Fmre faselr 2 qFA |
T oY faroreft 1 F3Y W@ 1 39 fog
FITFITITIT FT 12 &7 forqa sravasar
¥ wawg fawe da F3 w9 7 fFaml
7 A %t qifed w7 § fasel fas
T3 |

SHRI P, RAMACHANDRAN: Sir, 1
have already explained that in the case
of power stations there is n long gesta-
tion period. Lack of pre-planning in
the past has resulted in the present
shortage of power in the country and,
-as such, howsoever fast we may pro-
ceed in the sanctioning of the schemes
it will take time to complete them., We
are in a hurry and in this month itself
we expect ‘0 commission another 1,000
mw. In 1978-79 our programme is
for 3.400 m.w. Sir, we have mad=2
greater allocation for power in this
budget. In addition to that whatever
deficiencies were felt in the past we
want to overcome them. We have got
two or three methods to do it. Ore
is to add to the installed capacity in
a rapig manner; and second is having
the maintenance of these power
stations in a better manner. For that
also, we have mppointed a few groups
to go round the stations and about the
power rates for agricultural purposes,
which is being charged, it is for the
State Government to consider that as-
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pect and see that they can give the
power at cheaper rate to the agricul-
tural people. That is the policy of
the Government. Now we are going
to appoint a small committee in the
coming few weeks and they will go
into the tariff aspect and we will
come to the House with a final picture.

it ARt s wwt qeqeqr
TRea, fagi & a1t ¥ 3w 4@ o
wat %fﬁ I CF & 1T 1T A
g fE 2 fagr & faarel a7 xF goafe?
AR A CUE SRR i O
71 faoe 7 gaH g8 Te-5e Fur
g ag oY, 9E4T § QU s A 17
TAT AT 7 FAT FI FA wgeT fagd
F AT H o aqTG, §F wiars § ey 7
f 5% fagre & a1 ¥ gawr §5 gav
g Agt 8, ag wAR@T Y W@ &

SHRI P. RAMACHANDRAN: Sir,
Bihar is not neglected and there is no-
notifled cut in Bihar State Electricity
Board. There is an installed capacity
of 740 megawatts in Bihar and #lso
Bihar is partly supplied by the D.V.C,
The notified cut, if it is there, has not
come to the notice. But there is
shortage of power in Bihar and I agree
with the hon, Member. That is why we
are trying to augment the installed
capacity in Bihar by sarnctioning new
schemes in Bihar. In fact we have
already sanctioneq one scheme which
is awaiting investment decision. Other
schemes gare also being scrutinised and
Bihar will take its due share in the
power development in the coming few
years.

SHRI SHAMBHU NATH CHATUR-
VEDI: May I know if this perennial
shortage is due to faulty planning or
faulty execution or to non-utilisation
of the existing capacity?

SHRI P. RAMACHANDRAN: For all’
the three parts of the question put by
the hon. Member, I may say ‘Yes’.
Pre-Planning was not done. In the
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past, people did_not take care to see
that more installed capacity is created
in the country. That is why we are
facing thig shortage today. The in-
stalled capacity is there but because ot
improper maintenance and also some
.of the mechanical troubles we faced
in the various power stations, we are
not having the full utilisation of in-
stallated capacity, That is the reason
for these difficulties and we propose to
take up the work in both augmenting
the installed capacity and also rectify
ing installed capacity and also rectify-
machines.

DR. B. N. SINGH: Is it a fact that
the generation of electricity in Bihar is
only 30 per cent? What is the Gov-
-ernment trying to do to improve the
generation of electricity so that conti-
nuous shortage of power ang power
-cuts are avoided?

SHRI P. RAMACHHANDRAN: It is
true that even with the 740 magawat
instalied capacity in Bihar, the genera-
tion is not up to the expected mark.
But Central Electricity Authority is
trying to help the State and also
BHEL people are going there and they
will help the Bihar Electricity Board
in rectifying these defects and see that
they get better utilisation there.

wrae weaEt § JaE

*125. sitgmaa S Aat: FqT
T ) a7 FATY FT FAT S

(7, sarag T 2 f¥ ag 1976
RN QAT H 7§ 1977 § A1YT FTR@MA]
# gana ¥ Fwr afg g & ;
.

(=) afzgl,ar 1976 Y goaT &
1977 # IATIT FT ATAT FI 77 §
fwadt gfz 7€;
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(7) = sy w3F A-geEQ
A7 & fed $© aequl F1 ST W=
faare s @ & ; W
¥ AT § WX I9F agm FIIw § ?
THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

(PROF. SHER SINGH): (a) Yes,
Sir.

(b) Cost Value,

75-76 .. Rs. 381.23 crores (Gross)
76-77 .. Rs. 475.30 crores (Gross)

The cost and value in the products
of Ordnance Factories are the same as
these products are issued from Or-
dnance Factories to Services at cost
value,

(c) No, Sir.
(d) Does not arise.

it guew wa aqf : FmagELr
f& guarr vt & wwg O, wfgwrfay
o FAAfE) & wfsq ofesrw & Frao
ITE JqrzT Hafg gf & ?
sito s fag: ITH 24.66 93
az %1 gfg g€ & 1 & gar-gan aar
aan g fs frm 1w feat afa g 8
TaH ¥ fEfaTe 7f9 wrw wreaww
15.39 WAz g¥ §, "k 7 ¥dfeaw
#1938, afow wh Ffges gadveiz
% 3g7 A1 A9E ¥ 9.30 TE TG
gfR

=t gaRa sa At : #7798 qor 2
fa #ar g7 FTEIAT F IAR_A H 3fg #71
FEWTF FITE ar A fr ag7 &
sfawrfat, sdarfat g sfasy 3
Ffea afosw fear &1

o T g : T FT7 FIF aT}
F1 AT FIEIT &, gAFECHT WY STy
YT &, T® WIX F1X0 ¥ W TrewwT
aqT e )
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7

(i

it raetre @ 7at: @ T v
F1 wRor § f& wregrer wife WYy
wifeda ardt gw fa2ay & gy &,
g T *7 FAT & faadt §, 7a fr
gAR g IFF AW 0T 9f7 qAT
afus § ?

o [T fag: St <1 g7 9479 §,
ITFT FoAT gAT AT 7y Freqq saiEr
aff &1 T A F gacd FraT 7 9
4

Yifficulties in storing Spent-Fuel Rods
in Atomic Power Plants

*126. SHRI K. RAMAMURTHY:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether the output in Tarapur
Atomic Plant was reduced to 70 per
cent of the designed capacity during
the first six months of 1977-78 because
of difficulties in storing more spent.
fuel rods in the existing pool;

(b) whether the second unit of the
Rajasthan Plant could not be com-
missioned for want of storing space
for spent-fuel rods; and

(c) if so, steps Government propose
to take to solve this problem of storing

spent_fuel rods as they are highly
radio-active?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) Yes Sir; re-
duction in output became necessary
on this account in the second half of
1977-18.

(b) No, Sir.

(¢) Does not arise.

SHRI K. RAMAMURTHY: I have
raised this question in three parts:

(a) whether the output in Tarapur
Atomic Plant was reduced to 70 per
cent of the designed capacity during
the first six months of 1977-78 because
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of difficulties in storing more spent-
fuel rods in the existing pool. To
this, the hon. Prime Minister, I am
glad, has said yes; he has in other
words accepted that due to lack of
storing facilities production has gone
down to 70 per cent..

Part (b) is: whether the second
unit of the Rajasthan plant couid not
be cogmmissioned for want of storing
spacel for spent-fuel rods; to this he
has r'eplied: no. ~

Part (c¢) asks the steps the Gov-
ernment propose to take to solve this
problem of storing spent-fuel rods as
they are highly radio active and for
this he says it does not arise.

The Prime Minister in the first part
has accepted that reduction in output
to 70 per cent was necessary because
of lack of storage facilities for spent-
fuel rods. But I do not know how
this bureaucratic as well as steroytype
answer “does not arise” has been
given. I have zsked very calegorical-
ly as to what are the steps the Gov-
ernment is going to take to overcome
this difficulty. I would like to know
from the hon. Prime Minister as to
what are the steps that have already
been taken or are proposed to be
taken.

SHRI MORARJI DESAI: I am
sorry that the reply to part ‘C’ is
somewhat misleading. I accent that.
But what I may say is this, This
spent fuel storage is becoming short
and therefore, this has happened. We
have to see that production is tuned
accordingly. The question of finding
out how to utilise it is a question
which can be solved only by an agree-
ment with USA and we are negotiat-
ing it. But in view of their attitude,
we have to be careful. We have to
see how best we can do it. We are
trying to find out what method we can
use so that we get out of this impasse.
But at presént we are getting some-
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thing more and perhaps we may hcpe
to solve it that way. If not, we have
to find out another way.

SHRI K. RAMAMURTHY: In view
of the actue power shortage in the
country, these atomic energy stations
are expected to work to their fullest
capacity. I can understang from the
hon. Prime Minister's answer that
due to negotiations with the United
States, this sort of thing was happend.
I would like to know as to how long
it will take and whether any time
limit has been fixed to finalise this
issue with the United States of Ane-
rica and get out of this power shor-
tage.

SHRI MORARJI DESAI: It de-
pends on the response of the cther
party and I cannot force it. I cannot
give any time limit about it,

SHRI CHITTA BASU: I weculd
like to know from the hon. Primz
Minister whether the question of stor-
ing the spent fuel rods was a part of
the contract which was agrecd upcn
between the Government of India and
the Government of Uniteq States of
Armerica and if so, whether the storage
problem has been created because of
the violation of the agreement by the
Uniteg States of America. I would
also like to know wha* alternative
strategy the Government of India pro-
pose to adopt to save the plan: from
this king of violation of the contract
by the United Siates of America. I
am saying this because our Prime
Minister is credited to have said that
we are thinking in terms of closing
down the plant. Some newspaper
reports are also there and some high
officials have said that we are biding
our time, say about two years or so,
and after that, Tarapur plant would
be closed down for good. I want the
hon. Prime Minister to clarify all
these points.

SHRI MORARJI DESAI: I can
understang the anxiety of my hon.
friend about the violation of the
agreement by the United States of
America. It is violation, I do agree.
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But what can we do about it? Can
we go to court? Can any court decide
it? It is not possible anq We do not
want to take any such steps. We
have, therefore, to find out alternative
methods of working it anq if it does
not happen I cannot give up my self-
respect and continue it. .

Mo IAIX AETA: AU Har
#qZRT ¥ WY Jarar § fx @y w7
A N F FTOUT aIIYR wErfaw
T F IJeqreT § FAT g€ & ) v
a% wfafes oo & #47 g1 ¥
HITHY TG FTIT § A I 7 TF T FY
s A M gSaan Y gears agr w7y
ST &Y & ag W1 fasreft & Jeqraw & wav
g FTaF FXT & 7

ot ARty e g fey Ay
g W fF gl wguw §, fwz
WY SIERAT GTIT FH FAT 9IAT g,
rafay fr &t Fitad ol gY srg,
ar & gq #91 38 | zEEY g7 F1
T TIATT FIAT TaT &

SHRI SAMAR GUHA: I am soity
after the answer given by the Prime
Minister, I am completely confused.
The question is about want of stor-
ing space for thé spent fuel. It is not
a question of supply of enriched ura-
nium from USA. All the guestions
have been answered as if the question
that has been asked is for the supply
of enriched uranium or fuel {from
USA. The question is whether our
atomic energy commission have been
successful in preparing certain kind
of storage for keeping thoss spent
uranium rods that have been wused
and have become radioactive.  After
using, it cannot be thrown away any-
where ang everywhere. It has to be
preserved somewhere. How does that
depend upon USA? It is absolutely
our business. OQOur atomic energy
commission_wil] have to do it. They
should have anticipated that after a
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certain period of time enriched ura-
nium rods will become radioactive
and they should have prepared for
sufficient storage in lead  chamber.
storage under water or storagas under
sea. The question is answered in a
completely different way. Why have
our atomic energy commission {aiied
to prepare some kind of storage, either
lead chamber or underground storage
or under-sea storage for keeping these
spent radioactive rods that are used
in' our atomic plant?

SHRI MORARJI DESAI: My hon.
friend is confused on account of my
answer not on account of his own...

SHRI SAMAR GUHA: This is my
subject.

SHRI MORARJI DESALI: If it is his
subject he ought to know that the
spent fuel cannot be thrown anywhere
as it will create other problems. He
does not realise.. ..

SHRI SAMAR GUHA: I realised
and that is why I asked the gquestion.
On this question, please don't sav that
I do not realise.

MR. SPEAKER: The Prime Minis-
ter is on his legs

SHRI MORARJI DESAI: The Ato-
mic Energy Commission has not been
able to find ways and means by itself
to use up the spent fuel or dispose
it of. That we have to do with the
Americians’ aid. They had agreed to
give it, but now they are not doing it.

(Interruptions).

*" MR. SPEAKER: Papers to be laid.

MR. SPEAKER: Mr. Guha, thig i3
question time.

SHRI MOXAHRJI DESAI: I am pre-
pared to grant that my hon. friend
‘knows more than ] do. T must admit
that I am not a professor, but he. is.
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WRITTEN ANSWERS TO
QUESTIONS

Nuclear Power Project at Kalpakkam

*127. SHRI RAGAVALU MOHA-
NARANGAM:

SHRI S. D. SOMASUNDA.
RAM:

Wil the Minister of ATOMIC
ENERGY be pleased o state:

(a) whether the project at Kal-
pakkam is not proceeding according
to schedule;

(b) if so, the extent of slippages
and the reasons therefor; and

(c) the concrete plans for complet-
ing the remaining phases of the pro-
ject and the time-boundq programme
in this regard?

'

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Madras
Atomic Power Project at Kalpakkam is
behind schedule.

(b) The main reasons for the delay
are (i) delayed deliveries of indigenous-
ly manufactured nuclear and conven-
tional equipment, (ii) delay in the
delivery of some equipment affecied by
the ban imposed by certain countries
on the export of equipment/materials
intended for nucleagy power projects,
and (iil) other causes like gtrikes, short.
ages of construction materials, etc.

(c) Most of the equipmentis have now
been delivered including those affected
by the embargo. The erection work
has been speeded up wherever feasible.
Precommissioning activities have also
been taken up in parallel to reduce the
time required after erection for com-
missioning and full power operation,
The first unit of the Project is likely to
attain critically by December 1979 and
the second unit in mid-1981. Pull com=
missioning can be expected a few
months thereafter.
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India’s Stand on Nuclear Safeguards

*129. SHRI MOHD. SHAFI QURE-
’“SHI: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether there is any change in
_India’s stand on nuclear safeguards;

and )

. (b) whethei'_ Government are no
Jonger insisting on a ban on tests by
‘all nuclear weapon powers?
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THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) No, Sir. *

(b) Government adhere to the view
that all nuclear weapon tests should be
banned.

Reservation for Backward Classes tn
Recruitment to Services

*130. SHRI C. K. JAFFER
SHARIEF:

7/ SHRI ISHWAR CHAUDHRY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some States have de-
cided to reserve quota for the back-
ward classes in direct recruitment in
the State Services; and

(b) if so, the details regarding the
quota fixed by such States?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) and
(b). Reservations in state services is a
matter within the competence ®nd
jurisdiction of the respective State
Governments. The Central Govern-
ment are aware that in severa]l Stale
Governments reservations have been
provided in state services for backward
classes. Complete and up-to-date in-
formation in this regard is however,
not readily awvailable.

Suggestions by Centre to benefit Agri-
cultural consumer and small
Industrialists in Rajasthan

*131. SHRI S. 8. SOMANI: will the
Minijster of ENERGY be pleased to
state: =

(a) whether any suggestions have
been made by the Central Govern-
ment to the Rajasthan State Electri-
city Board to take decision to benefit
the agricultural consumer and small
industr‘ilalists in the State; and _

B
o0
-t
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(b) if. so, the suggestions and the
decision of the Rajasthan State Elec-
tricity Board in this regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Apart from the recommen-
dationgs of the Commitiee on
Rural Electrification which were for-
warded to the State Governments and
the State Electricity Boards, including
Rajasthan, in September, 1974,
the Central authorities have,
from time to time, been in ‘ouch
with the various State Electri-
city Boards regarding the im-
plementation of rura] electrification
programmes which inter-alig would
benefit jncreased agricultural produc-
tion and promote the setting up of
small industrial units, The Com-
miitee on Rural Electrification was
appointed by the Central Government
and had gone into the difficulties
faceq by rural consumerg in the matter
of electricity supply. The Central
authorities have also been advising
the States in respect, inter alig of the
need for improving the qualily of
power supply and the service to the
consumers to enable the economy as
a whole to benefit from the advances
made in power generation.

The Rajasthan authorities have
intimateed that the following steps
have been taken by them:—

(i) The cost of HT extension, as-
sociateq sub-station anq- main
Distribution to be provided, exclud-
ing service line, is not to be claim-
ed/charged from the prospective
small and medium f{ndustrial consu-
mers as well as agricultural consu-
mers.

(if) The cost of HT line and aug-
mentation of transformer capacity
is not required to be charged slso
from such prospective agricultural
consumers who desire to take elec-
tric connection under Advance
Deposit Scheme.

(i1i) The cost of providing addi-
_Honal transformer capacity is not
"to be charged/claimed from consu-

" been allowed to get 'his

mers baving small and inedium
industrial services who apply for
additional load,

The applicability as prescribed fow
the small industrial services and me-
dium indusrtial services as per our
tariff for supply of electricity as issu-
ed in the year 1976 is as below:~—

(a) Small Industrial Services—
(Schedule SP/LT-5)—This tariff

11 be applicable to small indus-
trial consumers, cottage indus-
tries such as incubators, Zarf
making silver and gold wire draw-
ing, poultry farming,” gem stone
polishing etc. and water works
for public supply having. aggre-
gate connected load no: exceeding
25 HP.

(b) Medium Industrial Services
Schedule MP LT-6)—This tariff
shall be applicable to industrial
power consumers, Government
lift irrigation projects and Water
Works for public supply “having
aggregate connected load more
than 25 HP.

(iv) If an electric connection, as
per applicability prescribeq for
agriculture service—tariff schedule
AG/LT-4, is obtained/released bet-
ween 16th Feb, and 30th September
of a calender year, no minimum
charges shall be levied/claimed for
the said period in the flirst year of
operation only and that the consu-
mer shall be billed for the energy
consumption at the prescribed rate
for the billing months correspond-
ing to period 16th February to 30th
September. To elucidate, the mini-
mum charges will be claimed only
for aperiod of 6 months i.e., from

» 1st October of a year to 31st March,
of the next calender year on prorata
basis of the prescribed annual minf-
mum charges.

(v) Any agricultural consumer
whose service has been disconncted
on default involving payment of

" certain assessed/accrude dues hasg
servioe
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reconnected/restored on furnishing
an undertaking in the prescribed
form assuring payment by 15th May
or within 30 days of such intimation
which ever ig later. This is with a
view that his rabi crop is not
damaged.

(vi) Previously, there was a res-
triction to energxse only such num-
ber of “wells as have been specifical-
!y stated in the Projéct Report of
an REC schemé but now on the basis
of merits of demands from each of
the villages covered by “the " REC
schemes, permission is being given
to" energlse 'additional number of
wells "even if ‘it invélves' laying of

:}ddlt‘n'onal 11 KV Iine and sub sta-

Sick Textile Mills

*132. SHRI K. MAYATHEVAR:
Will the Ministel' of INDUSTRY be
ﬂeased to lay a statement s‘howing

(a) the number of sick mills in
textile 1ndustry, the average value of
thelr normal product:on the number

of workerq employed “and their total
gapitgl

(b) the classification of the mills
according to degrees of sickness indi-
cating the extent to which they can
be made to contribute to economic
activity by better management and
more capital; and’

(c) the details of the phased pro-
gramme if any, for making these mills
viable?

THE MINISTEBR OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) to
{c), There is no precise definition of
a sick mill. Individual assessment
can be made depending on the circum-
stances of each case. A large cross-
section of the textile industry has been
passing through difficult conditions
arising ot of various factors like the
raw material situation, cortinued
neglect of modernigation in the indus-

40

try, defective management and in the
ultimate analysis sluggishness in
demand arising out of recessionary
conditions. Various remedial gjeps
have been taken to tackle these factors
Important steps taken are:—

1. Augmentation of raw material
supplies.

2. Equitable distribution of the
available supplies of cotton and disci-
plinin_g of its prices,

3. Arrangementg for soft loans for
rehabilitation and modernisation of
textile mills.

Working of National 'l‘extile
" Corporation

*183. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have gince
inquired into the working of National
Textile Corporation during the last 3
years,

(b) if so, whether any irregularities
have been found;

(c) whether it has come to the
notice of Government that this Cor-
poration which is the biggest eastern
subsidiary has been losing Rs. 80 lakhs
per month;

(d) whether the accounts of this
Corporation have not been audited;
i.f so, since when; and

(e) the steps Government have
taken to’ improve the working and
better functioning of this Corporation?

THE MINISTER OF INDUSTRY
(SHR! GEORGE FERNANDES): (a)
to (e). The reference presumably is to
Natlonal Textile Corporation (West
Bengal Aqsam Bibar and Origsa)
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Subsidiary. This Subsidiary, like
many other Subsidiaries of N.T,C., has
no doubt been incurring losses. But
the Subsidiary also suffergs from the
general locational disadvantages of
the Eastern region.

The monthly losses of this Subsi-
diary in the current year are as fole
lows:

(Rs in lakhs)

Month Net Lioss
April, 1977 e . 504 36
May, 1977 . . . §6- 22
June, 1977 . . . 69- 41
July, 1977 . 58- 81
August, 1977 . . 5928
‘September, 1977 . . . 69- 11
Qctober, 1977 . . 84° 21
November 1977 . . 89 65
December, 1977 o . . 78- 86
January, 1978 . 716 8

Some complaints regarding the
functioning of this Subsidiary have
been received and the same are cur-
rently being looked into in consulta-
tion with the N.T.C. (Holding Com-
pany), Accounts for the year 1974-75
have been audited and also adopted.
The Accounts for 1975-76 have been
finalised and are currently under
audit.

Certain steps like modernisation of
machinery involving Rs. 9.22 crores
have been initiated to improve the
wrrking and functioning of this Cor-
poration. The strengthening , of .the
management of this Subsndxary is
also in the process,

Import of Cement

*134. SHRI YASHWANT BOROLE:
Will the Minister of INDUSTRY be
pleased {o lay a statement showing:

(a) whether cement has to be im-
ported in the country due to higher
demand and shortfall in production;

(b) )f so, whether new letters of
intent are being issued to put up more
factories to increase production of
indigenous cement; and

(c) if so, the parties to whom t.hés:
letters are being issued and the loca-
tion of the proposed factories?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Production of cement during 1977 a#
19.10 million tonnes was the highest
ever achieved, However, shortages in
the supply of cemenit had developed
on account of inadequate capacity due
to poor forward planning in the past,
higher demand for the execution of
public works as well as from Agricul-
ture, Industry and Housing. Substan-
tial quantities of cement weré also
required to repair the damages caused
by the cycloneg in Andhra Pradesh
and Tamil Nadu. Government have,
therefore, decided to import about T
million tonnes of cement to meet these
additional demands.

(b) Yes Sir,

(c) Three Statements are placed of
the Table of the House, [Placed in
Library. See No. LT-1853/78).

frgd aar gwiter s § Wy @
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Power Shortage n the South

*136. SHRI R. V. SWAMI-
NATHAN:

SHRI PRASANNBHAI
MEHTA:

Will the Minister of LENERGY be
pleased to state:

(a) whether the States in the South
are still in the grip of power shortage
as compared to the States in the
North;

(b) whether there is no more power
shortage in North from February,
1978 onwards;

(e) if so, the main reasong for the
same; and

(d) what steps have been taken to
improve the position in the Stateg in
the South?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
Energy shortage in the Northern Re-
gion during the month of January,
1978 was more than the energy
shortage in the Southern Region
in January 1978 was 7.05 MU
a day equivalent to 9.75 per cent of
the requirement, the energy shortage
in the Northern Region was of the
order of 16.89 MU a day, equivalent
to 20.10 per cent. The anticipated
shortage during the month of February
in the Southern Region is expected to
be 11.03 per cent and in the Northern
Region 13.97 per cent of the recuire-
ments, However, from April—June,
1978, anticipated shortage in the
Southern Region is expected to be
more than the shortage in the Nor-
thern Regoin. In April the energy
shortage in the Northern Region s
expected to be about 2 MU a day
equivalent to about 2 per cent of the
requirement while in _the Southern
Region it is expected to be about 10
MU a day equivalent to about 14.3 per
cent. B i

4

i
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(b) Power shortages are continuing
in the Siates of Uttar Pradesh,
Rajasthan, Jammu & Kashmir in the
Northern Region and these shortages
are likely to continue for some mare
time.

(¢) The main reasons for lower
energy shortage in the Northern
Region from April onwards are addi-
tional energy generation from newly
commissioned/to be commissioned
units at Dehar and Pong and higher
generation from Bhakra system due to
increased water releases for irrigation
and higher river inflows with snow
melting etc,

(d) A number of additional generat-
ing units are under installation :n the
Southern Region and it is expected
that 445 MW of additional generating
capacity would be added during the
period January—June, 1978. Out of
this, 110 MW will be iy Therma!
generating capacity and 335 MW in
hydel sysiem, Integrated operation
of the entire Southern Regional Grid
System has been achieved to ensure
sharing of surplus energy and assis-
tance from neighbouring systems dur-
ing emergencies. In addition, Project
Renovation Groups have already been
launched for improving generation
from the existing thermal power
stations at Kothagudem in Andhra
Pradesh and Ennore in Tamil Nadu.
Steps have also been taken to arrange
better quality of coal  adequate
quantity of spare parts and improved
training for operation and mainten-
nance engineers. Steps have also
been taken to improve management
of maintenance. With the progressive
commissioning of generating units in
Kalinafli in Karnataka by 1979-80, the
situation is expected to improve ap-
preciably in Karnataka.

Projects under construction are be-
ing monitored very closely with a view
to expedile their commissioning.
New power schemes have bheen sanc-
tioned to augment installed generating
capacity, which includes a large
thermal station at Rémapgundern in
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Andhra Pradesh and construction of a
new 630 MW thermal station at
Neyveli, in addition to the capacities
sanctioned to be installed in the state
sectors in Andhra Pradesh, Tamil
Nadu, Kerala and Karnataka,

Inquiry into the Air Crash in which
Prime Minister was travelling

*137. SHRI SAMAR GUHA.
PROF. P. G. MAVALANKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the inquiry into the
causes leading to air-crash of the air-
eraft in which the Prime Minister was
travelling to Assam has Dbeen
completed;

(b) if so, the facts thereabout;

(c) whether the crew of the plane,
who died in their effort to save the
life of the Prime Minister have been
given any posthumous award or/and
reward and compensation to their
families; and

(d) if so, the facts thereahout?

THE MINISTLR OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes.
Sir.

(b) The findings of the Court of
Inquiry are under examination in the
Ministry.

(c) and (d) No posthumous award
has been given to the crew who weré
killed in the crash of the alrcraft
carrying the Prime Minister at Jorhat.
However, as a special case, the ex-
gratia compensation has been enhan-
ced. Apart from the normal pensionary
benefits, as a special case an amount
of Rs. 1 lakh was given to each mem-
ber of the crew who died in this oir-
crash, in place of the usual ex-gratia
compensation of Rs. 42,000/~ each.

Power Station in Saurashtra

*138. SHR! DHARMASINHBHAI
PATEL: Will the Minister of ENERGY
be pleased to state:

(a) whether any final decision has
been taken about 1000 M. W, power

station, to be located in Saurashtra
Coasgt; mnd

(b) whether this power station will
be Atomic Power Station or whether
it will be run on Associateq Gases
from the Bombay High?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No such proposal has been received
by the Central Government.

(b) Does not arise.
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ag fafww difear gfel § wmiafa o g eRwes s o+

fasma=
SO 9" LI = B 1
favm = qwm
Laeice S IR
fremem
1. &R 13 28 2 43
2. AW AT (T 2T13T) 11 24 36 gIafee @Y
3. sAW AT (FAFoiIaw) 2 4 - 6 gfte (w7
4. TAF UF TGN WA 3 3 —_— 6 WIET  SWT)
5. GHTAX 7 9 2 18 & W ¥
6. fafewr a3 3 1 — 4 THY SgTRiE
7. OIS A49 I @A AT 6 22 3 31 fro T
8. HUY AT FT TIAHAT 8 39 1 48 ITEHETO T
9. HWY TE/TrIIEH 11 9 4 24 9FG  IIeH
10. wifewT q3™ 6 11 3 20 @RI
11. TIHINR HIEX 1 6 1 8
12. fefan/wfEs e 12 5 2 19

(@) 1960 & wa q& W AWHT AU AT fF0 17 IIFTT 4

m

1. w3 108 11,04,216. 34
2. TamR {3 35 3,36,516. 20
3. wWwaq "t 106 2,54,034. 85
4. wgfar qeie 22 9,96,947. 14
5. THHETAT WX HHET 15 58,813,00
6. TTEUTEH NI TREEIY — 22,492.00
7. LT NHwRT 7 22,958. 50
8. ST IIHT 8 27,455.00
9. fafag srvew RO - 1,84,398.12
10. RIS e 16 6,500, 00

L LR 30,14,331.15

feoefy : Fa< feu wu Sween # SR ¥ wiefw feen Wik ffaes qeaw
®) TA¥RT, 1977 ¥ 970 U C SUHETO ¥ AV 46,960, 00 T

ot wifaw § 1 e
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kR
Development of Sunderbans Areas

*140. SHRI CHITTA BASU:
SHRI JYOTIRMOY BOSU:

Will the Minister of PLANNING be
pleased to state:

(a) whether Government have in-
cluded any project for the develop-
ment of Sunderbans areas for the
first year of the Rolling Plan;

(b) if not, the reasons thereof; and

(¢) the steps taken by Government
to fulfil the assurance of the Prime
Minister given on the floor of the Lok
Babha in iis last Session (November-
December)?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (3) In the West
Bengal Annual plan for 1978-79, ¢n
outlay of Rs. 150/- lakhs has been
provided specially for the development
of the Sunderbans area. This would
be in addition to any outlays on health
education, roads and other schemes in
this area out of the sanclioned outlays
in the State Plan.

(b) Does not arise.

(¢) The special provision for the
Sunderbans areas has been raised
from Rs. 70 lakhs in 1977-78 to Rs. 150
lakhs in 1978-79.

Strike in Rajasthan Atomic Power
Project, Kota

*141. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
ATOMIC ENERGY be pleased to

state: .

(a) whether the strike in Rajasthan
Atomic Power Project, Rawat-Bhata,
Kota was prolongeq due to the re-
fusal of the management to imple-
ment the recommendations of the
Union Labour Minister;
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(b) whether the recommendations
of the Union Labour Minister were
conveyed to the local management in
time;

(c) whether Government have made
any investigation to find out the causes
for prolongation of strike for over 3
months in such an important project;
and

(d) t} so, the findings thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir,

(b) Yes, Sir.

(¢) and (d). Al the developments
in the strike gituation were within
the cognisance of Government and
consequently there is no need for any
investigation.

Order of Precedence of Chiefs of
Staff of Armed Services.

*142, SHRI SHAMBHU NATH
CHATURVEDI; Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are aware-
that the Armed Services have suffered
denigration in status and precedence
in comparison with the Civil Services;

(b) whether the Chiefs of Staff who
in 1947-48 ranked with the Supreme
Court Judges were placeq below the
Cabinet Secretary in 1951 after libera-
tion of Goa and again below the
Attorney General of India in 1965
after the Indo-Pakistan war;

(c) whether the Chief Secretary of
a State is now placed above an Army
Commander;

(d) what is the Dbasis of these
changes in the order of precedence and
whether the Armed Services were
represented on and consulted by the
Committee which made these recom-
mendations;

(e) whether this lowering of status
of the armed forces has affected the
quality of new entrants; and
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(f) ,whether Government would
- consider the setting up of a Com-
mittee consisting of both Armed and
Civil Services to reconsider and revise
this order of Precedence?

THE MINISTER OF STATE IN
"THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (f). Information is
being collected and will be -laid on
.the Table of the House.

‘Sapply of Ceément to Maharashtra

1130. SHRI R, K. MHALGI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that thé
State of Maharashtra is getting suffi-
-cient quota of cement for the last six
.months and more;

(b) what is the requisite quota of
:ement for Maharashtra; and

(c) what steps Government are
‘taking to fulfil the same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) to
(¢). The normal quota of cement
per quarter for Maharashtra js 4.24
lakh tonnes. Additional ad-hoc alloca-
tions are also agreed to from time to
time depending on actual require-
ment and availability. The quantity
of cement released to Maharashtra
during the last three quarters are as
under; —

July—Seéptember, 1977  : 5,27,400 tonnes

October—December, 1977 : 5,14,250 tonnes

January—March, 1978  : 5,75,000 tonnes

Allocations on different factories have
been issued for the quantity releasdd
for the quarter January-Mareh, 1978.
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1131. ¥ro T fag :
Y AT S

g HAT 7 TATH AT FAO FW
fo: -

(%) a1 1 9971 1 CF 9HC
w1 ar 977 Afas aar fafaw woow
7Y qr=T ATAT =fgw ; A

(@) afz g, ar w gvar Has
m%faqarzﬂsmﬁ T
FA AT @ ot

(w) afz gf, A1 $& au7 3@ &dw
# St FrdATEr F9 A% X ATCAY ?

g warr § wea qar (o afve
A woEA) : (F) AT A §
fw:-w;q&rmaﬁmfrmﬁfmzﬁw
FHAAT 97 7 g1F7 qAAT I AR
£

(a) wefwt oz sfady Jaw
¥ w7 o< farare foar war § ) AR
agge A § o Frgr aar ddurfa,
wfargat 1 F F1er 3§ Few wr
qre arq J& gem | IAw fEER g,
ot qarr @t ¥ §aad )
frafaa #7 & fog ®1§ SOgwT FqA
FATY THHT O g e g

(1) aeaTe @F Q1w fE
¢ g & FHEATE FL @ A
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i S S e & e § i

1132, st ==gady ¢ Far
N Gt 9T FATN FY FAT F47 F

(%) a8 1971 & wa % AT
IR A w9F F weat ® far afg
g% & 9 gt #9 wix faafer o3
¥ forg yi & Qe 3fE w1 wgaT A=
AU

(=) faafex wmaT & feadt
AT ® srard fwar war g1 yqhr 9@
AT ¥ ATATA FA ATAT FIAT BT AH
e

(%) w7 w98 & g1 ¥ fg ww
Fqidgiafg ¥ v A § W
ad 1971 AW aF IQRH] ¥ FUW
N FgAT F g F A A At
& qrF ogEY & 9 AGH A F g
T AT HT G2

(w) marad 1971-72 & g1
F M AT TAF WA AR TS
# et % gfg gE ¥ AR

(%) afesi, Arsaxsarwrong?

I wWEZ H U WA
(wart g mdfa) - () fafwce
freai & wilrw witT @12 FET” & At
qEAT T TG AT AAT  IqHe ALY
21 g o foer & 7% a1 9
qeq gEAFH AT 1971 ¥ 110.5 941
AT 1978 A TWFL 180.1 &Y
w7 5 5w # g § fenafew
@1 & GARF FAW 100.6 A
114.7 T |

(@) ferafer wrzas &1 arafas
IIWIFT HTHTT 9T "I fEw S
# fog qw wmafan & woeaew
¥, 1976 ¥ 20-2-78 TF HY
wafa & 109.621 Wo =9 fawafes

®EEY w1 "rara frwr mm g 1 9fw
W & wnfa awafas govaar
WTHTT 97 &Y ST & w: a¥t wrar ®
WTATE FIA KT WA & Ay IzAT

() 1971—78 = wafu ¥
gafe FnE F 4F o guHE
67° 7% #1 afz g¢ & for ¥ gy
@ A 62,99, awmafg g &1 9fF
wrdﬁmﬁmmﬁa*sﬁ?ma
¥ weaanrar fasit sgrqrT & wenw
& foer o qg=t 1 wo FoTg @lRA
¥ @ & g A7 amnfe wr &
oAl qur fad @Y & gt & a9 &
qT & a1t A sAwrdy gfafoaa @
Y T FFAr |

() e & gt 9 &1 9=
qeW gEAFE wHA 1971 ¥ 108.0
AT i 1972 F 108.9 4T | &W
TETT g8 H wrget /) gfg 7 gar ImAy

t

(%) e 3y 7 33av |

Was_heries under Coal India Ltd.

1133, SHRI UGRASEN: Will the
Minister of ENERGY be pleased to
.stat'.e:

(a) whether the washeries under
Coal India Ltd. are working below
rated capacity and suffering from
management problems; and

(b) if 30, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The capacity utilisation of washeries
under the management of Coal India
Ltd. has been progressively improv-
ing. The present capacity utilisation
is over 73.3 per cent against 51.3 per
cent during 1973-74. There are no
management problems. T

(b) Does not arise.
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itz w1 I wiT A

1134. S Traga
=Y T
%37 AW A 98 qard #OFAT
var fw:

(%) wa &7 aqt F A, 1A
7y ¥ feay feas a7 @iz Fr Ioua
9T 9 IuFT wit fradr-faad 7 ;

" (@) mrgw ¥ faew 33 wwa
& W & aeAri ¥ 4 AT I
@Y 47 u¥7 afz gi, ar Ia% a1 Fea
¥ ; W

() #¥z F1 I IIX F
faq war FrdaEdy & @ oy 3%
forg wret arsrarg qar § 7

INT Aarwa # g wAr (gAY
cqrr \fa) ¢ (F) frex d7 aq)
# drdz ) gawifas o o IaF
IORT ooy w377 91 1~

ad IO FAAT AAATIAT
(g ara  wiwwr(3Iq @1@
Hro TAT §) Hro ZAt it)

1975 16.27 18.00
1976 18.61 20.00
1977 19.10 22.00

(1) w&ly frator wal, iy
Iq oF wFra faafo & feq iz &
RIT ¥§ AT & FRT GHS FT JeATs
F 4T gy ms o7 ) 7 92w i afya-
a1 # gt Qe ¥ FX0 gu freaay

o qTwg & fag Wt @iz 1 wfaw
qrar ¥ wrasawar q¥ 97
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() giwT fggara oEsl &
wazT § g ®W, wlafeeq awar
eqrfyq w2 Fqr @iz ¥ a9 FW
Tq ITHT 337X 9917 577 & fru giw
3T gwA § AT @ | wfgF wgw-
qof Iqra F I IHEATA A eqreAv
FIAT AT T AT TT {777 rr-
afaw gradr & gfas q@r § sognr
FIAT, T[T TFT AR IT & 9T F7
IyaTa FA ¥ forg gerra TFFT F eqryAr
! 9T 7 @A gag wrfeq w1,
I3 F Teq T & B W T ITFT FA
F faqg ens (faf7 ) dtde aaat £ eqrear
wAT Tq1 TF AR faeae fog wy
Ty a7 & frqator w4 £ wa H
qRT FAT wifaT &1 AW F Fron<y A
@A FT ITT 97T T F fAQ gLFR
IFAT 109G Hro TTHINT &7 ATITA
®TX FY AY sqFEGT FL AT |

gy /AT § IAM & A
1135. =t gemfrag aRt: FaT IAm
gt gz MY F FI FI7 fF

(%) #ar ag @7  f5 aeF &
are oy &A% ¥ ITR FT Tqr9AT FIX FT
fatr frmr §; ==

() afg g, ar q& ST A
eqroar fea fafe § 33 5 faae §
9T ITF A I ?

Jgw Aarea # wEa wAY (FATd
wrr Afa) ¢ (F) A1 (F). TFR
¥ g §yavdror eraf § wg T Ewrfo
3 wr F1f freaga 75 fear &1 dfwa
TER F Al ¥ 4T IFR F It
frasr myaifrs gevraqar giaqo &
R g ARV @qt & fawrg F Cargw
2, 3+ wrdrer @} ¥ ewifed FA
feq TrEET X 7 =
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AT §T wfgan €1 GMNT §W@
TR

1136. 1 AAWIT S/ TEA:
AT AL HAT I AT AT FA F F

() =ar 2@ & w7 JAqT SAAEAT
&1 feafa w1 2ad g7 avwr r faare
aRArT FT dfzgar F T areA w7
JAIT FIA &7 & ; A7

(@) afz gf, a1 geaady sy
w©wrg?

g Harera #§ wew WA (= q@o

o qEAIR) : (F) 7R (@), 79T F
St 729} ® w37 afafy & fagay
197 25 Trog a1 § 3w F57r v weala
X3 qigar (Faraw) fagas, 1972
F 3139 97 faax fagd fear &
AT 33 qfgar & wargy Inp w73
F IY77 % Pry wgaq afafy &) fand
i« 741 Ff7ifeq fagas arse &
farierarys 3

Exports by Small Scale Industry
Firms

1137. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) how many small scale industry
firms in the country as on 1st January,
1978 were engaged in exporting their
products to foreign countries;

(b) what is the procedure and cri.
teria for registration of industries
with the Director General of Techni-
cal Development (DGTD) and how
many industrial units were registered
with DGTD as on 1st January, 1978;
and

(c) how many of the DGTD units
Were exporting their productg to

foreign countries as on 1st January,
1978 and what was their number at
the end of the Third Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) As
there is no system of compulsory
registration of small scale industry
firms engaged in exporting their pro-
ducts to foreign countries, the infor-
mation| is not available.

(b) The procedure and criteria for
registration of industries with the
DGTD are given in Appendix IV and
V of the “Guidelines for Industries
1976-77" issued by the Ministry of
Industry and Civil Supplies, Depart-
ment of Industrial Development, Gov-
ernment of India. There were 3458
industrial units registered with the
Director General of Technical Deve-
lopment (DGTD) as on Ist January,
1978.

(¢) As the DGTD do not maintaim
regular statistics of the exporting
units, this .information is also not
available,

Shipping Corporation in States
\
1138. SHRI C. N. VISVANATHAN:
Will the Minister of SHIPPING AND:
TRANSPORT be pleased to state:

(a) the number of States apg their
names where Shipping Corpdrations
have been set up;

(b) the number of ships owned
and operated by each such corporatiom
and routes covered; and

(c) the relation of these Corpora-
tions to the overal]l policy of shipping
in this country?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) Three; the State Gov-
ernmentg of Tamil Nadu, Kerala
and Karnataka; t
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(b) The Corporation set-up by
Kerala owns one vessel. The other
two Corporations own two vessels
each. The vesse]l of the Tamil Nadu
Corporation operates in the coustal
and adjacent trade while thase of the
other two operate in India’s overseas
dry bulk trade

{(c) There is no special relation-
ship. They operate as any other
shipping company.

Priving of Vehicles without Silencer

1139. DR. SARADISH ROY: Will
the Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) whether Government are aware
that driving motor-cycles, scooters
and cars after removing the silencer
for fun’s sake is against the Motor
Vehicles Act: and

(b) if so, what measures Govern-
ment intend to take in thig matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM);: (a) Yes, Sir.

(b) As driving motor-cycles,
scooters and cars without a gilencer
is an offence under the Motor Vehi-
cles Act traffic police challans per-
song who drive motor vehicles on
public road without silencers.

Development of Small and Cottage
Industries

1140. SHRI PADMACHARAN SA-
MANTASINHERA : Will the Minister
of INDUSTRY be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to develop small and
cottage industries; and if’so, when
these industries will be set up;

(b) if so, the number of small and
cottage industries opened in 1977-78
and during last three years, year-wise,
State-wise and amount invested; and
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(¢) the total number of small and
cottage industries and among them
the number of those working well

State-wise; and amount jnvested in
it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI) : (a) to
(c). Since the inofrmation asked for
is voluminous it will take gome time
to collect the same. This will be
placed on the Table of the House ag
soon as possible.

T aaT famr w6 weur awsre

1141 s WATOW WEW 1 W
ng "4’ ag qA ® Far wo fw -

(%) sar wswrer fawrw groy
FeATqT FFIGT 9T gfy 79 fwady wrfor
g9 & JrAY &, M7

(F) ¥ *HANT ¥ segrgT ¥
F1d g7 gAwagr safsq wwma iy §
o 7 9f7 FF=7 20 ¥ 25 59U w4
folr oy &7

g Rarea ¥ uvw @A (s wfre
w1 HWIN) : (F) AAFT QI fawew
FA-gIAT FAWAHT FT TF T
IZA | IaeT fawrr w1 e wrd
AAFIT AG 7EAT |

(=) s ) zx fasfas & Tra-
wret fasrr & wazsit fagia sy fay
§ 1 5q% AT T FHFG A
fest & wavr ¥ qaw warfIay
(Fara¥ Garfage w0 oY mfaw §),
#Y EYaraTHY #7157 F19 ATATHY F IIAIT
faar st wfgw 1z w9 ¥ fag
FaTea FAAQ ¥ oF faw & ey
¥ fau 15% o wrda fear sar @, Afes
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frdt g @Y # wmda # i frfy
sfag & wfew Fq9 & T99 W A
afas o v | mfrga e
=Y 20 %0 Xfa faa & fgamr ¥ qrieafas
fear stan &, Afxwa fed) g =fem )
T W ¥ 1,000%o § FTar 3 fag

78t fegr amar =nfge

Indepth Study inte all Aspeets of Jute
Industry ’

1142. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are con-
sidering a proposal to conduct an
indepth study into all aspects of jute
industry; and

(b) if so, the details and objectives
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b), A long term policy is being
formulated with a view to ensure @
reasonable price to the growers for
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the qute suppliedq by them and pree
venting exploftation by middle-men,
kgepmg in view at the same time 1he
viability of the jute industry and the
interests of its workers. In this con-
text the role of the Jute Corporation
of India is also being considered,

I ‘
Per Capita Daily Wages in States
1143. SHRI DURGA CHAND: Wwill

the Minister of PLANNING be pleas-
ed to state :

(a) whether the Planning Commis-
sion is working out per capita daily
wages in the country;

(b) if so, the details thereof; and

(c) what is the minimum wages per
capita in each State at present?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a): No Sir.

(b) Does not arise.

(¢) The available data are fur-
nished in the attached statement.

Statement
o Total No. of Range of Minimum
employments covered Rates of Wages per day
Central/State/Union Territory under the Act for (in Rs.)
which minimum rates ! .
of wages have been . )
fixed/revised Minimum  Maximum
! 2 3 4 5
1. Central Government . . . . 19 3° 50 6-96
11. States ¢

1. Andhra Pradesh . 28 2+ 50 6:00

2, Assam . . 14 1° 54 600

3. Bihar 26 1°19 600

23 360 7°12

4. Gujarat . . . S

3740 LS—3 -
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! 2 e 3 4 5
5. Haryana 38 2: 00 7+ 00

6. Himachal Pradesh 17 2-'00 §° 00

7. Karnataka . . . 21 2' 00 560

8. Kerala 3b 1° 50 13°28

9. Madhya Pradesh 20 25 4'00
10. Maharashtra 38 097 8:50
11. Manipur . . . 2 2* 00 4°' 00
12, Meghalaya Lo 1 5{ 00 6 00
13. Orissa 13 2+ 25 5° 00
14. Punjab 31 315 7° 70
15. Rajasthan 27 4725 6- 00
16. Tamil Nadu 28 062 7°50
17. Tripura 5 112 4° 00
18. Uttar Pradesh 38 2° 31 6-86
19. West Bengal 16 1°13 7° 25

III. Union Territorv

20. Andaman & Nicobar Islands 2 4' 92 4° 92
21, Chandigarh . . . . 22 6- 25 7' 50
22. Dadra & Nagar Haveli 1 5°50 5° 50
23. Delhi . . . . . . 19 4' 50 675
24. Goa, Daman & Diu . 1 400 500
25. Pondicherry . . . . 1 3' 50 8- 00

1144, SHRI SAMAR MUKHERJEE:
SHRI KRISHNA CHANDRA

Will the Minister of HOME AF-

" Working of C.BL

HALDER :

(c) whether Government are consi-
dering steps to reorganise the work of

and

the C.B.I. to check the
that were existing in the organisation;

malpraclices

FAIRS be pleased to state:

(a) whether Government have con-
sidered the working of the CB.I
during emergency and under previous

regimes;

(b) it so, the findings thereof;

(d) if so, the steps Government pro-
pose to take in the matter”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI S, D. PATIL) : (a)
to (d). The Government aré aware
that in the course of the inquiry by
the Shah Commission some instances
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of alleged malfunctioning of some
officers of the Central Bureau of
Investigation during the period of the
Second Emergency, have come to
light. Appropriate action will be
considered after the report of the
Commission is received.

Effori# to further improve the
methods and working of the organi-
sations like the C.B.I, is a continuous
process. A number of additional posts
were sanctioned recently with a view
to stres gthening it, Such other mea-
surcs, by way of its reorganisation,
selection of suitable personnel to
man jts posts ,ang further augmenta-
tion and redeployment of its resour-
ces, as are considered necessary irom
time to time, will continue to be
taken in  order to ensure that the
C.B.1I. functions as an effective instru-
ment to combat corruption and is
enabled to cope with the mounting
pressures of work and demands for
its services.

Declaration of Netaji's Birthday as
Nstional Holiday

1145. SHRI BHAGAT RAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are consi-
dering to declare 23rd January, Netaji
Subhas Chandra Bose’s birthday, as a
national holiday;

(b) if not, the reasons thereof; and
(¢) if s0, when?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL) : (a) to

(c), In this connection wuttention js.

invited to the Lok Sabha debate on
24th February, 1978 on the Private
Members (Shri Samar Guha, M.P.)
Bill regarding “the national holiday,
on Netaji Subhas Chandra Bose's
_birth-day” during the colirse of which
an assurance wus given that the mat-
ter would recetve further considera-
tion,

wrwTErar w1 faaat & gf wwa

1146, 0 g69 ¥ $EA@: AT
AR W WO FAT 30 97T, 1977
F warKifea 997 g741 2122 F IAY
F gay ¥ ¥g qamy ¥ FI7 FW w6 ¢

(%) aar srFraaoy F7 fawrgay
& w1y R & faq w18 wey fruifa
torar wir &; oY afa g, a1 1976-77
FIIATH 1977-78 F g & et
afg #3% 1 gwwa & ; wiv

(§) 7% 1977-78 ¥ Fvm-waq
9’ fawueg gro fear wea &
faamT &R T oA ?

gET S qETr wa@r (s A
w0 srATO) ((F) gAifE arfufors
TR & FILT HIFTTATGY FT 417 §
gfg 731 ¥ fog 1 faarg a7 fayifea
€Y fFar a1 &, qg TaCT gRAMT VST 2 fF
gifufsasw gareon & fag srafeq a7
F1, FgT T 9T § 7y T faqwy g5
Tv& gfyFar w0 1 1976
77 % arforfsas dar § g 9 e
AR 1978-79 & fau gemforg wrores
# gANAT HiFe faraaq & -

qr@ TqU*
1976~77 680
1977-78 645
(s, 1978 %)
sFmfya STEFaT 700
AT IFFAT 750
*qYfgsa
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(@) 1977-78 ¥ A fama
AR g g9 Fawremg gran fag o
ar fasrmaal Y wwifaa v 39 9
%qQ &)

Transport facilities in Andaman and
Nicobar Islands

1147, SHRI ROBIN SEN: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the settlers of Shyam Nagar and
Radha Nagar at Diglipur in Andaman
and Nicobar Islands are facing im-
mense difficulties to market their agri-
cultural produce due to the lack of
transport and communications; and

(b) if so, the steps Government
propose to take to improve transport
svstem there?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM) : (a) Yes, Sir.

(b) At present, buses are running
from Diglipur to Laxmipur only, be-
cause the road beyond Laxmipur is
still under construction. A rural
road from Diglipur to Shyam Nagar is
proposed to be constructed in three
stages §.e, (i) Diglipur to Milengram
(10.84 Kms.), (ii) Milengram to
Svrarajgram (5 Kms.) and (iii) Swa-
rajgram to Shyam Nagar (13 Kms.)
Radhanagar comes between Swaraj-
gram and Shyam Nagar. The work
on this road has been accelerated
during the financial year. Phase one
work is expected to be completed by
the end of current working season,
Thereafter, work on phases two and
three will be taken up. These two
phases cannot be taken up earlier,
because the construction materials can-
not be taken to Milengram without
completion of phase one.
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Supplies by Ammunition Factory
Kirkee

1148. SHRI SUKHDEV PRASAD
VERMA: Will the Minpister of
DEFENCE be pleased to refer to the
reply given to the Unstarred Ques-
tion No. 9908 on he 10th May, 1973
regarding sale of arms and ammuni-
tion to Messrs. National Fire Arms
Company and Frontier Arms Company
by General Manager, Ammunition
Factory, Kirkee and state;

(a) whether the enquiry into the
supplies made by Ammunition Fac.
tory, Kirkee, against forged reccioted
money receivable orders has been
completed;

(b) whether the money involved in
the aforesaid supplies has since been
recovered;

(¢) if so, the details thereof;

(d) whether these dealings were de-
tected by a very low official in the
office of the Controller of Defence Ac-
counts (Factories); and

(e) the details of such officials and
detections, number of similar nature
detected and reward if any, paid or
given to such official or officials for ex-
cellent performance of duties?

THE MINISTER OF STATE IN
THE WINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) Not yet,
Sir. The case ig still being investigat-
ed by Senior Superintendent of Police,
Jullundur.

(b) No, Sir.

(c) Does not arise.

(d) and (e). Detection was made
in the normal course of duties per-
formed by Accounts Staff of the
Controller of Defence Accounts and
no reward was given to any official.
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Freedom Fighters of West Bengal

1149, SHRI MOHD. HAYAT ALL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the freedom fighters
of West Bengal have appealed to the
Centire to intervene and restore the
State pension to them which has re-
cently been discontinueq by the State
Government; and

(b) if so, the reaction of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
+SHRI DHANIK LAL MANDAL):
(a) No, Sir.

(b) Does not arise,

Equity participation with a West Ger-
man firm for manufacturing T.V.
Glass shell

1150. SHR] SHARAD YADAV:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) Whether it is a fact that the
Department of Electronics has asked
the Planning Commission to approve
the proposals of a private sector firm
for equity participation with one West
German firm for manufacturing TV
Glass Shell in bi-colours in India;

(b) if so the facts thereof;

(¢) whether it is also a fact that
the case of BHEL, a state-owned unit,
has been neglected in the matter of
manufacturing coloured TV Glass due
to some commitment given by one of
our official teams that visited West
Germany recently, if so, the facts
thereof; and

(d) how can a country like India
afford to have costly coloured TV
Unitsy

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(KUMAR] ABHA MAITI): (a)
No, sir.

.
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(b) Does not arise.

¢(«c) BHEL has not applied for the
grant of a licence for the manufac-
ture of coloured TV Glass Shells nor
has any commitment relating to this
item been made by any official teams
that visited West Germany recently.

(d) DoLs not arise as manufacture
of coloured TV Glasg Shells is not
under consideration.

Appointment of Commissions under
the Commission of Enquiry Act

1152, SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given
to Starred Question No. 148 on
22-6-1977 and state:

(a) the particulars of the Commis-
sions of Enquiry since appointed by the
Government of India under the Com-
missions of Enquiry Act;

(b) the dates by which the different
Commissions appointed during 1977 are
required to present their reports;

(c) reports, if any,

presented by
them so far; and ‘

(d) expenditure incurred by Gov-
ernment so far on the different Com-
missions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL); (a) Informa-
tion is being collected and will be
laid on the Table of the House.

(b) to (d). A statement with re-
gard to six Commissiong referred to
in the reply to Question No, 148
answered on 22-6-1977 is laid on the
Table of the House. [Placed in
Library. See No. LT-1654/78].
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I & dagw gaEAN
1153. =7t vz fag ato 3T
auT AYegw wx afcaga §ar ag T
O F & :

(F) T w T, 1977 § 991 IF
ey At gUe 7%

(7) fwax safsy gaga go

() waTedt & afardt #r faaar
Hqaraan fRar

(%) gHAEATHT & FTOT F|AT Y
A7

(¥) =7 gueai F1 A%+ & AU
& X 7 39w fFw & 7

Aragm AT afcaga |t (st =i
) (F) 37 AT W
W A ARA g g |

() =z afeat ¥ qF g%
Y 68 ATGAT &@Tq A |

(1) arfaw F a3 TAT JEHY Fav
wafa & FaT ST AT # exfagta
1 uf s gy &+ sfagia
# wfer Ataga Ffar g o
qrfax 79T IO+ fAFeaw qadr w1
Y ardy & 1 69 sfEEl ¥ Wy
ATARTA 3 qTAT fqqCOM T 92 97,
war & [aearan A Tt war o 3fad
Hean g®  @-1655/78] | AT
wffadi & g4 ¥ a0 gafaq &v o
W AT g qew 9X @ &
Bl

() a=ar, ZFETEIAT, A0 F7 )

(¥) gazamai &7 srifaw s
Hraifes ar=, Jq7 fF ATAIES THAT
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AT &, KT ATET & | A F Qg v
frorg fasd, 3o gruTT g7 Arfawl
F A & fag gt +E wAEEs @,
qifew Sy fFu 9m& & arfs 3@ gwT<
FT FoeaT f65T T 8 )

Czechoslovakia know-how for manu-
facture of large cement plants

1154. SHRI MADHAVRAO SCIN-
DIA: Wil} the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that Gov-
ernment of C(Czechoslovakia have
agreed to provide know-how for
manufacture of large cement plants
in this country; and

(b) if so, the terms and conditions
of the agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMAR] ABHA MAITI): (a)
and (b). In order to promote
utilisation of capacities of Heavy
Engineering  Corporation, Ranchi
(HEC), it hag been agreed in recent
discussios which took place at Delhi
with the Czechoslovak Minister of
Metallurgy and Heavy Engineering,
that Czechoslovakia wil] import rol-
ling mill and coke-oven equipment
from HEC and provide assistance to
H.E.C. for the manufacture of large
capacity cement plants,

QU qal g7 q@AETT ®IA &7
L gar

1155, ¥ ATITAT ato qTATT @
F4| GAAT W TATTA HET Ig TR 0
FaT F4 for

(F) a7 TTHTHT q1T IT JIT
T FFTI0T A AT TG AT &
o AT & fF e 9@ ;s
sgmaTe. fre &% AT s ofay &
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AT TG GORA 0 wAfa ey
arfgy arfe ¥ @ faorw ary foran A
FAT 3 NfaWA FAMA TAT AH
AR

(=) afz &, & =@ ax T&FTTH
Far sfaferr & 7

g AT @ waAr (s S
FU gEAN) ¢ (F) T, oA

(@) faaza @99 § 1

faaTor

TSy T e & gemEr weg
TEN ¥ FEAT FETH I FA * fqQ
FATARTAT T A]Y T GEATqAT F,
1977-78 % fau mEgawd W
aegegy Afa WY wfar &7 37 oqw
I ® @7 4T 47 | 98 @1 war &
s Fre fom & gra smanfas
A FEST FT AOAG FAT
ATARTEF & HI T Y @T Y |
FGEATY FEMS & A5G [T fvm
F @I §Tieg & & fAmfafes
waR g —

1. g7 &€ qEgAl aer OF
T qreT @ Wfaae w0 qw
qet qv fafww faet swwrewi &
T ALE F FLET A ATAS g FHT |

2. T FATAIR @l F1 B FI
Ig B2 WTATWAT & SR S Awar
F g o T Aol aewTeRl & s

ey § mfrw & &% A ag o

FH AT H |
3. UsT M fm F g
st o< faawr #37 § B AT q|er

quraTaEl, Sffarens qar fasiw
wgfaurdi & av @ § foer 9%
HAOYT HNT T 9FA

78

e Jmrae wreaw & fratr & ol
awtetaTfEar gvr wgEan

1156. *iY g7 fasw : Fa1 I
WAT Tg ST FY FAT H F

(%) Far AFEAATFAT THC
Yz Jorew wre@Ei & famio §
Y Zofrfrafor frmw, o= F1 AT
AT aga ginl g

(7) afz g, a1 g@% qfTmeEsT
14T FT FFqaT SR @ A ;

(7) TFTTHN G A @TE ?

I AATR § T AN (FATY
gran |EfR) ¢ (%) & (7). T
FffAafor sroeres, st &t
gRATHT FT IOEAM GG & fag
JRTeEIRAT ¥ UgEd /I W
gfaatan weft & @y feee g 1 6
gu faure-fame & S0W g9 1@ 9
weufa & € & & YwredrEnfEn
e faw w7 FF siaw gfaEgie
F1 & sfrafar sToTEm ¥ s
FWU AT At orwar & iz qaar
F1 fa=sior W%fﬂq Q:a'oioiﬁo FT
AT W | W FT IJAIEA qqH
# fAq ot erwar & g @ qHa F
FTAWIEHAT & | TFofodro FRIET TS
AT ¥ e ® oafg wdY @ei,
qg ¥ JUW gTa uHododYo #Y
fag T RN ¥ faviT w2

kR BEL
1157, = qur® ;. #97 Fot @aly
4% FAIH @ FAT 4T 5 ¢

(%) = aga =fuw Iw gy ¥
FoAt #Y ACTT 9gT whuw @@ T Y
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(=) =7 ot &1 faases @rorn
waws ) @ @ w99 5 ogw wfuw
I #7 Afus A" F@ ¥ wwAd §

(7) =1 wwq fasrawa Wi &
wfas faordfy &2 7<% o9i & awan
F1 g frare foar mar & ;W

(w) afz &, av =1 wF F1
faar¢ 3w & faordt ¥ adwra @%e
¥ R W ¥ fag oW s FH
F g afger, v w3 ?

Fot At (o Yo TREHAT) ¢

(%) w=risir @ #1973
¥ IACE A AW ¥ i W g A &
FAAET WM H Rifeaw I &
gea A gfagf g

(=) 7w Hifs ag § 5 0
& Srfrs qor wfes gfeai &
wragd @ ag AR F g 9 FAT
F gAX &9 #1 g9 far s =g )

(1) wea fagraarsr W T
fagqa =1 wfus Iemrz" +&F FAT gy
QA quETEi F o qEEE A A
AFAFTO TLFC 7 A4 & )

(7) Rw ¥ faga FT JoewedaT
# qure AW & AU wAF Fq9 IBC
Y §/ISTC 9T @WE | FEAHTAT IAT
¥, IqFeT AHAT ¥ IATEA FT AfewFaw
FT, wgf WY dwT 1 wg fawer
Y @F ¥ FUT AT Al W fAIAT
T IRIL FA, TACET qHATHT & HIATL
a0 & faacw gfafea @ o
frator &Y SAa swaeqre & o afe-
Frxard g o34 e AT FIA BT
femt & wary fvg o7 W@ & 1 QT
sfcien ¥, fagy fawm & afs & &
FE@ 9T W § q0fF AU A QA FA
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& fou swar & graws fawre wfe-
Ffgar w3 o dug @ 7% 1 F ofc-
e sfwwa w1 o w3 foAd
ot 5 & 7 a9t & Arw faew st
w3 & & F% qf@wad st
RWapa sz A &) s@ &
AT FUA FT F&F & FwaT 7 At
1 wafy # fagqm § srowfaiar st
FAAT |

Extension of services of producers
beyong 58 years of age

1158. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the number of Chief Producers,
Deputy Chief Producers, Producers
who have attained the normal age
of 58 years for retirement;

(b) the number of such members
of the above categories who are being
continued beyond the age of 58 years
and the circumstances for such ex-
tension and continuance; and

(c) Government's general policy
with regard to the extension of con-
tract of Staff Artistes beyond 58
years?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). Staff
Artistes in All India Radio are em-
ployed on long term contract basis.
They are retained in service upto
the age of 60 years, subject to review
at the age of 58, in accordance with
the terms and conditions of the cun-
tract. There ig only one Producer
presently working in AIR beyond the
age of 60 years. The extension was”
given because of outstanding perform.
ance,
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Serious long-standing problems .of
weavers of Nathnagar, Bhagalpur

1159. SHRI A, K. ROY; Will the
Minister of INDUSTRY be pleased
to state:

(a) whether he is aware of the
serious long-standing problems of
the poor weavers of Nathnagar, Bha-
galpur; and

(b) if so, the action taken by Gov.
ernment to redress their long-stand-
ing problems?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMAR] ABHA MAITI): (a)
Yes, Sir.

(b) The main problem of the
weavers of Nathnagar, Bhagalpur, is
the fluctuationg in yarn prices; es-
pecially of staple yarn and also
marketing of finished goods. The
State Government has taken up an
Export Project at Bhagalpur. Bihar
State Handloom Development Cor-
poration has opened a yarn depot at
Bhagalpur for supply of yarn to
weavers. This wil] ease the problems
of weavers to some extient

a9 1976~77 § w72 qzaw fas

1160. 7t T YT Tt FAT
AW HAT IE  AAAFT  FAT FA
f

(%) a¥ 1976-77 & fwam 2o
foqr avg 92 @ #ilx =% afcomraeasy
fratt gifr g€ ; #tw

(@) %ar a<FHTR 7 T 377 farsii
g g F feafa & gue s 51
feare o afe gf, o fer Tl
¥ ?H

gt Harem & T wE (AT
TR ATEfR ) : (F) TEEA AW 1976-77

F AT T A TEEw fae aw @
foa® waeey 48.59 am@ afew
fraw A =W 60,000 Wo v
FEATRT Y gria g€

(&) =27 & & 7¢ fuelt & gaqras
& f I &, a9 & ¥ gF F71 7o}
F W™ om @ Wk Sarefy ¥
ATIT X F FW T I FA
a7 WA T W A @ Rt
F AR § G qwafeaq Tow T
q E-TAGCFT G |

Requirements of enriched Uranium
and Heavy Water for Tarapur Power
Plant

1161. DR, VASANT KUMAR
PANDIT;

SHR] YASHWANT BOROLE:

Will the Minister of ATOMIC
ENERGY be pleased to gtate:

(a) what are the total requirements
of enriched Uranium and heavy water
for the full functioning of the Tara-
pur Power Plant;

(b) how much of the supplies of
Nuclear Fuel is expected from U.S.A.
or some other country; and

(c) whether it is a fact that Gov-
ernment are considering improvising
heavy water and specialised Nuclear
Fuel in India, if so, the steps taken
thereon and the results expected?

THE PRIME MINISTER (SHRI
MORARJ1 DESAI): (a) About 17
to 21 tonnes of enriched uranium are
required annually for Tarapur Ato-
mic Power Station (TAPS). No
heavy water is needed for its opera-
tion.

(b) For the time being we are
expecting a supply of 7.6 tonnes from
U.S.A.
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(¢) Technical studies on use of
alternative fuels are in progress. As
heavy water i not required for func-
tioning of Tarapur Station, the ques-
tion of finding alternatives does not
arise.

HATHT & Fodlodto fawmm % Hjﬁ'ﬂ
sl & wRenfadl §1 qdwta
1162 st WEWTH @ 7T A7 AT

Ig q9 F FO F4 ¥

(F) =ar Aa=T F FATEE ATTET
=, fawmr # adm 50 F fafaw
Tt & FANE! ® wRAfa F ATHAL
9T faumr F@ & fow ad 1970 &
fowmitar wemfa afafa Y F€ dox
T gf ¢ fowd For Fw=nfat &
gafaat &2 99 €

(@) afx g, & fawritg wSrafq
gfafa #7 95% T aq9 F Ty FTO

4

() 71 ag w= § f& fawmim
eyt wfafa & d2x aoy faar e
SO F FUIAAT FHAT AT F a9
sTar ax wmfa A % ) wiw

(w) afz g, q1 & "fewia
FY a7 F4T § AT AT /I AT F
T F § 7

TAT wAl (s SwEA W) o
(%) o (7). 77 7 F fafaw ani
F =t ¥ fAq i & sy
w3 & fau 99 # fFafra o<
T gq At I 9T fa=mre w3 F fAg
1970 ¥ arg fawria qdrag= afafa
# dz% gf £

() & &
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(7) a1 gea #Y qwa far
TR T (Twafaw) F gewax
9qT & faq et frawi & g fear
AT TR EH AR F Afaw faoiy g
AT T HT SATRE ARBC oA H
FH FH FT AT TAT @A F fow
9 @ & wowqfad st w1
AN (Aadt & gefT qad g 9%
agray fear war &

Additional Funds for National
Highways

1163. SHRI SARAT KAR; Will the
Ministe;y of SHIPPING AND TRANS-
PORT be pleaseq to state:

(a) whether the Orissa Government
have requested the Central Govern-
ment for additional funds for National
Highways which are under considera-
tion; and

(b) if so, what is the amount sanec-
tioned by the Central Government
against the State Government’s re.
quirement? .

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) and (b). The State Gov-
ernment asked for increasing the
allocation for. National Highway
(Original) Works from Rs, 270 lakhs
to Rs. 322.57 lakhs. Within  the
available resources and keeping in
view the verall requirements for
development) works of @ll National
Highways in all the States and the
necessary priorities, the original allo~
cation for Orissa has since been in-
creased to Rs. 300 lakhs.

Ags regards Maintenance and Re-
pairs, the State Govet's demand is
Rs. 144 lakhs. However, keeping in
view the availability of resources and
the assessed reqguirements of various
National Highways in _all Statetg, a
sum of Rs. 94.01 lakhs has been re-
leased for Orissa. T O 1
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e ford | snfradedl & sear #
fog fraaw
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Per Capita Income

1165. SHR] RAMANAND TIWARY:
Will the Minister of PLANNING be
pleased to state: N

(a) whether his attention has been
drawn towards news item published
in the ‘Statesman’ Delhi, dated 23rd
Jarluary, 1978 under the caption ‘Fall
in Per Capita Income';} and

(b) if so, the reaction of Govern-
ment thereto and steps taken or con-
templated to be taken for raising the
per capita income and revitalising the
national economy?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) ',t‘he fall in per capita income
in 1976-77 is due largely to decline
in agricultural production which ac-
counts for about half of the national
product. The year 1977-78 is likely
to show some improvement over the
position in 1976-77. In the circums-
tances it is better to take a long-
term point of view rather than on
an annual basis.

Complaints received by Shah
Commission

1166. SHRI VAYALAR RAVI. Will
the Minitser of HOME AFFAIRS be
pleased to state:

(a) whether the Shah Commission
has received large number of com-
plaints beyond the terms of reference;
and

(b) if so, what are the reasons Gov-
ernment entertain such complaints
and harass the Government servants?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The Shah Commission
of Inquiry has received 7301 com-
plaints which are beyond its terms of
reference. These complaints were
not received by the Government but
were received by the Commission in
response to the Notification published
by them in the' Newspapers. The
Commissiont has not taken cognizance
of these complaints and there is no
question of the Government harassing
Government servants,
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Central Assent to Legislation on Em-

ployment Guarantee Scheme of

Maharashtra and Land Reforms (Am-
endment) Bill of West Bengal

1167. SHRI VASANT SATHE;
SHRI P. K. KODIYAN:

SHRI SOMNATH CHATTER-
JEE:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether it is a fact that the
Central Government have not given
its assent to the Legislation on Em-
ployment Guarantee Scheme adopted
by the Maharashtra State and the
Land Reforms (Amendment) Bill,
1977, adopted by the West Bengal
Legislature;

(b) if so, the reasons therefor;

(c) the steps taken to clear the
Bills; and

(d) whether Government would
direct other State Governments to
frame similar Employment Guarantee
Law to help weaker section of Society?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Assent
was given to the West Bengal Land
Reform (Amendment) Bill, 1977 on
31-1-1978. Assent has not been given
to Maharashtra Employment Guaran-
tee Bill, 1977.

(b) to (d). The Maharashtra Em-
ployment Guarantee Bill, 1977 In-
volves important policy questions and
needs full and careful consideration.
It is under examination in cosulta-
tion with the Ministries concerned.

B
Closure of Chemicals and Textile
units que to coal ghortage

1168. SHRI AHMED M, PATEL:
Will the Minister of ENERGY be
pleased to state:
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(a) whether there is steep fall in
coal production and due to that many
chemicals and textile units are facing
hardship; and

(b) if so, the steps taken by Gov-
ernment to meet the coal demand of
these units to avoid the closure?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). There has been a slight
drop in production during the current
year on account of intecrptions in
power supplies to the coal mines
strike in explosives factory at Gomia
and unusually heavy monsoons. How-
ever, the actual despatches to con-
sumers during the current year (April
to Dec. '77) are about 4.0 million
tonnes more than in the correspond-
ing period of last year. Average
monthly despatches to chemicals and
textile units during the year 1977-78
(upto January) have been 2.40 lakh
tonnes against 2.28 lakh tonnes dur-
ing the corresponding period of the
last year.

Whenever any reports of shortages
were received, special arrangements
were made for supplying coal to such
units,

Power Break-down in Indraprastha
Power Station, Delhi

1169, CHAUDHURY BRAHM PRA-
KASH: Will the Minister of ENERGY
be pleased to lay a statement show-
ing:

(a) the number of times there was
break-down in the Indraprastha
Power Station in Delhi and the period
for which each time the supply of
power remained suspended to the
capital during the last three years;
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(b) the main reasons for frequent
break-down in the Indraprastha Power
Station; and

(c) the steps taken or proposed to
be taken to improve the situation and
whether a Committee is proposed to
be appointed to look into the whole
matter regarding Indraprastha Power
Station?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): {a)
to (c). There have been 8 major
trippings/breakdowns of Indraprastha
Power Station when almost all the
units tripped. A list of such break-
downs/trippings giving the dates and
time of tripping, time of restoration
of the various units and the reasons
for such breakdowns during the last
three years is laid on the Table of
the House. [Placed in Library. See
No. LT-1656/78]. The supply of
power to part of the capital was
affected on four occasions only for
short periods as it was possible to
restore supply to the capital by get-
ting assistance from the neighbouring
power systems.

In most of these cases, trippings
were caused by either outside system
disturbances, or faullg in the outdoor
switchyard of Indraprastha Power
Station.

Remedia] measures to improve the
outdoor switchyard have . already
been taken. Necessary steps to stabi-
lise the Northern Region Grid system
are also being taken up by the
Northern Regional Electricity Board,
in consultation with the constituent

States. In view of the above, no

Committee is considered necessary

to look into thig matter. '
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Uncertainty in Industry due to
Tardiness in Investment

1171. SHRI P. S. RAMALINGAM:
Will the Minister of INDUSTRY be
pleased to state;

(a) whether Government are galive
to the climate of uncertainty in the
field of industry because of tardiness
in investment and development of in-
dustries for enriching economic acti-
vity;

(b) the concrete steps proposed to
promote purposeful industrial deve-.
lopment by encouraging sincere dedi-
cated and socially motivated industria-
lists; and

(c) the extent to which foreign in-
vestment is proposed to be permitted
for acceleration of economic activity?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
to (c). There are no objective rea-
sons for uncertainty in the field of
industry. The Government’s indus--
trial policy and measures for indus-
trial development including policy
for foreign investment, have been
outlined in the Statement on Indus-
trial Policy laid before Parliament
on 23rd December, 1977.
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Proposal to increase the number of
items reserved for Small Sector

1172, SHRI K. PRADHANI. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government are in a
position to increase the number of
itemg reserved for the small sector;

(b) if so, the details regarding the
policy of Government as wel] as the
units which are going to be benefited
with this policy; and

(c) whether Central Government
have asked the state boards to formu-
late a time-bound plan for providing
training facilities to personnel so that
new managerial cadre could be de-
veloped?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMAR]I ABHA MAITI): (a)
and (b). The Minister of Industry
placed on the Table of the House
504 jtems exclusively reserved for the
Smal] Scale Sector, The list of indus-
tries reserved for the Small Scale
Sector is to be continually reviewed
so that capacity creation does not lag
behind the requirements of the eco-
nomy. An anuual review of reserved
industries will be undertaken in order
to ensure that reservation accorded
to the Smal} Scale Sector is effective
and js also continually expanded as
new products and new processes
capable of being manufactured in the
small scale sector are identified.

The reservation of items exclusive-
ly for the SS] Sectors will enable
the SSI unitg to progressively increase
their capacity, take up new items of
production, and also promote new
units jn these lines of production.

(¢) Under District Industries Cen-
tres Scheme, it is proposed to pro-
vide training facilities to personnel
so that new managerial cadre could
be developed.
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Extension of Services of Tool Room
and Training Centre, Karnataka to
less developed areas

1173. SHRI K. MALLANNA: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it ig a fact that the 6
year old institute Tool Room & Train-
ing Centre, Karnataka which is re-
ceiving financial help from the Da-
nish Aid Authority DAN(DA) has
sought the approval of the Central
Government to extend the services of
the institute to the less developed
areas; and

(b) if so, the details regarding the
plan of the institute regarding the es-
tablishment of its sub-centres in India?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(KUMARI1 ABHA MAITD: (a)
Yes, Sir.

(b) Hubli, Mangalore and Belgaum
are less developed areag in Karna-
taka. The proposed Sub-Centres will
act s catalysts for development of
engineering industries in these areas.
Tool Room Sub-Centres will provide
the much needed technological infra-
structure in these areas and contri-
bute to the industrial growth in these
under-developed areas by encourag-
ing entrepreneurs to take up manu-
tacture of products/components need-
ing precision toolings.

Incidents of Unrest and violence in
the country

1174. SHRI YADVENDRA DUTT:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether ugly incidents of un-
rest and violence are erupting in dif-
ferent parts of the country;

(b) if so, what steps Government
propose to take to stop such acts of
violence and vandal destruction; and
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(c) whether it is a fact that these
incidents of violence are being insti-
gated by anti-social terroristic forces
from outside the country in collabo-
ration with anti-social terroristic for-
ces inside the country?

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
{a) and (b), There have been some
sporadic incidents of violence dur-
ing agitations by some sections to
press their demands. The law en-
forcement agencies are vigilant and
are taking appropriate action under
the law.

(¢) Government have no such in-
formation.

Purchase of Ships from Abroad

1175, SHRI DHARM VIR VASISHT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Union Minister of State for Shipping
and Transport announced in Septem-
ber last, earmarking of Rs. 500 crore
foreign exchange for buying ships
from abroad; and

(b) if so, purchases if any made or
proposed to be made on that account?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) Yes, Sir.

(b) An amount of about Rs. 200
crores has been sanctioned and com-
mitted and the balance is available
for new acquisition proposalg to be
brought up by shipping cgmpanies.

Setting up of a Cotton Textile Mill in
Abohar and Fazilka

1176. SHRI MOHINDER SINGH

SAYIAN WALA: Will the Minister .

©of INDUSTRY be pleased to state:

(a) whether it is a fact that the
Abohar and Fazilka region yield the
cheapest and highest cotton which
can be used for the manufacture of
the Janata cloth; and

(b) if so, whether Government pro-
pose to consider to set up a cotton
textile mill in that area?

THE MI!NISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(KUMAR] ABHA MAITI): (a)
J-34, 320-F and Bengal Deshi cotton
are usually grown in this region and
they can be used for medium couqts.

(b) Government has no proposal
to set up new textile mills in the
public sector. Besides, it has been
already decided that Government will
not permit any expansion in the
weaving capacity in the organized mill
and powerloom secctor.
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Production of Sophisticated Armg by
. India

1178. DR BAPU KALDATE: Will the
Minister of DEFENCE be pleased to
state;

(a) whether Government have
taken note of spurt in sale of arma-
ments by big nations to non-aligned
countries;

(b) it so, whether Government have
increased the production of sophisti-
cated arms in the country; and
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(c) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Gov-
ernment have seen reports appearing
in the Press from time to time in this
regard.

(b) and (c). Progressive indigeni-
sation of sophisticated armaments is
part of the national policy of self-re-
liance and not as a result of rvepcrted
sale of armaments by big nations to
non-aligned countries. The program-
me of indigenisation of defence pro-
duction covers the entire range of re-
quirements for our Armed Forces—
including modern combat aircraft;
warships; tanks and other vehicles;
sophisticated radar and communica-
tions and gun control equipment; fleld,
mountain, anti-aircraft, anti-tank and
other guns; misslles; rockets and pro-
pellants; chemicals and explosives;
small arms; and practically the whole
range of ammunition for the three
Services.

Price of Cement

1179. SHRI M. RAM GOPAIT. RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have de-
cided to raise the price of cement in
the country; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN "HE
MINISTRY OF INDUSTRY (KUMAR]
ABHA MAITI): (a) and (b). Shortages
in the supply of cement had developed
on account of higher demand for con-
sumption for Public Works as well as
as for Agriculture, Industry and
Housing. Substantial quantities of
cement were also required to repair
ravages caused by the cyclones in
‘Andhra Pradesh and Tamil Nadu.
Government, therefore, decided to
permit the import of about one million
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lonnes of cement to meet the addi-
tional demand. As the landed cost of
the imported cement is higher than
the cost of indigenous cement, Govera-
ment decided to pool the prices and
increase the F.O.R. destinalion price
of cement by Rs. 17 per tonne w.o.f.
7th January, 1978  so that together
with local ievies the retail price did
not increase by more than Rs. I) per
tonne or Re, 1 per bag. It is clarified
that there has however been no in-
crease in ex-works or retention prices
of cement payable to  1the manufac.
turers.

Staff Selection Commission for Rec-
ruitment in various Central Govern-
ment Departments

1180. SHRI D. B. CHANDRA GOW-
DA: Will  the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a Staff
Selection Commission for recruit-
ment for Subordinate Services for
various Central Governmen: depart-
ments has been set up in Madras; and

(b) if so. the details regarding its
duties and functions?

THE MINISTER OF STATE Iy TiIE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): A Regional Office
of the Staff Selection Commission set
up by the Central  Governmsant has
been established at Madras.

A copy of the Resolution regarding
the setting up of the Commission, which
indicates its duties and functions, is
laid on the Table of the House. [Plac-
ed in Library. See No, LT-1657/78].

Increase in Prices of Paper
1181. SHRI S. G. MURGAIAYAN:
SHRI K. PRADHANTI:

Will the Minister of INDUSTRY be
bleased to state:

(a) whether Governmert are aware
that the Paper Mill. owners increased

3740 LS—4

the price of paper three times i.e. in
January, 1977 by 35 paise per K.G.,
in September, 1977 by 35 paise per
K.G. and again in December, 1877 by
30 paise per K.G.;

(b) if so, whether this has been
done against the declared policy of
holding price line by Government;

(c) Hf s!), the steps being taken in the
matter;

(d) whether Government have re-
ceived any Memorandum in the mat-
ter from the Uttar Pradesh Publishers
Association; and

(e) if so, the main poinis?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) During the
year 1977 there was no significant
increase in the prices of basic quali-
ties of paper but only a marginal in-
crease in the prices of some superior
varieties of paper. After 31st Decem-
ber. 1977. a few mills have issued re-
vised price lists in which prices of
certain varieties of paper have been
put up steeply.

(b) and (c). Although there is no
statutory control on prices of paver,
Government have been discouraging
the industry {rom resorting lo unila-
teral increases in prices without ade-
quate justification. Government's un-
happiness at the price increases effect-
ed by some mills without consulling
Government has been conveyed to the
paper industry. The reaction of the
industry is awaited before 73overn-
ment takes suitable regulatory
measures to control the price situa-
tion.

(d) and (e). Yes, Sir. The Associa-
tion has represented that the prices of
certain writing and printing papers
have been increased considerably by
the paper mills and that there is a
general shortage of such papers which
might affect the student community
adversely. * These matters are already
receiving Government’s attention.
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Improving Conditions jn Swatantra
Salnanj Sadan in New Delhj

1183. SHRI SHIV SAMPATI RAM:

SHRI KACHARULAL HEM-
RAJ JAIN: .

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention hag been
drawn to a report in the Nav Bharat
Times dated the 15th December, 1977
to the effect that the Freedom Fighters
Home (Swatantra Sainani Sadan) in
New Delhi is nothing better thap a
jail; and

(b) the reaction of Government
thereto and the steps taken to im-
prove the conditions of this Sadan?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Yes, Sir. The Govern-
men{ has seen the press report. Two
complaints have been made—one re-
garding the poor gquality of food and
the second regarding disproportionate-
ly high expenditure on the staff. As
regards food, the diet scale was fixed
in consultation with  the Director-
General of Health Services and is
being scrupulously observed. In cer-
tain cases, where on medical grounds,
a special diet is prescribed. it 15 also
given.

As regards staff. the number of in-
mates keep varying and as such the
staff requirement. However, tha2 staff
position is being examined.

Second Indian Satellite

1184. SIIRI C. K. CHANDRAPPAN:
Will the Minister of SPACE be pleas-
ed to state:

-

(a) whether it is a fact that the
second satellite to be launched by
India is almost at the stage of the
completion of its manufacture;
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{b) if so, the special features of this
satellite as compared with Aryabhatta;
and the extent to which Indian Scien-
tific and Technological experts are
responsible for the manufacture of this
satellite;

(c) the extent to which foreign as-
sistance was necessary;

(d) whether Arayabhatta, which is
still in the orbit, is still functioning
and giving useful informations; and
if so, details thereof; angd

(e) the extent to which the
U.S.SR. Government 1is assisting
India in launching the second Indian
satellite?

PRIME MINISTER (SHRI MORAR-
JI DESA{): (a) The Second Catellite
is in an advanced stage of manufac-
ture and is expected to be ready by
the end of 1978.

(b) This Satellite which is essential-
ly a modification of Aryabhatta, has
a more complex payload, data 21~ndl-
ing and control system. It is designed
o carry out earth resources survey
experiments over India and will carry
iwo television cameras and three mic-
rowave radiometers. This would en-
able collection of information related
to forestry, snow cover, snow melting,
large land and water bodies, meieoro-
logy and sea  surface temperature.
The Satellite is being entirely built by
Indian Scientists and Engineers. The
T. V. tubes the space qualified electro-
nic components which are not manu-
factured in the country have bean im-
ported. '

(¢) and (e). Foreign assistance
consists of provision of launching fa-
cilities, the solar panels, and a few
other components by the Soviet Union.

(d) Yes, Sir. The data received
from Aryabhatta relates to structure
dynamics, control dynamics, thermal
control system and power conditioners,
These have provided valuable inputs

for the design and fabrication of the
Second Satellite and will also be use-
ful for future spacecraft.

Letters received from M.P.s by Delhi
Administration

1185. $HRI KANWAR LAL GUPrA:
Will the¢ Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of letters re-
ceived by the Delhi Administration
from Members of Parliament of Delhi
in the last 9 months;

(b) in how many cases the follow
up action was taken and the concern-
ed M.P. was informed about it;

(c) whether it is a fact that no ac-
tion is taken even on the letters writ-
ten by Members of Parliament; and

(d) if so, the steps taken by Gov-
ernment to take necessary action on
each and every letter of Member of
Parliament?

'THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Necessary information is be-
ing collected from the Delhi Adminis-
tration and will be laid on the table
of the House in due course.

Implementation of Development Pro-
jects in J & K

1186. SHRIMATI PARVATI DEVI:
Will the Minister of PLANNING be
pleased to state what steps are being
taken or proposed to be taken for step-
ping up the economic development and
removing impediments in the speedy
implementation of the development
projects of the Jammu and Kashmi:
State with special reference to Ladakah
having lowest level of development as
compared to other regions of the State?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The primary res-
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ponsibility for speeding up economic
development and removing i1mpedi-
ments to implementation of the de-
velopment projects is that of the Gov-
ernment of Jammu and Kashmir.

So far as Planning Commission is
concerned the Plan outlay has been
stepped up from Rs. 47.79 crores in
1974-75 to Rs. 108 crores for 1378-70.
Also, the saving accruing from the
reduction in food subsides are leing
directly utilised by the State for ce-
velopment works.

In the case of Ladakh, the pattern
of Central assistance is 90 per cent
grant and 10 per cent loan againsy the
normal pattern of 30 per cent grant
and 70 per cent loan. The Plan out-
lay for Ladakh is earmarked to en-
sure that the outlays provided for
its development are spent in that
area only. For the Annual Plan
1978-79 an outlay of Rs. 6.44 crores
has -been earmarked as against an
expenditure of Rs. 2.10 crores in 1974-
75.

Reasons for Winding up of Coca Cola
and IBM Ceoncerns

1187. SHRI P. V. PERIASAMY: Will
the Minister of INDUSTRY be ileased
to state:

(a) the reasons for the winding up
of Coca Cola and IBM concerns;

(b) whether it is a fact that many
other concerns with considerable
foreign participation ar2 enjoying a
virtual lease of life because of admi-
nistrative tardiness in enforcing the
relevant regulations; and

(c) if so, the reasong therefor and
the steps proposed to be taken in this
regard?

THE MINISTER OF STATE [N THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Coca Cola and
IBM concerns were permitted to oper-
ate in India with non-resident interest
not exveeding 40 per cent in accor-
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dance with the provisions of the
Foreign Exchange Regulation Act,

1973. However, these two companies
decided to wind up their activitie; in
the country in keeping with their cor-
porate policies. —

(b) No. Sir.

(c) Does noi arise.
¢
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Swatantra Sainani Sadan in

New Delhi

1189. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of freedom fighters

in the Swatantra Sainani Sadan in
New Delhi;
(b) the number of officials and

other workers who look after the
Sadan and the amount spent on their
<alaries every month; and

(¢) the total expenditure incurred
cvery year on this Sadan?

THE MINISTER OF STATE iN THE
MINISTRY OF HOME  AFFAIRS
(SHRI DHANIK LAL MANDAIL): (a)
N:ne,

(b) Apart from onc¢ Gazetted Supe-
rintendent there are nine none-zazetted
employees in the Sadan. Anout
Rs. 5.000 is spent on their salaries
every month.

(¢) About Rs. 90.000/-.

Ilectrification of Ring Road, Delhi

1190. SHRI RAJKESHAR SINGH:
Will the-Minister of ENERGY be plea-
sed to state:

" (a) whether Ring Road -around
Delhj and particularly between Raja
Gardep and Azadpur is not fully
electriied as a result of which this
has become accident - ne road; and

[
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(b) if so, the time by which this
particular portion of the Ring Road
will be fully electrified?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
The .portion of the Ring Road between
Raja Garden and Azadpur has not
heen fully electrified so far, It is ex-
pected that this section will also be
electifled! in near future.

Promotion of Industirial Development

1191. SHRI MANORANJAN BHAK-
TA: Will the Minister of INDUSTRY
be pleased to stale:

(a) whether he helq discussions
with the Chief Ministers of States to
promote industrial development in
the country;

(b) if so, the details thereof and the
results achieved so far; and

(c) programmes frameqd for the in-
dustrial development of the back-
ward and rural regions by Govern-
ment?

THE MINISTER OF STATE IN “HE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITD: (a) to (c). A series
of meetings were held with the In-
dustry Ministers of State separately for
Eastern, Weslern, Northern and Sou-
thern regions from 5th to 8th Septem--
ber, 1977 at Delhi. This was followed
with a meeling with  the Industry
Ministers of North Eastern region on
2nd October at Shillong. Besides the
State Ministers of Industry. the Chief
Ministers of Tamil Nadu, Pondicherry
and Goa attended the respective re-
gional meetings. These regional
meetings were arranged primarily to
discuss the specific and immediate
problems faced by diiferent States in
their industrial development prageran-
me s0 as to evolve a more meaningful
programme of action. The Industiy
Ministers of different  States. while
focussing their problems relating to
their own States. made certain cum-
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mon suggestions, which were also dis-
cussed. Among the important sugges-
tions made were greater gtress on an-
cillary development by Public Sector
Undertakings as well as large and
medium industries in the private sec-
tor, evolving a suitable system of pay-
menf for the purchases made from the
small scale and cottage sector, greater
involment of banks and financial in-
stitutions in the development oi small
scale and cottage  industries, streng-
thening of small scale industry de-
velopment organisations in the States,
institution of necessary arrangement
for the timely and uniterrupted supply
of raw material and inputs required
by the small scale and cottage indus-
tries, institution of suitable arrange-
ments including better linking up bet-
ween NSIC and STC for the marketing
of small industry products, special
stress on the development of tiny rec-
tor, i.e., industries having investment
on plant and machinery less than Rs.
1 lakh etc. During the discussions,
general reference was also made by
some States to the need for exemption
of cottage and small industries from
sales tax and other local taxes.

In the context of the discussion and
suggestions made in these regioral
meetings, the State Government were
requested to draw up their Anrual
Plans suitably, with specific reference
to the development of small scale and
village industries specially lzather,
pottery, carpentary and blacksmithy.
ghani oil, non-edible oils, soap, hand-
loom, handicrafts and sericulture in-
dustries. The States’ Annual Plans
for 1978-79 were discussed with the re-
presentatives of the State Govertments
and finalised in the Planning Commis-
sion.

Necessary administrative arrange-
ments have been made in the Ministry
of Industry for the purpose of crordi-
nating the actions required on the
proposals received from the vorious
States. A meeting was also organised
with the Chairman of the Nationalised
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Banks for their greater involvement
in the development of small scale and.
cottage industries.

Revival of Sick and Closed units in
West Bengal

1192. SHRI SAUGATA ROY: will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government are seri-
ously thinking about thg revival of
sick or closed units in West Bengal
which do not satisfy the pormg laid
by Government of India for investiga~
tion or take over which includes
Plywood industries, cotton mills, jute
mills etc.;

(b) whether Indian Reconstruction
Corporation of India is drawing some
plans in this regard to save a large
number of workers who lost jobs due
to- the closure; and

(c) whethey West Bengal Govern-
ment ig negotiating with the Govern-
ment of India in this regard ang it
so, the reaction of the Government
of Indiy thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (c). Action
under the Industries (Development
and Regulation Act for investigation/
taking over the management of a sick
or closed industrial undertaking is
taken on the basis of the relevant pro-
visions of the Act. The proposals
tent by the State Governments includ-
Ing those sent by the Government of
West Bengal are considered on merits
in the light of the provisions of the
Act, with reference inter-alia, to the
viability of the industrial undertaking,
the number of labourers employed in
it as well as its size. Governmant are
guided mainly by considerations of
public interest while considering such
matters which are decided on a case
to case basis on merits. During the
year 1977-78, the management of N/s.
Union Jute Co. Ltd., M/s. Khardha
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Co. Ltd, M/s. Alexandra Jute Mils,
Calcutta, Messrs. Bengal Chemizal and
Pharmaceutical Works Ltd., and M/s.
National Rubber Manufacturers Ltd.,
Calcutta wag taken over by the Gov-
ernment under the Industries (De-
velopment and Regulation) Act, 1951.
During the same period, investigations
were ordered into the working of M/s.
Paul Lohmann (I) Ltd., and M/s. In-
dian Health Institute and Laboratories
Calcutta and M/s. Incheck Tyres Ltd.,
Calcutta.

(b) It is presumed that the Honour-
able Member is referring to the In-
dustrial Reconstruction Corporation of
India Ltd. The Industrial Reconstruc-
tion Corporation of India Ltd.,, have
sanctioned reconstruction assistance to
72 closed and sick
located in West

industrial urits
Bengal, aggregating
Rs. 40.80 crores. As a result of this
reconstruction assistance, restoration/
stabilisation of employment of about
seventyseven thousand persons is
estimated. Of these 72 industrinl
units, 37 units were closed prior to the
Corporation’s assistance. Thirty three
‘of these thirty seven units could revive
their operations with the Corporation’s

assistance.

Growth of Industrial Production

1193. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the rate of growth of industrial
production i the current year upto
31st December, 1977 and how it stands
comparjson, with that achieved in the
previous twg years: .

(b) the items ia which there is a
falj of 5 per cent or more than: the
previous year; and

(c) the reasons therefor?

THE MINISTER OF STATE IN "HE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) The official index
of industrial production complied by
the Central Statistical Organisation is
available upto November, 1977. Ac-
cording to this index, the rate of growth
of industrial production during the
period April—November, 1977 was 4.2
per cent as compared to 11.4 uer cent
and 4.0 per cent during the correspond-
ing periods of 1976 and 1975 respec-
tively.

A statement showing
index which re-

(b) and (c).
major itemg in the
corded a fall of 5 per cent or more
during April—December, 1977, over
the corresponding period of the pre-
vious year, together  with reasons
therefor, is attached.

Statement

Industries whick regustered a decline of 5 per cent or more during the period April-December 1077 over the
period April-December, 1976.

Percentage
decline in .
SI. Industry Aprl--Dec. Recasons for decline
No. 1977 over
R April-Dec. . X
1976
I 2 e 3 - 4
ini 6 A strike of 2 monthsin one unit.and
v Aluminium ' power cuéé faced by threc units.
2 Comnuercial Vehicles . . 15 Prolonged strikee’lock outsin some of the

major auto anciliary units.
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1 2 3 4

3 Motor cycles 10 Prolonged strike in one unit.

4 Tarez-wheclers 11 Suspension of production by one unit
and lack of demand and shortage of
certain critical components.

5 S:1ualess pipes and tubes 62 Prolonged industrial relations  problem
in the only unit manufacturing this

item.

6 CI spun pipes 43 Lack of sufficient demand and availal ility
of cheaper substitutes.

v Machine tools . 11 Partly lack ¢of demand and partly strike in
one unit.

8 Wires and cables 8to 55 Production suffered due  to  shortage of
aluminium.

9 Papzr mill machinery . 15 Lack of sufficient orders.

10 Chenical machinery . . 7 Lack of sufficient orders.

11 Streptomycine . 1 Surike for about 1-Jmonths in  one  unit
and nil production due to {*thnglogical
difficultics in anothr unit.

12 Sulpha drugs . 10 Lack of sufficient demand.

t3 Diescl Enzines (vehicular) . 35 Slackness in demand by the  consuming

industry.

sup_ly of Defective Gene:ators by
BHEL to Chandrapura Plant (DVC)

1194. SHRI K. A. RAJAN: will
thz Minister of INDUSTRY bhe picased
to state:

(a) whether it is a fact that two
generators supplied by the Bharat
Heavy Electricals Limited to the
Chandrapura Plant of the Damodar
Va'ley Corporation were found to be
defective;

(b) if so, the details thereof;

(¢) whether any inquiry has been
instituted into the causes of the defi-
ciencies: and

(d) if so, the findings thereof and
the remedial measures taken or pro-
posed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMAR!

ABHA MAITI): (a) and (b). BHEL
has supplied 2 number of 120 MV Tur-
bogenerations i.e., 4th and 5th Units
of Chandrapura Thermal Powar Sta-
tion of DVC. They were commission-
ed in February. 1974, and March, 1975
respectively. Trouble {ree operuation
of such cophisticated equipment is
linked up both with the quality of
equipment as well as that of operation
and maintenance QOccurrence of trou-
bles in actual performance is egually
a feature of imported turbines and
generators. Both these units futction-
ed satisfactorily to their rated capa-
city upto September, 1976.

In July, 1976, the unit-IV was shut
down for attending to a trouble in the
main oil Pump; immediately afier this
unit was synchronised, it got iripped
due to the actuation of the 2arth of
fault relay and it was [ound ihat the
generator rotor and windings of Stator
had got damaged. Likely cause of
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the demage was closing of the field
breaker with full excitation without
having fully dried the geneator as per
prescribed practice. Necessary repairs
have been carried out and the unit is
ready for synchronisation. With re.
gard to the 5th Unit, in September.
1076, a leakage in  re-heat pipe line
joint near right hand steam valve was
noticed. During the repair it wes
observed that there was a crack in the
Steam Chest of steam valve. The pre-
cise cause of the demage is not known
but it is assessed that the damage was
due to having admitted steam ‘into
cylinder at a lower temperature than
permitted. When checks were being
carried out. it was observed that some
Blades were broken which caused
damage lo rotor as well. The unit
was re-erected and re-commissioned
jn June, 1977 and was run at an
average load of 80 to 80 MV. Subse-
quently in November, 1977 huniing m
the Gover'nor system was ovscrved
and it was found that the High Ires-
sure Governor Valve spindle was
hroken. This was attended to iad the
unit was synchronised in January,
1978 but high vibrations were observ-
ed in it. The machine has been re-
balanced, re-rolled and is now rcady
for synchronization.

(c) An enquiry is being conducted
at Chandrapura Thermal Power Sta-
tion by a Committee set up by the
Ministry of Energy, under the Chair-
manship of Central Electricity Autho-
rity to find out the causes of damages.

(d) The findings of the Enquiry
Committee are yet to be known. The
remedial measures will be taken after
the report of the Enguiry Commiltee
is finalized.

Grievances of the Public Sector Under-
takings of Bangalore

1195. SHRI SOMNATH CHATTER-
JEE: Will the Minister of DEFENCE
be pleased to state:

(a) whether representatives of the
Public sectoy Undertakings of Banga-

114

lore met the Defence Minister a the
month of December;

(b) the nature of the grievances
placed by the esnployees; and

(c) the reactipn of Government to
the representation?

THE M’]NISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH):(a) No, Sir.

{by and (c¢). Do not arise.

foew goe Ioitfasa gieae, qu &
FANET FAACA q4T TS w0
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Closure of Jute Mills in West Bengav

1197. SHRI SIVAJI PATNAIK: Will.
the Minister of INDUSTRY be pleas--
ed to state:

(a) whether a large number of
jute mills are still closed down in
West Bengal causing hardship to sev-
eral thousands of workers;

(b) if so, the total number of mills
closed ang number of workers ren-
dered jobless: and

(c) the steps Governmen{ propose
to take 1o reopen all the partially
and fully closed mills?

THE MINISTER OF STATE IN THE.
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (c¢). The fol-
Jowing five mills are lying closed in
West Bengal involving the lay-off of
14,650 workers:

Name of Mills Approx.  Closcd
workers
1. Bharat Jute Mills (West Bengal) 1,600 , 9-4-76
2. Prem Chand Jute Miil (West Bengal) 3,250 6-4-77
3. Naihati Jute Mills (West Bengal) 3,000 21-7-97
4. Kinnison Jute Mill (West Bengal) . 4,500 5-9-77
5. Naskarpara Jute Mill (West Bengal) 2,300 25-9-77
ToraL —-—_14;6'50

So far as Bharat Jute Mill is con-
cerned, the considered view of the
Bose Mullick Committee which was
set up in 1876 to go into all aspects of
Jute Industry, was that its machinery
was thoroughly unmodernised. The
Kaul Committee which was set up spe-
cifically for reviewing the cases of
sick jute mills, came to the conclu-
sion that this particular mill was not
capable of being reopened.

As regards Prem Chand Jute Mill,
the Bose Mullick Committee had
grouped this unit also along with the

Bharat Jute Mill as a mill in which
either the machinery was thoroughly
unmodernised or the product-mix was
basically unbalanced. Its lessees
Sonajuli Tea & Industries Limited, are
reported to be no longer interested in
running the mill on account of its out-
moded machinery and the consequent-
ly high cost of production.

As regards Naihati Jute Mills, its
management is negotiating with the
bankers for a term loan to enakble
them to reopen it,

-
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In so far as Kinnison Jute Mill is
concerned, they have approached In-
dustrial’ Finance Corporation of India
for grant of a loan on soft terms for
renovation and modernisation which
would enable them to reopen the mill.
A meeting has been called by-the Mi-
nistry of Industry to facilitate an early
decision on the company’s request.

As regards Naskarapara Jute Mill, it
is understood that the Mill manage-
ment has taken up their labour and
financial problems with the Govern-
ment of West Bengal and it is learnt
that negotiations between them are
still going on.

The Government is not aware of
any “PARTIALLY CLOSED” Jute
Mills.

Setting up Thermal Power Stations

1198. SHRI PRADYUMNA BAL:

SHRI SHANKERSINHJI
VAGHELA:

Wil] the Minister of ENERGY be
pleased to state:

(a) whether Government have since
taken a final decision regarding sett-
ing up giant 500MW thermal power
rlationg ut several new locations in
the country to builg up generating
capacity: and

(b) if so, the particulars thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Government’s approval has
so far been accorded for setting up
of Thermal Power Stations envisaging
installation of 500 MW «generating
units at the following locations:

(i) Trombay Extension in Maha-
rashtra where installation of
one unit of 500 MW is propos-
ed.

(ii) Korba in Bilaspur Distriet of
Madhya Pradesh where the

first stage installation of 1100
MW which hag been approv-
ed, will include three units of
200 MW and one Unit of 500
MW.

(iii) Ramagundam in XKarimnagar
District of Andhra Pradesh
ith the first stage installa-
{ tlon of 1100 MW which in-
cludes three units of 200 MW

and one unit of 500 MW,

Transfer of Information Officers

1199. SHRI L. L. KAPOOR: Will the
Minister of INFORMATION AND,
BROADCASTING be pleased to state: -

(a) whether Government have
transferred a large number of In-
formation Officers who acteq exces-
sively during the emergency;

(b) if so, their number; and

(c) what work has beep assigned
to them?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI L.
K. ADVANI): (a) No, Sir.

(b) and (c). Do not arise.

Involvement of Indiap  Universities
for Solution of Specific Defence Re-
quirements

1200, DR. MURLI MANOHAR
JOSHI: Will the Minister of DEFENCE
be pleased to state the steps taken by
Government to involve Indian Univer-
sities for finding a solution for speci-
fic defence requirements and projects?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): The steps taken are:
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(a) Under various Grants-in-aid
schemes, research and development
projects are framed out to Universi-
ties, IITs and other Research Insti-
tutes. The financial support provided
under these schemes is utilised by
Universities, IITs etc. for appointing
research staff and for equipments and
contingencies. The Ministry of Def-
ence has supported projects to the ex-
tent of about Rs. 5 crores under the
Defence Research and Development
Organisation and thé Aeronautics R&D
Board grants-in-aid schemes over the
last five years and of ahout Rs. 4
crores under the Research & Training
scheme (under the Air Defence
Ground Environment System Plan)
since 1971. The National Radar Coun-
cil of the Department of Electronics
with which Ministry of Defence is
closely associated has supported pro-
jects to the extent of Rs. 145 crores
so far. The research projects farmed
out are of relevance to and are moni-
tored by the corresponding Defence
R&D Laboratories Establishments.

(b) Financial support is provided by
the Ministry of Defence to some of
the IITs, Universities and other Insti-
tutes for conducting courses at post
graduate level for the training of Def-
ence personnel—both civilian and Ser-
vice Officers. In addition, officers,
both service and civilian, are deputed
for training in some of the specialised
courses being conducted bv the Uni-
versities, TITs etc.

(c) Financial support is also pro-
vided to the Universities and Research
Institutes for holding Seminars/Sym-
posia in different technical areas of
interest to defence. It is expected that
such seminars/symposia will bring
about a closer involvement of the
“Indian Universities and other Reszarch
Institutes with defence problem.

(d) Scientists/Engineers from Uni-
versities TITs etc. are appointed as
Consultanis/Experts on project moni-
toring/steering groups and for find-
-ing speélfic solutions,
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Manufacturing Spares in Spaces in
Private Sector

1201, SHRI P. K. KODIYAN: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have
decided tg call a Conference of in-
dustrialists to discuss about proposal
for manufacturing spares for defence
production in private sector; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A Conference was arranged by
the Departmeat of Defence Supplies
at Vigyan Bhawan, New Delhi, on the
14th and 15th Feb -uary, 1978, The
Conference was attended by represen-
tatives of Defcn:e Departmental Fac-
tories, Defence Public Scctor Under-
takings, Governmeiit organisations
concerned and rcpresentatives  from
the Civil seclor industries, both Public
and Private. The purpose of the Con-
ference was lo diccuss ways and meanay
of availing, i1 greater degree, of the
growing capacity in the civil seclor—
both Public and Private for the manu-
facture of items, such as spares, ac-
cessories, components and parts, which
arc ecither not manufactured in thz
Public Sector Factories or whose pro-
duction needs to be supp'emented, so
as to minimise the country’s depend-
ence on imports and accelerate the
pace of indigenisation and self reli-
ance in Defence. This will be, as at
present, subject to dominant role of
departmental and public sector In-
dustries of the Defence Ministry,

Strike by the Workers of Rajasthan
Atomic Power Plant, Kota

1202. SHR] SHANKERSINHJI VA-
GHELA: Will the Minister of ATO-
MIC ENERGY be pleased to state:

(a) whether it is a fact that the
workers of Rajasthan atomic power
plant and heavy water project at
Rawatbhat, near-Kola were on strike
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for quite a long period during 1977;

(b) the period for which they re-
mained on strike and what were their
demands;

(c) the extent of loss suffered due
to the strike of workers there; and

(d) the extent to which the demands
of workers have been met?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The workers were on strike
from September 8, 1977 to January 6,
1978. The demands submitted by a
Sangharsh Samiti (Action Committee)
consisting of represen:atives of the re-
cognised union and an unrecognised
union were (i) restoration of project
allowance, (ii) declaration of perma-
nency of the employees, (iii) night
duty allowance, radiation allowance,
production allowance and bLonus, (iv)
stoppage of retrenchment, (v) provi-
sion of entitled accommodation, (vi)
introduction of new grades on the
Lasis of those existing in ONGC and
RSEB, (vii) stoppage of giving work
to contractors, (viii) provision of stone
wall and pukka roofings instead of as-
bestos sheet roofing and (ix) provision
of “uniform service conditions for all
the employees.

(c) The loss in termg of revenue was
around Rs. 5 lakhs per day and the
loss in terms of power generation was
2,85 million units per day.

(d) The Sangharsh Samiti is not a
recognised body. Discussions had
been held earlier with the recognised
union—the Rajasthan Anushakti Pari-
yojana Karmachari Sangh—on the
charter of demands submitted by that
tnion which included the mine de-
mands put forth by the Sangharsh
Samiti, The Assistant Labour Com-
fnissioner (Central) Kota held conci-
liation proceedings on the demands of
the Sangharsh Samitj which, however.
resulted in fallure as most of the de-
mands put forth by the strikers are
unreasonable and beyond what is per-

missible under Government policy.
However, additional quarters have
been taken up for construction and a
programme for modification of cer-
tain temporary quarters into perma-
nent/semi-permanent ones has been
drawn up. 50 per cent of the posts
existing in the operation and mainten-
ance group for more than three years
are bdin‘r converted into permanent
ones for confirming eligible employees
whose services are required on a iong
term Dbasis.

Increase in the price of Colton

1203. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that the
stock of cotton has exceeded the esti-
mate; and ’

(b) if so, the reasons for the in-
crease in the retail price of cotton in
the market?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) No, Sir.

(b) Does not arlse.
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Construction of the Second Bridge
.over the Brahmaputra River at Tezpur-
Silghat point

1205. SHRI PURNA SINHA: Will
the Minister of HOME AFFAIRS b
pleased to state: :

(a) whether Government have
accepted the proposal of the North
Eastern Council to construct the
second bridge over the Brahmaputra
river at Tezpur-Silghat poin{ in
ofder to develop road communication
in Central Assam and between the
districts of Arunachal separated by
the river;

(b) if so, what sum of money has
been sanctioned for the financial year
ending 31st March, 1979 out of the
total demand for Rs. 27 crores and
odd as estimated for the Project by
the North Eastern Council;

(e¢) whether it is one of the projects
sassured by the Prime Minister during
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his recent tour of the State of Assam
for development of communication in
the region; '

(d) whether Government do not
propose to take up this bridge con-
struction project immediately; and

(e) if so, the constraints on the

Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Project report on construc-
tion of the second bridge over Brah-
maputra near Silghat prepared by M/s,
Rail India Technical and Economic
Services Ltd_ is being examined by an
expert group constituted by the North
Eastern Council. Suitable provision
will be projected in the North Eastern
Countil proposals if the techno-econo-
mic appraisal warrantg it,

(c) No such assurance was given by
the Prime Minister during his recent
tour to Assam.

(d) and (e). Does mot arise in view
of the position explained in reply to
(a) and (b) above.

Reserved wuota for Scheduled Castes
and Scheduled Tribes

1206. SHRI B. C. KAMBLE: Wiil the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) total number of appointments
made for the Union and all Union
territories, till today by resorting to
dereservation of reserved posts for
Scheduled Castes and Scheduled
Tribes, exemption and exclusion of
reserved posts for S.C. & S.T., super-
seding the claims of S.C. & S.T. em.
ployees and reverting the S.C. & S.T.
employees;

(b) the percentage of shortfall in
reserved quota for S.C. & S.T. in each
class of service in the union affairs
and Uniin Territories; and
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(c) how Government propose to
make up the shortfall?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c¢), A statement is laid on the Table
of the House giving the required in-
formation. [Placed in Library. See
No. LT-1658/78}.

.Assurance by Minister of Industry to
Multinational

1207. DR. V. A. SEYID MUHAM-
MAD:; Will the Minister of INDUSTRY
be pleased to state:

(a) Waether the report in the week-
ly “New Wave” dated 5th February,
1978 that he has “reportedly assured
the mullies that no action would be
‘taken against any other foreign com-
pany” on the line of action taken in
the case of Coca Cola and I.LB.M.; and

(b) Whether there is any link up
between the offer of the West German
Bankers to finance investment in India
and the U.S. Multinationals plan to
invest in India?

‘THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir, The Minister of Industry is
not aware of any such report. Fur-
ther, if such a report has appeared it
is totally incorrect. The provisions of
the Foreign Exchange Regulation Act,
1973, would be strictly enforced in the
case of all foreign Companies.

(b) The interest of the West Ger-
man Bankers in financing industrial
investment in India was indicated dur-
ing a discussion held in Bonn between
the Minister of Industry and the West
German Chamber of Industry and
Commerce in September, 1977. This
‘'was a general indication of their in-
terest and not specific to any projects.
A similar general discussion was held

with some members of Business Inter-

national in New Delhi in January,
1978. Several Multinational Corpora-
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tions are also members of the Business
Internationa] and were represented at
the meeting where some of them
showed interest in industrial invest-
ment in India. It was made clear at
both the aforementioned meetings that
foreign investment could be permitted
in India only within the parameters
of Goverfiment’s Industrial Policy and
the Law ‘on the subject.

Government is not aware whether
there is any link up between the
offer of the West German Bankers atd
the interest shown by some of the
Multinationals in industrial investment
in India.

Haea & fgd s &1 w1

12 08. =t &Yy fag area @ #1
dfaga sk ofw@ge 7 ag aary
1 Far w3 fw
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() Far wsamrafufTan, 1963
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weqT §; AR
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Industrially Backward Districts in
Rajasthan

1209, SHRI MEETHA LAL PATEL:
Will the Minister of INDUSTRY be
pieased to state:

(a) the number of districts declared
industrially backward in Rajasthan at
present, the criteria adopted fcr dec-
laring a distriet as backward and whe-
ther a statement in this regard will
be laid on the Table of the House;

{b) whether Sawai Madhopur dis.
trict is more backward than many
other declared districts;

(e¢) if so, the reasons for not dec-
laring Sawai Madhopur district as an
industrially backward district and
when it is likely to be declared as
such; and

(d) whether the State Government
have made a demand that entire Rajas-
than should be declared as an indus-
trially backward State and if so, whe.
ther Government have taken any final
decision in this regard and if so, the
details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) In pursuance of
the decisions of the National Develop-
ment Council Committee of the State
Chief Ministers, the following set of
criteria was circulated to the State
Governments and Administrations of
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Union Territories to be adopted as
‘guidelines’ for identification of indus-
trially backward districts to qualify
for concessional finance facilities:

(i) Per capita foodgrains/com-
mercial crops production dep-
ending on whether the dis-
trict is predominently a pro-
ducer of foodgrains/cash
crops. (for inter-district com-
parisons conversion rates het-
ween foodgraing and commer-
cial crops may be determined
by the State Government on
a pre-detcrmined basis where
necessary).

(ii) Ratio of population to agri-
cultural workers.

(iii) Per capita industrial output
(gross).

(iv) Number of factory employces
per Jakh of population or al-
ternatively number of persons
engaged in secondary and ter-
tiury activities per lakh of
population.

(v) Per capita consumption of
electricity.

(vi) Length of surfaced roads in
relation to population or rail-
way mileage in relation to
popula‘ion.

The statistical data furnished by the
State Governments in respect of the
criteria adopted by them for the pur-
pose of identification of industrially
backward districts, were considered by
the Planning Commission in consulta-
tion with the concerned Ministries. On
the basis of the data furnished mostly
the districts with their indices below
the concerned State average, have
been selected as industrially backward
to qualify for concessional finance,
Accordingly, the following 16 districts
of the Rajasthan State have been se-
lected as industrially backward:

Alwar, Banswara, Barmer, Bhil-
wara, Churu, Dungarpur, Jaisalmer,
Jalore, Jhunjhunu, Jhalawar, Jodh-
pur, Nagaur, Sikar, Sirohi, Tonk and
Udaipur.
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(b) and (c). On the basis of the
data furnished by the Rajasthan State
Government the index of the Sawai
Madhopur District was not below the
State average. Therefore, the District
has not been selected as industrially
backward.

(d) Yes, Sir.

In connection with the formulation
of the next five Year Plan, the Plan-
ning Commission is reviewing all the
schemes of concessions and subsidies
being offered by the Centre for the
development of mdustriany backward
districts/areas.

»

Production of Electricity in Hydre.
Thermal Plants

1210. DR. BALDEV PRAKASH: Will
the Minister of ENERGY be pleased
to state:

(a) the total amount of electricity
produced in the country by Hydro
Thermall plants; and

(b) the proposed capacity in the
next plan? i

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
The installed generating capacity in
hydro, thermal and nuclear plants at
present and the energy generated dur-
ing 1976-77 is as follows:—

Utilities  Non-utilities ~ Tota)
Installed generating capacity (WAM)
Hydro 79726 3 9729
TPhermal
Thermal (mcludmg diesel and gas turbines power
plants) 12469 2222 14691
Nuclear . 640 .. 640
TotaL . 22835 2225 25060
Bnergy generating during  1976-77 (million kwh)®
Hydro . . . . . [34782 8 34790
Phermal (including diesel and gas turbine power’plants /50245 I 7,232 T57477
Nuclear .. . . . . 3253 . 3253
, ToTAL . . . . 88280 7240 95520

{b) The power programme for the next plan js yet to be finalised,

3740 LS—5.
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Constitution of Bipartite Committee to
discuss problems of Coal employees

- 1211. SHRI SIVAJI PATNAIK: Will
the Minister of ENERGY be pleased
to state:

* (a) whether Government have re-
eeived a proposal from Coal India
Limited to constitute a bipartite Com-
mijttee to discuss the problem being
faced by the coal employees all over
the country;

« (b)' if so, the nature of the propo-
sal; -

(c) whether the Ministry have given
any comment about the proposals;
and

(d) if so, the reasons for delay in
constituting such bipartite Commit-
tee?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a) to
(d). A Bipartite Committee for the
Coal industry is already in existence.
A proposal to restructure it in the
changed circumstances so as to make
it more representative and broad bas-
ed is being considered by Government.

T ¥ ¥ FATANT EIGAT ATAT WY
gq: AT ETAT

1212. it gerex Fog
»it %o A

Fq7 FAT WAY Jg IFTA FT FAT
w7 :
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N IAFFAT ATH T AT T
%\ waafa i § {7 gamavs R &
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() Q& Fawr FAY FF gEr
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Payment of Dearness Allowance to
employees of Burhampur-Tapti Mills

1213. SHRI  PARMANAND GO-
VINDJIWALA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the employees of
Burhampur.Tapti Mills are being paid
only 90 per cent dearness while all
other workers in textile mills are paid
100 per cent dearness;

(b) whether Tapti Mills are being
run by N.T.C.; and

(c) whether Government propose
to take steps to remove this disparity?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (c). The mills
in reference are administered by the
Nationa] Textile Corporation (Madhya
Pradesh), a subsidiary of the N.T.C.
The employees of the mil]l are paid
dearness allowance at 90 per cent of
the Indore index. This is in accord-
ance with the provisions of an Award
on the subject. This Award decided
that the dearness allowance at Bur-
hanpur should be linked with Indore
and €0 per cent of the dearness allow-
ance being paid at Indore should be
paid to the employees of Burhanpur.
The differential was suggested keeping

in view the location, population .and
" cost of living at Burhanpur.
£ ¥
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Phihppme woman Anang Margi in
Calcutts .

1216, SHRI P, K. KODIYAN: Will
the Minister of HOME AFFAIRS be
pelased to state:
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(a) whether it is a fact that a woman
from Philippines, a known Anand
Margi terrorist, landed in Calcutta
from United Stateg recently;

(b) if so, the details in this regard;

(c) whether Government had got
information that she has a plan to
stage protest against the continued
detention of the Anang Marg Chief
P. R. Sarkar;

(d) whether this information was
received before she landed in the
country; and

(e) if so, how she could escape
and what steps are being taken to
trace her?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) ang (b). A Philippine woman who
was stated to have associations with
the Anand Marg came to India on a
landing permit via Calcutta in Janu-
ary, 1978,

(¢) No, Sir.
(d) Does not arise.

(e) When her activities were found
undesirable, she was served with 2
Quit India Notice. She left India on
25-1-1978. '

Visit of the Team of Defence Ministry
Abroad for Talks Regarding Deepn
Penetration Aircraft

1217. SHR! MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether the teams of his minis-
try are going abreoad to have talks for
negotmtmg the terms and mode of
payment” with some Western coun-
tries who have agreed to offer deep
penetration aircraft to this country;

(b) if so, the names of the coun-
tries; and
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. (c) the expected time by which the
negotiations are likely to be complet-
ed?

THE MINISTER OF DEFENCE
(SHRt JAGJIVAN RAM): (a) to (c).
The Government are holding discus-
sions with different thanufacturers
with a view to procuring the deep
penetration aircraft. For this pur-
pose, our technical teams have gone
ta visit Sweden, France and UK.
Another team 18 also going to these
countries to hald exploratory talks.
Government will take a findl decision
sfter full detafls have been obtained
and discussions cofipleted,

Export-Cargo hmd!ed at Bombay,
Calcutta and Madras

1218. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of ocean going ships
engaged in foreign trade that called
at the ports of Bombay, Calcutta and
Madras during 1977 and how many

of these ships were of Indian nationa-
lity;

(b) the number of ocean going
ships that called at these ports dur-
ing the last years of the First Five
Year Plan and the Third Five Year
Plan respectively;

(c) the weight of all export cargo
handled at the ports of Bombay, Cal-
cutta and Madras during 1977 and
what weight of cargo was handled at
these ports during the last year of
tha First Five Year Plan and during
the last year of the Third Five Year
Plan; and

(d) how much of this cargo was
General Export Cargo in each of the
three years?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) No. of ocean going ships
engaged during 1977 in foreign trade.

To%i No. Indian
Port of ships  nationality

Bombay . . 8,795 1064

Calcutta . . 7;7 276
Madras . . 776 846
(%) No, of 6¢éan going ships called at the Ports
Year Port Total No, of
- . ships
B} A
1933-56 Bombay 2621
(Last year of the  Calcutta 1289
First Five Year Plan) - ,
Madras 918
1965-66 Bombey 2958
v
(Last year of Third Calcutta 1671
Five Year Plam)
Madras 1812
(c) Export cargo handled
(in tonnes).
Port Year

1977 ° 1958-56  1965-66

(Last ycar (Last year
of first of grd Five
Five Yenr Plan) Year Plan)

Bombay 48.63,000 $2,86,000 58,40,000
Calcutta 83,29,000 46,956,000 45,64,cco
Madms 81,038,779 6,37,781 15,723,718

1-

(d) Gen=ral export cargo (in tonnes)

1955-56  1965-66
Port 1977 (Last year (Last yemr
of 1st Five of ard Five
Year Plan) Year Plan)
Bombay 91,81,a000 14,02,000 13,08,000
Calcutta 17,835,000 18,01,000 :£0,50,000
Madras 6,38,573 296,832 8,04,428
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Cargo facilities at Bombay,
and Madras

Culcutta

I8

1218. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) number of general cargo.
berths/jetties at each of the ports
of Bombay, Calcutta and Madras for
ocean going vessels as on first Janu-
ary, 1978 and their number at the end
of First Five Year Plan, and at the
end of Third Five Year Plan;

(b) number of warehouses and
transit sheds for general cargo at the
ports of Bombay, Calcutta and Madras
as on first January, 1978 and their
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number at the end of First Five Year

Plan and ut the end of Third Five
Year Plan;

(c) how many cranes and forklift
trucks are available at these ports for
handling general cargo as on first
January, 1978 and what was their
number at the end of First Five Year
Plan and the end of Third Five Year
Plan respectively; and

(d) number of pilot vessels avail-
able at these ports as on first January,
1978 and their number at the end
of the First and the Third Five Year
Plans respectively?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) No. of general -cargo
berths/jetties at the Ports.

At the end At the end

¢Includes transit sheds also.

Ason of 1st Five of Third Five
Port 1-1-78 Year Plan  Year Plan
Bombay . . . 50 46 46
Calcutta . 31 35 97
Madras . 16 10 13
(b) No. of warshouses and transit sheds
Ai-"
—1
Ason 1-1-78 At the end of At the end of
15t Five Year Plan  grd Five Year Plan
Port Ware-  Transit —_ .
houses sheds Ware-  Transit Ware  Transit
houses sheds houses sheds
' .
- o |.?,'
Bombay 59* 51% 53%
Calcutta . 59 35 58 33 59 35
!
1
Madras A N & O 5 9
- '; ;~¢ ! o e
oot L i
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142
(c) No. of cranes and forklifts .
A‘»
At the end At the end
Port - Ason 1-1-78 of 1st Five of 3rd Five
Year Plan Year Plan
Cranes Fork Cranes Fork Cranes Fork-
lifts lifes lifts
Bombay . . . 247 42 20!) 24 249 36
Calcutta . 221 49 260 Nil 301 36
it
Madras . . . 76 63 73 34 88 62
(d) No. of Pilot vessels|launches
At the end At the end
of 1st Five or Third Five
Port As on 1-1-98 Year Plan Year Plan
Bombay . . . 1 1 1
Calcutta . . . 2 2 2
Madras . . . 3 2 2

Supply of Material by private firms
to Defence Department

1220. SHRI PADMACHARAN SAM-
ANTASINHERA: Will the Minister
of DEFENCE be pleased to state:

(a) whether Government are aware
that the private firms supply materials
to Defence Department;

(b) if so, what is the cost of
material supplied by private firms;
and
(c¢) what is the cost of materials

supplied by public sector industries
from 1975-76 to 1977-78 every year?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) and (c¢). The requisite infor-
mation is not readily available and is
being collected.

Suggestion for renaming Chilka Lake
Naval Training School

1221. SHRI PADMACHARAN SAM-
ANTASINHERA: Will the Ministerof
DEFENCE be pleased to state:

(a) whether Government have re-
ceived suggestions from Chilka Lake
Naval Training School, Orissa, for
renaming it after Sree Krutibasa
Patasahani who fought the British
Government for the independence of
mother land; and |

(b) if so, action taken thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No suggestion has been received
from Naval Training School, Chilka,
for re-naming it. However, a sugges-
tion was received by Government
from a voluntary organisation in
Orissa for re-naming the School as
Krutibas Patasani Navy Boys Train-
ing Institute. Since the present name
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has been adopted on the basis of geo- WRTHYY, TOaT s et
graphical affinity, in conformity with Wy 271

the general policy of naming shore
establishments in the Navy, it is not

considered necessary to change it.
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Machinery to assess the impact of
T.V. Programme on Public

1224, SHRI DURGA.CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are hav-

ing any maehinery to assess the impact
of T.V. programme on the public;

(b) it so, the details thereof;



145 Written Answers PHALGUNA 10, 1899 (SAKA) Written Answers

(¢) whether any periodical survey
by the TV Kendra, Delhi is under-
takeén to find out the popularity of
waribus TV programmes; and

(@) it so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) Six Doordarshan Kendras,
namely, Delhi, Bombay, Cilcutta,
Madras, Lucknow and Srinagar have
their own  Audience [Research
Units which provide regular feed back
on the programmes telecast by these
Kendras. Apart from this, for the
On-going SITE Stations at Jaipur,
Raipur, Hyderabad, Gulbarga and
Ahmedabad, the Audience Research
Teams of the Department of Space
are carrying out the feed back.

(c) Audience Research is a conti-
nuing operation. The surveys per-
taining to different aspects of the pro-
grammes are taken up as amd when
necessary, depending upon the exigen-
cies of service.

(d) Bince 1967 Delhi Doordarshan
Kendra hag conduced 40 surveys/
studio on different programmes. The
main emphasis in these surveys has
been to assess the impact of wvarious
programmes and to find out the pro-
file of the viewerg in terms of different
variables.

Farnisg through T.V. Advertise-
ments

1225. SHRI DURGA CHAND: Wwill

the Minister of INFORMATION AND'

BROADCASTING be pleased to state:

(a) what are the earnings on
account of advertisements on T.V. in
Delhi during 1978, month-wise;

(b) what is the rate of TV adver-
tisements in terms of time given;

(c) whether any assessment is

made of the impact of TV advertise-

ment on public; and

146
(d) if so, what are the details

thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The gruss reve-
nues earned by Delhi Doordarshan
Kendra in 1978 are as under:

Janyary, 1978 —Rs. 8,00,000
BRebmuary, 1978 ~=Rs. 7,00,000
These figures are subject to reconcila-
tion with the actusl time telecast.
The figure for the month of

February, 1978 is estimated.

(b) The information is given in
Annexures I to V. [Placed in Library.
See No. LT--1659/78].

(c) and (d). No assessment has so
far been made of the impact on
viewers of TV advertisements. It is,
however, proposed to launch a com-
prehensive survey in May, 1978 jn
order to enable review of tariff
structure of T.V, advertisements. This
study will also throw light on the
impact of T.V. advertisements.

Waiches Manufactured by lf.M.'l‘.

1226. SHR] DURGA CHAND: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) the number of watches of each
type to be manufactureq in each
Hindustan Machine Tools unit during
1978; Lied

(b) whether it is a fact that Hindu-
stan Machine Tools watches are in
heavy demend in the country awd
abroad;

(¢) the demand in (quantity at
present in the country and abroud
separately;

(d) what steps are being taken to
meet the demand; and

(e¢) when the demand of Hindustan
Machine Tools watches will be met?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(KUMARI ABHA MAITD: (a)
Basically, there are four types of

watches manufactured by HMT:

1. Hand Woung for Gents.
2. Hand Wound for Ladies.
3. Automatic__l

4. Braille Watches for Blind.

The number of watches types-wise
manufactured by HMT during April,
1977—January, 1978 is as follows: -«

Hani Wou1d (Gents) 10,80,330
Hand Wouni (Ladies) 2,02,324
Automatic 1,038,670
Bfai.l!e Watcher 840
" TOoTAL 3,87,164

(b) Yes, Sir.

(c) The current demand for watch-
es in the country is estimated between
5-6 million. The demand for HMT
watches abroad has not been assess-
ed since practically the entire pro-
duction of HMT watches is utilised
to meet the domestic demand.

(d) Imports have been allowed to

augment the availability of HMT
watches for meeting the domestic
demand. The expansion of HMT
watches for meeting the demestic
to 3 million has been sanctioned.

The additional production will be
taken up at a unit being established
in Tumkur in the Karnataka State.
The watches will be assembled in 14
HMT assisted captive watch assemb-
]y umts being set up m varnous parts
" of "the Country.
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(e) The augn‘entatlon scheme of
HMT watch productxon is expected
to be fully operational from 1981-82,
and will enable HMT to substantially
meet the domestic demad for watches.

Bringing of NCC under Army Act
1227. SHRI DURGA CHAND: will

" the Minister of DEFENCE be pleas-

ed to state:

(a) whether there is any proposal
under consideration to bring NCC
under Army Act;

(b) if so, what are the
thereof;

details

(c) what benefif NCC would get
under Army Act;

(d) by when they will be brought
under Army Act; and

(e) what is the number qf NCC
Cadets who are to be covered?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) to (e).
The question of extending certain
provisions of the Army Act, for pur-
poses of discipline, to certain cate-
gories of NCC Commissioned officers
is under However,
details in this regard have yet to be
worked out. It is also not possible
at this stage to indicate the benefits
which might accrue to the National
Cadet Corps as a result of this and
when jt would ba’made applicable.
No cadets will be brought under the
purview of the Army Act. NCC Act
& Rules will continue to apply * to
them as hitherto.

examination.
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Allotment of Funds for various plan

fret? Projects to Tripura

1228. SHRI SAMAR MUKHERJEE:
SHRI DINEN BHATTA-
CHARYA:
Will the Minister of
be pleased to state:

PLANNING

(a) the total funds allotted and
spent by the Tripura Government
during the last 5 years for various
plan projects in the State;

(b) whether Government consider
the need for additional allotment to
the State in view of its backwardness
and substantial rise of number of
refugees over a period; and

(¢) if so, the steps being consider-
ed in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) In the last
five years 1973—78 Plan outlays
amounting to Rs. 65.36 crores were
approved for Tripura, as against
which the likely expenditure js of
the order of Rs. 63.65 crores, as shown
below:

(Rs. crores)

Approved  Actual

Year outlay Expendi-
ture
1973-74 12700 11-26
1974-75 10°48 949
19%5-76 1203 12° 23 '
1976-77 15°07 14706
1977-78 15°78 *16:-61 (Antictipa-~
ToraL 65 36 63:65 <)

(b) and (c). Plan allocationg are
made out of available resources,
keeping in view all the factors, in-
cluding the relative backwardness
other State.

Crimes in various States and Union
IPRTEN Territories |

1229. SHRI BHAGAT RAM: Will
the Minister of HOME AFFAIRS be
pleased to state the number of Cases
of murders, dacoities, thefts, rioeting
in various States including TUnion
Territgries during the last 3 years;
State-wise, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

The required information is being
collected and will be 1laid on the

Table of the House as soon as possi-
ble.

I TAfqUl %1 STaeTn
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Permission for také over Lily Biscuit
Company Ltd. by Britannia Biscuit
Co.

1231, SHRI SHARAD YADAV: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that Bri-
tannia Biscuit Company Limited, Cal-
cutta a unit of multinationals, has
sought permission of Government of
India to take over a wholly-owned
industry by Indians viz., Lily Biscuit
Company Private Limited, Calcutta;

(b) it so, the fact thereof;

(¢) whether it ig also a fact that
the Lily Biscuit Company Private
Limited, Calcutta hag sought protec-
tion from Government of India
agaifst the wishes of dominant multi-
nationals unit; and

(d) if so, the details thereof and
how best Government are contemplut.
ing to help the Indian ownerg to run
the Lily Biscuit Company Private
Limited, Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI!
ABHA MAITI): (a) and (b). M/s.
Britannia Biscuit Co. Ltd., Calcutta
have gsent a letter regarding the mer-
ger of M/s, Lily Biscuit Co. Private
Ltd., Calcutta with them. In this
letter, it hag been stated inter-alia that
the Workers’ Union of M/s. Lily
Biscuit Co, Pvt. Ltd. approached M/s.
Britannia Biscuit Co. Ltd. with the re-
quest that the workmen may be help-
ed in extricating themselves from con-
tinuing hardship by taking over M/s.
Lily Biscuit Co. Private Ltd,

(¢) and (d). A memorandum has
been received from the shareholders
of M/s, Lily Biscuit Company Private
Li;nited, Calcutta requesting the Gov.
ernment to intervene in the matter
#nd assist this company to retain its
entity and halp révival of this indus-
try. This will be taken into consi-
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deratien while ddciding the futuse
course of action to be taken in this
regard.

Decision on the demands of the Ord-
nance Employees Uniofi, Ambetnsith
(Maharashtra)

1232. SHRI R. K. MAHALGI: Will
the Minister of DEFENCE pe pleased
to refer to the reply given to Unstar-
red Question No. 502 dated 16th Nov-
ember, 1977 regarding resolution pass-
ed by the Annual General Body Meet-
ing of Ordnance Employees Union,
Ambernath and state:

(a) whether Government have
taken the final dcision in regard to
the various demands made in the
Resolution dated 5th June, 1977 by
General Body Meeting of A Ordnance
Employees Union, Ambernath, District
Thana (Maharashtra) especially in
the following démands _relating to:
(1) extention of primary school; (2)
promotional avenues of lower le-
gories staff; (3) increase in bed
strength of fac¢tory’s hospital and
(4) opening of centraj school to mieet
the growing need of the ordnance
factory;

(b) if so, when and what ig the
nature thereof; and

(¢) if no action has been taken so
far, the reasons of delay?

THE MINISTER OF -STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) to (c). The pre-
sent position in respect of the follow-
ing demands is ag under:—

(1) Extension of primary school:

A Committee, appointed to review
the existing education facilities, end
to récomimend upgradation were meces-
sary, in' ordnance factory schools has
submitted its report which is wunder
examination,
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(2) Promotional avenues of lower
categories staff:

A Committee has been appointed for
a detailed examination of the promo-~
tional avenueg for lower categories of
staff and its recommendations are
awaited.

(3) Incresse in bed strength of fac-
tory's hospital:

Proposals for augmentation of medi-
cal facilities including provision of
additiona] beds in various factory hos-
pitals are under consideration. The
need of Ambernath factory haspital
will be considereq while sanctioning
additional beds during 1978-79,

(4) Opening of Central School tZ)
meet the growing mneed of the
Ordnance Factory:

The allocations of central schools
for various defence organisations for
the year 1978-79 are under considera-
tion.

Demands by the Bharatiya Samvak-
shan Kamgar Sangh C.0.D., Pune

1233. SHRI R. K. MHALGI: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 1188 on the 23rd Nov-
ember, 1977 regarding representation
from Bhartiya Samvakshan Kamgar
Sangh, Pune ang state:

(a) whether Government now have
taken action on demands made in re.
presentation by Bharatiya Samvak-
shan Kamgar $Sangh C.0.D. Dehuy,
Pune (Maharashtra) in August” -or
September, especially with the four
following ones—(1) priority in em-
ployment to dependants of retired
depot workers; (2) re-instatement of
employees whose services were ter-
minated during emergency; (3) ad-
miggibility of overtime allowance
under the Factories Act; and (4) in.
vestigation of theft cases;

) '(b)) it sp, the nature of action and
decision; and

(¢) if no decision so far taken, the
reasons of delay thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF _I)EFENCE (PROP.
SHER SINGH): (a) to (¢). The de-
mandg were considered by the Gov-
ernment. The position on the four
demands is indicated in the attached
Statentent

Statement

(i) Priority in employment to depen-
dants of retired Depot Workers.

The demand being of All India
nature, requiring decision at the Nat-
ional Level, was considered by the
Department of Personnel, who have
stated that at present there is npp
scheme for according priority for
employment to dependants of retired’
Government servants.

employees
terminated

(ii) Re-instatement of
whose Services were
during the Emergency.

A review in respect of cases of T
employees whose services were termi-
nated during the last Emergency has
been completed. It has been found
that these cases have been dealt with
correctly under the rules. 'Reinstate-
ment in gervice of the employees in
question is, therefore not required
Cases of the remaining employees are
still under review.

(iii) Admissibility of over-time al-
lowance under the Factories Acts.

et

The matter was taken up with the
concerned audit authorities. Over-
time is now being admitted to the
employee in question under the pro-
visions of the Factories Act. T

(iv) Investigation of theft cases. .. .

The matter is still under examihé,—a
tion.
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Funds for rural electrification in
Maharashtra

"1234. SHRI P. K. MHALGI: Wil
the Minister of ENERGY be pleased
to refer to the reply given to Unstar-
red Question No. 3804 on the 14th Dec-
ember, 1977 regarding rural olectri-
fication in Maharashtra and state:

(a) the total amount of funds ad-
vanced to Maharashtra Government
and to Maharashtra Electricity Board
by the Central Government and Rural
Electrification Corporation for the un-
electrified fifteen thousand villageg in
Maharashtra during the last three
years under Rural Electrification pro-
gramme;

(b) whether there is any machinery
to check up whether the amounts so
advanced have been utilized properly
and the physical targets achieved as
per target dates; and

(c) if so, the assessment by the said
machinery?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The
Rural Electrification Corporation is
one of the sources of funds for rural
electrification programmes which are
being implemented by State Electri-
city Boards. The Rural Electrifica.
tion Corporation disburses loans
only to the State Electricity Boards.
During the periog 1974-75 to 1976-77,
the Corporation has disbursed loans
to the extent of Rs. 12.81 crores, by
way of Instalments to the Maharash-
tra State Electricity Board.

Written Answers" 156

(b) The Corporation has a system
of concurrent monitoring through pe-
riodical reporting and field visits of
t_he projects financed by it.

(c) The performance of the Maha-
rashtra State Electricity Board in the
implementation of the rural electri-
fication schemeg sanctioned by the
Corporation, both jn relation to utili-
sation of the amounts released and
the physical targets achieved upto
30th September, 1977 is indicated be-
low:

Utilisation af loan amount

Rs. croies
Loan amount released upto
30-9-1977 . . . . 31-26
Expenditure reported  upto
30-9-1977 . . . 3100
Achievement of Physical targets
Phased  Achieve-
target ment
upto
30-9-1977
Villazes electrified . 4,946 3,769
Pumps energised . 43,114 30,032
LT/Agro industries 4,534 3,495

Cost of operation of mews agency
system

1235' SHRI YASHWANT BOROLE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the va-
rious representative bodiegs and va-
rious unions of the newspapers em-
ployees have urged to lay down basis
on which the cost of operation of the
news agency system should be borne
by different users;

(b) whether any norms in which a
news agency should be organised hgs
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also been urged to be laid down, and

(c) xf so the reaction of Govern—
ment in this regard? R

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No such com-
munication has come to the notice of
this Ministry.

“(b) and (o).
arise.
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Development of battle tank for Indian
Army

1238. SHRI MADHAVRAO SCIN.

DIA: Will the Minister of DEFENCE .

be pleased to state:

(a) whether it is a fact that a bat-
tle tank matching its kind in the world
hag been developed by Combat Vehi-
cle Research Development for Indian
Army; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). No.
Sir. The battle tank based on quali-
tative requirements projected by the
Army is under development at Com-
bat Vehicles Research & Development
Establishment, Avadi, Madras.

Sale of arms and ammunitions to pri-
vate dealers by General Manager,
Rifle Factory, Ichhapur

1239. SHRI K. LAKKAPPA: Will
the Minister of DEFENCE be pleased
to refer to the reply given to Unstar-
red Question No. 9909 dated the 10th
May, 1973 regarding sale of arms
and ammunition to private dealers by
General Manager, Rifle Factory
Ichhapur and state:

(a) whether the investigation has
since been completed in respect to all
the transactions so far made;
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(b) if so, with what results;

(e) what amount has been so far

realised by the factory out of such
deals;

(d) whether these dealers of ammu-
nitions are still given supplies through
the other firms or directly;

(e) what awards have been given
to person or persons who detected
such fabricated deals af Ordnance
Factories; and

(f) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SIGH): (a) to (c). No.
Sir. The cases are still being investi-
gated by CID, West Bengal, Calcutta,
and no amount has been realised so
far.

(d) No supplies are being made to
these dealers. Supply from one deal-
er to another is also prohibited in
termg of the sales procedure in vogue.

(e) and (f). Detection was made
in the normal course of duties per.
formed by the Accounts siaff of the
Controller of Defence Accounts and
no reward was given to any official.
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Total number of Farm, Home and
Family Welfare Units in A.LR.

1241. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the total number of Farm,
Home and Family Welfare Units in
All India Radiq; oy ¥

(b) the total number of Farm
Radio Officers, Family Welfare Offi-
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cers, Farm Radio Reporters and Field
Assistants working in these units; and

(c) the number of Scheduled Tri-
bes/Scheduled Castes among the
above categories?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI):

(a) Farm and Home
Units . 49
Family Welfare Units 36

(b) Farm Radio

flicers . 46
Farm Radio
Reporters 57
Field Assistants 17
Fxtension)
Officers . 17
Field Reporters 34
Sch. C. Sch. T.
(¢) Farm Radio
Officers . 5 2
Farm Radio
Reporters . 5 5
Field Assistant . .
Extension Officers 3 1
Field Reporter 4 1

Number of S.C, and S.T. Employees
working in Accounts department of
ALR. and Doordarshan

1242. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFOR-
MATION AND BROADCASTING be

pleased to state: ,

(a) the total number of administra.
tive officers (Junior and Senior), Ins-
Pector of Accounts, Head Clerks, Ac-
countants, Senior Store Keepers in
both AIR. and Doordarshan in posi-

"tion as on 3lst December, 1977; and

(b). the number of scheduled castes
and scheduled tribes in each  cate-
gory?

3740 LS—s.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANID):

(a) (i) Senior Ad minis-
trative Officer . 11

(ii) Junior Adminis-
trative Officer 41

(iii’ Inspector of
¥ | Accounts 4

(iv) Head Clerk/
Accountant/
Senior  Store
Keeper . 240

(b) Category SC. ST,

(i) Senior Adminis-
trative Officer Nil Nil

(ii) Junior Adminis-
trative Officer Nil Nil

(iii) Inspector of Accounts Nil Nil
(iv) Head Clerk/

Accountant/ ,
Store-keeper . 28 6

Poor performance of textile mills
under National Textile Corporation

1243. SHRI AMARSINH V. RA-
THAWA: Will the Minister of IN-
DUSTRY be pleased to state;

(a) whether Government have re-
ceived reports about the poor per-
formances of some textile mills run
under National Textile Corporation;

(b) if so, the details thereof aad
the action taken thereon;

(c) whether Government have a
proposal to close down some of the
textile mills under NTC on account
of poor performance; and

(d) if so, the reasons thereof, the
names of such textile mills and what
decision will be taken for taking
over labourers and employees of the
said mills?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(KUMAR] ABHA MAITI): (a) to
(d). While the overall performance
of the National Textile Corporation has
shown some improvement in the cur-
rent financial year, a few mills have
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been idetnified as contributing to a
dominant share of the loss making in
the Corporation. The working of
these Mills is currently being studied
with a view to identify the factors
contributing to this situation. Reme-
dial measures can be considereq after
the studies are completed.

New Units for manufacturing of tooth-
paste, soap, matches, footwear and
Electrical Appliances

1244. SHRI VIJAY KUMAR MAL.-
HOTRA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the year in which consumer
items like toothpaste, soap, matches,
footwear, electrical appliances were
reserved for the small scale sector
and how many new small units have
been set up to produce these items
since the year of reservation and
how has production of these items in
the small sector increased since the
year of reservation;

(b) which large companies, mono-
poly houses and foreign companies
are producing these items and what
was the share of this sector in the
year of reservation and how much
has their share increased since then
in terms of both capital employed
and total production; and

(c) how were the large indunstries
able to expsnd their output in areas
reserved for small sector in respect
of 182 items reserved between 1967
and 1977 and what measures do Gov-
ernment propose to prevent such a
position in respect of the enlarged list
of 504 items for the future growth of
the reserved small sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a3) to (¢).
A statement showing (i) the year of
reservation, (ii) production before/at
the time of reservation and after re-
servation in the small scale sector and
organised sector vis-a-vis their pre-
sent production in so far as it is avail-
able, (iii) the number of small scale
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units set up after reservation; and
(iv) the number of large companies/
houses/foreign companies in respect
of toothpaste, laundry soap, matches,
leather footwear and domestic electri-
cal appliances is attached. While
there is a general system obtaining
for reporting production of DGTD
units, no such system obtains in res-
pect of small scale industries which
are registered with the State Directors
of Industries. Similarly, there is no
provision for collection of information
about capital employed in respect of
individual item of production; in
many cases companies are multi-pro-
duct units.

The production in the large scale
sector of items reserved for small
scale sector is regulated in the fol-
lowing manner:—

A. (i) Units already licensed are
not allowed to expand their capa-
city.

(ii) In case an item is exempted
from industrial licensing procedure
and is reserved for the small scale
sector, a Carry-on-Business licence
is issued in case an entrepreneur
had taken effective steps/commen-
ced production before the date of
reservation.

B. (i) Industrial wundertakings
holding Registration Certificate have
all been advised now to submit
their Certificates for endorsing the
productive capacity thereon.

(ii) New Industrial Licences for
manufacture of items reserved for
small scale sector are not now issued
unless the proposal is for 100 per
cent export on a continuing basis.

The statement on Industrial Policy
made on December 23, 1977 emphasi-
ses that where large scale units, whe-
ther belonging to large houses or not,
are already engaged in the manu-
facture of items since reserved for
small scale sector, there would be no
expansion in their capacity.



166

Written Answers PHALGUNA 10, 1899 (SAKA) Written Answers

165

'sosnoy ofre] pue wedwod uSoiop 03 Jurluolaq wiun sapnpur (e)l pue (e)§ uoneuLOjU— ILON

(30N
s821J € Ul
GL-L-65 uo
- paounouue
SEM IS V)
T J[qerieae JoN . Jiqeqieae joN olz 89-Lg61 - souerddy jeaundary susswoq
souuoy L16g9 L Jqeyrear 10N souuoy bgg¥ L Jqejreas 0N OI ol61-z-g1 : : siedyrooy,
souuoy §6g‘6g‘r €€ J[qeqieae jo0N souuo) zES6¥1  ¥E Jqe[leAR JON 000F Lgb1-b-1 . deog Lupune]
sared qm gz-b1 g saed Jpuur 2GSz sned ‘fpm Sgtl1 z1 sited [pwm §1.6€1 o0co‘z 89-Lg61 ’ 1eam100] 1oq1E]
yord sjo18 yoea syous yoea syous yoes sous
oS Jo soxoq oS jo soxoq 05 jo soxoq 0§ jo saxoq
‘qrax $EgE S ‘I Eobg ‘quu 61z% 6 Imw L1  000°z gg9-Lgb1  ° . - RYNeW
q (£) (L) (9) q(S) &(S) *) (€) (@ (n
= sun
4 sun uonINpPoIg Jo ‘oN aonealas
uordnpoly jo ‘oN -31 JIaye
. da  jos
10109g pastueSi  miuq) I[eds jewg 10)39¢  pastuB3i() mIu() I[eIG [[BWG §TUN I[EdS
[lears UONEA
TonjeAIIEIL Jo -oN 1383

LL61]gl61 uononpoag

Jo swn Yy efasojoq uononpoird -xoiddy  cxoiddy jo  aeax

1032938 I[eI§ [[BUIS 10] PIAIISII SWIN]

mawmIreg



167 Written Answers

Judicial Inquiry into the loss of
“M. V, Chandragupta”

1245, SHRI SHARAD YADAV: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have
recently ordered a judicial enquiry
into the circumstances leading to the
loss of the bulk carrier ‘M. V.
Chandragupta” of the Shipping Cor-
poration of India in or near Honolulu
in January last;

(b) if so, the details thereof includ-
ing composition of enquiry body;

(c) the reasons for dilatory action
in ordering judicial probe;

(d) whether Government have
failed to secure appropriate assistance
from Government of USA and others
in the matter; and

(e) if so, the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) and (b). The Central
Government have ordered a Formal
Investigation into the circumstances
leading to the supposed loss of the
Merchant Vessel “Chandragupta” in
the Pacific Ocean, under Section 360
read with clause (e) of sub-section (1)
of Section 358 and Section 361 of
the Merchant Shipping Act, 1958, on
8th February, 1878. Shri A. C. B.
Velkar, the Additional Chijef Metro-
politan Magistrate, Bombay will con-
duct the investigation

(c) There has been no delay in
action.

(d) No, Sir.

(e) Does not arise.

Visit of Foreigners to Sikkim

1246. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
curbs on foreigners' visit to the State
of Sikkim have been further relaxed;
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(b) if so, the facts thereof;

(c) whether the relaxation has in-
creased the number of tourists; and

(d) if so, the number of foreigners
and the country of their origin who
visited the State during the past three
months?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) Foreign tourists were permitted
to visit Gangtok only; they would be
given permission to visit Phodang
and Rumtek also. In that case, the
permit will be made valid for 4 days
instead of 2 days. Foreign tourists in
organiseq groupsg of up to 20 who are
conducted by recognised travel agents
will also be given permission for trek-
king in the Zongri area of Western
Sikkim for a period of up to 10 days,
including the journey time, provided
(i) they travel up to Bagdogra by air
and follow one of the two prescribed
routes for trekking: (ii) they are ac-
companied by a guide provided by the
Govt. of Sikkim from the point of
their entry into, to the point of their
exist from, Sikkim, and (iii) applica-
tions for permits are made at least 6
weeks in advance of the date of the
proposed visit.

(¢) and (d). A Statement indicat-
ing nationality-wise, the number of
foreign tourists who visiteq Sikkim
during the period from November,
1877 to January, 19878~ is attached.
Since the relaxations were made only
three months ago, it is too early to
assess their impact on tourism to
Sikkimn:,

Statement
1. American . . . 128
2. Australian . . . 43
3. British . . . . 35
4. French . . . . 35
5.Garman . . . . 87
6. Italian . . . . 19
7. Japanese . . . . 37
8. Swiss . . . . 28

g. Other . . . . 109
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Financial allocations for states for the
first year of Rolling Plan

1248, SHRI CHITTA BASU: Will
the Minister of PLANNING be pleas-
ed to state:

(a) the financial allocations for
different states for the first year of
Five Year Rolling Plan;

(b) whether the Finance Minister
of West Bengal demanded higher al-
locations in view of the special prob-
lems of the States;

(c¢) the reaction of Government
thereto; ang

(d). the principles which govern
Such allocations?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A statement
indicating agreed outlays for 1978-79
annual plans of different states is at-
tached.

(b) and (c¢). During recent discus-
sions Tn January, 1978 in the Planning
Commission to flnalise West Bengal’s
annual p?an for 1978-79, the Finance
Minister of West Bengal sought higher
outlays for sectors like rural works
programme, education, transport etc.
and desired the annual plan for 1978-
79 to be of the order of Rs. 390 cro-
res. However, considering the cons-
traints on resources and plan priori-
ties, feasibility of plan schemes etc. a
mutually agreed plan size of Rs. 371
crores was arrived at.

(8) The allocations depend on (i)
State’s own resources and (ii) Cen-
tral assistance. The latter is allocated
on the basis of up-dated calculations
in terms of the Gadgil formula.

Statement

Annual Plan, 1978-79

(Rs. lakhs)

States Agreed

outlays

1 2

1. Andhra Pradesh . | 4;4900
2. Assam . . . 15500
3. Bihar . . . . 38414
4. Gujarat . . . . 33500
5. Haryana . . o . 21000
6. Himachal Pradesh . 17300
7. Jammu & Kashmir . 10800
8. Karnataka . . . 30900*
9. Kerala . . . . 17600
10. Madhya Pradesh . . 41300

11. Maharashtra . . . 78500
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12. Manipur . . 2826
13. Meghalaya 2811
14. Nagaland . . 2453
15. Orissa 1, 19100
16. Punjab . . 26000
17, Rajasthan 23500
18. Sikkim . . 1580
19. Tamil Nadu 30500
20. Tripura . . A R 2270
21. Uttar Pradesh . . " 75500
22. West Bengal . . 37140

ToTAL—ALL STATES 558304 *

D g

*Excludes Rs. 23 crores for Cauvary
Basin Project.

wifeaE dmrw it ge {wari W
wiww agraa

1249, » fwae €Ywd: 7 0
AAY ag TOT *) FAO FW

() 71 F@ aFT F T
FF F I gAE N & fr 9 wow
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OMficial language status for Urdy in
States

1250, SHRI JYOTIRMQY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state: .

(a) whether Government propose
to give official language status for
Urdu in those States where there is
a sizable number of Urdu speaking
population; and

(b) the steps taken by Govern.
ment of India for the promotion of
Urdu language, Islamic cultural in-
stitution, Madras and Magqtabs?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). A statement is attached,

Statement

Urdu is already an official language
in J&K. It can be given the status of
official language elsewhere according
to the criteria evolved in the Confer-
ence of Chief Ministers and Central
Ministers held in August 1961 for re-
cognition of minority languages for
official purposes. In accordance with
these recommendations, a State is con-
sidered unilingual if about 70 per cent
sr more of its population speak one
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language and if there is a substantial
minority, constituting 30 per cent or
more of the population of the State,
such a State is considered bilingual.
At the district level where 60 per cent
of the population speaks or uses a lan-
guage other than the official language
of the State, that language of the mi-
nority group is to be recognised as an
official language.

2, As regards steps taken to pro-
mote and develop the Urdu Language,
the Ministry of Education have al-
ready set up a Bureau for promotion
of Urdu at New Delhi.

3, The Government set up some
time ago the Tarraqui-e-Urdu Board
for the production of educational lite-
rature in Urdu, The activities of the
‘Board include production of academic
literature, scientific books, children’s
literature, reference works, encyclo-
paedias, basic texts, etc.

4. To facilitate the availability of
books in Urdu in Delhi schools the
Board has been undertaking (in col-
laboration with National Council of
Educational Research and Training the
translation and publication of books
for middle and higher secondary
classes. Thirty books (textbooks and
supplementary readers) have been
brought out so far. Currently, the
Board has undertaken a project relat-
ing to the translation of arproximate-
ly 50 books in Urdu that are being
prepared by National Council of Edu-
cational Research and Training and
Central Board of Secondary Education
for the mew pattern of education. In
addition to the above the Board has
also undertaken a number of refer-
ence books which include Urdu En-
cyclopaedia in 12 volumes, Urdu-Urdu
Dictionary in 5 volumes, English-Urdu
Dictionary in 5 volumesg _and an Urdu-
Urdu Student’s Dictionary.

. 5. Since calligraphy is an integral
part of Urdu Books Production, the
Board has set up three Calligraphy
centres at Delhi, Bombay and Hyder-
abad for the training of calligraphists,

while assistance is provided to the
extent of 50 per cent to the Academy
of Arts and Languages, Srinagar and
the Bihar Urdu Academy for their
calligraphy centres,

6, Having regard to the general
complaint about the non-availability
of Urdu teachers at the primary and
secondary levels, the Central Institute
of Indian Languages, Mysore has es-
tablished a Regional Language Centre
at Patiala for training of secondary
teachers in Urdu for period of 10
months. Under this scheme, a teacher
of any subject could be trained in
Urdu so as to make him bilingual. At
the request of Himachal Pradesh Gov-
crnment, the Institute set up in May,
1973 a Centre at Solan for training 500
Urdu teachers over a period of three
years for facilitating the study of
Urdu in the State at the school stage.
The Institute can, if necessary further
intensify its activities of training
school level Urdu teachers.

7. Under the scheme of assistance to
voluntary organisations for promotion
of Indian languages, the Government
provides grant to voluntary organisa-
tions and/or individuals for the publi-
cation of books of reference, popular
books on cultural, literary, indological,
linguistic, and scientific subjects in
various Indian languages' and for
teaching of Indian languages which
cover Urdu as well.

8. Furthermore, financial assistance
is being given to various Islamic Cul-
tural institutions such as Abul Kalam
Azad Oriental Research Institute (Hy-
derabad), Indian Institute of Islamic
Studies, Tughalqabad (New Delhi),
Urdu Library of Orissa (Cuttack),
Fazle-Alam Library (Allahabad) and

Muslim Youth Majlis Library, Kada-
yanallur (Tamil Nadu). Recurring as-
sistance is also being given to Daira-
il Maarif-il-Osmania (Hyderabad)
which edits and publishes old Arabic
manuscripts.
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8. The Government have also insti-
tuted a scheme for award of research
scholarships to the scholars from tra-
ditional institutions engaged in the
study of Arabic and Persian.

10. The National Book Trust also
putlishes and will continue to publish
books in Urdu on various topics in-
cluding Indian History, Religion, Cul-
ture and children’s literature. The
Trust hag so far published 155 books
in Urdu upto January, 1678.

11. The policy of the Government is
to accord Urdu due importance and
encouragement.

Electrification of Villages

1251, SHRI PRASANNBHAI MEH-
TA: Will the Minister of ENERGY be
pleased to state:

(a) whether it has been estimated
that about Rs. 3,000 crores are needed
to electrify villages;

(b) if so, whether these estimates
are made as per perspective plan pro-
posal drawn up by the States and the
Union territories;

(c) which are the States that have
electrified all their villages;

(d) whether 17 States have sent
their proposals to the Centre for 100
per cent electrification;

(e) it so, the reaction of the Union
Government thereto: and

(f) in how many States the Centre
kas decided to undertake rural elec.
trification work during 1978-79 and
in Sixth Plan?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
and (b). The Governmént is not aware
of the basis on which this estimate
has been made.
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(c) The States of Punjab, Haryana
and the Union Territories of Chandi-
garh, Delhi and Pondicherry have
electrified all the villages in their
areas.

(d) 18 States and 2 Union Territories
have formulated perspective plans for
total village electrification. The
period by which this sought to be
achieved varies between 1983-84 and
1994-95. They have estimated a re-
quirement of Rs. 3,360 crores for this
programme.

(e) A substantial increase in the
R.E, programme is contemplated in the
ensuing five-year period.

(1) During 1978-79, and in the sub-
sequent five-year period, rural electri-
fication programmes will be continued
on a larger scale.

Silent Valley Project in Kerala

1252. SHRI VAYALAR RAVI: will
the Minister of ENERGY be pleased
to state:

(a) whether Government had ap.
proved the project plan for Silent
Vailey Project in Kerala;

(b) if so, the total cost of the pro
ject; and

(c) when do Government propose

to commence the work? .

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (c). The Silent Valley Project was
originally sanctioned in February,
1973, at an estimated cost of Rs. 2448
lakhs (including transmission works).
Subsequently, the Government of
Kerala suggested certain modifica-
tions, in regard to the scope and de-
sign of the Project and, in October,
1977, the State authorities sent revis-
ed estimates of cost amounting to
Rs, 4080 lakhs (excluding transmis-
sion) for the modified scope of the



177

scheme. In view of the major chan-
ges proposed in the scope of the Pro-
ject, the State authorities have been
requested to send a revised'treport for
further technical examination.

2. The need to preserve and protect
the ecology of this area has also been
raised in the context of taking up this
project and no final decision has yet
been taken.

3. Work on the revised project can
be commenced only after the techni-
cal and ecological aspects mentioned
above are cleared.
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Textile Department Scheme for Pro-

duction of blended Handloom Fabrics

1256. SHRI XK. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the working group
set up by the Textile Department has
submitted a comprehensive scheme for
production of blended handloom fab-
rics in selected states;

(b) if so, the details of the scheme;
and

(c) when it will be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) No, Sir,

(b) and (c). Do not arise.

sty waw wfafras & dmeR &
' LESLL
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Strike Notice by Port and Dock Wor-
kers in Madras

1258. SHR] M. KALYANSUN-
DARAM:
SHRI K. A. RAJAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Port and Dock
work*rs in Madras Port went on a
strlke on 31st January, 1978; and

(b) if so, what are the details of
their demands and what steps were
taken by Government to settle the

problem?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) Yes. A section of work-
ers stopped work for a few hours.

(b) The stoppage of work was in
protest against delay in refunding
Compulsory Deposit Scheme amount
to the flood affected workers. 'Follow-
ing an assurance by the Chairman of
the Port Trust that the matter would
be taken up with the authorities con-
cerned, the workers resumed work.
The amounts lying to the credit of the
workers certified as flood affected
were refunded by the Central Provi-
dent Fund Commissioner on 14-2-1978
and have since been paid to the wor-
kers concerned.

T gfem wam w1 sfeEa
1259. Mo FEHATIAN qI0EY ¢
5T Ao ITEo FOOA ¢
T A WA AE FAA AT FA
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ey



183 Written Answers
Ty warem ® eq WA (& afw
wT waw): (%) w&, S

(=) stz (). ww= & Isam 1

Spurt in anti-National activities in
Arunachal Pradesh

1261. SHRI K, RAMAMURTHY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Arunachal Pradesh
Administration has brought to the
notice of Central Government the
sudden spurt in the anti-national
activities in the State;

(b) if so, the details thereof; and

(c) the steps proposed to be taken
to control angq eradicate this evil?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Sir.

(b) and (c). Do not arise.

Guidelines for Censors

1262. SHRI K. RAMAMURTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the details of 10 point guide-
lineg issued to the film censors; and

(b) since whep, this has been given
effect to?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b), A copy
of the notification dated 7th January,
1978 containing the guidelines for film
censorship issued to the Board of Film
Censors is laid on’ the Table of the
House. [Placed in Library. See No.
1,T-1661/78]. The guidelines came
into effect from 7th January, 1978.
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Clearance of Power Projects

1263. SHRI K, RAMAMURTHY:
Will the Minister of ENERGY be
pleased to state:

(a) the details of long pending
power projects and super thermal
bower projects cleared this year by
the Ministry; and

(b) the projects which are awaiting
clearance at present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). A statement giving the re-
quisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1662/78].

1978-79 # Wit wr fagaren

1264. sY TAM WA W :
F4T FA HAl TZ TATA AT FAT F
f&:

(%) 2w & o0& faAi #Y d&a7 0F
A% AW 77 § A% gq aF Fa«a
20 sfawa & o wt= w7 fagetao
foram mar 3

(@) ®1 ¥ g F7 faax
1978-79 ¥ I¢x faal & gl 7
fagftezor & srafarar 39 &7 &;
L 4K

() ¥ar = aHFTA 500 wHAT
Iy wfas Jeear awr avit a1
1978-79 ¥ faedreeer <7 #1 i
fear 8?2

Fut wat (st dYo Trweem) :
(%) g=ar o #r 9r @ & AR
T g2 9T & & F7AY |
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(w) " (7). fre® &t =i
w gl B AfE qw farrdwor
FOwq ¥ foee § @ 359 amw-
fawar & &

Representation from Muslim Com-
munity regarding Minority Status

1265. SHRI C. K, JAFFER
SHARIEF: Wil] the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any representation that Muslim
community be also given place in the
minority category; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No such representation has been
received.

(b) Does not arise.

Committee set up to Improve the
Functioning of D.E.SJU.

1266. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:
SHRI UGRASEN:
SHRI SURENDRA BIKRAM:

Wil] the Minister of ENERGY be
pleased to state: '

(a) whether the Committee set up
by Government o adviSe on the steps
to be taken to improve the function-
ing ang management of the Delhi
Electric Supply Undertaking has sug-
gested in their report submitted to
Government recently 25 per cent re-

duction in the staff of the undertak-
ing;

(b) whether the Committee have
also suggested that the entire arey of
the Undertaking should be divided
into 15 districts, three to four distri-
cts forming a circle; ,

(c) what are the other recommen-
dations of the Committee; and

(d) , whether th, recommendations
of th: Committee have gince been
considered by Government and if so,
with what result?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The.Committee had mentioned that
according to the staffing pattern of
well established State Electricity
Boards, the to‘al strength of staff of
DESU. should be of the order of
18000 as against the existing strength
of 24,515,

(b) Yes, Sir.

(c) The Committee has made g
number of other recommendations on
financial, administrative and techni-
cal matters.

(d) The recommendations made by
this Committee were considered by
the Government and the recommen-
dations were sent to the Municipal
Corporation for implementation, It
is lJearnt that these recommendations
are now under the consideration of
the Delhi Electric Supply Committee.

National Cement Policy

1267, SHRI YASHWANT BOROLE:
Will the Minister of INDUSTRY be
pleased to state:

(a)whether Government have ap-
pointed a Committee to evolve a
national cement policy;

(b) whether any steps are being
taken, to reorganise the distribution
system so as to prevent blackmarket
ing etc.; and N
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(c) if s0, the nature of such steps?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) to
(¢). Government are examining a
proposal to appoint a high level body
to undertake a comprehensive review
of the Cement Industry.

g IewWi a1 Jeqrfed € FA AT
Tl & AW
12 68. &Y FFHATOAT ATYF :

FAT IAW HET A qATA HT FAT
o f¥ .

(F) ST a=asi & a9 ;a1 § N
FIA A IA g JauTlEq A g
M I IS F a7 F IR Y
wgafy g & s

() #ar fas¥ g4t & g
ey $I7 § AgATOT Gai F -
gfeat a7 frecarfea w34 qaar @q
Iafadl Y GTHRTT A TFAAT  AFAAT-
@% IaT earfa w7 3 F fa¥ gaF
wd & ol <8 @rg ®ey *Y @Ay Fard
75§ ; AR

(7) 3T T Fr F@T gQ f x@
fer ¥ F=qTd Fas AL HIT I9FA
N am & N afz gfa, qa9, 57 w7
wiat qx qqT A A F w7 F FAO0
w7y faaw f6d oy § @Y /T 77 AT
frs owel A o9 ST wHAT FTA
foraar gofrafaat 1 arw g ?

It s ¥ Tew A (pATR
wrt arifar): (%) 23 feasax, 1977
Y GHT 93 X IQAT F AW W@
)
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(=) fagaaid swfrs fasra
¥ faq fRqmw v FY 1§ wF A g0

(7) s draff 3z *

Loss incurred by Bhakra Nangal
Project

1269. SHRI R, V. SWAMINITHAN:

SHRI PRASANNBHA]
MEHTA;

Will the Minister of ENERGY be
pleased to state;

(a) whether the prestigious Bhakra
Nangal project is running at a loss;

(b) whether revenue receipts dur-
ing the period 1971-72 to 1875-76 did
not evenp cover the working expenses
of the project;

(c¢) the main reasons for the loss;

(d) whether Government have
gone into the causes; and

(e) if so, the action being takep for
its improvement?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (e). The details are being collect-
ed and will be laid on the Table of
the House.

Purchase of U.K. Ships

1270. SHRI R. V. SWAMINATHAN:
DR. HENRY AUSTIN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: !

(a) whether attention of Govern-
ment has been drawn to the Press
report in “the Hindustan Times" dated
the 7th January, 1978 under the head
UK, ships were bought to ‘avoid’
grant lapse;
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(b) if so, whether these ships are
useless and their cost will be higher;

(c) it so, how far this is true that
the ships were purchased only to
avoid the grant lapses; and

(d) if so, whether the cost of main-
tenance of these ships will be much
higher than their use?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) Yes, Sir.

(b)y to (d). The ships are liner
type and of the size required for the
S.C.Ll’s fleet. They are also function-
ally and technically suited to the
Shipping Corporation of India’s re-
quirements. While it is true that the
British Government did express
anxiety about under-utilisation of
British aid extended to India in the
last 2-3 years, our overall decision
was based on our established require-
ments and suifability of these ships.
However, it js a fact that the prices
quoted for the British ships are
higher than those prevailing in some
Fan Eastern shipyards. But it is
proposed to ensure that for the Ship-
ping Corporation, the financial burden
is the same as in respect of a pur-
chase from a competitive supplier.
Their maintenance cost will not be
higher than that of any other similar
vessel from any other yard.

Supply of Nuclear Fuel to India by
US.A,

1271. SHRI R. V., SWAMINATHAN:
SHRI VASANT SATHE:

Will the Minister of ATOMIC
ENERGY be pleased to state: '

{a) whether no agreement has been
reached between India and U.S.A.
after President Carter's visit to India
with regard to Nuclear Fuel supply
to India;

_(b) if so, the differences between
the two countries on this issue;

-y

.

(c) whether U.S.A. has made it
clear that Nuclear Fuel will not he
supplied unlesg India signs the N.P.T..
and

(d) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d), The
supply of nuclear fuel by the United
States df America for the Tarapur
Atomic Power Station is governed by
an Agreement between the Govern-
mentg of India and the U.S.A. which
was signed in August, 1963 and re-
mains in force, We understand that
the authorities concerned in the
U.S.A. are presently processing an
export licence gpplication for 7.6
tonne of enriched uranium for the
Tarapur Atomic Power Station.

Chief Ministers’ Conference on Law
and Order

1272. SHRI R. V. SWAMINATHAN:

SHRI PRASANNBHAI
MEHTA:

SHRI P. K. KODIYAN:

SHR1 AMARSINH V.
RATHWA.

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether he proposes to call the
Chiet Ministers’ conference to  dis-
cuss the law and order situation in
the country;

(b) if so, when the same is likely
to be held; and

(c) the main reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). In the meeting of the
Consultative Committee of Parlia-
ment for the Ministry of Home
Affairs held on 19th January, 1978,
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a suggestion was made for conven-
ing a conference of Chief Ministers
to discuss the law and order situation
in the country. It js under consi-
deration.

Corruption charges against former
Prime Minister

1273, SHRI SAMAR GUHA: Wwill
the Minister of HOME AFFAIRS be
pleased state:

(a) whether the Home  Minister
stateq to the press at Madras as re-
ported by A.LR. on 7-2-1978 that two
corruption charges against the former
Prime Minister are being investigated
into; and

(b) if so, facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir.

(b) The CBI has registered two
cases against, among others, Smt.
Indira Gandhi, former Prime Minis-
ter of India, for offiences punishable
under section 120-B IPC r/w section
5(2) r/w section 5(1) (d) of Preven-
tion of Corruption Act, 1947, and sub-
stantive offences under section (5(2)
r/w section 5(1) (d) of the Preven-
tion of Corruption Act, 1947, in res-
pect of the allegations—

(i) The accused conspired and
abused their position in inducing
some industria] concerns/companies
to purchase jeeps out of their funds
and deliver the same at No. 1,
Akbar Road, the residence of the
then Prime Minister of India, for
being utilised during the Lok Sabha
Elections of March, 1977, for fur-
thering the election prospects of
Smt. Indira Gandhi and her son.

(ii) The accused conspired to
cause an agreement being entered
into between ONGC and CFP, a
French firm for consultancy servi-
ces in respect of oil drilling at
Bombay High, in utter disregard of
a similar cheaper offer of GEOMAN,
an American Firm. The accused
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by corrupt or illegal means or by

otherwise abusing their position as
public servants, thus obtaineq for
themselves and/or for CFP pecu-
niary advantage resulting in wrong-
ful loss to the Government of India
to the extent of Rs. 11 crores,

The investigations into these cases
are in progress.

Power Crisis in West Bengal and
Bihar

1274. SHRI SAMAR GUHA:
SHRI SAUGATA ROY:
SHRI ROBIN SEN.

Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment ha; been drawn to a report
published in the Calcutta edition of
‘Statesman’ dated 30th January, 1978
giving the background of the causes
for power crisis in West Bengal and
Bihar;

(b) if so, the reaction of Govern.
ment thereabout and the reasons ac-
cording to Government for the serious
power crisis in West Bengal;

(c) whether steps have been or will
be taken to resolve power crisis in
the State; and

(d) it so, the facts thereabout?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): ‘a) to
(d). Yes, Sir. Government is aware
of the power situation both in West
Bengal and Bihar. West Bengal has
been experiencing power shortages due
to reduced assistance from D.V.C., poor
performance of generating units at
Santaldih, low utilisation of instolled
capacity at Durgapur Projects Ltd.,
reduced generation from plants of
Calcutta Electric Supply Corporation
because of ageing, delay in commis-
sioning of new projects and lack of
integrated operation  between West
Bengal State Electricity Board system
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and the Eastern Region. Steps have
already been initiated by West Bengal
State Electricity Board to improve the
performance of the existing thermal
power stations and also to expedite
completion of the on-going projects
at Santaldih and Bandel. Suitable
linkages have been made to ensure
supply of belter quality of coal. Ar-
rangements have been made for stock-
ing sufficient quantity of spare parts
of the right quality, and for meeting
all requirements of fuel and consum-
ables. A project renovation group
consisting of multidisciplinary teams
which includes representatives of
B.H.E.L.. IL Kota, CEA and concerned
consulting engineers, have been set up
to improve the performance of newly
commissioned units at Santaldih and
also the newly commissioned units at
Chandrapura of D.V.C. The West
Bengal Electricity Board has been ad-
vised to bring about improvement in
the maintenance of the power plants.
In the short run with improved
management of maintenance and better
co-ordination between different agen-
cies generating power in West Bengal,
nower situation is expected to improve
in the coming months. In the long
run, steps are being taken to ensure
adequate flow of funds to the power
projects ynder construction and to new
projects when sanctioned to augment
the installed generating capacity.

There are some shortages in Bihar
which get accentuated when forced
outages of thermal units are frequent
and of long duration. Necessary sieps
like renovation of the newly commis.
sioned unit at Patratu, improvement
in the performance of existing units
by arranging spare parts and coal of
the right quality have been taken.

Law and Order in the country

1275. SHRI SAMAR GUHA:

SHRI SAMBHUNATH CHA.
TURVEDI:

SHRI S. D. SOMASUNDA-
RAM:
3740 LS—1.

SHRI SUKHDEO
VERMA:

SHRI P. K. KODIYAN:

SHRI AMARSINH V.
RATHAWA:

PRASAD

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether law and order situa_
tion in various parts of the country,
including Delhi, UP. Bibar and
West Bengal has deteriorated serious-
ly;

(b) if so, facts thereabout and the
causes contributing to development of
such situation: ang

(c) the steps taken or proposed to
be taken by Government to arrest
the deterioration of the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No; Sir.

(b) and (c). Do not arise.

Involvement of Anand Marg in sabo-
tage activities

1276. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleas-
ed to slate: ’

(ay whether inquiry about report-
ed involvement of Anand Marg in
various sabotage activities have been
made;

(b) if so, facts about the findings;

(¢) whether any other agencies.
have been found to be involved in
sabotage activities; and

(d) if so, facts thereabout and the
identities of such saboteurs?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). There is no evidence so
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far to connect the Anand Marg with
any of the recent incidents of alleged
sabolage in the country.

{¢) and (d). Only in one incident,
viz. the derailment of a goods train
between the Stations 6f Mana and
Murtizapur in Akola District, Maha-
rashtra, on 19-11-1977, some Neo
Buddhists are reported fo be involved.

g fagdtew Qs & fao
g fegdtwen fam g W@AT
w Ty ofn

1277. *t ugtagas @« 47
FAT G AT I FT FA FIA fF

(%) @1 wrdvor fagaaror famw
FAWF 14 TS F 55 qreATor FagAr-
Feu graaTHi w1 fFartaq 793 ¥ fAu
HO & €T H WAV 16 FUT TIU AT
ifw A A1 g ; H

(@) =fz &, ar 37 faai & usa-
JIT ATH FqT § QT S AT9ATHT F7
rarfeaa fFar smom 7

Faf dar (st do qw=EA) :
e fa g fom & fAor qoee &1
2 fraeaw, 1977 $1gE 45% #, 14 T4
F 55 AU qf@eET  1605.526
ATE ¥IC #( §4 HO qgEar ¥ g
g FY Y ot | T FEl H A A A
8 B rATHI F1 qTAT 7 g fg g & FT
ARz T9q faoEt a1 AT 45,767
ATE TIC F1 HfafE B0 Ggaar 1
Hody w1 & Wy 47 )

(@) R \AT 9T 97 3@ 17 faaw
Ffeme &) [eqma ® @ WA |
Ifeg @831 1663/78]

MARCH 1, 1978

7
Written Answers 196

~
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(7) fREm, 1977 § qoaa &
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AT AR wETOr wWar (st
PO WA ) :(F) ST, TET )

() &f (7), w=r g9 37
FaT gfae oF ageaqor Wi § a9 BT
AT & TR § ATAITAF 8T F GT
g 1w mgfae Fram aeq am w7
faar 721 & 4

Review of Central Laws extended to
J & K

1283. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1254 on the
23rd November, 1977 regarding review
of Ceniral laws extended to J & K
and state:

(a) whether any proposal has since
been sent to Government in respect
of the operation of any such law; and

(b) details
taken thereon?

thereof, and actions

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI DHANIK [LAL MANDAL):
(a) No. Sir.

(b) Does not arise.

Implementation of programme “Work
for all within ten years”

1284, SHRI CHITTA BASU: Wil
the Minister of PLANNING be pleaser!
to state the steps taken or proposed
to be taken to implement the “work for
all within ten years” programme?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The primary ob-
jective of the next phase of develop:
ment plan would be the removal of
unemployment and substantial under-
employment within approximately ten
years. The Planning Commission i$
at present engaged in drawing up next
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Plan in which the creation of employ-
ment opportunities in different sectors
of the economy will be one of the
primary objectives. The details will
pe indicated in the Plan Document.

Super thermal project at Farakka

1285. SHRI CHITTA BASU: Will
ithe Minister of ENERGY bhe pleased
to state:

(a) at what stage the super thermal
project at Farakka rests at the pre-
sent moment,;

(b) when it is expected to be clear-
od: and

(c¢) the reasons for the delay?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (c).
i'he feasibility project report for the
Farakka Super Thermal Project has
heen prepared by National Thermal
Power Corporation and submitted to
‘he Central Eiectricity Authority for
iechno economic approval. The pro-
ect is being appraised in the Central
LFlectrieity Authority. After techno-
economic clearance is accorded by
.E.A., the project will be processed
for an investment decision.

Quantity of Cement imported during
1976-77 and 1977-78

1286. SHRI AHMED M. PATEL:

SHRI MANORANJAN
BHAKTA:

SHRI M. RAM GOPAL
REDDY;

Will the Minister of INDUSTRY be
pleased to state:

(a) the gquantity of cement imported
during the year 1976-77 and 1977-78 to
meet the country’s requirement;

_ (b) whether the imported cement
Is costlier than indigenous one;

’(C) the approximate quantity of
tement likely to be imported during
the year 1978-79; and

(d) the names of the countries from
which imported?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) There was no
import of cement in 1976-77. About
3.50 lakh tonnes of cement is likely
to be imported quring 1977-78.

(b) As, the landed cost of imported
cement is higher than the cost of in-
digenous cement, Government have
decided to pool the prices and increase
the F.O.R. destination price of cement
by Rs. 17 per tonne with effect from
7th January, 1978.

(c) About 5 lakh tonnes of cement
has so far been contracted for import
during 1978-79.

(d) South Korea, Poland and Ro-
mania.

HIAY  IIFO F@EA, FTEAIT &
wfugfedi w1 eqrareaor

1287. {1 IATIW AT : T
T& HAT 78 AATT FT FUT FI9 fF0

(F) w1qy ITFTT FIIGIF, F7-
1% (FT7Aw Sadt) § oy mfyFrfei
Y g&q7 fRaTr & fa=iy gafears g9
FY a1 g8 FT AT & FfFT IAFT THTT-
qTOT TEY ZAT F ; HIT

(=) FTR@w T &1 7% Afqg-
fraarat #1 17 & TAT W GIHR
AT 7¢ & sfas g1 1 w3fy (& w37
ara afuwfat &1 sqravaig F77
¥ fan #ar Fraady FT g ?

T Harem ¥ T wEt (W
sic fqg) ¢ (F) awe (13) 1
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(=) wHa<l & wrT-HaTy TqTAT-
A & far wvé fafee wafy w9
AT T IR ARAT-RHE TqIAT-
o 9T feqre grarga: 5 a4 QR gy
(T 79T q2rFAfy g F19 # wre-
AT F F1 fvgr srar &)

T T fewm & frafeai

1288. *t AW mwa : F4T g
FAY 7 aTTR F1 F97 #4775

(%) zrsarqr faqmn & =faa,
soafaa a1 577 IsT 937 9% fagfas
F Ao migsa® gaAiF T HAVFY
gv7 37 fraq faatfea fer o §

(=) #aragawgfszaq afeay
W1 92 9% fraT forarem=AT #1 fAgfer
st Fras & ; afz g, AT InF a@w
FIv0 & ; HA?

(w) Fam3g 1 77 § fx 1o =fa-
wif7qt & fraqf &1 Ioaq7 9% oF
wiacs 3IT-fATa® F1 g7 fAzow &
=7 § fA737 #27 F fadgsaeT 73
sqra7T ¥ fav 9 ore g wliawrfea) &7
afasyfaly, oife ) gazrad st aw a8
FOTEE AT FORTT IATLHARIS
A 7r § v afz g, A1 39% aar
qframy faxg & 7

Tg WA Tred wAY (o afe
A weER) : (F) A A7 faanr
#, faa® s arqr fawrr A wfas g, 997
gf 79 7T I&F FIT F yATaiAE T AT
aF TR F HIARL WL ST § AL FT 9T
gfaa wRdrd  Jaroy, 999 J0Y F1
Fedrg FarAY, TSGT AT 7GR qUA F
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aarei, #rfz % g wfusdr gfa-
faafsa & mrare o fraifa gafy &
faq frgaa fom mdr & 1 379 frgfaa
FIF GHY 92T F FTHFTS & TTET 17
37+ faqu aifea avaar, aqwa wfa
F1 AT F @I S@TAT R

() «r g wrawrar fawm
# 359 921 97 wfusar gwrafas
HAVE F1 ST gAY &, sofo safgaqt
FT a7 ST AT 97 Fear srar
g, UZ TET g4Iy ¥ Ve ayar & f¥
T7 g safea fg=h w=wt vz srAq A1
w1 fgt ¥ Frawrs £ F7 awar
TEE T |

() & 1 qg#F fqFnT F 9T ¢
frafeq faami & gaare fawoig
qer-afa wfafa grar #1 of, faad qege
AT ATF JAT TGN & OF FEEG F |
q3%7 fazms & 7 97 1 4% fAgfas
7 fa<a @ fe= forerm grovar & fes
o« wafaa gfuwr T T F1% Qg
aZY fa=r & 1 safao 7 &1 wia afafy
uifz & qa777 TT 79,9 I2a7 § A7

7 gV ®1F FF-9TATH KT AIAAT FAa0
Z
o

Vacant Industrial Plots in Delhi

1289. SHRI CHAUDHURY BRAHM
PRAKASH: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the total number of industrial
plots which were sold to set up in-
dustries in Delhi still lying vacant;

(b) when these plots were sold and
the reasons for their gtil] lying vacant;

(c) steps taken or proposed to bt
taken by Government to ask the
owners of these industrial plots 1
put the land to use; and

»
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(d) what other action is proposed

to be taken against such persons who
continue to ignore government warn-
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (d). The Direc-
tor of Industries, Delhi Administration
is collecting the information.

woea fexa ax gwn =

1290. * g7 a7 ®g&A : FAT
T RAT T3 JaTH 7 F97 T3 % ¢

(%) staa<r, 1978 & mrafsa
aorger fewq TEILE v AVITL 9T
f&a w1 eam FT ST AAT & AT

(7) s qmig & fad a9
9T T 71T #AT § W7 THE gfvors-
wgeq qvFe F feaar wroex wfes
fwar ?

TREY (N T aR) 2 (F)
sfx fafasr udifagl & ara g1d arF
&9 fagvmy 1 w7 5% gfrag =9 787
feqr w7 3, gafas o oamw Aw F
SN FAT HEg A &

(=) wraea fraa F 3gqsT | fafam
waTiRET & foro 5w frgat F7 sqroT
e frar mar @ — '

fraet 31 fradiay

ey q=EqAT
®e
nwngea fagq a3 100 824
. 50 923
25 1187
10 1087
5 120
(fraradT)

femer  fzaey
F Teg F. qaar

To 5 5410
2.5 598
(fearasr)
2 7656
] 1 848
(fraTa«T)
FAIA AW 10 3528
3 4619
1.5 590
(fearast
1 4081
0.50 680
(fro1o4T)
ANE AW TAHIAE 15 642
5 968
2 2245
1 1344
(a=9i &
fam
qT9 A )

fegz T97 a1 qAZ] F THWTEH
¥ aTz feaeiaT fa¥r & 2.86,966. 55
AU T 375 T S0 ZHT

Terife® gear & wwent ® afg

1291. »it gFR =T FHA™ : FAT
T ®AT 7 fReTa, 1977 & ganvifeq
T3 &7 2992 ¥ I T ey H g
FATA FT T FOT 3

(%) swimifaasrratdiza =
UHT F7 AT AUTE
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(=) #fz g, @1 wFwr aSm-AL
s Fat Wi fRad sararfeat aar
Favrafaa) #Y gy FY AT B AR

(w) cafegr aadfas T g ar
fga1 7 faearg vad § o< 3v aadfas
AT ®Y g7 fwaqr @ fagia fgar av
3T wfafafuai #1 gy 37 & fau
g3t wfxfafgat agrdr g 7

g Warew § 7wy "ar (s gt
AW WOTA) (F) AT &h, W | T
|IH I Afaq ga F g AT UA-
Afas zarat ¥ wrf af3 A gd &

(m) (1) =gz F 2
(2) fazre 7
(3) &= 7
(4) 3a7 93w 1
(5) sz 7157
a1 7y mfgq
57 57

934 ¥ 999 & eqrqfrai 9T 3A1A-
afaat & ¥ & =T AE7 AT TE GO
zafar gz o Fd w1 ag

(m) a& wiaifaxw 271 %1 IHfeatas
FTAT e ALY F | T FRHT AT
fzas afafafugt o= §f7 A7z 797 73

A

Directives to Karnataka Government
to review Cases of Employees Retired
during Emergency

1292. SHRI SHARAD YADAV:

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of HOME AFFAIRS
be pieased to state:
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(a) whether it is a fact that the
Central Government have issued di-
rectives to Karnataka State Govern-
ment to review the cases of those Gov-
ernment employees who were forced
to retire and resign from service dur-
ing the emergency period and also to
consider sympathetically all such
cases against which individuals have
not made any representations;

(b) whether Karnataka State Gov-
ernment has already started such
screening of all those who were vic-
timised by retirements from Govern-
ment services during the period bet-
~veen June 1975 to February 1977;

(c) if so, the number of total cases
and decision being contemplated;

(d) whether similar action is being
contemplated in the matter of thosc
Central Government employees who
were treated in the same terms dur-
ing the period; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFARS
(SHRI S. D. PATIL): (a) to (e). AfMer
the revocation of emergency in 19%7,
the policy relating to premature re-
tirement of government employees wwas
reviewed and it was decided that re-
presentations from those Central
Government employees who  were
prematurely retired during emergency
should be considered by appropriate
committees consisting of officers who
were unconcerned with the original
review committees. These represen-
{fations were required to be examined
with special case with a view to en-
suring that premature retirements had
not been ordered on account of a mis-
taken sense of over-zealousness , or
resorted to as a means of political or
personal victimisation. These instruc-
tions were also forwarded to all the
State Governments including the Gov-
ernment of Karnataka suggesting that
the State Governments may consider
issuing similar instructions in respect
of their employees.
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2. It has been ascertained from the
Government of Karnataka that the
State Government have decided to re-
view suo moto all the cases of retire-
.nents irrespective of whether any per-
son has represented or not excluding
those cases where persons have already
passed their age of superannuation.
As a result of such reviews four offi-
cials have been reinstated. The review
in other cases is continuing.

Censorship on Vulgarity

1293. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether scenes of vulgarity and
violence will be subject to strict cen,
sorship;

(b) whether kissing sequences will
bhe permitted only if they form an inte-
g.al part of the theme; and

(c) whether kissing in public is now
considered a non-vulgar act?

_THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1 L. K.
ADVANI): (a) Yes, Sir.

(b) and (c¢). A copy of the direc-
tiens issued by the Ceniral Govern-
ment 1o the Board of Film Censors
which will guide them in sanctioning
films for public exhibition is laid on
the Table of the House. [Placed in
Library. See No. LT-1664/78]. It
will be observed that while examin-
ing films for certification, the Board
will have to ensure that they remain
responsible to the values and stand-
ards of our society and that objec-
tionable scenes such as those depicting
vulgarity, obscenity and depravity or
justifying violence are ndt shown.

The question of issuing any specific
directions on whether kissing should
be allowed or not does not arise.

210

fage & wgemia # gax aw fasen
qhE N TEAT

1294. ®} AWT@IT FHE ART :
AT ST AAT ag FATH A T A

(%) #a1 ©8° gwaufy ATIAT H
fagre vrea & wgeaia § guT AT fasrelr
AYF TG FIA T HE FEATT AT
F faarer o 2

(@) 7ar fag & wag aawdi qur
faura=t @1 % fafafa gsa 70 greaT
#1 frrfeafa & a9y § 997 faer ot
A7 IR UF | AT A v
A3 k
Ll -

() afz g, a1 39 T FFC A
Far froiw frar § 7

FoAT wat (o THRAEA) : (F)
fazre TT | Fgaa & qE FIIT
T 500-5007TaTe F BT gHACFT TH
am faga & owfud 3@ #1 0F
qEATT faaea, 1977 § S oy 971 )

(@) s g

(w) feawaz, 1977 ® 9t g&
Awrfua afvgremT fae #1 @tiw a0
faggea arfuawvor & &t st & &)

Loss suffered by Bharat Ieavy
Electricals ptd., Bhopal

1295. SHRI YADVENDRA DUTT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Bharat Heavy Electri-
cals Ltd.,, Bhopal have been loosing
Rs 3 crores a year,

(b) if so, the reasons therefor; and

(c) the steps Government propose
to check these heavy losses?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) No, Sir.

(b) and (c). Does not arise.

Television Station at Bhatinda

1296. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
INFORMATION AND BROADCAST.
ING be pleased to state:

(a) whether there are proposals to
set up a television station at Bhatinda
which was sanctioned by the last
Government in view of the fact that
large number of people look to Pak-
istan for programmes; and

(b) if so, what steps are being
taken to set up a station for the bor-
der areas?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No. Sir. No such pro-
Fosal was sanctioned by the previous
Government.

(b) Does not arise.

el ¥ Jenmt & ey ar Jar
fas=t ®Y A

1297. st gaw fag: 0
I FAY TF FATA FT FU F44 fF

(%) @ fafa. T Tsdr 7 qrdT 791
faaet & AT T wrerFEATE faAw
Feeags Wy fawa & Foad
T 9@ §

(=) afz g, a1 5o 757 &
foq g2 aF TH FHT FT AHAT FIAT TE
w e, AT

() =7 At & qer w7 fasrelr
Fr qoend @z & foir F7 A=W I
a1 @ & 7 3 feafa & &7 a5 qure
Y w3 Ay wvr & 7

T Hanew § ew Aat (AT
war wifa): (7) & (7). s #
wafas w3 & art # v foe wew
T4 gg & ) faeg efmm, e,
S H/IT FTIHIY, I 92, WP,
ReqgRw, wrAT |, FAVEF, ofeww W
Y T F9 T weal § fasen ®
TR-JHY 97 FY T Fe1GT | a0
sfaary #rgsdt qitg foiet & gar
T 2 & agr fasefr & =i §
fasret, weeaqor sraearaa waY gfqums
R 7 UOF 997 3a*T Jqqeuar 1 HqIAT
g1 sfem fam s 0@ v o @
famio #vt ¥ | agil® AU gawl &
forv ag oF qra frAw gy @ 1 fasdr
A1 &+ F wat far-faa A cgi e
fF uF & 7157 & gev-new g9 | fNF-
fwm 2 1 37 a9 W=, 1978 aF AT
2000 R faselr F7 SO FA KT
o & 99 1978-79 ¥ faU dwe
FT7T 2655 HiTo AQT T3 &A/AT ZI7T
1007 Ao fawr=T Afgd 3662 wMo
FT 8THAT GTA A F7 Aey T@ITAT § |
Ztvyrom, TS ¥ 7, 1978 aF AU
qfs=i | T 3 Aea FRAH AT, 1978 3T
#1v IAv Ao T " § frmm7
1978 ax fasr=1 ¥ #Awvo &1 fagfq
T g @A & A @
zaF s feaar 99w qaw
Rl & F fAwreT #1 guT F
far M seq IS AT R E |

Appointment of Civilian Principals in
Sainik Schools

1298. SHRI BHAGAT RAM: Wil
the Minister of DEFENCE be pleased
to state:

(a) Whethey civilian principals are
not appointed in Sainik Schools as in
the case of RIM.C. and N.D A.; if
so, reasons therefor;

(b) whether a full-time educationist
of eminence is proposed to be appoint-
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ed as Secretary of the Sainik School
Society instead of a part time IAS
officer as Honorary Secretary; and

(c) whether the Board of Gov-
ernors of the Sainik School Society
have not held a meeting for the last
six years; if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) No. Sir. The main
functiion of the Sainik Schools is to
prepare boys for a career in the officer
cadre of the Armed Forces. A Service
Officer with educational background is
therefore, better suited to be the head
of a Sainik School for achieving the
main objective of the school.

(b) An officer of the rank of Deputy
Secretary in the Ministry of Defence
is normally appointed Honorary Secre-
tary of the Sainik Schools Society.
There is, at present., no proposal to
make a change in this respect as there
is not enough work for whole time
hand. Such a change will also mean
“an additional financial burden of the
Schools.

(¢) The last meeting of the Board of
Governors was held on 9th December,
1977.

izt a5t # fawa & fog @Aga

1299. *ff Tz Farv Al -
FAT A3 G4 a2 349 F AT ¥

(%) =1 mfear dai & fawm
& faw a7 av F1E QAT ATT FY A
4v;

(@) afz g, ar 3@ 99199 &
far &= fasr for faga & 7 #iv
¥ faft ofw & sgaw fwar
TAT AT T FA T qIFTT F1 FHaAr
aEear faqr
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() Far ag g & & wfesw &
srrfeare et & faars gfaamd soemw,
Forw & fan faar fafy & w9 & af
g, AR

(w) afe g, 41 Acqady draar &
wovEr ow\r & 7

g HATTT § T wAl (s ufe
A Auxw) () faew ad areg w3,
oW, fagr, qoraa, fgwraa'saw, #at-
TH, A, HA WIW, eI, Ay,
Igrqr, TR, afaaarg, g,
ITAT T a9 qfvaw FIA HIT wFEHTA
7 fawrare  froaqg T9T AT, THO
T &g 7 50 wfawa a7 wlas A
are wifeardt gat fog ag 1977-
78 & fau arfas sfgamE Se-aATC
#aTT FY wAY oY

(@) suqaa Teat # wrfaardr 99-
graATHi & fAn Tem qeEr & qEt
H ¥ 257 #0T w10 M7 fang =0T
AZAAT & ®I § 55 FUT §IC F[ HqTaeT
far wor AT HF 312 FUT /AW AT
oy qG FT AT F1oAfAR wOIA
AUq AT F ATg K T GAROAT &
qIATT ArEAgAT F QA IW@ IEW
fFY S #Y garEar 30

() == (7). srfearEt Ig-araEm
# faarg & faq w@am fFar Smar g
1978-79 & faq 71q faard & foq w7
Fraar & & goard w9 § meEfoa e
ATAT 31 FUT IC § 47 faore g
ggraar ¥ ag ufw 12 08 U g
qegw qqr I faar & fau, uew
MAATHAT § AT 42 FAT Y FT
gfafad gy fegr war 1 ofe-
ardY dat # fgard ¥ faq wezt ww
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a1 =Y fg=rd FIAArEi 7 AT AT
a1 faearew & fau  awg-arol &1
T ¥ fou gdfua oo s@=T &
w7 T4 E )

wagtaa snfagi i wagfaa srafaat
qa man

1300. »Y IWFE FATT  TEI:
FqT TE HAY Fg ATy F1 FAT F.39 fE

(%) 71 magfea sfqar =
gagfaa sawfagi ¥ fegat #7 qeen &
faq e #1 oF wEw Afsy w77
1 faae &

(=) afz &, 71 99F 72=qT F ATAI
o fA3m aFf J4 wew A AT
LIRS

() i F1aREaHT FT FHEH
FA | gEarfad avqI FE7 aF AGH
grm ?

g WA § e wal (o afTw
A TRN) - (F) F (7). FFA
sAgfaa sfadi gt wqgfsa smefasi
¥ faq ox waw afsa #27 F7 fagra
g § fAog fFar ¢ 1 A@m F faaruyg
faqy, sv=a1 41 ¥ 0 *1 wiAq
w®q fear 91 @I & )

Naxalites in Various States

130]. DR. BAPU KALDATE: Wil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that a large
number of Naxalites are still in West
Bengal, Kerala, Maharashtra, Andhra

and Mysore;

(b) it so, whether Government
have collected the information; and
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(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢). Government do not have
precise information about the number
of Naxalites in West Bengal, Kerala,
Maharashtra, Andhra Pradesh and
Karnataka.

Requirements of cement in States

1302. SHRI D. B. CHANDRE GOWDA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
made any assessment regarding the
requirements of cement in the States
particularly in the Southern States;

(b) if so, the details thereof; and

(c) in view of the shortage of
cement ip the country whether Gov-
ernment propose to import cement
from foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). At the
bheginning of every quarter, demantis
for cement from various States arve
assessed and allocations are made tak-
ing into account the supplies made
during the previous quarter, the re-
guest of the States for the quarter
and the anticipated availability of
cement. The overall availability of
cement being short of the total de-
mand of the country it has not been
possible to meet the demand of the
States in full. A Statement showing
the allocations made to the various
States during January-—March, 1978 is
attached.

The additional requirements of
cement by Andhra Pradesh and Tamil
Nadu for repairing the damage caused
by the cyclones have been assessed.
The quarterly allocation {o Andhra
Pradesh has been increased from 3.30
lakh tonnes to 4.50 lakh tonnes in
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October—December 1977 and 5 lakh
tonnes each for the next two quarters
(January—March and  April—June
1978). The allocation to Tamil Nadu
3.50 lakh
tonnes to 4 lakh tonens for October—

has been increased from

December 19 and 4.5 lakh tonnes
each for the next two quarters (Janu-
ary—March and April—June 1978).

(c) Yes, Sir. Government have de-
cided to import about one million
tonnes of cement to meet domestic
shortages during the current year.

Statement

Demand  Allocation
S. Projected  made in
No. State by State Qr.I1978
Government
! 2 3 4
NORTHERN REGION
1 Uttar Pradesh 8,00,000 5,50,000
2 Puanjab 2,50.000 2,50.000
3 Rajasthan 2.85.000 1,60,000
4 Haryana 2.00,000 1,80,000
5 Delbi 1,35,000 1,35,000
6 Himachal Pradesh 30,000 30,000
7 Chandigzrh 25,000 22,000
8 Jaunmt & Kwshair 45,000 35,000\
2,500 [
ToraL 17,70,000 13,62,000
+4- 2,500
EASTERN REGION
9 Woest Bengal .- . . . 3,60,000 3,20,000
10 Bihar 3,00,000 3,00,000
11 Orissa . . 1,715,000 1,00,000
12 Assam 73,000 60,000
13 Manipur 12,000 12,000
14 Tripura 6,250 6,250
15 Arunachal Pradesh 500 500
16 Meghalaya . 10,000 10,000
17 'Mizoram 4,000 4,000
18  Nagaland . . . 7,000 7,000
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1 2 3 4
19 Sikkim . . N . . . . . . 8,000 8,000
ToTAL o e« 9,55,—7;1 8,27,750
WESTERN REGION
20 Maharashtra . . . . . . 6,65,000 575,000
21 Gujarat 4,00,000-! 3,75,000
50,000
22 Madhya Pradesh . . . 3,25,000  2,20,000
23 Goa, Daman & Diu . . 25,000 25,000
24 Dadra & Nagar Haveli 1,500 1,500
ToraL 14,16,500 11,906,500
- 50,000
SOUTHERN REGION
25 Tamil Nadu . 450,000 450,000
26 Karnataka 3,00,000 2,40,000
27 Kerala 2,25,000 2,25,000
28 Andhra Pradesh 5,00,000 5:00,000
29 Pondicherry 12,000 9,000
30 Andaman & Nicoba. Islands . . 3,000 3,000
31 Laccadives . . . . 1,700 1,700
ToraL 14,01,700  14,28,700
GRAND TOTAL 56,33,950 48,04,050
-+ 50,000 -+ 12,500

Extraction of Quality Fibre from
Coconut Husk

1303. SHRI D. B. CHANDRE GO-
WDA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether jt is a fact that the
tracitional method of extraction fibre
from coconut husk as practised in
our country is laborious, time con-
suming and unpleasant;

(b) whether it is also 5 fact that
fibreg obtained are not uniform and
it is very difficult to maintain its
-quality within certain specified limits;

and i

[ ]

(c) if so, the efforts made by Gov-

ernment to produce quality fibres

cheaply through emechanisation i the
industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Yes, Sir.

(b) It is not possible to ensure uni-
formity in fibres within specified
limits because of variations in  the
quality of husks and because of husks
retted for different periods at different
retting centres.
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(c) The question of mechanisation
in the coir industry is under review.
Government will take a final view
after taking all aspects into con-
sideration.

Applications to Delhi Administration
for Grants-in-Aid to Welfare Organi-
sations for S.0. and S.T.

1304. SHRI S. G. MURUGAIYAN:
Will the Minister of HOME AFFAIRS
he pleased to state:

{a) whether Delhi Administration
receiveq applications for Grants-in-aid
{from non-official registered organi-
sations engageq i the welfare of
Scheduled Castes gnd other Back-
ward Classes in Delhi;

(b) if so, their
culars; and

names and parti-

(¢) the amounts given to each?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
ta) Yes, Sir.

(b) and (c). The names and parti-
culars of the organisations who have
applied for the grant-in-aid during
1977-78 are given in the statement
laid on the Table of the House
[Placed in Library. See No. LT-1665/
78]. The quantum of grant to be
given is being finalised.

AT AAT F UTHT & 95T
waEl ® @
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dat 7z FarA £ FAr HI F

(%) ®waar @l & IEEETT
T qEIg AR G @OET qOE 7T
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arg w€ § s IFC a § 7
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Arrival of thg Number of Buses on
the Eve of the Birth Anniversary Cele-
bration of Ilome Minister

1307. SHRI VASANT SATHE: Wil
the Minister of HOME AFFAIRS he
pleased to state:

(a) the total number of trucks and
buses that came to Delhi from Punjab,
Haryana ang other parts of U.P. on
22nq and 23rd November, on the eve
of the birth anniversary celebration
of Ch, Charan Singh, Home Minister;
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(b) amouny of interstate tax col-
lected aud th, expenses incurred by
Government/Delhi Administration for
extending facility for the function;
and

(c¢) the number of trucks challaned
for violation of the Motor Vehicle
Act?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (c). Registration numbers of
1420 vehicles coming from Haryana,
Punjab and UP. on 22nd and 23rd
December, were noted by fhe traffic
police on duty. The concernhed regis-
tration authorities of these States
have been requested to intimate the
names and addresses of the registered
owners of the vehicles whose numbers
were noted down for further action.
Challans have been made out in 203
cases where vehicles registered in
Delhi were found carrying excessive
passengers.

{(b) Tax for vehicles which came
from outside Delhi has to be paid in
the respective States. No expenses
were incurred by the Delhi Adminis-
tration for extending facility for the
function.

Salary and Allowances Drawgp by
Prime Minister and other Ministers

1308. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) what is the amount of salary
ang allowances drawn by the Prime
Minister and other Council of Minis-
ters individually from 24th  March,
1977 to 31st January, 1978 for each
month;

(b) whay is the amount spent on
each Ministey for amenities such as
housing, furniture, telephone, electri-
city bil] and medical facilities to
Ministers and their family members;

(c) DA and TA drawn for travel by
the Prime Minister, other Ministers
and their “accompanying staff; and
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(d) how many foreign trips with
details of countries visited by each
Minister during the period under re-
ference and the expenditure incur-
red thereon for himself, members of
family and accompanying staff?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Cabinet Ministers (including the
Prime Minister) and Ministers of
State are entitled to draw a salary of
Rs. 2250/-per mensem. They are also
granted a sumptuary allowance of
Rs. 500/-per mensem.

(b) to (d). Information is being col-
lected and will be laid on the table of.
the House.

Grant of Statehood to Goa

1309. SHRI VASANT SATHE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whethey it is a fact that Gov-
ernment have decided to grant state-
hood to Delhi while for Goa the deci-
sion is yet to he taken:

(b) if so, at what stage of consi-
deration/decision the proposal stands;
and

(¢) whether any Central Janala
leaders have given promise for grant
of statehood to Goa and action being
taken to keep it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). No, Sir,

As already stated on the 22nd Feb-
ruary, 1978 in reply to starred ques-
tion No. 27, the future set up of Delhi
is under cansideration of the Govern-
ment;

(c) While the Government are
aware of some press reports on the
subject, this issue has to be viewed in

" the context of the wider question of

-
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reorganisation of Stategs and, as al-
ready stated in the House, presently
the y, Government are not formally
seized of any proposal for reorganisa-
tion of States.

Purchase of Aircrafts from West
Europeayn Countries

1310. SHRI C. K. CHANDRAPPAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that India
has entered into negotiations with
some of the West European Countries
regarding the purchase of fighter air-
crafts for the airforce; and

(b) if so, details thereof and stage
the negotiations hav, reached now?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The Government are holding
detailed discussions with different
manufacturers with a view to procur-
ing the aircraft. Our technical teams
have gone to visit Sweden, France
and UK. Government will take a final
decision after full details have been
obtained and the discussions complet-
ed.

Vessels purchased from
G.D.R.

New Liner

1311. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether about six new liner
vessels were purchased from G.D.R. in
1974-75, 1975-76 during the tenure of
Admiral Shri Nanda’s Chairmanship;

(b) whether these ships have been
found unable to call at Calcutta, the
major Indian port, due to lack of re-
Quired draft;

(c) whether Government have

enquireq why the specifications of such

* shipg were given which would not ope-
rate in Calcutta Port;

3%y 1L.S—8,

LY

(d) whether it is a fact that due to
this, huge cargo i8 being lifted by other
shipping lines causing losses to Ship«
ping Corporation of India for the
freight earnings; and

(e) whether it is a fact that in view
of the above, the SCI is planning to
sell these vessels?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM): (a) Shipping Corporation of
India had concluded a contract in
1969 for acquisition of six liner vessels
from GDR and had also taken deli-
very of two vessels subsequently,
when Adniiral Nanda was not the
Chairman, However, delivery of the
remaining four vessels in 1974-75
and 1975-76 was during his tenure.

(b) to (e). The Shipping Corpora-
tion of India has no proposal to sell
these vessels. They are technically
able to call at Calcutta Port and have
indeed called at that Port a number
of times. The Shipping Corporation
of India has a fleet of liner ships and
they are deployed on the wide net-
work of cargo liner services on various
international routes, depending upon
the needs of the trade. No particular
ship is earmarked as such for opera-
tion from Calcutta or any particular
Port. In view of this, part (d) of the
Question does not arise.

Report of Sarkaria Commission

1312. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HOME AF.
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 562
on 16th November, 1977, and state:

(a) whether it is a fact that Gov-
ernment have since received further
report of Justice Sarkaria Commission
inquiring into various allegations
against the former Chief Minister of
Tm‘!} Nadu; and

e



227 Written Answers

(b) if so, what are the main charges
and recommendationg of the Commis-
sion and what action has been taken
by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir. The
Sarkaria Commission of Inquiry sub-
mitted its Final Report on the 23rd
February, 1978,

(b) The Report is under examina-
tion. A copy of the report along with
an action taken Memorandum will be
laid on the Table of Lok Sabha as
soon as possible in compliance with
the provisions of section 3(4) of the
Commissions of Inquiry Act, 1952.

Encouragement to Export Oriented
Industries and Institutiong

1313. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering new steps to
ancourage setting up of export orien-
ted industries and institutions;

(b) whether Government are con-
sidering simplification in the methods
for licence procedure for the above
type of industries; and

(¢) what is the approach of Gov-
ernment in establishing protecting
and encouraging export oriented in-
dustries and institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) to (c¢). The policy
of the Government towards export
proposals for export oriented manu-
facturing capacity is contained in
paragraphs 29 and 30 of the State-
ment on Industrial Policy laid on the
Table of the House on 23rd December,
1977. These paragraphs are reproduc-
ed below:

“29 Exports of manufactures are
an important and growing segment
of our export trade. Government will

MARCH 1, 1978

Written Answers 228

consider favourably proposals for
export oriented manufacturing capa-
city in flelds where such investment
is likely to be internationally com-
petitive after making allowance for
the structure of indirect taxation in
the form of customs and excise
duties and other similar levies. In
the case of wholly export based
activities, Government will also be
willing to consider exemption from
customs/excise duties on inputs,
provided there is a substantial net
value added in the export product
and also such production is likely to
generate additional direct and jin-
direct employment.

30. In many cases, compulsory ex-
port obligations have been imposed
while approving new industrial capa-
city because of the need to ensure
that import of raw materials and
capital goods required by the pro-
ject are paid for through future ex-
ports. Compulsory export obliga-
tions, merely for ensuring the for-
eign exchange balance of project,
would no longer be insisted upon.
At the same time, in future, an ex-
port commitment for a limited
period of five years will not be given
the same weightage as before for re-
laxation of industrial licensing
policy. However, in case where re-
laxation from industrial policy has
been accorded specially on consi-
derations of export, compulsory ex-
port obligations would continue t2
be imposed ang for sufficiently long
periods. In the past, while export
obligations were imposed, equal at-
tention was not paid to ensuring
that these commitments are actually
fulfilled. It is intended to streng-
then the supervision and surveill-
ance machinery of the Government
for ensuring that compulsory export
obligations are adhered to in actual
practice.”

The Industrial Licensing procedur®
in regard to export oriented industries
has already been simplified., Under



229 Written Answers PHALGUNA 10,1890 (SAKA) WHTEn ATOWerT 23
\ !

taking holding industrial licences with
specific capacities mentioned therein
could come forward for recognition of
enhanced capacities on their industrial
licences on the basis that such addi-
tional production has been utilised for
exports subject to certain conditions.
Industrial undertakings exporting
more than 20 per cent of their total
production during the past three years
and giving an undertaking to continue
to export more than 20 per cent of
their total enhanced production for
the next five years are exempted from
procedures of indigenous scrutiny in-
cluding clearance from the Capital
Goods Committee in the matter of im-
porting machinery subject to certain
conditions.

Foreign Contracts performed by
Mazagon Docks Ltd.

1314. DR. VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) what is the number of forelgn
contracts performed by Mazagon Docks
Ltd., during the years 1975-76, 1976-77
and 1977-78 (upto 31st December,
1977);

(b) what is the amount of foreign
exchange gained by Mazagon Docks
Ltd., during the above period; and

(c) the total profit made by the
Mazagon Docks Ltd. during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). The in-
formation in respect of 1975.76 and
1976-77 may kindly be seen in the An-
nual Reports of the Mazagon Dock
Ltd. which have been laid on the
Table of the Sabha. Information in
respect of 1977-78 (upto 31st Decem-
ber 1977) is indicated below:

(a) Foreign contracts performed
Vessels Sold
2 Cargo Vessels

1 150 Cubic
M. Barge P
Work in Progress
2 Water Tankers.
4 Cargo Vessels.
27 Non-propelied Barges.
2 500-T. Propelled Barges.
(b) Foreign Exchange Earned (s

(Rs. in lakhs)
Ship Ship
construction  Repuirs Total
980.03 345.21 1325.24

(c) The information may kindly be
seen in the Annual Reports of Maza-
gon Dock Ltd. which have been laid
on the Table of the Sabha.

Shipyard at Hajira (Gujarat)

1316. PROF. P. G. MAVALANKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have now
finally decided to set up a new ship-
yard at Hajira near Surat in Gujarat;

(b) if so, full details thereof; and

(c) if not, when is a firm decision
on the matter is expected to be taken
and the reasons for delay in this re-
gard?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI CHAND RAM):
(a) No, Sir.

(b) Does not arise.

(c) Only affer the detailed Project

Reports have been received and ex-
amined.

Restructuring and Reorienting the
B.S.F.

1317. PROF. P. G. MAVALANKAR:
will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to

restructure and reorient the Border
Security Force in the count_ry;



(b) if so, when and how;

(c) if not, the reasons therefor;

(d) the present strength of the
BS.F. in the whole country and the
areag where they are deployed;

(e) whether Government have
decided to do away with the practice
of the former Government of deploy-
ing the BSF in several parts of India
for the purpose of using them to mains
tain the internal law and order situa-
tion in the nation; and

() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAIL MANDAL):
(a) to (c). The Government have no
proposal in hand to restructure and
reorient the B.S.F. because the tasks
for which the force has been raised
and organised, remain basically un-
changed.

(d) The present strength of the
B.SF. is 77 battalions. It is not in the
public interest to disclose their deploy-
ment.

(e) and (f). The B.S.F. is an armed
force of the Union and as such is
occasionally made available to the
State Governments at their request,
to assist them in the maintenance of
law and order.

Loss of Vessels by the Shipping Cor-
poration of India

1318. PROF. P. G. MAVALANKAR:
Will the Minister of SHIPPING &
TRANSPORT be pleased to state:

(a) whether the Shipping Corpo-
ration of India lost one or more ves-
sels on the high seas during the years
1975, 1976 and 1977;

(b) if so, full facts thereof; i :

(¢) the reasons, if gone into and if
any, for such losses and accillents;
and

(d) the amount of compensations,
etc. paid to the families of the victims
and the broad details of the categories
and criteria of victims and amounts
in this regard?

THE MINISTER OF
AND TRANSPORT (SHRI
RAM): (a) None, Sir.

SHIPPING
CHAND

(b) to (d). Do not arise

Loss of Ground Nut Oil despatched
by Defence Department

1319, SHRI O. P. TYAGI: Will the
Minister of DEFENCE be pleased to
state;

(a) whether ground-nut oil worth
Rs. 76.31 lakhs despatched by the
Defence Department by rail was lost
in transit between the points of load-
ing and destination in 1974;

(b) whether any inquiry has been
held to probe into this loss; and

(c) if so, what has been the result
of the said enquiry and what steps
have been taken against those found
responsible for the loss?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Yes, Sir. Each case has been
fully inquired into. The reasons for
the loss and lapses on the part of offi-
cials have been investigated.

(c) The inquiries have established
that the losses were caused on account
of the following factors:

(i) leakage, due to dents caused
by severe strain of different modes
of {ransportation and handling and
also through weakening of soldered
joints,

ks
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(i1) Jerks and jolts enroute.

(iii) lose shunting of wagnnsg by
Railways.

(iv) Rough and careless handling
at transhipment points.

(v) Lack of expertise of the De-
fence personnel in ‘handling this
commodity which was being procur-
ed for the first time.

Disciplinary action has been taken
against the officers found responsible
for the lapses. This includes triais by
Court Martial/Summary trials and
punishments awarded depending upon
the severity of the negligence. The
details of punishments awarded are
as follows:

{A) Tried by Court Martial and aarded
punishment as under :

(i) Severe Reprimand I
(ii) Loss of seniority . 1
(iii) Reduction to ranks . 2
(iv) Rigurous Imprisonment . 2

(B) Summarily disposed of and punished as
under :

(i) Reprimand . . 1
(ii) Severe Reprimand . 2
{iii) Reduced to ranks . 2
{iv) Penal deduction 6
(v) Discharge from service I
(vi) Ad niaistrative action . 1
(vii) Displeasure . . . 1

Action is under prozress for disciplinary
action against 8 officers and two JCOs.

There are certain other cases in
which loss of Groundnut oil is being
investigated and if some more per-
sonnel are found responsible for the
same, disciplinary action will be taken.

Expansion of Indian Fleet of Ships

1320, SHRI S. D. SOMASUNDA.-
RAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

. (a) the percentage of trade carried
In Indian ships; and

(b) the proposals for expansion of
our fleet of ships and the extent of
meeting it by production and by pur-
chase?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI CHAND
RAM):(a) About 42 per cent.

(b) Presently, our merchant fleet
has an operative tonnage of 5.37 mil-
lion GRT. A further tonnage of about
0.80 million GRT is under construc-
tion. This is made up of 0.26 million
GRT to be delivered by Indian ship-
yards and 0.54 million GRT to be
acquired from {foreign shipyards.
Phased expansion of the fleet will con-
tinue in the next Plan also.

Winding up of a Research Division of
RAW.

1321. SHRI JYOTIRMOY BOSU:
Will the PRIME MINISTER be pleased
to state:

(a) whether Research and Analysis
Wing has wound wup two of its
Research Divisions;

(b) if so, the details thereof;

(c) whether it has retrenched many
of its non-gazetted employees while
retaining a good number of deputa-
tionists;

(d) whether on the 17th November,
1977 a deputationist has joined from
Planning Commission; and

(e) how many gazetted staff has
been retrenched, and how many
gazetted and non-gazetted staff have
been given alternative jobs?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a), (b), (¢) and
(a). I has been the general policy
to try and revert depufationists in
partiicular disciplines before terminat-
ing the services of direct recruits in
those disciplines to the extent possible,
and to try and find alternative em-
ployment as far as practicable even
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for the retrenched direct recruits. It
would not be in the public interest to
give details of the numbers involved.

(d) No, Sir.

Permission to Britannia Biscuit Co.
to increase Production

1322. SHRI JYOTIRMOY BOSU:
W:l the Minister of INDUSTRY be

pleased to state:

(a) whether the British controlled
Britannia Biscuit Co. which enjoys a
monopoly in low priority high profit
yielding biscuit making industry have
recently been given permissiorn for
increased production;

(b) is it fact that in respect of
their Madras factory the present
licence capacity is 1200 tons per annum
and the DGTD has recommended a
permission for 4,500 tons;

(c) also, whether it is a fact that
biscuit making companies under
Indian control management and
finance are unable to utilise a sub-
stantial portion of their built-in

capacity; and

(d) if so, on what consideration
this British controlled company is
being given permission to increase
their production?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI

ABHA MAITI): (a) No, Sir.

(¢) Yes, Sir,

(b) and (d). The present licensed
capacity of the Madras unit of the
company is 1,200 tonnes per annum.
In respect of their application for
endorsement of capacity on the basis
of maximum utilization of plant and
machinery, the DGTD had indicated
that the capacity of the Madras Unit
would come to 4,500 tonnes per annum
as claimed by the firm. The DGTD
did not make any positive recom-
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mendation in this regard. This appli-
cation of the company is under con-
sideration.

State Legislations for Preventive

Detention

1323. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) names of States which had
enacted legislations providing for
preventive detention during the period
1971 to December, 1977;

. (b) the titles of these legislations
In the case of each State;

(c) the names of States who have
not repealed these legislations till
date; and

‘(d) what advice, if any, hag heen
given by the Centre to the State Gov-
ernments in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c¢). According to information
furnished by the State Governments,
State enactments providing for pre-
ventive detention exist in Andhra
Pradesh, Rajasthan, Uttar Pradesh,
Madhya Pradesh and Jammu and
Kashmir. The titles of these laws are
mentioned below:—

1. The Andhra Pradesh Preven-
tive Detention Act, 1970.

2. The Rajasthan Preventive De-
tention Act, 1970.

3. The Uttar Pradesh Rashtra
Virodhi Tatwa Niwaran Adhiniyam,
1970.

4. The Madhya Pradesh Lok
Avyavastha Nivaran (Asthai Shakti-
yan) Adhxadesh,l-19,77.

5. The Jammu and Kashmir Public
Safety Ordinance, 1977.

(d) It has been suggested to the
Government of J ammu and Kashmir to
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review certain provisions of the
Ordinance relating to preventive de-
tention and the State Government have
informed that the suggestions would
be considered when the Bill to replace
the Ordinance is placed before the
Legislature. No advice has been given
to other State Governments.
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Letters received by Ministry from
M.Ps.

1326. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of letters re-
ceived by his Ministry from Members
of Parliament of Delhi in the last
9 months;

(b) in how many cases the follow
up action was taken and the concern-
ed MP. was informeq about it;

(¢) whether it is a fact that no
action ig taken even on the letters

written by Members of Parliament;
and
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(d) it so, the steps taken by Guv-
ernment to take necessary action on
each and every letter of Members
Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) 84 letters were received during
the period from 1-5-1977 to 31-1-1978.

(b) In 67 cases necessary action was
taken, and concerned MPs were in-
formed in all the cases except one,
in which no reply was necessary. The
remaining 17 cases are still under
examination.

(¢) No, Sir.

(d) Does not arise.

Report of Baweja Commission om
Lathi-charge in Tihar Jail

1327. SHRI KANWAR LAL GUPTA:
SHRI S. G. MURUGAIYAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) when the Baweja Commission
Report regarding the Lathi-charge in
Tihar Jail on October 2, 1975 was re-
coived by Government; and

(b) contents of the Report; and

(¢) the steps Government hmve
taken to take action in the report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). The report of the Commis-
sion was received in the Ministry of
Home Affairs on 30th January, 1978.
The report is currently under con-
sideration of the Government and a
copy thereof together with the memo-
randum of action taken thereon will
soon be laid on the Table of the Lok
Sabha.
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Time given to each political parties
by A.LR. and T.V.

1328. SHRI KANWAR LAL GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names of the first 5 politi-
cal leaders, who got the maximum
publicity on All India Radio and
Television in the last 4 months; and

(b) how much time was given to
each political party by All India
Radio and Television in the last
4 months?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The informa-
tion is being collected and the same
will be laid on the Table of the House.

Changes in the Policy for the Censor
of Films

1329. SHRI VIJAY KUMAR
MALHOTRA:

SHRI DINEN BHATTA-
CHARYA:

SHRI AMARSINH V.
RATHAWA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) what are the changes in the
policy for the censor of films and what
objective are these changes intended
to achieve;

(b) does the new censor policy give

freedom to present kissing in all films;
and

(¢) how will the new censor policy
check the growing trend of crime,
violence and obscenity in Indian fllms?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) A copy of the direc-
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tions issued by the Central Govern-
ment to the Board of Film Censors
which will guide them in sanctioning
films for public exhibition is laid on
the Table of the House. [Placed in
Library, See No. LT-1667/78]. These
directions inter alia ¢ontain the objec-
tives of film censorship.

(b) and (c). It will be observed from
these directions that in examining films
for certification, the Board wiil have
to ensure that they remain responsible
{o the values and standards of our
society and that anti-social activities
such as violence are not justified. The
Board will also have to see that ob-
jectionable scenes such as those likely
to incite the commission of any offence
or those depicting vulgarity, obscenity
and depravity are not shown.

The question of issuing any specific
directions on whether kissing should
be allowed or not does not arise.

12.00 hrs.
PAPERS LAID ON THE TABLE

REVIEWS AND ANNUAL REPORTS OF NA-

TIONAL INDUSTRIAL DEVELOPMENT COR-

PORATION AND NATIONAL SMALL INDUS-

TRIES CORPORATION FOR 1976-77 AND

NOTIFICATION UNDER ESSENTIAL CoM-
MODITIES AcCT, 1955

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): 1
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Na-
tional Industrial Development
Corporation Limited, New Delhi,
for the year 1976-717.

(ii) Apnual Report of the Na-
tional Industrial Development
Corporation Limited, New Delhi,
for the year 1976-77 along with
the Audited Accounts and the
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comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-1627/78].

(b) (i) Review by the Govern-
ment on the working of the Na-
tional Small Industries Corpora-
tion Limited, + New Delhi for the
year 1976-77.

(ii) Annual Report of the Na-
tional Small Industries Corpora-
tion Limited, New Delhi, for the
year 1976-77 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Libraty. See No. LT-
1628/78].

(2) A copy of Notification No.
S.0. 854 (E) (Hindi and English
versions) published in Gazette of
India dated the 24th December, 1977,
containing Corrigendum to Notifica-
tion No. S.O, 406 (E) published in
Gazette of India dated the 21st June,
1977, under sub-section (6) of sec-
tion 8 of the Essential Commodities

Act, 1955 [Placed in Library. See
No. L.T-1629/78].

REVIEW AND ANNUAL REPORTS OF
NATIONAL PrOJEcTs CONSTRUCTION
CorrORATION, NATIONAL HyYDRO ELBZ>-
TrRic Power CORPORATION AND NORTH
EASTERN ELECTRIC POWER CORPORATION
(PRIvATE) LI™MITED, FOR 1976-77

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I beg
to lay on the Table:—a copy each of
the following papers (Hindi and En-
glish versions) under sub-section (1)
of section 619A of the Companies Act,
1956: —

(a) (i) Review by the Govern-
ment on the working of the National
Projects Construction Corporation
Limited, New Delhi, for the year
1976-77.

a )1

(i) Annual Report of the Na-
tional Projects Construction Corpo-
ration Limited, New Delhi, for the
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X
year 1976-77 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-1630/78].

(b) (i) Review by the Govern-
ment on the working of the National
Hydro Electric Power Corporation
Limited, New Delhi for the year
1976-177.

(ii) Annual Report of the Na-
tional Hydro Electric Power Corpo-
ration Limited New Delhi, for the
year 1976-77 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-1631/78].

(¢) (i) Review by the Govern-
ment on the working of the North
Eastern Electric Power Corporation
(Private) Limjted, Shillong, for the
year 1976-717.

(ii) Annual Report of the North
Eastern Electric Power Corpora-
tion (Private) Limited, Shillong,
for the year 1976-77 along with the
Auditeq Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Libary.
See No. LT-1632/78].

ANNUAL ACCOUNTS OF PORT TRUSTS

FOR 1976-77, NOTIFICATIONS UNDER

MaJor PorRT TRUSTS ACT 1963, REVIEW

AND ANNUAL REPORT OF MOGUL LINE

Ltp.,, BoMBAY FOR 1976-77 AND DELHI

MoTtor VEHICLES (6TH AMDT.) RULES,
1977 -

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table: —

(1) A copy each of the following
papers (Hindi and English versions)
under ;sub-section (2) of section 103
of the Major Port Trusts Act
1963: —

(i)(('Annﬁalv) ?sccounts of the
Mormugao Pogt Trust for the year
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1976-77 and the Audit Report
thereon, [Placed in Library. See
No. LT-1633/78].

(ii) Annual Accounts of the
Bombay Port Trust for the year
1976-77 and the Audit Report
thereon. [Placed in Library. See
No. LT-1634/78].

(iii) Annual Accounts of the
Madras Port Trust for the year
1976-77 and the Audit Report
thereon, [Placed in Library. See
No. LT-1635/78].

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 122 of the Major Port Trusts
Act, 1963: —

(i) The Board of Trustees of the
Port of Madras (Procedure at
Board Meetings) Amendment
Rules, 1977, published in Notifica-
tion No. 1464 in Gazette of India
dated the 5th November, 1977.

(ii) The Board of Trustees of
the Port of Calcutta (Procedure at
Board Meetings) Amendment
Rules, 1977, published in Notifica-
tion No. G.S.R. 1465 in Gazette of
India dated the 5th November,
1977. [Placed in Library. See No.
LT-1636/78].

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Review by the Government
on the working of the Mogul Line
Limited, Bombay for the year
1976-177.

(ii) Annual Report of the
Mogul Line Limited, Bombay, for
the year 1976-77 along with the
Audited Accounts and the com-
mentg of the Comptroller and
Auditor General thereon. [Placed
“in Library. See No. LT-1637/78].

(4) A copy of the Delhi Motor
Vehicles (Sixth Amendment) Rules,
1977, (Hindi and English versions)

R

published in Notification No, SECE.
3(30)/77-Tpt./16452-66 in Delhi
Gazette dated the 23rd December.,
1977, under sub-section (3) of sec-
tion 133 of the Motor Vehicles Act,
1939. [Placed in Library. See No.
LT-1638/78].

REVIEW AND ANNUAL REPORT OF BHARAT
OpHTHALMIC GLASS LTD,, DURGAPUR FOR
1976-77

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): 1 beg to lay on the
Table a copy each of the following
papers (Hindij and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government on
the working of the Bharat Ophthal-
mic Glass Limited, Durgapur, for the
year 1976-77.

(2) Annual Report of the Bharat
Ophthalmic Glass Limited Durga-
pur, for the year 1976-77 along with
the Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon. [Placed in
Library. See No. LT-1639/78].

NOTIFICATIONS UNDER ALL INDIA SER-
VICES ACT, 1951 AND REPORT OF COM-
MISSIONER FOR SC aAND ST FOR 1974-75

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): I
beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 2 of the Al] India Services
Act, 1951:—

(i) The Indian Forest Service
(Fixation of Cadre Strength) Am-
endment Regulations, 1978 pub-
lished in Notification No, GSR 13
(E) in Gazette of India dated the
6th January, 1978.

(ii) The Indian Forest Service
(Pay) Amendment Rules, 1978
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Jpublished in Notification No. GSR
14(E) in Gazette of India dated
the 6th January, 1978. {[Placed in
Library. See No. LT-1640/78].

(2) A copy of the Report (Hindi
and English versions) of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1974-
75, under article 338 (2) of the

* Constitution. [Placed in Litbrary.
See No. LT-1641/78].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have made
repeated submissions before the House
and you have also made suitable
observations, But it seems the govern-
ment works in the same way.

MR. SPEAKER: Give them some
time to correct themselves.

SHRI JYOTIRMOY BOSU: Sir, it
is a copy of the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1974-75.
Here 1 want to draw the attention of
the House to the fact that the erst-
while Government of Mrs. Gandhi has
been shedding tears for the Scheduled
Castes and Scheduled Tribes all the
time, day in and day out, and here i8
something and that is that the Report
tor the year 1974-75 was withheld till
March 1978. So. that is the matter
that the House should note.

t

NOTIFICATIONS UNDER ALL INDIA
SERVICES AcT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Sir, T beg to
lay on the Table a copy each of the
following Notifications (Hindi and En-
glish versions) under sub-section (2)

- of Section 3 of the All India Services
Act, 1951:—

(1) The All India Services (Con-
duct) Second Amendment Rules
1977, published in Notification No.
GSR 1717 in Gazette of Indin dated

* the 31st December, 1977.
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(2) The All India Services (Con-
duct) Amendment Rules, 1978, pub-
lished in Notification No. GSR 151 in
Gazette of India dated the 28th
January, 1978. [Placed in Library.
See No. LT-1642/78].

MR. SPEAKER: These reportg are
very important reports, They must be

placed as early as possible on the
Table of the House.

ANNUAL REPORTS OF BHARAT DYNaAMICS
LTD., AND HINDUSTAN AERONAUTICS LTD,
FOR 1976-77 AND TWO STATEMENTS
RELATING THERETO

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): I beg to lay on the
Table a copy each of the following
papers (Hindi and English Versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) (a) Annual Report of the
Bharat Dynamics Limited Hydera-
bad, for the year 1976-77 along with
the Audited Accounts and the com~
ments of the Comptroller and Audi-
tor General thereon.

(b) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working of
the Company is being laid, [Placed
in Library. See No. LT-1643/78].

(2) (a) Annual Report of the
Hindustan Aeronautics Limited,
Bangalore, for the year 1978-77
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General tH€reon.

(b) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working of
the Company is being laid. [Placed
in Library. See No. LT-1644/78].
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'SHRI JYOTIRMOY BOSU: You
have been shedding tears for Sche-
duled Castes. But the Report does not
even see the light,

I only want one information in this
connection from the hon. Minister and
that is whether this Bharat Dynamics
Limiteq is negotiating with the Inter-
national Dynamics of America which
is a CIA organisation .

MR. SPEAKER: It does not arise.
If you are objecting to the laying of
the papers on the Table, it is all right,

12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SEVERE FAMINE CONDITIONS IN MIZORAM

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I call the attention
of the Minister of Agriculture and
Irrigation to the following matter of
urgent public importance and request
that he may make a statement
thereon: —

“The severe famine conditions in
Mizoram due to extensive damage
caused to the summer crops by
hordes of rats in spite of sufficient
and continuoug advance warnings,
the stark famine condition in interior
areas forcing hundreds of emaciated
villagers to flock to towns and the
widespread hunger and malnutrition
leading to starvation deaths.”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Sir, it
was known that due to cyclic bamboo
flowering and resultant increase in re-
dent poptilation and loss in paddy crop,
scarcity conditions might occur in 1977
and in fact it did happen. Export
teams have been visiting Mizoram
since 1975 and rodent control measures
were taken with Central assistance.
By the end of 1977, about 26 lakh rats
were reported to have been killed.
Constant watch on bamboo flowering
is being kept.
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As against the expected harvest of
6.81 lakh quintals of paddy during
1977, only 3.66 lakh quintals could be
harvested, Mizoram which is already
deficit in foodgrain ang had to be sup-
plied 28,840 MTs of foodgrains during
1976-77 would need about 48,000 MTs
during 1977-78. The Department of
Food has ensured uninterrupted sup-
ply of foodgrains by the F.C.I. to Mizo-
ram for current consumption as well
as pre-monsoon stocking. As against
the normal monthly allocation of 2,200
MTs of rice, 3750 MTs, 6030 MTs and
6,600 MTs of rice were allotted to
Mizoram for January, February and
March, 1978 respectively.

The Mizoram Administration and
the Central] Government are fully
seized of the situation. Ip order to
assess the situation on the spot, the
Minister of State in the Ministry of
Home Affairs, Shri Dhanik Lal Mandal
went to Mizoram accompanied by the
Joint Secretary (North-East) and
other senior officers in the first week
of February 1978. No instance of
starvation or widespread hunger and
malnutrition came to their notice.
Simultaneously, a Central Team con-
sisting of the Additional Secretary,
Ministry of Agriculture and Irrigation
and senior officers from the Ministry
of Home Affairs, Planning Commission
and ICAR undertook a 3-day extensive
tour of the interior areas in the terri-
tory and not even a single case of
starvation or hunger or mal-nutrition
was reported to them. It made d num-
ber of recommendations action on the
important oneg of which has already
been taken and on the other action is
being processed. The NAFED js pur-
chasing ginger at Rs. 90 per quintal
from the Mizoram Apex Cooperative -
Marketing Society.

All assistance is being given to the~
farmers to grow the next Kharif crop
by giving them agricultural loan for
seeds, etc. Purchasing power is being
injected in this area By ‘taking up ex-
tensive employment generation sche—
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mes for which provision was enhanced
from Rs. 62 lakhs to Rs. 128 lakhs dur-
ing the current year. The provision
for gratuitous relief wag also enhanc-
ed from Rs. 7 lakhs to Rs. 13.18 lakhs,
An amount of Rs. 30.20 lakhs has been
provided for agricultural loan and
further loan of Rs. 25 lakhs is under
consideration for seeds. .

The Government has not come
across or been informed of any epide-
mic, malnutrition or starvation condi-
tions in any part of Mizoram. Employ-
‘ment to the able-bodied and gratuit-
ous relief to others in distress is being
provided in the villages themselves
-and there is no question of any migra-
tion whatsoever from the villages to
the towns.

1 can assure this House that under
‘no circumstances will Government of
India allow any starvation condition
to build up in Mizoram or in any other
-part of the country. My Ministry, the
Ministry of Home Affairs and the
‘Mizoram Administration are fully
seized of the situation and all action
‘to prevent scarcity conditions is being
"taken. The situation is fully under
‘control.

SHRI JYOTIRMOY BOSU: What
-the hon, Minister Mr. Barnala has
~chosen to say, sitting in Delhi  befits
.him; but sitting in Delhi, he can
‘know nothing, unless he goes him-
-self to Mizoram and goes into the
.interior. I have got copies of om-
‘munications  from more or less offi-
-cia] documents. Here is one. It is
a note to the Lt. Governor; it is @
Memo.—No PCL. 7/78-1 dated 16th
‘February 1978 from the General Sec-
-retary, P. C. Sub-Hheadquarters,
.Lunglei. It says:

“This is to inform you that re-
ports have been receiveq by this
Sub-Headquarters office from vil-
lages that numbers of families in
(every village gre having insuff-
.cient purchasing power; as such
-they are living partly on roots,

fruits ete....” . .
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There is np rice available there. He
has given a long list of families who
are undergoing starvation. There is
another communication, which says:

“This is to inform you that re-
ports have been received by this
Sub-Headquarters office regarding
deterioration of health due to mal-
nutrition fromvarious villages
Statement showing....”

Then another
there. It says:

communication s

“This is to inform you that re-
ports have been received by this
Sub-Headquarters office from var-
lous villages that there are mem-
bers of familiies unable to start
forest felling for their Jhums due
to non-availability of food for their
family....”

A starving man cannot work.

MR. SPEAKER: Pass on these pap-
ers to Mr. Barnala.

SHRI JYOTIRMOY BOSU: I will,
Sir. Thank you. Now, Sir, the “In-
dian Express” journalist—whoever he
is—had gone there. He has done a
good service to the people of this
country, and alsp to the people of
Mizoram. His report clearly savs:

“According to official estimates, 35
per cent of the crops have been
damaged by the rodents making the
already difficult food situation cri-
tical. ...

The acute scarcity conditions in
the interior areas has compelled
hungry and emaciated villagers to
flock towards the town of Aizawal
and Luglei in gearch of food.

To the majority of villagers who
have not joined the long march to
the town, it is a grim battle for
survival. Harrowing tales of hun-
ger and malnutrition are pouring in
from the worst hit western seotor
of the Union Territory....”

I
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In this context, what value can we
attach to this sort of statements, which
<come through 6, 7, 8 or 10 bureau-
crats jge. coming from the sub-division
to Aizawal, from Aizawal to the Home
Ministry, from the Home Ministry to
Agriculture Ministry, and from the
Agriculture Ministry to the WMinister
of Agriculture? That is why we are
making people hostile. We are so far
away. We have no link. We never
make them feed that they belong to
India. That is why this uprising. The
Mizo uprising took its birth when a
similar condition was created in 1959.
This Government should understand
that this sort of statement, drafled
by bureaucrats takes them nowhere.
Mr. Dhanik Lal Mandal had gone
there. I am sure he must have gone
to Aizawal he has lived in the circuit
house, or Raj Bhavan, or gone to 1
or 2 places where motorable roads are
there. He can not see anything be-
2yond that.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR|
DHANIK LAL MANDAL); I saw each
and every village.

SHRI JYOTIRMOY BOSU: Mr.
Mandal I know Mizoram You cannot
visit it in a short time, It will take
about ten days to see Mizoram, because
most of the places are inaccessible, I
would say that in the late 20th cen-
tury, when this country is having a
population of 600 million people and

‘we are even exporting food to outside
countries, we are having a famine in
Mizoram, a part of the country where
only 3.4 lakh people live. Don’t you
think it is a matter of shame? 1t is
because of neglect, the outcome of
neglect, sheer neglect and lack of real
.concern for the people.

There was a question on this sub-
ject in the last session and jt was
stated: ’

«1 will give the information....
sanction famine relief grants for
these really poor people who can-
* not afforg to buy rice....scientific

and research work to find out the
real causes of bamboo flowring?

Bamboo flowring is occurring once
every 50 years.”

Now what did the Minister say? He
said;

“After every 18 years here is a
small variety of this problem called
‘Mautam’; and the major variety is
called ‘Thingtam'. We are looking
into this problem.”

This is what he has said. He has
promised everything on the floor of
the House on the 23rd of December
1977.

In spite ©of the fact that this was
well-anticipated, the Government has
not moved. I have been writing to
him and he has written certain letters

to me. If he would kindly refer to
the letter of 6th September, he has
stated;

“The Central Government is fully
seized of the matter....A Central
team led by (1) an Additional Sec-
relary, (2) officia's of the Ministry
of Finance, (3) aa official of the
Ministry of Home Affairs (4) one
from the Planing Commission #nd
a rodent specialist.”

they will go there. Then what happen-
ed? In the Indian Express there is a
double column feature news item, and
the letters that I have quoted will
show that between the administration
and the pcople there is a big gap.

In another letter dated 23rq Feb-
ruary addressed to me the hon. Mini-
ster says:

“We have been invariably meet-
ing the requirements of food of the
Mizoram Administration for public
distribution in full. There will be
no difficulty in supplying additional
quantities of foodgrains required, if
any, by the Mizoram Administra-
tion from the Central pool.”

All these assurances are in beauti-
full letter heads of good stationery,
good typing immaculate drafting, bt



255 Famine Conditions MARCH 1, 1978

1
[Shri Jyotirmoy Basu]

it has nothing to do with the starva-
tion.

MR. SPEAKER: Please come to the
question.

SHRI JYOTIRMOY BOSU: It is a
question of starvation.

MR. SPEAKER: You have mention-
ed it graphically. Now please come
to the question.

SHRI JYOTIRMOY BOSU: This
question of obesity is for you and me,
not to the famine-stricken people.

MR. SPEAKER: You have made
your point.

SHRI JYOTIRMOY BOSU: Sir, 1
want a specific assurance, firstly, that
a Parliamentary Team should go. You
should sent a team to go and see the
place, study the situation, come back
and report to you and to the Govern-
ment ag to what is the actual position,
because the collection of information
8o far has not been up to satisfaction.

The Central assistance for Mizoram
for famine relief and employment ge-
neration scheme is only Rs. 62 lakhs.
It is a very meagre sum. What is Rs.
62 lakhs for 3 population of 3.5 iaxhs?
How much it works out per head?
It is nothing zt all. It is totally in-
adequate. Then for road construction
it is Rs. 5 per.... (interruptions) For
a whole day’s work it is lesg than Rs.
3 per head. The present rice quota
for an adult is inadequate.

MR. SPEAKER: You will have an
opportunity again during the general
discussion on the budget. Please come
to the question,

SHRI JYOTIRMOY BOSU: There is
famine and starvation. 1 want an zs-
surance that the hon. Minister will
send a Parliamentary Committee, In
fact, he should go himself. If peonle
die in India because of starvation, the
image of India will be sullied beyond
repair. We have all these years neg-
l¢cteq Micoram so much so that the
people of that area do not think that
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they belong to this country. We have
got to be very careful, and we must
do everything on a war footing. And
immediately I want an assurance from
him and from you.

SHRI SURJIT SINGH BARNALA:
I thought that the hon. Member had
been himself there, and that is why
he was so emphatically saying all this,
but ultimately what came out was
that he was basing his argument only
on certain letters which he has receiv-
ed. He hag not shown them to me.
His complaint is that 3 bureaucrat has
gone there, accompanied by some other
bureaucrat. Actually, our Minister of
State has gone. He has visited this
place. He has met the press people,
he has met everybody there who was
available.

SHRI JYOTIRMOY BOSU: See yes-
terday’s Indian Express double col=
umn,

SHRI SURJIT SINGH BARNALA:
You are paintaing this scene ag if it
is a scene of devastation. It is not
so. I have given each and every fig-
ure. There hag been a loss. We have
admitted that there has been a loss,
and a greater loss in some areas which
probably the hon. Member does not
know. I have figures with me.

SHRI JYOTIRMOY BOSU: Let the
hon. Minister give me a little more
time,

SHRI SURJIT SINGH BARNALA!
He had enough time. Before the ses-
sion he could have gone to that area
because it is very near his constituen-
cy. I think it was his duty to have
visited that place.

MR. SPEAKER: The table is turn-
ed against you.

SHRI SURJIT SINGH BARNALA!
As I have already stated In place of
28,000 metric tonnes of foodgrains
which we were supplying, this year
we are supplying 48,000 metric ton-
nes, i.e., their total demand. We are
providing for the rainy season also..

" i & .
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For that an additional amount of Rs.
82 lakhs is being proposed for stock-
ing foodgrains in the Union Territory
before the onset of the monsoon. For
that also we have taken certain steps.
A loan of Rs. 30 lakhs to the Apex
Marketing Co-operative Society, Mizo-
ram, hag been given to enable them
to purchase ginger—that is their main
produce-—at Rs. 90 per quintal. Sanc-
tion of Rs. 5 lakhs as transport sub-
sidy to the Apex Marketing Society
for ginger procurement has also been
given, because transport is a problem
in that area. Purchase of ginger by
NAFED at Rs. 90 per quintal which
was not otherwise possible, has been
provided for. A short-term loan of
Rs. 25 lakhs for purchase of geeds, re-
Jease of medicines etc.—all these
things are looked into. Measures have
been taken and the reports now are
that the rodent menace is now totally
under control,

MR. SPEAKER: You are going to
continuously look into the matter.
What about a Parliamentary Commit-
tee?

SHRI SURJIT SINGH BARNALA:
A Parliamentary delegation will do no
good going there.

SHRI JYOTIRMOY BOSU: Why?
SHRI SURJIT SINGH BARNALA:
Because of these conditions. We have

to supply food, we have already sup-
lied food.

SHRI JYOTIRMOY BOSU: Why
are you so scared of a Parliamentary
Committee?

SHRI SURJIT SINGH BARNALA:

That is what I was saying, you should
have gone there.
. st WO awTEt (HhqA) : weHEd
W, ¥7T  sAFEdr FTOAW g )
TE gFIE ¥ JITH Fd qNA
¥ wg owe A gwr @ W
A ¥ gg T a8 & & 5w
aFa o F ) M aww T

3740 LS—9

FAT § &1 awr wifwa frar @ fr
adt ? wx qfdfeafa agi o7 ddtw
g 1 THX ) IE ¥ wHT feaomT
faar war fF ady ?

MR. SPEAKER: This is a Calling
Attention. Only those who have given
notice can ask questions.

=t wArOw AT ;. g 59 &
AMT TEN & | ATIR FATT F FIT HAT
@ wrafa g1 a1 TTTRgHY g1 a7 39
TATRHT F7 frery F1 AraT #71 g%
F3q mfawre & 1 & & ST Sgar g
f& 7g T &q 1 waTw § s W
feezay 1 qarer & sar ot & WA
gt T gFT= & A arfae ey fx
T wEadr & 515 9 g oAl ?
grragt g% At faadr & wifeg {sar
T

SHRI SURJIT SINGH BARNALA:
Tose—

MR. SPEAKER: No, you cannot. It
will create a bad precedent. Once I
allow one Member, I will have to al-
low others. You can raise jt during
the President’s Address.

T A (Mot k) ¢
& o ardY FY g7 Wgar g fx afem
wZwa Afeq ¥ &% fryn Folo e 39
frawt & wyare gu @€ w9 ar ¥
#¥ grr ? #rfan gdum Afem ax
faw 37 a1 FY T BT AT @A T
sfagFz & faas aw o A ) fomer
AT AG & IR YT F1 A€ wiuww

7 &, AT AT AT AT g JAT A
&

SHRI MOHD. SHAFI QURESHI
(Anantnag): The Prime  Minister
says that if you allow a question, he
would not reply. But if you permit

a Member to ask a question, then he
has to reply.



259 Famine Conditions

MR. SPEAKER: No, I do not.

SHRI JYOTIRMOY BOSU: You
can suspend the rules if you want.

MR, SPEAKER; No, I cannot.

ot WY ST Qv 2 (FEIRA) ¢
WsTT ANIT, FT FT § FIT LT 4T, I9
FIT EIA HIFTT FT JF T A9 97
@ ¥, 33 77 Hfeesg adf &1 N
ST ¥ IY frarga wT a¥ SqTIT ASBT

Lyl

st AT AN ¢ T AT AT
frarsq FIA TET )

Y W W& ant: & I A
gt arAr Tgan, & 7y o1 ¥ @vqr go7
qear 1 fF qgh Y awer gt
A dar 7@y g€, farm H @i A 737 A0
wa7 arf AT agi afga g2 w7 faar
ST AR A L G L K1)
g€ ar qmar frgy #3 3t 7 9
o7 X ? A0 A A AIHANT FT W3-
ek caEERIE SERCEEE CE
feq v ¥ gt fEar v oAy
S (U TN frsdyargrarr wg af g ?

o a9 ® =Tar &, 9 ar A0
& & fr g FY FITFTH 2097 Fr Q@
fear &, @Y T ARAL, 73 20 FA
Far | gg W gy avar & fF A2 3q
g1 Y LA AIFT 20 97 W IR
¥ fzara & QETU Y F1aT QT g, I9Y
R gq qET A1 a1 AY 53 Ay A
TIGHAT 9T F1E FF gV 94T )

gwT ag & & q@d o9 w3 A
2, uw HI Y wew g vE, AAT AT W6
SR arFTARr Ayt ¥ FA AE AT fHY
NPT T A1 TATAT BfAT HT AFEAT
F& @ 1 cafay 37 gy oy ¢ fw
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FqT qg1 F1 wreaTAr WAt war ¢ fw
feaa &, st & frqi *) o forar
ST AT K FEq 7 F fay @ oHr
wizfefoms advar arew faar & a7 2 ?

FE WA T ATAAT T o o
FTET qgraar & &, § wI9FT gryare 297
g & smoq fagrew &) sgigar & fonr
a1 fear & 1

MR. SPEAKER: Y41 ig not part
of question. They are doing their
duty, nothing more.

W WP e @it 9 oS
dar fem, wary fear, gaam agi & oe-
fafa=gom & agwatn fear ar o ?
gk aTe fuFrad & i o8 ST  9rm
AT agT W@ & | YT K frave wmd §
f& ar 99 77 <@ & wzd FY aw
W TR OE

Tz ¥ usfafa=wa ¥ uF @ &
q3F & T30 ¥ faqg 5 gorv waw
a=e a7 §, ot 9% Y AERY qAearg
3®TG F W W qgaT & ) 9y frlgaw
W agt 579y fwaw frar & 7 W
arty #1 78 e <gr &, s 7 =
g & 7% &t qdar 7d faw wr g
8% waTar faae fearte 2 4@ &, wargar
g @& %1 3 faerr 14w e
wrusdw & fag) fm § oF
qIIHT TF ArE F 3 fEAT qrAw ¥ £
A1 FTH AT qFAT E, TQT AT ¥ 79
4 feemra wfq gearg ag faar a7
9T HTF F K0T F AV 5 AT FIAT
fear war &, IFH 5 ®AF FAEATE FWI
FT fa T TFTC FY TIEGT AT FI77 |
#3719 & ag go St g . L,
MR. SPEAKER: You have already

put two questions. You cannot go op.
You cannot put half-a-dozen questiqx:,ﬁ.

—.1 UAVE
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" ot oty e A wege wEET,
F¢gi w fraq § fr Qv &y agews 5y o
and § 7 Gar v fram At

weaw wgveg : fraw

oY Wi AEE @A : FereT AT,
78 fram agi ¢ )

g AgEw 3z fAaw

Please see the rule; you have already
put two questions.

!

s W W o@nn o HT9R
FHTQ agi T § ) g A WY B
& fagqq w3ar wrgw § fv fadw
agf § FITF gAT F I W T
g® Fia &1 fagia wrasw g f5
qfRqIdz & Hrad &7 UF 1R 4gi
1%, agt 5,7,10 fz7 & 7 781 ¥
AN & wE7d wqifed T AT I FY
feafq & g F1 aflwa Fur
FIFTT F1 57 g 30 grafa & 7 wely
AgET 59 7T 9T gAfF A 7 f oF
mifaaidedr IHTTT 7zt I AT )

=it gewta fag aTen: wTAAR
[T F WA AW FA19 SIF IEF §
qgT AEY & | WTAAIT we FET € fF
g1 ¥ wrganw w1 fgara Favar avy
ag yafsa Al g adam | IT T TN
FogearFY AL | TF FF AT AT
F fag 2099 fgr My § 1 26 W
I gty § 1 99 #) freey g aFdr
qY, F9ifn 43 27 7¥Y ¥ | (SAUw)
TEIE A qr@A AT §) § AW
WA WE, wREAR @ A
i )

§¥ warafwr 1 awg @
IR |y &1 I FREATA AT
a9g § W1 ag qHEm gar §)

1t is 3 cycle, as I have already said, of
48—50 years and, after 16—18 years,
this is going on like this. That is
why the expert teams were going to
that place since 1975.

There is no question of famine
there. 1 will not agree that there is
a famine there; I will not agree that
there is any starvation death there.
They only neeq more food which has
been provided. We have provided all
the facilities to them to take the food
into the interior. That is why we
have provided them extra transport
charges also. We have made all the
facilities of storage also. Even so far
as storage is concerned, 5 lot of stor-
age capacity is being provided. So
far we have about 116 godowns with
a capacity of 18,332 tonnes and more
are coming us. Eleven pucca go-
downs with a capacity of 4,100 {onnes
are coming up. We are {rying to
keep grain there so that it can be
made available in the interior. We
have also provided food by taking in
head-loads. In some places, it is being
taken in head-loads. Some provision
has also been made there. We are
trying all possible methods to control
the rat menace. Even experts of in-
ternational repute have gone there.
Dr. Ishwar Prakash of the Jodhpur
Central Arid Zone Research Institute
has visited that place. He is a person
of international repute., So far as the
rat menace is concerned they are
all looking into the matter how to
end this menace.

SHRI JYOTIRMOY BOSU: Next
submission,

MR. SPEAKER: You cannot put a
supplementary.

SHRI JYOTIRMOY BOSU: One
submission.

MR. SPEAKER: No, no. Shri
Chandradeo Prasad Verma.
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[Mr. Speaker]

(Interruptions). He has answered both
your questions.

STTRI DINEN BHATTACHARYA:
(Serampore): You should send a
parliamentary delegation there when
the situation is so much serious.

MR. SPEAKER: You have put
your questions. He has given his

answer. Have you got right to put an-
other question?

SHRI JYOTIRMOY BOSU: I am not
asking a question,

MR. SPEAKER: No, please; I am
not allowing it.

SHRI JYOTIRMOY BOSU: I am
not asking a question; ] am only want-
Ing to know why did not allow the

Parliamentary Delegation to visit
there.

SHRI B. P. MANDAL (Madhepura):
1 am on a point of order. Two Mem-
bers have submitted that the situation
in Mizoram is very serious and the
hon. Minister has said otherwise.

MR. SPEAKER: That is not a point
of order.

SHRI B. F;, MANDAL: Let me say.
No Member has a right to give any
wrong information. So, it is for you
to verity whether the Minister is cor-
rect or the hon. Members.

MR. SPEAKER: I cannot.

SHRI B. P. MANDAL: He should
send a parliamentary delegation there.

MR. SPEAKER: I must take the
Government’s statement as correct.
The Report of Committee on Private
Members’ Bills and “Resolutions—Mr.
Chandradeo Prasad Verma. (Interrup-
tions),

Wt o= @ FAt (WreTR)
et w2, 9 4y oF Nfeq faur
qr 3777 1....

MR. SPEAKER: I am allowing
some Members today. Others will be
considered later as and when they

come. You cannot make your re-
quest on the point of order.
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st SwEw (afar) : waw wgRy,
T AR HFT 27 w1 Fgr 90| wfa-
W { AT, AT MTAT quT @Ay
F AR F g duwr frar g & 3y
Hel § AAAT ATRAT § ¥T I € AV
arfefa awor gea § wW? ...
(zmaum) .. .

o G T 7w WL WG R, W

A Ty gAS ARG . (LqEA) L
MR. SPEAKER: It is not a point of
order. You have given notice under
377. (Interruptions). It is under my

consideration. You cannot force it on
me. Mr. Ugrasen is a senior Member,

s Iwaa © § Jra Angan § wia-
wea T W1 &aer fear § Y,
T T GEATd F qad A T <H F
g Ffg WG ST @gd ¥ s afs
s, frare wte A fae & wnfas
qF IF AR AET AF ¢ ... (smEwd). ..

SHRI A. BALA PAJANOR (Pon-
dicherry): You please visit. This is
my humble submission.

R gER 9T 3FAW (INA)
womel Welew gw F w1 Arfew fear §
IH T FAT AT 7
MR. SPEAKER: It is under my

consideration. That relates to some-
thing in the Central Hall. I have to
look into this matter. It is a matter

for me to decide. It is yet under
consideration.

12.37 hrs

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTION

TWELFTH REPORT

ot wpdy waw wwb (W)
weqw wErey, § AT gaei &
fadawi qur gaedi g4y afafq, @
Fregat afade ST F@TE !
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12:37% hrs,

COMMITTEE OF PRIVILEGES SECOND
REPORT

SHRI SAMAR GUHA (Contai): 1
beg to present the Second Report of
the Committee of Privileges.

12.38 hrs.
ELECTION TO COMMITTEE

NATIONAL SHIPPING BOARD

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT
(SHRI CHAND RAM): I beg to
‘move:

“That in pursuance of sub-section
(2)(a) of Section 4 of the Merchant
Shipping Act, 3958, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct four members from among
themselves, to serve as members of
the National Shipping Board, sub-
ject to the other provisions of the
saig Act.”

‘MR. SPEAKER: The question is:

“That in pursuance of sub-section
(2)(a) of Section 4 of the Mer-
chant Shipping Act, 1958, the mem-
bers of this House do proceed to
elect, in such manner as the Speaker
may direct, four members from
among themselves, 4o serve as mem-
bers of the National Shipping Board
subject to the other provisions of
the said Act.”

The motion was adopted.

12.39 hrs.
RE. ADMISSIBILITY OF QUESTIONS

SHRI MOHD. SHAFI QURESHI
(Anantnag): You have, in your dis-
cretion, allowed certain points to be
raised under rule 377. It is a very
disturbing. information which has
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been given to my by the Parliament
Secretariat that you have issued ins-
tructions to the effect that any ques-
tion seeking information with regard
to minorities, their service conditions
in the Central Government Depart-
ments should not be allowed. This
is very disturbing and this has come
to my knowledge for the first_time. I
have been in this House for the last
11 years. Never before has this thing
happened that even information about
the service conditions of the minori-
ties should not be given. [ had tabled
an Unstarred Q. No. 608 seeking infor-
mation about the total staff of the
Income Tax Department in the State
of Jammu and Kashmir. I had asked:
how many are locals and how many
are Muslims? The Secretariat says
that it has been directed that it is not
found possible to admit my question
as above. Rule 41 clearly lays down
how a question can be admitted: it
is about admissibility of questions.
Nowhere do I find that any Mem.ber
of this House cannot ask a question
pertaining to the service conditions
of monorities in the country, I can
understand, in your secular decision,
you cannot give information about
murder of Muslims, murder of Sche-
duled Castes or Scheduled Tribes.
But this information js very vital for
us because 1 come from a State
which, unfortunately, according to
you, has a Muslim majority. I am
sorry to make out this point. I have
raised this point because invariably
I have seen that, whenever I gave any
question in regard to demolition of
mosque, you did not allow me to
raise the question......

MR. SPEAKER: I do not think so.

SHRI MOHD. SHAFI QURESHI:
There was a communal trouble and
some persons were Kkilled. I have
given another notice under rule 377
about a Muslim Sanskrit scholar dy-
ing in the Boat Club because he is
on a hunger strike. You have not
alloweq that. This has confirmed my
belief—and there is also this confir-
mation by your staff—that vou will
not allow questions with regard

~
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[Shri Mohd. Shafi Qureshi]

minorities to be raised in this House.
It is deplorable. I seek your guid-
ance on this.

SHRI JYOTIRMOY BOSU: Dia-
mond Harbour): I express my con-
cern if the information that he has
given is corect, (Interruptions).

MR. SPEAKER:
first.

SHRI MOHD. SHAFI QURESHI:
What is the harm if I know this. This
is a very innocuous information. If
this is your direction to the secreta-
riat, I am: sorry, we cannot function
in this House.

SHRI A. BALA PAJANOR: (Pon-
dicherry): I am in full agreement
with him. As far as this reply is
concerned, we must have a quick
answer, so that we can ventilate our
grievances. If two weeks are to be
taken, it will be a problem. (Inter-
ruptions). On minorities, you cannot
allow us to put questions! We were
shocked to read that reply. Under
what rule has it been done?

SHRI MOHD. SHAFI QURESHI:
You are going against the secular con-
cept. I am sorry to say this.

MR. SPEAKER: You have made
your submission.

SHRI MOHD. SHAFI QURESHI:
1 have seen your conduct for the
last three months. I am sorry, it is
absolutely communal.

MR. SPEAKER: Don’t be irrespon-
sible.

SHRI MOHD. SHAFI QURESHI:
I am not irresponsible. I have seen
the reality. (Interruptions).

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I say that
there should not be an impression that
we would not like any question rela-
ting to minorities or of an injustice
to them: to be brought here. We want
it to be brought here. I would, there-
fore, make 3 humble suggestion that
you may reconsider about it. (Inter-
ruptions).

Please hear me

14
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SHRI SAMAR GUHA (Contai): On
a point of order.

SHRI MORARJI DESAI: In his ex-
citment, he should not have used
those words; it is wrong.

MR. SPEAKER: Mr. Qureshi has
been persistently saying that I am
partial, T am communal and, there-
fore, I have been ignoring him. I
think, he is projecting his own mind.
to others. (Interruptions),.

SHRI SAMAR GUHA: There is a
certain procedure, there is 5 certain
convention, there is a certain prece-
dent. No aspersions should be cast
on the Chair. Casting aspersions on
the Chair means casting aspersions on
the whole House. Therefore, Sir, I
would request Mr. Qureshj to with-
draw what he has said or it should
be expunged.

PROF, P. G. MAVALANKAR
(Gandhinagar); On a point of order.

AN HON. MEMBER: Please sit
down.

PROF. P. G. MAVALANKAR:
Let the Speaker call any Member.
Then I will sit down. TUntil he calls
the name of any individual Member..
(Interruptions).

SHRI MOHD. SHAFI QURESHI:
Sir, I am very sorry for some words
which I have used. I am going to
withdraw them.

MR. SPEAKER: May I explain the
position? Under the Constitution,
certain reservations have been made
for Scheduled Castes and Scheduled
Tribes. Mr. Qureshi’'s question com-
prised of two parts. One was relat-
ing to the Scheduled Castes and Sche-
duled Tribes. I have allowed that
portion. Under the Constitution there
is no reservation for any particular
community within the reservation. The
question was about the percentage of
a particular community. That ques-
tion is not within_either the Rules or
the Constitution: there is no reserva-
tion for any particular area. He is
asking ‘How many Muslims are there
in the Kashmir area in the Income-tax
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Department’. The Income-~tax Depart-
ment applies to the whole of India
and not to one particular area: in one
particular area there may be more
people of his community and in an-
other particular grea there may be
less. Under the Constitution, what
has been provided is reservation for
Scheduled
Tribes and therefore that part of the
question has been allowed., But so
far as the other part is concerned, so
long as there is no reservation for a
particular community, the allowing of
a question ag to how many members
of a particular Community there are
will raise unnecessary communal tan-
gles and that is why I have disallow-
ed it. So, that exactly is the provi-
sion: if you want, you can make a
rule permitting reservation of....(In-
terruptions).

SHRI C. SUBRAMANIAM (Palani):
It is not the reservation issue he is
referring to but justice. It is from
that point of view that some informa-
tion was asked. It is not a question
of reservation: even without reserva-
tion it js expecteq that some justice
will be done to the minorities in their
representation in the various services
and it is with reference to that that a
question was asked. There need not
be reservation as such, but still the
Member is entitled to know how far
these minorities are represented in
the various services and unlesg there
is positive prohibition....

“"MR. SPEAKER: If it were for the
whole Department, I would have
agreed with you, Mr. Subramaniam,
but the question related to the num-
ber of members in Kashmir. If the
question related to the whole of India
I can understand.

SHRI C. SUBRAMANIAM: If it can
be. asked for the whole, why not for
a-part of it? I would respectfully
submit that the Speaker may  re-
consider it.

"o faaw wEr@ R (@ETRM):
ALY T FIE ATAFTI 8 a7 9F
W A F qEAE

Castes and Scheduled
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SHRI JYOTIRMOY BOSU: It is
regrettable that the Governments does
not maintain figures of minorities in
employment and I have said
that many times. I am equally
anxious that no recruitments have
been made in the Army from these
minorities in the Poonch area. In the
public sector undertakings it is next
to nothing and their representation in
Government Departments is next to
nothing. There is no rule also. It is
regrettable that in the 30 years of Con-
gress rule they have not made any
provision for minorities—at least for
giving the figures as to how many are
employed. Mr. Subramaniam, you
were in the Government for 30 years
and this is the position today.

SHRI C. SUBRAMANIAM: Not giv-
ing figures is different £rom not com-
ing out with the figures when asked.
If we have done anything wrong we
are prepared to admit that we have
committed a mistake; but to say that
you won't give the information would
give rise to a suspicion that something
wrong has been done.

MR. SPEAKER: My attention was
drawn by the Office to the fact that
in the past also such questions were
not allowed. It is on that basis....

SHRI MOHD. SHAFI QURESHI:
I come from Kashmir. We have
defendeq India three times against
aggression. We can never be com-
munal....

MR. SPEAKER: I know that you
have also to defend yourself hex_'e.

SHRI MOHD. SHAFI QURESHI:
I am not ashamed to this. I will
talk for the Musi:ms, and with courage
Don’t think.... (Interruptions).

SHRI JYOTIRMOY BOSU: Please
don’t go by communities.

MR. SPEAKER: My attention was
drawn to the fact that in the past no
such questions were allowed and
therefore I stuck to the precedents. If
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you want the question to be allowed,
I have no objection but because 1 was
told that past precedents do not per-
mit such questions to be put....

~SHRI VASANT SATHE (Agola):
Sir, I want a clarification on your rul-
ling....

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Speaker, the question of
past precedents does not arise. You
know very well there was the 42nd
Amendment Bill and the position is
that even the Preamble of the Consti-
tution has been specifically amended.
The State now is a secular State....
(Interruptions) If a question is Bsk-
ed in order to know the situation cor-
rectly, even if there Was any past pre-
cedent, you ought not to have follow-
ed it in view of the particular amend-
ment carried to the Preamble of the
Constitution. When a question is ask-
ed to know whether the secular nature
is there in every part of the country
and every department, that must be
allowed. In view of that, Sir, this
question must be allowed.... (Inter-
ruptions). 1 would....

MR. SPEAKER: I have followed
your point.

SHRI G. M. BANATWALLA: I am
very grateful and thankful to you
for having followed the point, but
now I would request you to act upon
it alsp by giving necessary direction
here and now.... (Interruptions)***

MR. SPEAKER: Do not record.
Mr. Sathe.

SHRI VASANT SATHE: Sir, the
question does not relate to reserva-
tions. It is not only a question of
Muslims today, tomorrow, it may re-
late to Christians, Parsis and other
minorities. The point is, if informa-
tion it sought about g particular mi-
nority or minorities unless there is a
bar in our Constitution or rules, it
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should be given, and such questions
allowed. You would be right, Sir, to
disallowed, if you were to say that the
Constitution or the rules prevents in-
formation being given about this. If
it does not prevent then asking infor-
mation and seeking information can-
not be considereq out of order or
contrary to rules or Constitution and,
therefore, it cannot be ruled out or dis-
allowed. We cannot take recourse to
any precedent on this because that
does not come in the way unless there
is a bar in the Constitution or rules.
1 would therefore, gubmit that if the
House or the Members desire to have
this information and the Government
is not reluctant to give it, why should
you come jn the way?

MR. SPEAKER: Because of the
precedent.

SHRI VASANT SATHE: I am re-
questing you not to take recourse to
precedents when there is no bar in
the rules or the Constitution. My
suggestion is that you may kindly re-
consider this and tell this House that
you would allow these questions and
have the information given. That will
satisfy the House.

SHRI C. M. STEPHEN (Idukki):
Sir, 1 rise on a point of clarification

SHRI A BALA PAJANOR: On a
point of order . Let not yvou be m.is-
led on this question. The relevant
rules in_the Rules of Procedure are
quite categorical and there is no pro-
hibition that we should not put a
question on minorities. If it is 3 ques-
tion on a trivial matter, you have the
discretion to say that this question
need not be answered. But to get
an answer from the office stating that
it touches something else and con-
fusing it with a constitution prohibi-
tion, is something which 1 cannot
understand; as far as my knowledge
of the Constitution goes, 1 do not find

*s**Not recorded
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any such thing. You take Rule 41
There we, shall not put a question if
it relates to past history. If I am
seeking information regarding how
many Muslims were employed during
the time of Congress rule, you may
disallow it because the question rela-
tes to past history. But if I ask of
the present and ask how many Mus-
lims are there in the Income-tax De-
partment in Jammu and Kashmir,
you cannot prohibit it simply stating
that it is against the Constitution. If
you are going to lay it down as a rule,
a precedent and I do not thing there
is any precedent also, it is not correct.
If they have committed some mistake
in the past, it is not that we should
follow it. It is there very clear in
Rule 41. But if you rule it out like
that, we will be put into trouble and
in future we Will not be able to put
questions on these matters.

SHRI C. M. STEPHEN: Any ques-
tion with respect to a matfer on which
the Government of India 'is answer-
able is permissible. I understand you
as giving a ruling that a question
concerning the Backward Classes is
not a matter on which the Govern-
ment of India need answer under the
Constitution, I would only submit. ...

MR. SPEAKER: No such ruling has
been given.

SHRI C. M. STEPHEN: That is
how I understood you....

MR. SPEAKER: No, no.
all. I have not given any
whatsoever.

Not at
ruling

SHRI VASANT SATHE: He
only expressed and not ruled.

has

SHRI C. M. STEPHEN: What exac-
tly is the position? That is how I
understood. If that is so, questions
of reservation for Backward Classes
can be a Government of India mat-
ter under Article 18(4) as also Arti-
cle 340. Under both these Articles
there can be a reservation for Back-
ward Classes. The State can make a
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reservation for Backward Classes and
under Art. 340 a report can be prepar-
ed and presented in the House. To
that extent, reservation for Backward
Classes is a matter on which the Gov-
ernment of India can be answerabte
and a question with respect to it catt’
be put and they have to answer it?

PROF, P. G MAVALANKAR: We
have heard a number of points «of
view, and in response to 3 number of
points of view expressed here, the
hon. Prime Minister has gone on re-
cord a little while ago that the Gov-
ernment will have no difficulty what-
soever in providing such information
as is available with them on these
matters. Therefore, I see your point
that past precedents are so far keeping
you away from allowing these ques-
tions, specifically with regard to re-
servation. My point is....

AN HON. MEMBER: A lame excuse.

PROF. P. G. MAVALANKAR: and
my submission is: would it not be
possible for you to reconsider the
matter in the context of experience
gained so far and so broad-base the
Speaker’s directive and the Lok Sabha
Secretariat rules in the matter that
instead of your saying ‘No’ at this
stage, let the question be passed on’
to the government and wherever the
government have information, they
pass on that information to the House,
and where thev have no information,
they will say that they have no in-
formation. ...

SHRI O. V, ALAGESAN rose—

MR. SPEAKER: I am on my legs.
Mr. Tyagi you also please sit down.

I have now understoog all the
points. Various representations have
been made. Very important repre-
sentations have been made. Until the
views of the House are expressed, I
must go by the precedent. Now that
the views have been expressed. 1
will reconsider the matter because
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[Mr. Speaker]}
views have been expressed in the
matter. Attribution of any motive is
wholly improper because I have been
guided by the precedents. The prece-
dents have been brought to my notice
and the precedents have been created
at a time when my friend here was a
member of the Council of Ministers. ..
(Interruptions) During the time when
he was a Member of the Council of
Ministers this precedent was laid
down saying that such questions
should not be allowed. That is the
precedent. I am guided by the pre-
cedents and normally they are bind-
ing.

SHRI C. M. STEPHEN: Precedents
are lail down by the Speaker and not
by the Council of Ministers.

MR. SPEAKER: That is why I said
‘at that time’. Now that you have ex-
pressed your opinions, I, for one, have
absolutely no objection. For that
matter, for your information, I may
tell you that I myself belong to a
backward class. Therefore do not be
under that impression. Mr Qureshi
thinks he is having the monopoly of
belonging to backward class; he is
not; I am not going to allow him that
monopoly. I also belong to the back-
ward class.

13 hrs.

SHR1 SOMNATH CHATTERJEE
(Jadavpur): Yoy are good enough to
observe that you will re-consider it.
I will just take only one minute. You
said that if the question was put with
regard to the minorities of the entire
service you will alow it but if the
question is with regard to a part of
the country, then you would not allow
it. It is a very sensitive subject and
I would request you to reconsider it
and you should not be bound by pre-
cedents.

o gew W T (I59)
They &Y, 1 a9 AT @A FY gIE)
a7 i
13.02 hrs.

.The Lok Sabha adjourned for lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled ajfter
lunch at five Minutes past fourteen.
of the Clock.

[MRr. DEPuTY SPEAKER in the Ciwair]
MATTERS UNDER RULE 377

(i) IMPENDING CLOSURE OF PATNA-
CHuNAR COMMERCIAL STEAMER"
SERVICE.

o TAST T0Z (WTIYR) : IJuTeRer
Agrea, & faw 377 % wwawa oF
fardia 9T TEgRT & XA I AT FT A
ATHIG FIAT AEA § F qe
TaTfeF WL AT F qF g1 AT v
HISET § WYX I9 § a7 woIgL AT 9T
g &Y, AT qIY AT FaT BT 39 ¥ AW
g1 T8 99 F WY Swar af=a gr s |
wFAT FHE Y FiE F AR ¥ AT
qEAT qF AT TITIE LWL JaAT B 39
FT qaeror fear wg7 & AT Fqmar @
tfrmafrar AW @ | qeaT &
afear aF @ & 379 feamex 2,
HSF F 407 ST I & FIT 1308 |
I TR IR ITIUF = ¥
¥ 314 fFaTIT, 9% ¥ 268 Afww
9§ e 80 fFeATHIZT § 1 wrAEgR
q FTFEATAF Q@ &« a7 130
fFrdfteT, ag% & I A 265 fwar-
e AT AT ¥ J@ Q@ FaA 70
fpamieT § |

a1 & TIFTT § 98 AU AT
araa fF g8 gete FrET g & de
& oy st =fge 1 werEEr wAEY
# fa¥E 91 1970 ¥ &Y 7 oY 3w F
o1 §9 "egfaat &t 0f O I F M
F AT qLHT { AT AW WS forar
AT TF F FTL07 IFL X TG W v
?{Tﬁmgﬁmm g9 ¥ T
qura faar & fagre Sw A wrwd
F o g ¥ fAaew ey & 5 o
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AT 2 T A ST 4@ fE g7 § A A
T AqTA ¥ v F aga glarar g
1 7 A, fagre & o W A oW
9 FAAY F1 7gr *r fafar A gradE
fafaet Y faar & 5 o 9t afvagw
g% agl g wrfgw | @few feT o ag
T WY1 39§ FHFA 150 A9g
FFTTET AR KT FAAT F7 agT TFATE
g

I AT FT 77 FIA ¥ 9B qF
agdt arfaw & g &7 I wagdT
FaEr 7 o frar & ol ag 7g R
fF 9133~ @7 g9t g153T ®7 § 709
g 91X 7z =TEAY § ¥ geard 9w Aar
F°% g1 917 arfs § F9aT F1 w=L) GG
¥ qT wh | gfqT oF qatT Fearr-
FT{ gfsedror & w qarsanE’ gfee-
F17 § 9g w199F & fo 3@ 3Aete
T TIAAIE FT ST @I AT | 3@
gqg § H 537§ W FF azgi FzAde
I TIAqE vEIArErS afqaa # axw
& AT gIFTT FT AT foar m@m g
fagre & mox wal & W form #< faar
2, fagre & Jwa¥ me #1099 ¥ faar
AT 14 7T FT I &q77 wrwiga fwar
T faadagd 5 za®r ST Er
17, TF KT BTAT T AT A77 HIT )
7g, foq a8 § waad) F7ET ¥ oA
feqrd & faam &, a8 1 VIITTIAT 7TE
gzar 971 atHfhas gfag & g9 #71
fodt ot feafy & a7 7 #31 yrEde
YT WIT yITIT U AT 2 afxm
- ¢ 99 &1 9T g7 feRr sy anfw
qIFTET AT JATHT FT SIS SAISA
AT T | HIT WY qgT AT &1 &
XY TAT FY AWAT ‘qred wiea

. FTA FY Y 37 ¥ famfaw wr o &)
a8 7 AT Ty A wAST & o
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feqve’ 1870 ¥T & 37 § ag W aqvav
T @ % ez ERfAFS gATEANT
Tq T § IF a1fE s & gro qf-
T FT FWT I9IT €| 37 F1 fagsgad
Ft 3@T §Y, IH & T STwAT FT A
TN gIaT &, IT AW F @I g,
I FT AT QT 1T |

IMeAs wgrRy, Tt foa & 3@
F g1 §IFTT FT 417 ATHAT FEAT
=1z § 5 qear-ga < snafid @
aar gfr 77 ALY gAY =g |

(ii) REPORTED ACCIDENT WITHIN THE
coMPLEx OF BHARAT Heavy ELec-
TRICALS LTD. TIRUCHIRAPALLI.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli); Sir, T want to draw
the attention of the House to a
very serious accident that had taken
place within the complex of the Bha-
rat Heavy Electricals Ltd., Tiruchira-
palli on the night of 18th February.
Sir, on the spot 2 workers died and
84 workers are still in the hospital.
The third worker died two days ago
in the hospital. Thus the total num-
ber of deaths has come to 3 and 8I
workers are very seriously injured.
Some of them, I fear, will be perma-
nently disabled; they are still in hos-
pistal. The accident is due to a bus
carrying the BHEL workers dashing
against the BHEL loco—it is not a rail-
way loco—running within the complex
of the BHEL complex. It is a road
meant for road trafficc. There is a
level crossing. There are gates'on
both sides. The gates were open, the
loco was on the road, that is, on the
railway line on the level-crossing.
That is how the bus dashed. The Lus
had simply collapsed, even the loco
was derailed. ;\t shows the speed with
which the bus wag also running. It is a
very serious accident. .The workers
in that factory are very much purtur-
bed as a result of this accident. They
tried to persuade the management to
run their own bug betweqn the fac-
tory and the city for safe travel from
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the workspot to their residences. Only
a small percentage of the workers
are provided with quarters there. A
lage number of workers have to come
from neighbouring areas. It is very
unfortunate that such an accident had
taken place and the management re-
fused to consider their demands in
spite of this accident. Because of
‘that, the workerg had gone on strike
from 21st and the strike is still going
.on. The State Government interven-
ed and tried to bring about a settle-
ment. Talks were going on till late
in the night and afterwards I left
Madras and I do not know what has
happened subsequently. I had talked
to the hon. Minister of Industries.
The demand is very simple. They
want the BHEL themselves to run
-their own bus. Alreadv there are a
-few buses which are plying for a very
short distance. Thev want the buses
-to ply up to Tirachi City so that they
.can travel in their own bus safely.
Another demand is that an enquiry
must be conducted into the causes of
the accident so that proper lesson
may be drawn for the future safety
~of the people, This is the second of
its kind in the recent past. An year
or so ago, at the same place, similar
accident took place in Which two had
. died and about a few dozens of work-
ers got injured. Because of very fre-
quent accidents and all that the work-
. ers are very much agitated and they
are on strike. The management is
too unwilling to grant the simple de-
mand to run the buses themselves.
The management tried to explain that
there was a ban from the Govern-
ment that the public sector undertak-
ing should not have their own trans-
port. This is a very gerious situation.
1 want to,draw the attention of the
Government also through this House
to examine the demands of the work-
. ers very sympathetically and consi-
der their demand so that the strike
can be called off,

The second point is this. Enquiry
is very important. The loco belongs to
BHEL. %he track was laid by the
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Railways, That track connects the
main railway system also and so all
have to pass through that track. Be-
cause of the accident which has taken
place a few yards further, the rail-
Ways are not coming inio the picture.
There is a safety inspector and he can
conduct an enquiry according to the
Indian Railways Act. Because it has
happened within the compound of the
BHEL the railways do not come into
the picture. I therefore urge on the
government to order and enquiry with
the railway safety officer and the road
transport officer of the state govern-
ment and a judicial officer in that lo-
cality so that a proper enquiry can be
conducted into the cause of the acci-
dent, not with a view to punish any-
body. There are several level cross-
ings within that comvlex and to en-
sure safety it is necessary to examine
the causes. Workers are keen on this
enquiry. They want transport to be
provided for journey between work-
shop and place of residence. The
argument of the government is: public
sector undertaking cannot become a
transport service; that argument is
not tenable. They are not asking for
transport to go to cinemas; theyv want
transport to come to the workshop
from their residence. I had 5 talk
with the hor, Minister. He promis-
ed to make a statement on this because
it is a serious accident; I request you
to ask him to make the statement to-
morrow on the latest position with re-
gard to the strike situation.

SHRI A. K. ROY (Dhanbad): On
a point of order.

MR. DEPUTY-SPEAKER: There can
be no point of order now

SHRI A. K. ROY: Please listen.
Under rule 377 very important issues
are being raised. It is true that we
cannot demand replies from Ministers
but we expect that the Treasury Ben-
ches should not remain empty. Senior
Ministers may be asked to be present
and take nots of points made.
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qW w0 AWy ¥ wATEA |
wer Hat (st ®ew o@wm) oW
I AT § A WY AT A @
ot AEw & W@ &

MR. DEPUTY-SPEAKER: The Mi-
nister of Parliamentary Affairs is
there,

SHRI A. K. ROY: Some Cabinet
Minister should be present; otherwise
there is no meaning in 377; we should
withdraw 377.

(iii) UNREMUNERATIVE PRICE OF ONION
PAID TO CULTIVATORS.

st glmigR wgw  (ATenTiy)
IuTerer wEIRE, negafa S Fr wfa-
aryw #9931 § Y I9 & fEaraf ¥
AT H 9gT © a1 7ar § SfEw aran
NAT § AT FTIATET AT AT & )
wo a% ag W FT {F@wiqg @ ¥ §
g & q¥ AF I WT qLAT AGH |

T § Irsg-wrat & fETA g
Y AT HAT FAIFT FIG § | AGTUCT
¥ gv & & Arfgw faq & feary are
Y § 1T SITAT & ST FVA § | UF-
oF da ¥ e 937 ¥} & fag feary
N A7 EHTTERTT G ;AT R |

TF OFT 4T H IFIT qr5 90 ¥
100 fwges, <iver @9 70 ¥ 80
feaeesr AR TTT AT 50 & 60 fegas
aF grar g 1 s 19 wAw § gar
LA

qYst TSt WIT AT ATH Far FIH
arer frar Fa=rs sgavar ¥ adY ord
FqT ¥ arfw uT @re 977 79 § )
arfcg F<8r TG & O AT ATy FT
HYew mar § 7@ a1 7 wrar & 1 fa=
QAuTE F¥ ATHT ;TR F SHTAT grav
&\ gg AW UR-wAF 9T & v
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g | arare § @1 #Y ghe-faw w0
F1 sfas17 ¥ T F A% wgEh
wraradt w1 ¥ faar @ 1 ggem AveT
WIw 60 ¥ faaed, gavT Fo oy
50 &7 frazd ;v frgw o e
45 wqg feged 71 ary fafesa faar
g #fem aree wwmad arsie § Wy
are faxara 1 wT wrw A @ et
g1 31 mfzat a1 @ Zxew arw &
gUEdr § afy @ WS gwar &1
ST AT graTady gaedr W @ g
F=dr qeFTT T fafewa av g gy
Ul & IqY FW IT 97 @IEA
2139 T AT F AqOIS & qv
8—9 ®IF § F FT STRT ¥ sgrar
15-20 ®9 fagesr &7 g1 sedr &
q@F  qIA F WS 17 # S foperar
qeTaT & &€ S TS I9F 7 g7+
fierar & 1 carwr q=71 FX F T wiw
FZA ZETE 1 98 FeT H ST W@

7l moF qTegw @ gdqr §
dFo uF oqTw F 70 ®¥IF faes, vav
g QTH ®T €0 &Y fAqeT HITTFIL
= a1 F 50 ¥9F famew  TIw
faer anfge | g Rw A LRI Q@IS
T I7 q1ET F Tt FT ST ST STAT
=z | AgraT "w1g ¥ M@ G qv
ey woAT & Jfgy |

gg ar ¥ o afgfqy & afsq
7t sy wrfeo fawd Aa sfafafy
feera &, a1 wfafafa gwodiso &, av
sfafafy aararfat & wiv ot sfafafy
dafua fawm & giv gafus wat agrRa
g srfgu |

FEAeT AEIRT (FETT FY TF AL A
TE grow &) TERY 43 AqE WA
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[+ gCrwiwT A=)

aifge | g% aY q19 U F1 fga W
g =rfge |

(iv) REPORTED RETRENCHMENT  OF
CASUAL WORKERS IN SouTH EasT-
ERN RAILWAY,

SHRI SOMNATH __CHATTERJEE
(Jadavpur): I would like to raise a
matter of great importance under rule
371.

On February 14, 1978, 111 casual
workers of unskilled, semi-skilled and
skiiled categories, who were working
under the District Engineer (construc-
tion) Kharagpur, South-Eastern Rail-
way have been arbitrarily retrenched.
These employees were recruited bet-
ween may, 1968 and April 1973 and
therefore, have been working for
nearly ten years and the shortest pe-
riod has been five years and they
have been in continuous service till
their retrenchm.ent. It is strange that
on the one hand senior employees are
being retrenchei while on the other,
fresh recruitments of about 99 casual
workers were made between October
1976 and May 3, 1977 by the same
District Engineer. And moreover in
1978 itself, fifty more casual workers
of similar categories were recruited
by him. There are various schemes
of new works which are to be under-
taken by the District Engineer (Cons-
truction) Kharagpur requiring a large
number of employees of similar cate-
gories to that of those retrenched per-
sonnel. It is alsg contrary to law to
retrench senior employees and conti-
nue in employment the juniors. 1
would request the Government to im-
mediately look into the matter and
see that 111 casual retrencheq person-
ne]l who have acquired considerable
experience in their work are imme-
diately taken back in employment so
that their experiences and services
can be utilised properly. There are
sufficient opportunities for fresh emp-
loyment which can be given to the
persons who have been recruited gub-

”
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an President’s Address

sequent to the retrenched personnel
and they can be continued in service.

The government has taken a vindic-
tive attitude because some of them
have gone to court under jurisdiction
of article 226. They have not even
received their wages for the period
they worked, from 16th January to
14th February. Their salary has been
withhelg although the court granted
them liberty to receive the mony.
Thig is being deliberately withheld
just because they have gone to court.
I request the Ministry of Railways to
act promptly in the matter and ‘ake
back the retrenched employees. Peo-
ple who have been working ifo:
more than 10 years have been re-
trenched because they are casual emp-
loyees and in the menatime new peo-
ple are taken in the same division.
More experienced people are being
put out of job, There are numerous
vacancies for taking in new people.
Apart from the question of law, the
question of propriety and morality is
there. This is 5 very important mat-
ter because 111 persons for no fault of
theirs have been dismissed. I request
the government and the Railway Mi-
nister to look into it. I have also
written to him, I hope the Minister
of Parliamentary Affairs will kindly
bring it to his notice so that some
immesdiate steps may be taken.

14,25 hrs, -
MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS— Contd.

MR. DEPUTY.SPEAKER: The
House will now resume further consi-
deration of the following motion
moved by Shri Gauri Shankar Rai ¢nd
seconded by Dr. Sushila Nayar on the
24th February, 1978, namely:—

“That an Address be presented to

the President in the following
terms:—

-
‘That  the Members of ok

Sabha assembled in this Session
are deeply grateful to the Presi-
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Address
. dent for fhe Address which he has wrar & 1 sfgeTomor daw T & 03
" been pleased to deliver to both -~ = F ST
Houseg of Parliament assembled IE' R F FT AT G AT *é:r

together on the 20th February, A wray & | wfedi &1 oow § qrerAw

1978’ T ¥ 1 eAF wo awel F7 @Al

along with the amendments moved:

Shri Nathuram Mirdha.

Wt ma w feat (smie)
IMEAH HZIEW, wed § weedfq o F
HfWWTIo 9X W1 gwaE FT e
TG T § 99 9 wal 99 @ &
FAAT FTHTL K1 T1 g FOG TH A0
g s wr & foo o gt H @y
a1 Ty far & A @ O ¥ 97 w=O
FLAT ATEAT & TEFT FOF TG A1eT
ST g A TN 97 AFT & 1 qegafy
w1 w1 @ &, Y93 awe
AW gY T &, ST T W For Imw
g mar & AW g wvae A wr R
& |1 ag wvAy T@AY £ ag a7 A9
AN & qTAT o7 A€ T\ F AR ATAAT
T UF AG T G T qFArE ) O
T a7 Y 7o fq=re oney; | @
AT E |

?Tre;qfa Y F ooy mfwgwmy §
U TR s Hag me A R fr dw
T 9N WX T8 ToEd 7 Sl
) e g i fr smara ¥ A R
T FT qEAT & AT wE A A e
@ Y awdY § | e o A #
o 12 & A7 O Tsat § st 0@
Seer arEt FY gl § w1 fen @
AT JG §T [ 7T TV T Gy &
Sl & wam o & 7 wat
TH WY T § TG H, AT F qFN-
WA ¥, TR A7 g1 AT 57 aFR
B Wt orTa A aeE § e i wiE
afcard g gom § | aY satay & ST

e F A4 AAT & 1 A
TTH Q% Wi $1 AT T

Qe g@adi & on & 1 B B
FTeT Y Y FT IAG WO F ARG
F FmarAfa AT Ew §1 ST
wigy § A w0 IRy § IqE
#1€ srar fagd g A # 99 Y T

i A

7z ¥¢ f& dwaw faw s
7 qg T &) e a1 Ay qeEifa
wuF g T, qEA oS qH4 qI
s A1 & Fgar W g fE o oww
T SATET AF AT I T § FL @
# guy arfwarde 3 el wr o e
w7 vgy & Arf a7 s wer A Y, 9w fw
ITH EE F FO T F AU
a5t & 1 3w Afedt = AR sy &
TET Fel %Y IF AL AT AR & |
9T 39 AL F @id faar € wEgar
iy & a5 &, A fom @ A &
HIOT FEAT AT TG WA @A FI AGH
faadft & | wa gowEd gAT F0ES,
T A TG A &, 9T uF WMA H @
FE T AT AG W W &, M7 AW
ot fFg d7g I3m §O© AT § ARG
qIaAT |

Treafa S 7 g WM A WA
fasra & 13 & §5 I F@1 | IBA
I fF 79 5 WA g5 | T IAR
g " IR faar sfgx Y & f
M F AT AW W FE O¥ T §
T T WO A IEE F7 qravaor
FAT g7 §, A1 UT WIST F HReEAT
grer oY I & AN &, 9§ qEmar
g fF g faay anfore & 1 faedy ot
T F WX WHT q@AT AT A
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[sfr amq v fawi)
e gdm frag 75 §fw 10
M T T FH F1 FT 397, § g r9aw
g1 f& o o Aifaar T @Y § saE +7F
W UF q2 10 & WA IF OF AR H
¢ g1 1 A w5 T97 = g
FE o faart +E zav fr fam e
ogw &' feafa & i a3 g1 faw =g
Fzar f& F99 T 30 AW F @O
F fF7 3 q¥ F19 = arer 7@l g |
SAIT THI ATEAT & | Iy ARLHT
F teafi g 7 e & owA AN 3
wew o § faasl & Tgwmr o
g 1 AfEw gAm wwT Fgm (F
RN TG+ < fad wifo &1 Araraom
I A TEN AT L, AT zE =5 2
Wg-l % &g ¥ Ay, wme exiarfaE
g9 # 71 & f& fame qiw & §3T 3T
qre 11fqﬁm=i,'wcr=.%rmaq
¢ fafega | g =T saET 99N,
aF q97E 9¢ & 1w o At
R AT LR AR AR R AL Cil
7 A g § Feama W {27 §
A 7 aF @ G2 mET H garv @Y
T, AEgdt ¥ A< § mdr AfeAr
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iz 71 fwaq sam 7 & fiIY w7
Fom &1 M & FIT ISIAAT | 7 A,
7HA AT T FTG AT 39 /A G AT
g% | TEfed & AT eag UE-
afg sy #Y Faear 1 v, fom fasar
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g, femtan { fw 3w & gend #1777
£ AT & A0 e w7, v ffea
7 9v gary miy N WA 5 Frg
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fF 75 A 76 F1 W, N fw 8. FO
g, 98 9gF ¥ ST § | IGFT HAWA
ag ga1 f 3 e & arq W w0
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m‘fwwﬁmi‘wnﬁm
st &1 AR wfes wder &
awz & ¥ famr @ v ag 3@ asd
wa grm 97 e wrae § gorera gy
TRI-AAT TF A B J9Y ¥ fam
A § | I9H T AT WY AY §
fo i S ax gt wsfafam ol
T FT oW X qreRd e Ay
TAF § g9 T SFATSH FY FHF A7
it | & qraem s g fF e g
& 99 9T FT FIAT 9IRS &, v
afead wo oefafmdm & s
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Ffw grw £ fooe & fomr &
TNedT MSFF TN & AR ¥ w9
vefafrefer dzow & aadient &%
fomr 4ot %7 w1 yE@ &, 99 T
sy cefafaefea famw 1 g
AR FG, T HOET QAT A qEAT &
o A 99 gFar § A T & 9% faw
TART-EFIT a9 qFAT § |

Hq UF JI g1 |41, T qrayr v
38 aregw fot g€ & 1w wa-faa
AR FY IFTAT FLQ §, IAHT FAT
W * a9 g9y §, a) I fawfo
FT ¥T §HT S FfQ FTERr A 4y Y o ?
q¥ FT QT &TET IHF1 AT q9F § )
T [TEN AR ongEEy A
Ty § e g @gTaT W1y, W &
TFAMNF WS & AY GUTA T4,
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w7

o 9 Eamnie & far 6 FUT
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}? mEgifr2oFde T @
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g WA | AT ¥ JOF TH-GFAT
I g7 A F ag w7 oy oy
FLIA QY AL IF G, CHFEAT
# A= ] R g QT T AT
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oM W I 9T 19 Arfge frar
fr Tq @™ gAY &7 ST 121
fafrar o @1 anom 1 fred =
118 fafeaw =7 a% g7 97 &
qwmﬁﬁzmﬁtﬁrmgmﬁ
faarf agrdd®, wfreameax sgEd
qg 99 99 a1 ATHA FEAl ¥ 99 @Y
§ o= SEEr I S qrEE A
F A A g SaR e emm
A, IAET FHAURF WG FqT Frav
2 W I@TT ARG |

qIEANT F qST HAT A 9
A% F § | IEA TF JIEAT JATS
¢ fx ox-gF WT § 5-5 qf@Erd 1
agraaT &, woar 34 | § A wwgar
g f& #m afes goRF @, <9
5, 5 qf @ &1 AT §F WA & fag
f& &t X & 12 qa1 SETY 9O
i foag IO TG, TOT & F@A A
MNfgdr ag ? @A § WA A
YT QAT T I F W T FH A9
araT G § | IW FT FW IGY I
gFar & % gw ¥ Al w1 I
Y FT TN &, WX ITHT I FA
waE o ufE & U AR 7 S S
TEaT IF ATT JIST AT GFAT § AT
78 ? g ama a7 AAfaa ¥

o1 TiweaT ¥ feaq Iame-agma
G AT R E | TF ARG §EET X
wgl % #1eq, ¥F A FH § AT Y
zar 331 @ 7 & v Frama o aaa
&, ooy ot gag § A waw fw v
w¥? & sarzr 430 g A4, aAv ACTHY
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famet &1 o1 & £ 701 &% 1 oy
qref H d5¥ ATy &N EW A@ F qE @
gaw fafa @@ & | T deraER
g I, A IF NF F7 w7 fag
¢, g9 arafen # T syaear A
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59 a<g ¥ W N 99 & aad
TR FIT AD g 1 arfar S wgy &
f& 15 20 wafmga swfeg #°
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oRgfan 3, g7 @ arfag al &
AWt F fasmt 1w wEE ,
4R ? qrowt Foe & & o oftwewre
SIEFE F) qerET Trfgd | afET IgEy
7 fe #1 F4T qawyr g, {59 9§
¥ 71 a1 fwar qrv, feg 1377 Lige-
gig ®1 O1F fwqr ar7 frq a@ & 7wl
TiFeaRT FRNEAT FT ATHIZT F7
queaT ®1 g4 fFar 13, ard a1 aga
fegq & FwmT wT 3IFFT fawfw
faet g & |

Fg FEW A "I gfgdzw ®
2,333 gwrfed & § | afew  fagy
931 ¢ 39 foE 1 ? dagas) &
IqF gua Fidr 9% §, FfET gwE F
feay @wit ¥ 3991 g fwa

27

FFT F A § AT AAT HY
FAT IS 1 I FE AT | TR ET
aEA IR T g, A 97 qF 39
wrE F1 §T &9 39 ¥ fag #1€ 3w
®FIT T a’t usfafreifes  saear
raram:raﬁ mw%wvwawmnﬁ
ﬁ E F ¥ FW ¥ Wrr !
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Tt fear & ? 99T ST W) @ w7
frar § o Wy qade A gomaa A
qx feT W Iy 919 wFTT 99
T, @ T $F ArAT AT AF TFGT FOO
o &7 I qreq ?

LRECECIRrS SEACILIE R U
79 ¥ fam 3z Afaai fraifa s
FT TJART T I F fqu AT 7 gIFR
¥ {au fease &1 99 aF qEFw -
I wifadrs a1 FX FE sgae9r TG
F4, q7 TF T T NGGAT F 3qF A7
fada sYe 7 & Fregad #r w1 AT
T AT ML AT A Q@ ], Mifd 37
arfax g af fraar @ 1| Fasgae F
fao srzm Y E A A &0 W
#r5 areq e2fafadt ad § 1+ awR A
T & wifas aftar § wgr 7ar § fw
AT I3 qgy & gE &, AfeA
FIYAT T3 3390 T THFT F15
w6 Agl 931 § | § W Iy *gar g
& g 17 Q7 FOT FL QA §,
Ia%) feafa & A1 v A qer &

qIF A0 e sqrarfea,
fazvq7, & ga & a ot Prarat #Y
a7 arw A 3 & Wik mmrc 1
Wt gz famz @ &1 wax Sar " qrat
EE) ﬂ’hr( fafer &3 agr Afq 78
zrcrara’r - a‘r qu‘taﬁoata sr‘rrﬂra
m:;’r gy FTAT STEFIT T3 g ar
EZICH a 3, wifs NE qﬁa& araT
agt 2" qjg: sﬁs;zm waar g W<
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BAT F AT FY QY &, A a7 Fwaray
A A E g feafr ¥
# frazar argdr &, za%r NE FeaT
hFnT qE F fray Y Tiphz §
¥ 1 A faar g g, wrT A
ATT qIY WA § wE r-wsa'a:m E
a’t#wﬁ%ﬂwq&mr’ .

# wrga ara’f N Trd® FET
£ 1 AEX gAY AT qiArsE
N FY T fwar § 77 A IFFEaT
T FfE ma ¥ A 9 5 7y
IgT AEQ NAF 1 W A g F
A% feaar ot &, fradt ar3 & asr
FIAT AT TAY KT qFA § 1 QAT F
AR frar &, feadt ot & frady
FHT & AT 7T KT KT AT & AL
w7 &A™z I AFAT & | IT FY
# % F@T §

FHT T "IT ¥ AT qUEAT §F wOR-
&Y F FY NGOT AT, T HT AT F
ot g1 FwrAar g Ta¥ wraam
A fay & g7 o 9g¥ AT AT ¥
f& 7 Q@ wfzw afer fezy @i
IR At ¥ AT ¥ wwEadd g R
IEFT FTAST A ¥ GT 7AW v B,
7g ¥ @v & 1 gafag =< ey ¥

- BT A9 qAITET FT I AT q o &
EEIdmIag@aIN Ny ax g
3 ag 7Y & fr 77 & gz @i
FZA Y w33 & @A, AfFT U7 wT
wWawHITE w1 @ A FT AT
st W Far @, wfvg a) 9
AT grm, qfaTT gsey ag % LEE]
ai A mfaw Iafr @ 1wy
ﬁﬂmﬁmmﬁawﬁw%
we ¥ wfy vk § Fardw FATE ) L.
(smamr) ... o @ QA A
famz &1 ana 1T 3'F A & gy arw
Fg A N

Address

SHRI A. BALA PAJANOR (Pondi-
cherry): 1 want to know whether
any relaxation has been made in ad-
mission to the Central Hall, because
there are a number of people there.

MR. DEPUTY-SPEAKER: Please
do not raise the question of the Cen-
tral Hall here Yesterday itself I had
made it clear. As far as the Central
Hall is concerned, it is the look-out
of the Watch and Ward. You can go
and complain to them.

SHRI A. BALA PAJANOR: They
say it is under the rules.

MR. DEPUTY-SPEAKER: Please
do not raise the matter.

SHRI A. BALA PAJANOR: You
can give g ruling.

MR. DEPUTY-SPEAKER: Please do
not consume the time of the House.

Y qrg e faat ¢ f wTE AR
17 WU ¥ @Y AR HOA A
FATH T ST FLAT AT | AR
FA1T FT A0 F@ FIT A qg WA
ﬁﬁaawmr'm-ﬁmﬁﬁm

d7T B qU ¥ ¥ fag 38 T
émmalmfﬁr ik |
THeqr #Ae W S dawwdT
¥ art § uw aga wwe e e §
o\ ga¥ ag Fa1 7av ¢ fF ar saRmE
A 91 @I & aga ¥ afw § arfeE
T N Tw IR fae F afa
IITAT AW | IF AR AEe F1 fars
A JE@ &1 F9 § 9 fod faez
N arg w1 ot FHIE AEaT @,
VT T AT § ®IR qSAEg
&R W 9gx A €Y, w9
qfefesa wreg® X IR
fag swm wgy § | %
T g gt aw & § agh arAr
gt arar o\x swgr W€ g § w7t wR



295 Motion of Thanks

[ 719 Tr fqai)
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Y faar f& 0 ol T fe™
# faq <Y w3 o w6 7o fear @1
1 S AT § 9H qW R
Teq AFT AEY ATAT |

u ¥ # uF arq ag fdzw w0
wrgat § fF 3w ¥ 9 g fawew A
safaad A9 ar W | Wy WA
femy & aX § agg 2w A w6
Ul AT FF § ) AW gATEA
qifed 9% 7T g @ § L ol
SR WET ST ¥ @ W1 ag far Y
A ¥ W1 a1 7 4w | &fEw 54
A ®1E famr @ & 1 w9 S@wr
T AL A §, WY A 3T § A A,
oG qE_qATT, 3w & fgg ¥ qwrO,
g §F ¥ &1 9T AW F 1 /AT &Y
@g:@ﬁtw%mﬂ'“@@%l
o 2w & &= & o A ¥ 7@ T
R | T 9T § 3B AR g
T I 9T @ &1 Y fea i
fomd forar § o 72 a1 g o0 &,
SUT AT AFAHT A & | A9 H
fore s @ | & it wrow w7 @
) T ford & Yo@r &1 safm
3 F or fawew At yafr @ @R
..... (wagmr) ..., ww o
Frdl F FT AT | AT F HET WX
¥ g I3 FX @€ g AR famwra
N qTE ATGH A ¥ ANFT qEHET ¥

MARCH 1, 1978

on President’s Address 296

frg Qe & FTOT @ R | # jarial
fe ot T ¥ wgr ¢ I9F I 9w
mat ¥ faw #Afae

ot arg feg (2Yar) @ gaTeAEw
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AT E | IFY I $& Q@ § fr awsr ot
&Y Y, Srar qrdf g e | /fET
FAqT qTEf % FHL { AT F @, 59
N g@ER W a7 T, AfeT N 73 @
q f& saar aref gz Jrad, s s
qref 9T 9T FT W@ &, IT I WAl
ez A AR AT R T RR TS
T aTh GE FHw § AT A ATE
yH-wraw ¢ 1 gAY R F A7 ow
v #1¢ wiuw qrg 7 § FATQ A0l
# TTIAT U g AT TF A FAT 2,
FEHTT Y ©oqaT go o 0F AW @
g1 R 1 W A gF & qAET & ol
wema w4 faer & afer 99 amawe
+ft g T 9E § SATRT AT g ¢

ZqQ a1 7 F19 7g @ § 6 o
qréf fafsrm e & Qrerar § 1 & FAT
FAATAT ATEAT F-0F @ A FaAA
FEATATE ¥ fawear §, Wwa § A
g fafiw < freey & 1 WO &
a'rg&ﬁmgﬁ’r@vﬁ,mmqjﬁ
For A aigd g, fre ¥ fafiw @ &
2T Wit € foreeraT 8, ag WISl &1 g
T d 1 o fAd uF w F QWA
arrard A Frardr § 1 qg sftAdl
gfrra e o7 @< A aay Y, fafreT
T 3 @ @ ® AR 9, g9-
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w@t A IEr AT # AT §, A9T-
wiq qaw-wi0w ¥ AqT AT A ATH
NN T Rggam F s &
@ gtk 2T iy e § @
qETATX 99 gi, aff & qreAw Fad
=T S #T @ 9 3EU @ §AT
T FT1 gATE AT a1, AW PN @<
99w gArs A v v

9 @IHT gIgT ¥ ¥g7 f$ g av
AW ¥ 9 R ) g ad ¥ fag g
agt 31 | & %7 g9 § BT Angar
F—uTqraETd & feat § ore A aggd
¥gi ar mE O ? faw faw F gg w
@, aRgd AT @E? W
arey & g fean agge &, e R
fod foqaT g7 TgEAT | WITAET &
et % wra wearo gu, fom o &
T #1 J1e fTqT 97, Fq IT 9T HATAL
W, a1 AT A @A Y A 69 ?
WY gF agEr Ot 3T QT, THAT T8
@ ggmT 1 @ far gw IR & fv oA
fray aggT & W woe & ol oy
gy femm@

g Fg7 fF g "wTEmT A qrEt
2 1 o oY Swarfeaw v 7 SA
N FEAA AT F I WA AT
A Fga BT @ 419 § | WY ST
F1 ITEC Afqq——Tgi Oy syaedr
o gow F I oWER W,
I ) AT FL, I¥ 9T ALY & AEY,
wer-whwaw @ wfed | gw ¥ aga
& wrureer FTAET A 3, FErfaEs
faae #x @ &, WO @wn 9T 4
@ & e 38 §F JrasE o A7
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T[E W F FAT AV FIGATE A AvI_,
T qar 78 W19 AT HER |
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aY Fg @ & 5 aFar odd
NFTA B} @R ¥ G
R agT ¥ A UF oW FT I
fear, 37 & FFRX N §v w7 feaw
7T ar W A X et wrew /ny
&< faar mr a1 1 g F & faAr
¥ o g7 I ¥ 7% 4, afiremre =
SIIEL AT & A 1 719 A afirerre
T BT 7 WA fwar a1 ? wqyozw
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arfreaIE & aIFE 6T FT faam,
@ 57 gq 7 afe [T wE A goETe
1 W w7 frar—gm ¥ 90 A wmy
safa § ? g R ¥ § 6 g aw
9 @ &1 wfgwr 5T 7 fagy q7 ?
19 A qiT vt ¥ 7T T s a9
39 & Fravg WY afe g7 ABY A vt
N FE B A 9 N W §FT 9,
AfFT g9 ¥ T AGT X T FIw
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Iq ¥ IV X g9 oER feqr 1 @)
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FL Q@ & q997 TAT ¢ | 979 7 39 § 93
w1 fear | fafew Toal & e wfaal
FICHEAFARIVIAORTGIRGE
H/TT A F2 qo dd7 a2 fad | o Mg

TS gRTTEAT WY F gATHA ® T
T § | § AT F qET qaAT F
IR WG F 45T Ha¥ 0% & g2 frar
FaT g agt Y faurw qwr &1 fawra
ol fZar ar | qEr ¥ T AEY 9
afew 57 ) T 70 F 97§ 2T FT
TaRT gafae = four T a1 R @
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TG INX 4 | IAS T T AT F of
TTHGEAT W w g 9 A faar
faerer &wr & gEEqt & 7 9T W A
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FR # frgea fear & 1 7@ ag e
F1 &G T A g ?

UF A & qg ST FFAT A5
feim & at § off g@E FT Q@ E,
ag 7 & *T & § AfeT a9 N
W A TE ¥ I A 2T HEAt ¥
afar Af s R E 1 ar § %
ITF AR I F a" TS 9
R g, ffRT &t F =T 97 F sy
6 W3 @ g, AfHA FAAMET F
Y arfor = & A< For S A N
W EEITRNIAT ARG am R
ATHIL TE GAT F AIART #1587 09 &
fre iR fFaT AT N A 0w §,
AR T AH AR 3O fqu g7 R

AT NfEY |

OF q19 Ag qg7 FA g 5 ghemi
T aga TG R § | T wm
FT Ig BHTET FT WA FAT R €
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I TTATZT H4 70T amﬂaw
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I A TR FAT ¥ AT § 3w
arys faarat 9 fagix agr & faeg-
framT o swvar wear favar gar &
q TAo TUHo THo arfe ¥ faardt E
A g oft & gads § ok Fagt W
TT F SArGT FY WA KA @ & 1
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qFFT TAGE | FAT AL F9AT 9wEF
et A fwar . o wHo wHo FIAT
7 fear Pt Nvfrer arff & wrdFat
Afpar 2 ? g ¥ gier o & qmdsi
¥ fpar § o e g feamr 9@y §
fF gfeatat ax aF s Y W@ &)
ST aw AT 9T weAra F A0
20 Xfaoa s T ¥ JAER H
ot o gar #w3 @ AfFT o9 7
5 wfama O o 4% & WY R
F1 T gY At oF & a9 gur § 6%
safem@ R gm W AT & AW ) &r
ar & arz 5 gfama s o
FfeadT aT ag giv | 7 @wi A g
AR wm Al o) qdg &
faeg fra § afeT gardr e I
g ¥ fag aga ¥ s A @1 §
fadiq &7 & wiai § 1 AiEy § woxg 9AE
faas 1 & a1 wgdd § 3 F fammw
g § I F QX FA ¥ fqq g7 Fqd
&\ o THewE & &Y ang ww frwd
a’rwﬁqf*%rrt‘fmswﬁ STaEdT

a%? LR | gam IR g fr @

¥ faq faeeR w1 § 1 wfaw gfae

HIGWT 1902 W 31T 74T 4T %X I
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AT A1) FAt A dsAET Iy qr ?

A "e g & fr gfeq el 9%
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T oferw A § 97 A £E glaurd
AT T I R E
¥ & A 97 Fomg@iaE A
fom & ool &7 9T W AF ) @R
fog qagd & fode & 1 @A
e gfe srawr  wroEr Y 3
faaa waual 1 g7 OF 9% N 92
g w4 f5 oF ofem |Rav w ey
faarfgal # sre<a &, faaw "z At
N e & | T a7 sy A fagmat
TR E A gd wwe &
qQ a3 ¥ fada § | g7 AR
TN FY G%0T § FHT AT ENR N AT
Tfew 2wt o fold @ @1 /R,
9gH qg AL AT 9T | THAY qAG § oY
FEAA KT qIeqm { U a9y o9
# w1 qFT § T HAAY A€
Fe ff a8 ey Wi aw ¥ I ¥
iy FHw Fa7g 2w § weqaedr w1
feafa dar s sy & R SR
FIIA FET § T AL FI Gl AT
& § FTH FAT I |

15.00 hrs.

T A AeTawTHI, wygiey anfaay
2R wagfad sawfaai 1 g g
& fag o Y e N oz
FIA A 3T AW Y Za7 H g grm
THT FATT KAl H AT FA &
fag o wzq I @Y &\ W qF
A A 7 Fr§ G & ey mar
770w F@T1 § fF WH 9@ gan
fowar straT =rfgw | SIFaT qEt & "9q
o qx ¥ w71 2 fF ag 18 AT
safgrgi ®Y AaIM &0 wfaFT F}/W g
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Y G0 FTIAT A0 | T 18 JTA A
TF gEEt wreT afy 97 awA d, 16
T FT AEAL AR TT FTH FATA FFAT
@ 18 a9 F1 awfaw A § waw
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fag ar s ar @ & 1 g A &
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m@%uﬁmgﬁ#z&vﬁﬁ%
s & foad faReit oot o 3w &
vy, IaA AT AE W7 WY € | 99

' i

AT ® § Wi g e seed,
qotrafat 7 SETT TG 9T T
fwT ot wrT w7y § fr gw qofafaat &1
qg X W@ § | EHA [T IS FT 40
e faaré saaear § e & fag v
g it F AR wfuw faet @ Q@
7T BB IIW v @ | § |
a7 ag WAt w7 av 3w &7 faHTE g § ?
Z 2w § faafera wdsaaoar a9 Im@A
& | ZAX a3 AV # faggrewo faar
AT qg AT ATT FTH A g ! THOF
IR & AW 7378 tAfaai & sav fwa
gTq, T g FHILE W § | 7T AT AT
FH Ag & 7

T ATY-HTY gAY FAGA FT AT
fear | mrarasTa 7 oy Aafeai §
frrrr fear war ar 3% e faar
g% 3% gf7am & gfasw g 53
g W A A gweng § ST g
R WRIAIaaqSFHE ?
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[+ arg fag)

# U & A& AE w1 oaurd
e e g fr SREB wwwm ®
SRAIZA IFA1 | AN 93 Fgy v fo gw
T qCHT T A4 qFT FT A
qry FfF @2 g U AfeT W S
€ AT RU gwT a0y g7 AT T
19 o1& F faar § | wea1ga A g
WY Arq aw faat ¥ wg feur § fe Fr8
fag=r Y &) =@ oo § g= WA H
= qf@rr #1 fagr Jmary gad
T TEE § AR AT JAAC) IAw
for a9 aqr g & SEEr oA wE
IJAF QA AN LN A E @ § B
BTIEl T FY ITW A7 swacqr Q@
g AT IFT I=wi A ey 3 A
T FX @8 | OF T # qiw qFE
F TS 59 a<g § g NI W qi
T ¥ uF g § g5 gl §
FFT F.UAT | TAT T OF 777 7 9
qfem o A 30T

frzsr gvFTT § qRegE FY AT
& At fauy ) aosgE qag fagn
AT ST §1 AT A N AR W™
guTfTar a=7 7el ¥ a7 *Nway gfe
wiE 375 AW A A | 5T qeq JEA
IF 9T F o aF feezrgm @ @
oY F31 9X faemm @i F1 M &@F
aft fawi 1 949 AT TIAUET §)
¥ MR qF HIH IF F1E W qE
3R gl amg 7 | wEwIEE § I
af Fqer fad &1 feoelt F @€Y 3T
TEWTTAIR F [ FLJTEIT G F AT =1TE
ot Sl 7 & wrd v & e F@TE
fF waqe & a1 gee) o) amd o
w1 feedt & wgnerae & fag 9@y
g1 g7 oF I SEA I F1 maeaT Y
&1 ST |

fs Torear gF a3 gar U@
19 a¥ 3aF) faezr von aifay 3%
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g 4T gz 31F A 4y T fFo
WA dar W § favarm wearg

FIFIX § T W Geary 7 Jy
Teasr g€ o gaE aw w fear
HfFT 77 Fa9 F XA W M@ R |
R qgAr § fw feamt & e &
sfa srres @ s A W 9T A
At FXH ISTAT Y IZMAT AT |

FAT AT F[ AT JF FAT A9)
F1 € 24 wwr gfee & A TR E
St § v fFee Feg gy war g
™ i qArEA Wi 9§ & | faT wE
9 ;N q€ § TFIT §1 w1ige fF e
BT UTA F AT AT FL IT AR F
1w afez & wwifaq g & qgrEar I
faamat &Y wai FrAVAT T F b TH TFNR
#T =T WY JTFHTT FR arfw fwara w1
ATMA F JAEC AT G

forarr ¥ ga I qfeadas fear &)
g Aa faar § f& fros<ar 1 qiw 4
3 g7 %7 famy o ar | o3y Ty g
H1 37 fazy g0 #3a ¥ IAAT ITFAIT
T frar FdY o | gw Ay TaE ofvadw
F7 72 & W =3 forr wifeadi #7
fasafgaradi & JTIFafa a4 F WS
@ § afs ety sma & F1€ wegaedy
FT AAET T G

FOFar wq w1 foasy g
gEwT 1 ° JEFr gW Al A% [E
T T as & | ¥y Fadea & v Oy omr
FowmT & Ivx fog goa T
TTaey FaAr wiw #1 3l g Ayt
STt & &Y IAFT & Ty wear frar S
ST § IaF T &9 760 A g

g3 & frdw Afa & @ ¥ @gr &1
FaTT FEATE | & wgAr wgan § 6 areqs



305 Motion of Thanks PHALGUNA 10, 1899 (SAKA) on President’s 306

F qergar fv Afa 9T w1 7 AECR
S 9 @Y &1 9z qpe w7 fazw
NfacagFrawagigiar 1956 &
S T qT &4 7 gawo fwar agr 3
WS AT FAT FE AT G FB AR
I, AT 9 AN F) SAIFAT F1 IG
FHAT AT @Y AT q& I9% (e ¥ TF wod
W 74 fagerr 1 1968 § AFRAETTFAC
#F) IO A T@IAI FT FOTOFT G
da ®=F ¥ £F A T AR AMT FY €7-
T F1 AT I IFE FAS FL W@
fazi 1 i i et 77 <, SART
FCHTE AT @Y1 TE A T AL T
g A @ EfFag gEr Al
TAOFT ¥ gATAE | AFA TG
Fuafas fRq@ =0 § | gay qgw 729
WG FNA AT ISE( & | qANIH gH ¥
T W AT T wANF T AT FEL
Tl 9L WU | I5F FH EF FT AT 7
AT AT A FEIEI AT | F (ST
Femg f& gmaad fs zgard fadw
A¥a § Far@e 7 ameaq 7 9g sy fagw
@if &1 ZurR AT AL g AR
Tga w=F ¥ 1R &)

T ¥ A AT 793 a1 P ®
& e frm avg & gva~y ooy 91T ST
guT GFT 7§ WF AAR AL AH
FIGT?, 1962 F! IF FHAF GTHIT 4
T THY §EA | @9 AW A @S 0% FH
w1d 9t fx 917 57 g% gey wfw oy
IR ST § arfrg A X & Ay
FHT K1 T Ffag Al & A0 & a7 oF
g = T 9 ) fasf wiTw awER
FaT AAFT1977TF S IANTHF &
uF 9 wam W afre A &N
u® iy FEfa o g fadw Aifa
aY | grrst WY <A I AAT F T IHQ IST
¥ 1 Afew o favare & fr 37 aT
& A A gEfar add § s i e
T T FT AT § Iy FIF, JEaey

Address

guTe ¥, faar T4 5 w1 £V q9E
Eil

g @ foram & T & 79
§O AT 97T Fg © 4 gl
wrE T wgd § v 7w O amada
T Tnfgy | 22 FY AT "y
ax wifgd 1| A0 wwa ¥ A v fF
qg FIAFTT AFT FAT §I4 | TZT &Y IT+
qre w1y sfgw § 1| o wfaF LIy
& g § Saw ag frar & T A
ey 1 g7 T & i forsr afess #1,
gl 1 e wuF D, 9 fF 7g
a5 ¥ @ & | 9 W F fay M7 v
wfgwe 7w @ & 1 I dmA F o
saifa 3g gIar, FEE & HE@ wegew
A T3 ST AfRAATE, § ag Wi FY AT Y
& oz N safa g § 9w 1962
§ & & @3r€ g @\ I 3w 999 g
Fgr 91 f& feggeam @ 9 o g
fear & \ ag o samET Wiy Wi
R & ) NG qegeAT A § G gY A9
E-AE ¥ I FA AT A, 77 AT
AigFT 71 @ § | afaary ) aww
Wt Fgt & f5 w2z 1 suvar wfawe
famra =rfeq 1 %0 vz & fv o
A ATYF IR F I G & W A
Iare gferar 1 F3TE F7A &Y, VI HAAY
o it #Y ward Fara g, A far
Wr aeg ¥ @ W SfEa aff § 1 wA
fasara & fF g3 ar9® aR § g gwa
¥z w1 Faar fear @ gad oform
TAT WA 987, g gFaT § fw Im Ry
TgT T AT g I | zAfow @
aaa ©z /X ¥ foaw Y g s
I & 1 AT | wvew # ey faww
9T FILT ¥ AT IqF FAATY K sqI0qT
gha 3

I IIIT FIHR A CF A K
at w17 5y § 3% fay & g w
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[ anq farg |
g9qTe T § W At § fE oA
W 8 A W FAGT G FH
FON A U wAa # agHefa
TN TIA F (A7 IV qq FFT FH

FET AMIEA |

At qxraw arrAtega ()
Ireger Sy, Tegafa S F A W
feat & Saar & T waT § 1 A
Tg™ T# 7 TN & {5 3w F 8 wwWo
qro & Ifear ¥ waa 33 F fAy wgr av
AT ITH AR § gA-eNFL, = IH
arga ¥ g gd o a1 SN F
q1 % &7 a9 Jv ¥ TAH T
F & | Afam aore Jorw wE @ T
X wdY aF e # wd
A A gam & 1 Sfear wwr &
T A aF ALz 7Y g, TEHT
g [T & 1 ga A AmgA & O Sfear
AT9T I W gH N aF 7T & FF Ag) ?

Mm:wm%hl

s QOUTEAT ATRATERT | TR
frae g & far s § Afea W
faar & 1 37 geoie € 5 A8 gaer
TR g & 1 o T w3 R -
frex & f& A 7 Ifar &Y 2 FAqT
FAGEAT T ITHT WAINT F AT T
TAATH FAY AL &Y qFAT 3 7 FA q%
Ifear geoiex waygzr o, ug #
mwar—-m§|

amw@zu af g T3 T
d quET

sﬁwmwm‘afv%ﬂ L
Ifgar & 3 )

IqTeqA AP ;. AfAY |

=it quTETn wReatagT ¢ ¥+
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T
MR. DEPUTY-SPEAKER: Yoy can
continue to speak in Oriya, but please
give a translation afterwards for re-
cord.

WM oqmrERw | :
It is not possible; I will speak in
Hindi.

ag Si9a & fr Taver Y &, &W
2 A I 987 § S Aw-awr §
ArE agt ¥ 43 § A Faw ¥ gf=w
Y F Aqea & ¥ ) faq @y gaeer
s g% 3a awa w1 gfedde fsfaad
TG dY | I FY FAFI W Ao o
TR R FTEm AT 1w aAaE W &
OF 3 GHRATA 2T ATEAT §

& oft quadT ¥ 19 WEA S H
a1 ) AT e fawe ik "1 &6
fet Mfew ¥ a7 fregare w7 for
T |

e mfsad Foie =9 ¥ gfew
g ¥ uF fa7 @y mv | IEA A
gaa! e o mr | 9w oare #§
FHTX 19 F7 ATH T9a fog faar | 3aT
HIAR 41 JT A7 fo Hlo qHATaRT
€ AT AR AT FT A7 AYHIA qTHA-
fegar & 1 % OF QT qHo Qo To ®
7 g, 9 AT g7 Mo & fay Fiew
famn &, formr afewy &1 J7dde 7 o
g erar #1 aw wwEs w
g, 5 9 aF =T Fafer #FF M
& 4% FT WA @ § AfRT I
¥R faar #1 ) ATy WA A, T @
%”fm&ne{ﬁi’ti‘ﬁmmmm
waﬁ%nfamlﬁmmmwm
faradt @7 ara & 7 faar 9@ &F adY
aaﬁmmwmt?

ﬁ#maﬁwﬁwfamnftfw
2 & gl Toog T fean §, R

- T
**Spoke in Oriya.
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ﬁmnmamma gHHT TEF
frr #3%v ¥ | gEA 50 g W
A frar 0 gmx w7 R froaw Al
m‘m‘tg gw%w&aamfﬁmg{qrar&
Fdwe fear oy |

A A A A G F gAR uF
¥z AT gg AreT Y gRP-AA ¥
aad & far oY wevaw ® war
Y | A% qg AY AR fEar
I A ARAT AG A=AT , AATC
AT § | IAH! IT & Fiwy 46w
s fFm e I @R
FART HIT THo Gro &1 Fgr, dfF
F Y o gw Fav FT aFA § | 7w A
T a3y 5 oag TEIT W &, e
FIIRAA FUM, I FE WA ST, TRT
9T qfem & | A qiwg § 1 afF
T Y IF FrAT IT 9K IR ¥ Fiy
F HIT ESFF AT FT @V AT | FAT
Ig HIEE AEdT g 3T i &
gesrar g 7 sfmar gfewr widy
F T F A X 37 Al F awa A
ar | AT w1 3 o R § o g
¥ wfwwran & TR, A ¥ A

WIS Ag g WT |

AT TF AY q FT qTH g AW
o FgFY § 1 § o & fag grferew
T JAA Fr€ 7 W At ) gfa|w ¥ A
At T F AT 1 ag AR qIY A
F7A 3 ¥ gore #T feor, graifs ww
AT FATH ATE F AT E |

REL aﬁtﬁ%i’% Fm fa, s ady
r—rma:aagﬁrmrm‘(%wm
¥ AR & 7 A% @ & ) awad ®
SdY gher it § gTF ¥ s
F g F faar d--3I7 AW F
foq o} 7E WA v a1 | A wREA,
T arfwarie M faam auwi & Sikd
Ffewdr ¥ FYE caqwaar av TOEA @A

Address

&mwummqmﬁmm‘t
¥ araT qEer WY wTeor 3 9, T
srgaTdl § wFIfaT agt fear str gFar
qr

fafewr wadde & 1942 it q@EHe
¥ Ty 7| wfvaw fear g1 9 qR
72 =y 9T F & § w@r @
a7 | § ag Fg AFaTg fF q@aw gl
g ot faRfag< fear w@an, sk sy
zfeasa qur Sfafady gt § af of,
it gfrew et & mae-we ¥
37 § aga fruge sk g adr
I feai fafewr sxawre & o wuer
i =9 5y 77 ¥

¥R e 773 & 6w worde AEY
2 | FET & AW W W viGd FY
gfesT g€ & 1 194647 ¥ gH
gy faeft o), sfwmar gfear aedy
A FHT FIHTT T I AIRYT FT gMA
faar ar | AF  ©IF F F AT
gy 1 R s fear € 0 @
faq og srandy Y gEd @3 4v )

frer aror Sfase & o§w § T
At 41 fF JAar qIH AT /X
qferd &) fevdm oM, ordy @ 9%
qATT ®F A @ R AT wrEA F
uiedT FT F AN & AWIE Sqaar
ot | ey fRT gk 2w & @
T R—qF AT Awdr gfa
ma‘r%farqu’rtmm'{?mwaar
F faw 1+ wwm WA F fag migo,
lﬂOH’TOﬁﬂ’f‘(ﬁEfm'TﬁmR
fﬁR%‘«:ma | mﬁ'wi’r%
7 %, T WX A ¥ g uF
mﬁmfw,matﬁta’fﬁrm%fﬁg
o gy ot | Afe frew s
T ¥ AR ag wEEar A TE fE
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[+ gemrar arwsataga]
SuE Har, sty gfRRr Wi, w
Wit SO A g A TR S W
=, fedt w12 ¥ 99 = AW ad
g FFT 1 ARAFT A IRz F
AHY § oF 9F Fw Afage ¥ Mo
& yraw ox faax foa 1 Afe @
gren fafres & IR ¥ g F O
gitn #R e Al s a3 &1 u®
#wz1 7ar fx oiferie & 99 & wrefqagy
F 0F A IT F AWT 9T faE
o) ITFfacag aa @ fv ards
Gar @ war 5 wfsfuady sfease &
T swmEfauaaR P w=-
afq &), sam wdr &, agoedie g, ow
oo {f 7 F AU uF JAT syqedr
g T

zad I A worqE &Y, ¥ wEA
g T & 9y qF WTAq 7 W I
FIAT AT |, HAFI FMA ATE® 94
Wl ¥, IT FY AH AW FAr g
@ g1 W, w9 g sfear &
wIET FT @ 47 ? 9g quEa 91 !
T ®F T @ a1 ifemmr w7 A
# aga Wiz fedl & faq wAdT q=
IR W &y S W@ A
¥ T FA WG TF 4 | I F IFA
go s fFg ¥ | FfFT @ A3 Y
gHG F AT ATET F A9 @ H
w9 qref fFg F g=IA AN IR
FNT AT F Q@ AT ? AT F AG
& q7 f5 oF wfadt F6wa & wifws
arg grm, f6T agH g sk 34 &
T Gorg Ay F gHAT 9T | CHAAT
F HRL AFAAF  FATFA  ATTT
¥ Wem adt fear far ar Shkar
e & qIE HIT AT RV TAT HAY
FA F1IFHT TR qT1, IT A famr
1,37 F1 FrPFH q1, ITHT AT 4T
IT & F12 IT FT qTHT IfEqr #7 @
Gt 7% | AfwT wa S e wrfa
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TR ITH IFaT 4 I7 MY anT ¥
fear | wwar X ag I w fxan fw
T A AT AL 8T | Todd AT @
v gfaet @ o fo v § W
wgat & foq fidar @ @ f5 g
TE F W AL FT FFAT &
TR AréA well ¥ g9 § «qry f2ar
2 fr sidiege ¥ wiewr FG arfe
I FE WY TR FAT 71 ag Hifwww o
F, g W aw ot oRFE AT AHT
e Fife dfqae ¥ W wR &
gogs T feu FJmod 1 gAR fad
qrEt & @RI *Y ot gfaam & T T6R
FT HMOET FE@ § wiiaw AT Tfgg
#R dfagr & w=T g §MEE FAT
grfgn

Tdat & fag e qamEr arfe
Tl ZZre AT ag wgv a4v 5 adai
¥ fag, gfami & fog #a 3o 747
afer gar qar ? 1947 ¥ faxar
TIT R AHET 30 FAT AT | TAET
a9 33% ¥ fodw & ot e widy
& fwsftw % 900 #A7 ar 1000 FIT
a3 F I WL | ada
qg W & aT gonafa ag W& 7 wver
FRT AT ! 1947 § 20 £qT T
18 FUT ¥IQT 4T, T 98 93 FT 700—
800 AT g 74T AT 1000-1100
FUAT & w4T | qIT TIT FhAT §, B
BT T Frar & | AFFT FgT FqT Feaqv

2 f& 9Qdr gzray | DAY A TN
¥ AT ¥ sy A8 Jrgar | whdy g7,
Thdr gErer A 3 ¥ wdaE fae
& qmdr  ww w@ @ f&RSET )
a1 49 q@ § 8 fwaf, saq § 78
faah, wreot &A@l W, Wedr &
g Fm T g | 39 ¥ fag e
F@ A qOa fadadr
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ag wgY § 5 fafeswr aefa
® F1E wdgar A& &, AT @ T
T & 1 wT A TE smEeqr Y wE
fe g ¥ g W A faut ot
F e § I AN W Weat o ww
| ¥ fog, goar T w3 F fao
T g 1 9T Ffaw 3T W)
T faedt W@ & A 99 F
g @ & wwlag g w1 sqar
HFR FX G & 9 99 & faow w1

LR

w3 T & A § gy § 5 1o
gt gar 1 Afer @ N gAfe
frrer & 99 & 99 |G, WF 9T
AT W Ao guT & 3@ K oo ¥
g&fadt # g gaww saraT g g
%, @9 sqmaT g &, ew fww azq
Hmar g 1 uasar § faqar gur
AT IqY ST g TAT §1 1977-78 §
TAIEY AR FT F W fagAr wH AE
gAT 91 FAT gATE! F ITAT FH
™

AN qrE AT-OOT-ATST FY ¥
gAR agi Fr-gos-wrE faguew 34y
g g &, foradt fadnd oo & i
FafirFaNAfmm T 9
F1E IT HTT AT &, AT AE W
Tg! wawe & % 39 £ JAar ) Sy
F g A ey, I A Faw
N wE gEr wrfed, feadit w
ATy g Tifgd 5 & wadr qward
FIHT & gy Ffge F a8, 773
FAT I & AWM @ & M7
FTETT & graO ST avers g g
oaSAl ¥ ST WI-QUE-ATET & A1
¥y foR garama o€ &, 39 &
A gt § 5 Sftew HIw sma &
foraft whfaar o, fagr =feat
gt 37 ¥ qEmw faew www foaar

Address

wifaat sl Nt g€, & &4 § o
Freafasar ot ag & fF g sy ¥
Ty Al A |a? gEard & s
& T o, ifE wEardd g g
T g a1 | qg feafy Ay @,
g @t gare fafrezs, @ zafy, ar
awo dra afs #1€ ara Fga &, a1 §°
I wEaTd § wTr §, 99 q% fe
THTE w1 ®E  WegFw T & oA
faoe fei gat E WA YT AT
fere 2% gu aaaman a1 fr faed are
F qAFTad QEl GTATHI FT HEAT agd
FHEEE |

gare fa Y aeedt ¥ wg1 f5 Aot
Fomi s Fr @ g g o #
I aerar argar g F afeas fefesama
ez &1 &1 i g § am g
2 1 gAR 4g S ATER Fyaifer
aremdra g, atag-smmafea-arama-
g E-Iax fd s2ee sarfedis
vafimaw  saifeds & fasy
FW@ F1 geaww fEar mEw
g, fom Y ggs & st & aw fredy
& g Ax & | H A9 F gF I
r g—strw faes atw agd wgd
Tt qx faF, dfFT gw 9w & T
FR FAL AL | FZH ara wr
wiaar g f& faaar s% g #r &
IeAlT Fq &, ITaT vt &7 AL gHWT
3, afew Iq &1 aW FW AT qE
g

WO JAAT 9T & FEAIAE
afadre # Afed, F-ATAS ¥
A T FIeqAT T AT §, FreoA K-
N F R F IQqAUT a9 gAT &,
T I F a} § [WqAT a0
gaT @ EeET A Af orferEr ¥
T afe 300 FAT  wAT Y
e § g gom, @) 387 20 §
30 g% wretEal w1 w0 e o
fFr afge 300 #FUT w1 FEW
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T Y

[t ez s
PEET 9 @ R A gER 2w ¥
30 s HRfET #1 Fw fdar )
THr fay axa #1 Aifs @ 5 amw
A o B FEET A q@T A
saret Srergd faar omh, arfe 2w &
wfuw ¥ whus i w1 demx o=t )

TP TR F GA FFA ¥ are #
FIAT AMGATE 1 A AT GIHTL FY
qraT § WY oF A7 g g, wiww g
M § BIA-FRET F @g gEE A
Ty 73 §, AR A9 g9 A=Y T )
TR 9o qar A7 fadw wdr o
¥y I3 unfaw oAt Fa ¥
37 W B gAry afaEy afge 40,
3IF ez fem f& ama @ Afa
ufa® uAst F a0 AN R gaw
FE F) AT I W A TN FT TGN
g, &9 g% wam mrafagi # 39F
¥ fq3, I TIwT F foy o
qMEY T 1 gAY ¥mw Afg W
TdY 2T X gas fEar ¥ foew
fat awder & sfai=w @wr Wy,
faza * wa= g Fgr 9y, fragamw
*F 9919 W4T g Wy, IT § FATQ
Frada g3 /I g F gl 9q Afa
w1 gag7 fwar

st qto ®o A : (FTAGEY):
IMTET WY, AT STAHT FT GUA
2 1 Sfegr wmar & TSz Y 987 9T
Y5 ayaeqr AE XL ...

Iqreq HERW : AT A ML )

nﬁ!ﬂai;aa'q:rgigtg {99
wrard ¥ fay g-awmw g 7w g, W
Ifear & fog o gea9mw Y @ AN aw
AT F1 AT HOAT FG-ATAT F AN F
wag faem
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MR, DEPUTY-SPEAKER: It has
been raised and it is being considered.

R v o C

it qarecs amfal‘n
g 2T

MR. DEPUTY-SPEAKER: I can’t
give you a dead-line. The Secretariat
will do its best to provide in as many
languages as possible. 1 understand
that that ig being done.

Nt quEw @weAtedn
Ifear ¥ fag geaeizas= fkar @ 47,
T WY gAT a1, 3§ FAAT g !

*SHRI K. RAMAMURTHY (Dhar-
mapuri): Hon. Mr. Deputy Speaker,
Sir, I am thankful to You for giving
me an opportunity to say a few words
on the President’s Address to the Par-
liament, At the very outset, I regret
to say that the President’s address is
insipid and uninspiring. You must he
knowing, Sir, that the Village Munsif
in his Report to the Gram Panchayat
enumerates the statistics of produc-
tion etc., in the year of report and
also gives a comparison of past year's
performance. I am sorry to say that
the President’'s Addresg is no cifferent
from that—giving the performance of
his Government in statistics and com-
paring it with last year’s performance.
I would have been happier if at icust
these figures had been true to the
achievement of his Government.
While during 1977-78, his Govern-
ment could not achieve anything con-
crete to its credit, the President has
merely read the statistics supplied to
him by his Government. Even these
statistics are, I regret to say, galse.

You will find in the President’s
address 3 reference to the decline in
wholesale prices. If that is true, 1
would like to ask: why his Govern-

*The Original speech was delivered in Tamil
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ment has sanctioned additional Dear-
ness Allowances to its employees only
yesterday? Does this not show that
the prices of consumer goods have
gone up which compelleq his Govern-
ment to sanction additional Dearness
Allowance? This alone illustrates
beyond doubt that even the Presi-
dent of India is fed with false infor-
mation. The hon, Members of this
House must realise how this Janata
Government is misleading the entire
nation. To this day 342 days have
passed after the assumption of Office
by the Janata Party at the Centre. I
would like to know what is the
achievement of the Government in
terms of industrial growth or social
upliftment. Even the ruling narty
Members cannot deny that day in and
day out during these 342 days this
Government has been harping on the
happenings during the Emergency and
the fall-out of Emergency excesses.
Hag the industrial production picked
up during the 342 days of Janata re-
gime? During the last session of Par-
liament, a fresh Indusfrial Policy
statement was made. It was claimed
in public that the list of small indus-
iries has been expanded. ILet me tell
you how it has been expanded. The
fact of the matter is that the old list
has been multiplied by incorporating
steel chairs, steel tables, steel stools
etc.,, under the term Steel Furniture
contained in the olg list. There is
otherwise no difference between the
old list and the new list. Is this the
way to encourage the small indus-
tries? Even under the new list, has
the Government contributed some-
thing to the growth of small indus-
tries after the proclamation of the
new Industrial Policy? That is also
not there, So far as the new indus-
trial policy is concerned, T am sure
it cannot achieve anything because it
lacks in basic tenets of an industrial
policy, it is just clothed in superficial
sub-stuff.

Now I will come to the Ilabour
policy of the Janata Government.
Fortunately for me, the hon. Labour
Minister is here and I will request
him to be present till I finish my

Address

speech. During the last session, it
was repeatedly announced that Indus-
trial Relations Bil]l is coming and
coming, as if a tiger is going to
pounce. I expected that the President
would refer to it in the legislative
programme of his Government for
the coming year. Unfortunately there
is no reference to it in his address.
That means the Industrial Relations
Bill may not see the light of the day
in the near future. It is being bruit-
ed that the pent-up feelings of the
labour are being let out in the shape
of frequent agitations and demonstra-
tions I would like to know whether
the feelings of labour would be
overflowing during all the 342 days
and there will be no gap at all. I am
afraid that the Janat; Government is
taking shelter under this plea for its
lack of coherent labour policy. There
is no effective labour conciliation ma-
chinery to settle these disputes. This
has inevitably led tp 50 per cent fall
in industrial production. I am not
saying this form the Opposition Bench
this has been mentioned in the Eco-
nomic Survey of the Government of
India circulated to us.

The Janata Government boasts that
it has restored freedom to the people
of India. Can the people feeq them-
selves with these basic freedoms? Can
they quench their thirst or appease
their hunger with these basic freed-
doms? The basic freedoms have help-
ed in prices of essential commodities
soaring sky-high. The Owl is bhlind
by the day and has bright vision by
night. MISA has been repealed by
the Janata Government, yet all the
provisions of MISA are incorporated
permanently, in the Criminal Proce-
dure Code. In Madhya Pradesh, mini-
Misa is introduced to suppress gen-
uine labour movement. Whatever is
useful and beneficial to the Govern-
ment in running the administration is
being utilised in one form or the
other by the Janata Government and
whatever i3 not needed, it becomes
vart+ of Emergency excesses. The
Emergency has come and gone and
it is not going to serve any purpcse
if you go on repeating it It will be
good for the country if the Janata
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Government realises this as early as
possible.

This Government is run by a Party,
which is a conglomeration of different
political parties anq groups. These
political parties of varying hues are
pulling the country in different direc-
tions. So many cooks spoil The broth
is the common saying in  English.
Similarly, these varioug political
groups called the Janata Party are
pulling the nation in different direc-
tions. Nothing worthwhile has reen
done go far. The English daily from
the Capital the STATESMAN, which
is the staunch supporter of this Gov-
ernment and which alsp takes pride
that jt hag brought the Janata Party
to power has editorially commented
in headline that last year was a WAS-
TED YEAR.

If you want to do something, there
must be a well-defined basic economic
policy, labour policy, industrial policy
and social policy having a perspective
bearing and not churned out day by
day. The Government must decide
the direction in which it wants to
take the country. Let us see how far
the Janata Ministers are resonsible
and responsive to needs of 62 crores of
people. Immediately after coming to
power, on one single day there were 8
Ministers in London, the capital of
England as if their coming to power
was just to go abroad. This cannot
be refuted. It has come in the news-
papers. Questions had been asked
and answered on the floor of this
House. You can imagine how they
would have administered the nation in
those days. Here also, it had become
a habit with Shri Raj Narain to poke
his nose in all unwanted things. Sit-
ting in London he raised the language
controversy in India. He stated that
Tamil is a Dasi language. Here in
this part of the country Dasi may
mean slave or servant, but in Tamil
Dasi means postitute. From that day
I have been excepting Shri Raj Narain
to visit Madrag so that we could honour
him suitally for exponding” a “Thew

MARCH 1, 1978

on President’s Address 320

theory that Tamil is a Dasi language.
But he has not yet turned up at Mad-
ras.

It is frequently stated here that the
people of Tamil Nadu should learn
the national language Hindj and the
people of northern States should learn
at least one language of the Southern
States. What arrangements have
been made in northern States {or
teaching one of the Suothern lan-
guages? In Madhya Pradesh, Uttar
Pradesh and Bihar, Hindi has been
made the sole official language; in
other words, unilingual policy is be-
ing followed in the northern States and
the Southern States are advised to
adopt trilingualism. Is this the way
that the Central Government imple-
ments the trilingual policy? Sir, it is
not good to make Geetopadesa sitting
on a volcano, The devil of separat-
ism will rear its ugly head and the
nation will come to suffer, if this
policy continues.

When Shri Bala Pajanor of All
India Anna D.M.K. was referring to
the inexorable attitude of the Prime
Minister in' not being unwilling to
talk to political parties about Centre-
State relations, 1 felt that our Prime
Minister is also showing signs of auto-
cracy. It looks that if the third eye
of a dictator opens, everything around
is burnt. Only an autocrat will say
that he shall not talk to other poli-
tical parties on this subject. At least
it does” not denote our Prime Minis-
er's democratic inclinations.

The hon. Members who® preceded
me referred to so many Commissions
appointed by the Janat; Government.
Here the question grises—what for
these Commissions have been appoin-
ted and for whom they have been
appointed. I am confirmed that they
have been constituted to give jobs to
retired Judges who are favourites of
the Janata Government and to dis-
gruntled unemployed politiciang who
are not being provided jobs in the
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Government so far. If that is not
done, then many may hoist the flag
of prolest like Shri S. K. Patil. Asoke
Mehta has been made the Chairman
of a Commission. Now Minoo Masani,
the great socialist, has been made the
Chairman of the Minorities Com.mis-
sion. Sir, you tell me—don’t laugh
at this question—whether Minoo
Masani is a socialist or a rank reac-
tionary of the 20th Century.

I agree that the Prime Minister is
getting aged. Let him grow old, but
let his wisdom alsp grow. At the
same time his thinking should be
young. Ootherwise, he will take back
the nation to the year of his birth. He
shou!d have a perspective of 20
years ahead and then plan for the
needs for the nation. I have no hesi-
tation in saying that the President’s
address is just to detract the attention
of the people from the misdeeds and
failures of the Janata Government.
The President has become the mouth-
piece of all incorrect information and
figures of the Government. The Pre-
sident does not refer to the burning
issues of the day like unemployment,
growth of industries, language, Cen-
tre-Sta‘e relation etc. That is be-
cause the President has not been per-
rn.itted to say what he wanted to say,
but he was made to read out the
speech prepared by his Government.
This Address was imposed on him by
the Government. It was such a sordid
scene the other day that even the Pre-
sident was asked to speak in Hindi
He wag not permitted and given his
right to deliver his Address in Telugu.
Here also he had no freedom to do
what he cat do under the Constitu-
tion. Janata Party did not fail to
exhibit its political gimmick here
also.

Only a few months back the Prime
Minister avowed that his Government
would eradicate unemployment with-
in 10 years. Now one year of Janata
rule is coming to an end. I wonder

whether even a blue-print of a pro--

gramme for removing unemployment
has been prepared within this period.
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The Prime Minister said that Prohibi-
tion would be implemented through-
out the country within 4 years. Is
this possible of achievement? He goes
on fixing a time-schedule without a
time-bound programme. Has he
given thought to the question of giv-
ing employment to millions and mil-
lions of young men born 25 years ago
within a period of ten years? it is
not enough to make statements. The
Government must have a plan of ac-
tion. to implement what the Prime
Minister says.

1 conclude my speech by repeating
that the President’s address is nothing
but a cover for the incapacity and
failure of the Janata Government in
delivering goods to the nation. 1 re-
gret to say that the President’s ad-
dress is nothing but an expression of
pious platitudes baseq on incorrect
information supplied by his Govern-
ment.

SHRI GEORGE MATHEW
(Muvattupuzha): Mr. Deputy-Spea-
ker, I am sorry to say that I cannot
agree wholly with the Address of the
President. It is about a year since
this government has come to power.
What has this government done <o
far? It is true that the climate of
Emergency had been cleared. The
President has promised that the
Government will be removing MISA.
Unfortunately Cr. PC is going to be
amended and all the provisions which
are going to be removed from MISA
will be included in it. I am afraid
that after two or three years this
Government will have in mind the use
of MISA in an amended form in the
CrPC,

I do not want to go more into de-
tails about that and I shall speak
mainly on Centre-State relations the
educationa]l policy prohibition policy,
and also employment policy. As re-
gards Centre-State relations we have
been clamouring for a strong centre
with contented States, It is really a
pity that the States have hardly any
power and whatever power they have
can be exercised only with the con-
sent of the Centre.
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Take for instance what happzned
the other day. By an amendmeant
made by the Centre regarding sales-
tax, sales tax on some of the goods
exportable from: Kerala had been abo-
lished. Kerala losi about 23 crores.
Initially the Centre promised that
Kerala woulqd get the full amount.
After some time when we asked for
it, they said that it was not possib.e
to ascertain what was the 2mount lost
by the State. Not a pie has been paid
to us so far. Now they say they have
to check up what has been lost by
the State.

it the time of Independence, our
State was foremost in literacy and in
per capita income and other things.
Today it has become the 9th in per
capita income and 12th in per capita
spending by our government. From
the foremost position, we have come
down to this position. Do not think
that this has happenei because we
are not hardworking people. Our
people are very hardworking reo-
ple of our State who are working
outside the country are roemitting
about Rs. 450 crores in foreign ex-
change; they are our kith angq kin and
yet we hardly get any foreign ex-
change for setting up industries, etc.
We get the money in rupees. Where
are industries which could be brought
over to Keraly by the foreign ex-
change but we hardly get any indus-
tries. All this money is utilised for
benefits elsewhere, This is not the
way to treat us. We should get the
industries that are due to us. Other.
wise it is an explosive situation; this
will not go on for ever.

Another aspect js the educational
policy. Has this Government got a
uniform National educational policy?
Surely, it does not have a uniform

National educational policy. Each
State hag got its own educational
policy. Is it going to do any good?

Take for instance my State, Kerala,
which has got the highest literacy
percentage in our country. Our
schools are cramped and there are
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sixty to hundreq students in each
class. We have been asking for more
schools and for more teachers, But,
through the Planning Commission,
the Government has been objecting
to opening more schools and appoint-
ing more teachers. They say thit
without the number of students go-
ing up, we cannot increase the num-
ber of schools and also the number
of teachers. Is it a sane policy? Cer-
tainly, it is not. If you have about
filty students in a class, only then the
teacher can pay greater attention to
them and the standard of education
can go up. The Central Government
has to take full responsibiljty for this.
Kerala as well as other States must
be provided with more funds for this
purpose. We would like to have a
national educational policy and the
ratio betweepn the students and the

teacher has to be fixed. Otherwise,
how can a poor State like Kerala
spend more money for education?

This is a very important point.

Now I come to Prohibition policy.
I am certainly not against prohibi-
tion. I would welcome it only if it is
a practical policy. I do not think
that it is a practical policy. From
our own experience and also from the
experience of other advanced coun-
tries, capitalist ag well as socialist,
we have seen that prohibition cannot
be enforced, I say this from my ex-
perience that it can only be imple-
mented voluntarily. Dr. Sushila
Nayar was saying that the income
that the Government will lose would
come back to the Government through
some other source. Even if prohibi-
tion is going to be enforced strictly,
the bootleggers and the smugglers
will be bringing in though not very
good liquor, the low quality liquor.
Sometimes, it will be poisoneq liquor
also and we read about this in the
newspapers We cannot stop the
bootleggers and the smugglers from
bringing the liquor. We have seen
that even in advanced countries like
America, - they cannot stop it. Of
course it is very good to have prohi-
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bition; but since we cannot enforce
it, we must be very cautious in this.

The next point is that we will lose
income. In my State, we were getting
about Rs. 10 crores in 1975 through
the sale of liquor and in 1976 it in-
creased to Rs. 20 crores and in 1977,
it went upto Rs, 40 crores. How are
you going to compensate the State
Governments? Otherwise, how can
we meet our plan and non-plan
expenditure?

Another point is that a number of
people will become unemployed.
There are thousands of people who
are today tappers. How gre You
going to compensate them? Hag the
Government any precise plan to see
that these people are re-employed in
some other way so that they get what
they were previously getling as today
tappers? It does not have any such
plan. It is really a pity that so many
people will lose their jobs because of
a policy which js not going to work
at all. So, the Government—if at all
they impose this prohibition policy—
will have to give them unemploy-
ment benefit. But the Government is
not going to give them this. That is
definite. Already the number of un-
employeq is going up year by ycar
and you are not going to provide
these people with employment.

16.00 hrs.

I am sorry that the Government
has said that it jg going to solve the
unemployment problem in 10 years.
Who knows whether you are going
to be in power for 10 years? You
should tell us what you propose to do
within the next four years and what
you have done in the past one year.
During the last budget session, I said
that the unemployment problem
should be tackled st a national level
and suggested that employment ex-
changes should be set up at the na-
tiona] level with branches in every
‘State capital. All the educated un-
employed should be asked to register
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themsélves with these exchanges and
should be provided with jobs on first-
come-first-served basis in public sec-
tor undertakings, in the order of
their merit.- Only then the people
can feel that they belong to one India.
Otherwise, the other States will not
give them jobs, In Kerala, there are
so many educated unemployed and
the number is increasing every year.
There are hardly any industries com-
ing up in that State. Our people are
forced to go out for jobs. If you cal-
culate it on the percentage of the
population, the maximum number of
passport applications are from Kerala.
They opened one office in Cochin re-
cently and again they have been
forced to open another office in Cali-
cut because our people are not
getting jobs in India and they have
to go out. They are remitting money
to the tune of Rs. 450 crores into
India. Ts this government doing any-
thing to start industries in our State?
It is a pity they are doing nothing in
this regard.

Coming to the language issue, I
wonder why the President was apo-
logetic when he said he could not
speak in Hindi. He can speak in
either English or Hindi. Don’t think
I am o language fanatic. I had taken
Hindi as my second language in
college, although I could have taken
Malayalam, my mother tongue. But
1 took Hindi to learn another lan-
guage. So, if the Hindi-speaking
people also adopt such an approach
and learnt another language, it will be
very good. The problem is, we feel
that you people are forcing some-
thing on us. Even people like me,
who cannot speak fluently in Hindi
but who can understand Hindi, feel
we have to resist just for our sur-
vival, when we see that you are
thrusting Hindi on us. In the Ques-
tion Hour, we have to speak only in
Hindi or English, even though we
have jnterpreters; whereas you peo-
ple can speak in your own mother
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tongue always in the House. If you
do not insist on Hindi so much, from
our side also we will not be so vehe-
ment. If you send letters to Tamil-
Nadu, Kerala and the gouthern States
in Hindi with or without an English
translation, we feel you are going to
impose Hindi on us.

There are other points 1 want to
mention about railways, price policy,
etc, but I will conclude by saying
that the government should have a
progressive, forward-looking policy,
which is beneficial to all the people
of India.

DR. BIJOY MONDAL (Bankura):
Mr. Chairman, Sir, I rise to partici-
pate in the debate on the Motion of
Thanks on the Address by the Presi-
dent for a brief period to express my
point of view.

Sir, this Government has been in-
stalled in power by the people of
India for five years. But this Go-
vernment has been jfunctioning for
the last eleven months only, and I
think thig is a probationary period
and during this probationary period
its functioning is quite encouraging
The people want that this Govern-
ment should succeed. People are
questioning us as to what will hap-
pen if this Government fails. Will
those horrible days of Emergency re-
appear again? Will the dictator rule
the country again? They want that
this should not be repeated and so
they want that this Government
should succeed.

I think during this short period the
performance of the Government is
quite encouraging and the measures
taken by this Government are in the
right direction. 1 found that during
this short period our Fundamental
Rights have been restored, MISA,
DIR and other undemocratic laws
have been repealed. The powers of
the courts have also been restored
and the press is now free. Again,
during thig short time the Govern-
ment is contemplating to remove dis-
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tortions which were made by amend-~
ing the Constitution and it is going to
introduce a comprehensive Bil] duar-
ing the course of this Session.

Sir, I found that during the Emer-
gency electoral laws were changed in
such a manner that some people were
benefited. It was as if a separate law
was made for them. I am glad that
this Government js taking steps to
remove all those distortions which
have been made in the electoral laws.

The institutions of Akashvani and
Doordarshan are rather going to be
autonomous ones. The Government is
taking steps in this direction. I found
that facilities to use AIR have been
granted to other political parties
which were never given during the
previous regime, This was unthink-
able previously and these insti‘utions
were used only for partisan ends.

In the economic field too, this Go-
vernment shows a good sign of doing
things in a better manner. I foud that
growth rate hag been increased and
now the gross national production
has increased to 5 per cent in the year
1977-78 in comparison to the previous
year which was 1.6 per cent (in
1976-77). The food production is 10
million tonnes more than that of the
previous year also.

Land under irrigation hag been in-
creased this year, to 2.23 million hec-
tares. These things are quite encou-
raging. Gram Swaraj, which was the
dream of the Father of the Nation,
was given the go-by by the previous
Government, during the last 30 years.
The present Government is moving
in the right direction and is taking
steps to improve the lot of the peo-
ple in the villages. 70 per cent of our
people live in villages. Their condi-
tions have remained wretched during
the last 30 years. I am a man from
the village. I live in a drought-
affected district in West Bengal,
where people suffer from famine al-



329 Motion of Thanks PHALGUNA 10, 1899 (SAKA)

most every 2 to 3 years. I hope this
Government will sanction money for
the drought-affected areas. I have
found this mentioned in the budget
of our Finance Minister yesterday.
This Government is moving in the
right direction; and I think it will
succeed. This Government has in-
herited a legacy of unemployment
and poverty. The previous Govern-
ment of Mrs. Gandhi had promised to
the people that it will banish poverty.
And she said this to the people with
great fanfare; but it is actually found
that povérty has increased to a great
extent. The rich became richer and
the poor, poorer. This is the perfor-
mance of the Congress governments
during the last 30 years. I really
feel that this Government will suc-
ceed. The Railway Budget and the
General Budget are pointers in this
direction. Naturally, people’s hopes
and aspirations will not be belied
by this Government. If this rjovern-
ment fails, there will be dark days
ahead for thig country and it will be
very disastrous.

The trade union is also free now.
But this Government should take
steps to see that healthy trade union-
ism grows. Steps should be taken
by Government to see that real trade-
union and real representatives of
labour are consulted; and measures
should be taken to see that they at
least get recognition. Some trade
unions were supporting the dictato-
rial regime. But I found that there
wag practically no labour support for
them. But the bureaucrats even now
are supporting all these unions, and
consulting them, Sometimes they are
functioning in such a manner that all
those trade unions are getting all sorts
of facilities from those bureaucrats.
Government should at least come for-
ward and take measures to see that
all those trade unions which have no
labour support, are de-recognized,

This Government has also taken
steps which were not taken by the
previous governments, during the last
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30 years. This Government is going
to supply drinking water to areas to
which jt was never given during the
last 30 years. This Government has
promised that it will supply drinking
water to all those remote villages
where there is no such facility.

It has alsg prepared a scheme by
which every village having a popula-
tion of 1,000 will get at ]east one
community health worker, who would
be provided with certain elementary
medicines so that he can treat them.
He will also take measures to prevent
diseases which are communicable.
There will also be a lady community
health worker to look after the in-
terests of the mother and the child.
These are some of the steps taken in
the right direction, which is quite in
contrast with the performance of the
last 30 years when the previous Go-
vernment did not provide even the
minimum treatment facilities to the
village people.  Though they pro-
mised many things, they did not im-
plement them. For example, I was
myself associated with many Com-
mittees then in my district, where 40
per cent of the people belong to either
Scheduled Castes and tribals or other
backward classes. Even though many
postg are reserved in the serviceg for
the Scheduled Castes and Tribes, they
are not being implemented. When I
asked of the Minister why it is not
being done, the answer was “we are
trying to do our level best”. But it
has remained only as a promise, be-
cause higher caste people were ap-
pointed even in posts reserved for
the Scheduled Castes. In the light of
that, I would say that the present

Government is moving in the right
direction.

In the field of foreign policy we
are now really non-aligned. In the
earlier period we were favouring
some countries with the result that
some other countries were against
us. Now that distortion has been re-
moved ang all countries feel that
India is really and truly non-aligned.
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So, all the countries are treating
India as their friend, because this
climate has been created by our Ex-
ternal Affairs Ministry.

With these words, I support the

Motion of Thanks on the President’s
Address.

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Chairman, Sir, some
of the portions of the President’s
Address are really very disappoint-
ing. Firstly, in the President’s
Address it is mentioned that ihe Gov-
ernment want to perpetuate and
codify as a permanent law the Pre-
ventive Detention Act in the Code of
Criminal Procedure, which is highly
objectionable and regrettable We
strongly object to such legislation be-
ing enacted, because it is worse than
MISA. In the election manifesto the
Janata Party declared that they
would revoke the MISA, but this is
another kind of MISA, old wine in
new bottle, We strongly object to it
and share the views of Hon'ble Mem-
ber, Dr. Sushila Nayar, on this
subject.

Secondly, there is lack of direction
on the economic issues facing the na-
tion in the President's Address, [here
is no effective programme for
agriculture oriented rural industries
and cottage industries throughout the
length and breadth of the country.
Some new proposals were expected to
be made in the President’s Address.
These are lacking.

From the Economic Review for
1978-79 just released it is found that
industrial production has considerab-
ly gone down. In 1975-76 it was 20.5
per cent; in 1976-77 it was 10.4 per
cent; in 1977-78 it was 5.2. per cent.

Electricity generation was 13.5 per
cent in 1975-76, 11.8 per cent in
1976-77 and 2.5 per cent in 1977-78.
The trend for 1978-79 will be quite
clear from these figures.

Money supply was 11.3 per cent in
1975-76, 20.3 per cent in 1976-77 and
8.7 per cent in 1977-78. Exports at
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current prices in 1975-76 were 21.4
per cent, in 1976-77 they were 27.2
per cent and in 1977-78 they were
9.3 per cent.

It will be seen that electricity
generation is 2.5 per cent, as a result
of which most of the industries
throughout the length and breadth of
India, not only in a particular region,
are lying closed. Not more than 50
per cent of their capacity is being
utilised. Why? This is due to shor-
tage of power. That is why electri-
city generation should have been
given topmost priority. I should say
it should have been given priority on
a8 war footing,

The President has not disclosed
how the Government propose to curb
inflationary trends and tackle the un-
employment problem which js wvast.
He has said in his Address that ne is
happy about industrial relations, but
there are peaceful strikes in indus-
tries, there are agitations of teachers
in UP. and elsewhere, there jg vio-
lence throughout the country.

How can he be so happy?

You know there have been mur-
ders here and elsewhere. There is no
mention ‘of this lawlessness in hig
Address. We expected that he would
give us an idea how tp curb inflation-
ary trends, but that is not there.
There is no indication how to expand
industries in the backward greas as
also village an cottage industries. He
has not mentioned that a Cabinet
Minister for Scheduled Castes and
Scheduled Tribes would be inducted.
There is no such proposal, Every-
body feels that the case of the Sche-
duleq Castes and Scheduled Tribes
should be considered favourably,
sympathetically. The quota reserved
for them in the serviceg should be
fully implemented, but unless there
is a Cabinet Minister to look after
them, all this will not be possible.
So, we expected that our hon. Presi-
dent would make some statement
about it in his Address.
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About Centre-State relations, there
may be a dialogue going on. But the
States have no resources. There re-
sources should be much higher, So,
the States should have enjoyed more
economic powers and more autonomy.
But in Jammy and Kashmir Section
370 is there Why? That Article should
be abrogated. Jammu and Kashmir is
a part of India, that is a province of
India. Why should the people of other
parts of India not be allowed to go
and settle there? Whey should they
be debarred from this? This Article,
should not be allowed to continue. As
a result of this Article, in other pro-
vinces there is serious thinking like-
wise,

There are constant agitations of iea-
chers and industrial workers. These
agitations should have been stopped.
The State Governments should have
looked into it and the Centre also can-
not avoid its responsibility,

In a democratic set up. the question
of Union territories should also be
looked into, Their case is being ignor-
ed. In Andaman and Nicobar [slands.
some foreigners are coming and settling
there. This should be stopped. There
is no such mention in the President’s
Address.

The Commerce Minister is here. 1
know, he is a capable person. I want
to tell him that the public distribution
system is g must. There should be a
vast programme of enlarging the pub-
lic distribution system so that goods
can reach the consumer at reasonable
rates in villages, in all corners of the
country. I am sure the Minister will
look into it.

I want {o say something about the
development of industries in the eastern
region There has been an agreement
with Bangladesh on the distributiony
of Farakka waters the Government of
India has appeased the Government
of Bangladesh by giving a lion’s shere
of Farakka waters, keeping with the
eastern region only 20,000 cuscs of
water and as a result of that, Calcutta
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and Haldia ports are getting dry.
These ports will not survive as a re-
sult of which development in eastern
region will not be possible. Indusiries
will not grow and there would not be
development. So, all these roints
should have been touched upon in the
President’s Address. We consider the
President’s Address as a very valuable
document and we have to be guided by
this Address. So, unless the industries
are developed, unless electricity gene-
ration is improved the unemployment
problem will not be solved as a result
of which there will be revolution in the
country. Lakhs and lakhs of people
are unemployed. 'There is no propo-
sal for unemployment allowance in the
President’s Address, 'There should be
unemploment allowance. In UK and
USA, there is social security allowan-
ce. Such allowance should have been
provided for in the Address. I would
request the Government, the hon.
Ministers who are sitting here, to look
into it and see that such provisions
are made in the Budget. Budget esfi-
mates have been presented and we
shall discuss the matter there.

The problem of unemployment in
India is alarming. In West Bengal
alone, there are over 20 lokhs of regi-
stered unemployed people. There are
also other eunemployed people who are
not registered. If industries cannot
be developeq there, if new indusiries
cannot be set up there, there is no
possibility of solving the unemployment
problem The electricily generation
should be stepped up. Much more
money should be provided for this
item so that the projects which have
been hanging since very long can be
implemented. There was a super {her-
mal power project in Farakka. That has
been hanging since long and that has
not been implemented yet. Adequate
provision should be made to see that
such projects can be implemented
everywhere.

With these words, I conclude.
ATt wgr www (FTET foe)

AT WIEE, W W4T qOETT &t

UF I &1 gEAG & 4 ¥ Wy gor



“3Y§ T MOion 07 TRanks
[=tar 137 W)

g am ¥ fad o W wEfoaa
" qr 99 qT W & 4 9, IF=
qE T IR IT AT | g AT 1547 1
TNEUTHT ¥ A @I &1 W a9
¥ FW SqIRT 9N A AT TgGH
Fé #, faw g@rEfoga q3q a1 aar
FAT QT | A A 7L 6 Frar 2@qr g
AR 7 a1 & wor Fqr F@r an
oF Hifar § St § g A7 AEATE uF
foa & w13 | AT 9 W) g &
foa & 131 I9aT e & WA F IEF
3 QY qret § o wiw foms Jami &
yAEa Y IAT, g i =
& wa ot A o W AET A A
AR AT wody o F Fardi
g ag g 1 g g wwar g
WAAT qTET THE FL AE) F3MT g, qfew
gfeer WY #Y FHH a7 97 9%
AELT 9T FI A9AT A FART &G
fora AT & Aigead 7€ 921 g€ | gway
g AIgewd GTT FTAT & | W WWI AT
Fg1 § fr TR ¥ A afed @ &,
(P T @ & wrw) 1 a@ § 5
ofgy, =T g=Ai & AW aR W
FEEERE g7 A g1 X A war
# g afew gaFr w16 g fomar
Y€ sz e Ad & W T ae i fRar
gera § 48 W & wmar g1 AR @
Fro g quwA g5 ww fF & agi
I fr adi + wre &7 dwar far fF
# dwrm €Y, Witk § FA Aq4G F
for Ay AT g, 7 A1ar g fa=dr #

T # wrdegezw ¥ far @aar § WK
asd g & witIwe ¥ fay
QA g AR 3@ F iy fase g
Fife gT 9t & FAT, g IqH A FAX
wredt Y wo waw g1 g X A
Fgm f& ¥ TG FigA G qawar
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a3y g1 AfFT § w1 afy e
TEA FEAT HIR AT § 1 gafAT
3 ared wr daar fap

AALEF WEE, AOE AT GO0
# 37 0m & &g AR FEATE
A HA FFAT A &) @ K v
Afi g1 & sfzwr mdr & wf 1968 ¥
T 91, I9F IT wror A% A4 94
& 7gt & foy & grr fawer 78 w1
g T wmmz § a@az Ay A
BITFL A1 E | F}ifF 74 2ar {7 arr-
WEI T AW F FF W B, FOT A3
T 2, STEW qg W@ &, A F¥ Aer fE
UF HITAT AT 92 K ST EAE, A F
dz &, adr wfa T awar § o =ily
# wiRa g & fax & 3ar war o
# agt ax =Y A4 7 Wz A&
UF qYg A JEAT F AAGT FA A

# ag w1z 3 WA g 5 N 38
%Z W E 9 T F I 7O U
Al T4 &1 & 7T quFFT WEA §
TAFT F ALY & AF 72T T WE(AG
F 35 & a%, {8 aEm wg7 &,
9T @ g Ay fagdy s gua-a
g3, 91 A7 Fg¥ §, an afsw
gl

¥ 3T 3@ ¥ qg FgAT ARAT §
[fe staar ot # 91 g gENT &,
AR oA Avi § fraafea fredy
W AIqFaF Haragg A
gt wiar, gt ¥ awar g, AfwT g
aar g frag AT FH g€ )

gHY AT A1 g AT, war-
g #1 g AFgA A, A7 KN
AR H9GT 8, T FT FH AR
ge & f6C ®@ gArd S|ar T IAw
waT 74y &7 afew =g max fe @
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g1 W7 wEE wiwe 2 9 fF g N3,
fagT ¥ F N3, ar 9g WY £ 7 qU4
411 WS WA AT §, I AR AAT
arfgd | 3@ arEey § & Fgar Trgal g
fr ag #it ;¥ g 37

uF 3% § wiq § q ¥IAT 999
F g4z 41, 9 oF qIT WA 41,
|y & U 99 F JF FE Al
Fgifw & qgr fa@n qr 71 & Iq%71 T3T
HraT AT FHATT A1 | I FZT A
fFTag &t @ & F@ A7 F]Q,
T FLA i@ | gEAd faw waw
q 7@ T § | 99 q3 FY T A/ AW
AFQTE I AR 17 TIH F 40

# ag Fgar Jga g & smar ardf
Al gEHa T w3 @y g, R avg
¥ oaq @Y &1 zEEr A T R}
I S AT A &, ITFHI AFT W FAdT
9% fei-famr 9z a7 & amawE g9 fnoame
weeT FL| FA A E P 5w Ay fw
o At fafrex & & araar g fF s
¥ sqrer fafred & g mamEE & 8,
IR qrEd @Y 48 & 1 3F fafqae ad
@Y €, B &1 a3 A §, ag FIH FI
. & AfFr SO ¥ qw 9mad
A& g1 O ag a7 g § B w3 gaA
31 fRar s, Sag e g |
‘oF A dfqqe ffre ooy R ¥
IuR frar av Jaar aft 2z raE o
aFarg aga Jad & A% wyr fF K
fva i g, qrorpw g, fawy
T T F g, W & wwad g &5
] qvg M w1 7471 qiewa g

& gum vl ¥ Fgm fF ag oA
AT EAT 7 31T FT /7 AT AT AR
RFgaa W g marr § @
W A oaEt Y g a8
F4, dfer A ghAa w1 AW AR AT
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g, o gaR #fvwe fafred #1 aW
T TAT §, 9 3% EY §, Ia*T %
FIAT GIT0 1 T QHoGTHo FT HOTA-
Y A g 5 g9 fefred
¥ 9| fAas &1 743 78 &, Q@ qqqT F
I gg At w0 37 e ?

U% WAAG @qeq : IF a1 FE

g

NG g www - F Ag 77 I
FFATE W § o arw 41, O AT9_
W 98 FEIT @ | AfFT g7 THg g
g 6 do FagT o AgE T AW
mfeat §t ¥ 7 Afeq g & 5 g
#1 gfar ag w60, A 53 F#1o9A
JERft 1w WY d & 1 "aw,
NARAIJFFIRA FgT 1 AW
& qar A & 7w v g fegam
F FAST @RI FY 39 ggETT § | W
a1 B dfvg fr o A9gE #
qATAT AL WAEE F AW 9§ AT
g1 oF AT @ a7 Wi fEaA 3
WA R | W @ oA R E
g fFax 9w 1 o @ fF W
T § TH qLE F AT SAT FOK
Y, @ & IF AT | WA FT
TH AFARES 9T WM IEAT 9T @
2

Wt @ A-fEY S T | g,
fey s o AT ag@ & 1 @R
ady oy § A Ay & frdre A A
o A8 gur | & sgar W g f
F T W< g€ & gEd a6faw
FT g8 g2 T @ g | dfew FargT
AT JEE F 17 Y gIT § qg Q0
i fF Ig afwdr &1 awE @O

JfeT = T aggT A A 99
FEA T@T | Ay gfEa i &
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[ 13w TEFT)
arg ¥ & sfearem @, ¥feT g
¥ qofers & ag e wg wwar §
f& ¥9 & ¥ ag wgex W= §, IO
qe g oar &g | ag fegram adc
FACGH ¥ A W ;war g
Fxafew o1 waae og § fr gw @y
uW ol wrEmfEr & #F & A4 93
W | AEATREN § e S
gOT ouw )

TS WS S99 9 OF 9979 5
AFTT FFF T 1 FN WRT § q4@I
fear a1 1 9@ qi= AYArE A S §
o AR o W el & s
1 A0 7 faw, 17 av 9w W oawy
g

g & wwE Ad §
fas = arr g fx fie=Y & a0T & fawr-
T am, #faae  fafaey, o aw
ATOAN FB 41T FEA g | TS ATAN
qge ¥ AENE #Y g 1 e
TR aa ag Ffaqe fafrer § ®R
TR a9 F 9T T e wRfAg)
¥y g ag AT weq, ag s
F A AWHT SR O T AT A
IF o FL, AT UM IR & &g fr
@ T & W qferw § W FY,
¥ qerd F A9 ¥ T ARATE 1+ A
yara g, N fam & K99 A v
Faar g 1 afgw faaa A Jaar
qrEt #Y oY Trs ATOEG ¥ ggETAr @,
a3 =g # 3am AR fed oo
gTEHY  wE egEET g

AT FT A IS T R
¥ aww ¥ 79 o B odw W oA
FF FzAT ST § 0 WA Wgq
TAfaat Y § 1 A Y F @Y SART
FiWT aT I A TS AT E ) 47,
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g ar ) ¥y ag Hgm A
s gfaa it ® frewT R
I EROTT T & ) AmEr A § )
W A ¥T WATT ST T CQ@IE
arz e fw #F sga @ e @,
afer avl §1 " § w7 TR @
g &, R ag fra & s wer
g 1 IT FTEETART FT T T 5 |
Ty foq ¥gET X F W A w5
3w ¥ Afgg | gEr & fav gz W
® Fa T ey | X mA qwan §
frfaidt Mo v ST AwOw
I I g, A ¥ Ao aw gy o
ITHT FF TEL THAT ARGATE | SO
& w92 & fog o ¥ mAam g, @Y
¥ 3 o g% 2]7 g g fx ag wed
a2 & fAag 9w § 1 SF oW oAww
I FT IEQ@ G & |

o fedeorsr & arv ¥ w9 &
TAER IR FETE 7 o q feweew
sifrm g oM aa g, RT fmm &
afer 4 o wfge a1 1 AW faw
A R g FfEw oww mm
qEa H § 1 &9 F9F & a7 W WY agy
TAFET A1 % ITAM T F a1,
W 9T & T a@ T W F7A 4, al
MAIAIT FXqr a1+ #feT W
fetaest F1 aga SFIg X W&+ ¥
T qraT F AW fa 2T § A |
FFd ¢ 7 g9 AT W & @A, a1 ;v
aa g ? W gae aAT A g, Al
I S 7 FW o AT g { Ay
waa &1 70 fwwr &0

wefes & a1 ¥ ¥ Samr A&@¥
FFM 1 o I FW AT F JAQ
g sefew W gRoEaEHe
¥ g QU AE AT AT | & gAvTIET
F @i H SR AL FE TR §—
ATAT FAA & | AfFT ATEET &F AR
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w9 g% & 39 st A, Afww e & o
%< qfeu, s Reasft qrde mar § 99§
wIazar g 1 O fE w F ;v
wgdr g ? =wm fafrer AwmEm
q7 § AT FT qIAT |V ¥ 99, AT A7
G 77 FAT , A ATEE AT F AU
FAXIImFT AT GA AT AT EW
ar &7, 958 ATY gAY i § Al
ST FAAT & S FT FqT A FIAT R )
¥ 97 19 ¥ sarer A 9T IR )
3F &, uF ¥ qx 97 o Hroey afw
S QFIA, WA FA T AHAT FI0ET
H T S W AW J o6 % o 29
g1 wrfgn ¥ &g A0 IIMT, TET WA
e g | 399 faam & A 82 §
¥ 3T ¥ T AT JIA QAT FT F7A
QT AT IIAT AT & A ) WY
F FgT A FHA FL FH FAT TG
feaEt # waz & oFgw SHY WWg
g A e F ST Fam T gE &
a9 fie /@ &1

q AT AT § HI FHA 0 omay
g% wfaw N T 4 § s o=
whragsgeEd Tmaq 777 g
g1 78 1 nEwA § A% Ry 7 fam,
WA I FIg AT Er & o
UF 19 32 ¥ qg FgAOT AT §, A
gy ¥y w7 f& #w aEw Hifsc
FATZ 6 & | FAZF F AT 9419 971 faq
& o qrgw vy &, Fg¥ § w0 N
2 % & viuw (arf) o wga & ag
Sy &, AfFw SE A gB gAT ] 99
¥ g e e | X =g 48 €@
WEWamm g | a0 fam ot
qwH Fg ¥ fF gw agr o 97 & &
F2l qr fF o9 48 GT, v IR
qret agr T g 1 &, 98 9EY SWHR
T oY f5 w9 AgE Ay AR
q e | wfET @ T Ao w8
g UF @ § g I w9 ¥ U
AFAE TV, BIF AN HR ATFACES

Address

# faq sm fear o & 1 agh "rgefe-
A A §FaL FAAS 7 AT Faar smar
g, & w1 {5 w9 warwr 354, &5 7w
g w7 %9 FOw #v fadr afaq
KR 1 A Arge Is5T §, FA AGH
IS, T qEA & WAL I | (AN
IE T H OAE N A § R
I dF9E FART T, ATFAMFEN,
gifzaidt, gfow ¥ a9 O @ § "<
W& F A A AR TE w4,
TH AT @A AGN FG | T qAFT
g AT AT FAAR FE AT AL G
F q17 I@TE F TF 37 HI AT 98
qifady swaa 58 F& Y AR qTge
A ITF ) A IE WA OF
qATE AT ARATE | TE FFAT FATYA,
arefEre /Y TO9 S w7 aWa
¢ AwA W@ @ F R g9 ¥
@, qg A Wi geir s a9 wh
2R 1w 9g 7 awa v § g2 awad
FATS FT § FAfAY ITH! THTT X
@I g fFT F w19 F¥ G g 4 FHC
FIFHTHC FT AT 39 Fak ¥ fd g,
7 W uF ¥ qoT T 41, 57 § agr wv
e fafaez< ar, & #n sredfma gmr
oifen &Y 39 I &9 U9 IRAY A
ot & faoe ag wdfar fzar ar,
7z fie oo ' o%y § & w1 ar
f& Y T & T E, A9 & adY
Ivqs T A § A g™ WA W
Aow T qaq% I faw awT o
7 fodt A7 & 39 F1 agfema & 4,
FUA I AL T A

& oF T AR T TRW %,
R ywEMITIE 189 IR
@ g wmAIwE fFag pE
@ o AR oEw QY T A w
qRAIT AT AY §I9 qgA & GO
1 UFqF FINEN BF BT FY
F &
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[st |et w@ swwm)

gImA]|MA A Faq @Y
R oF ¥ |1 F ag A, Agaay
T & Y[ F ARY, AARR A A A
q3 UM § T W F, 37 N IV
FEAT BRI | ATEL A N T &H
qnwtagafemmaf 3 | SN W
9 FT AT FAT IIAE | EW 2
F W wror gAY Efaga § gf & =g
SHENMagA § | T AW
avgen §, Tfes & AR g ArHfew
TEw & faa wrEz w Awy § ag I
NIz AFTaFTE) qger &
A, Fagar ada T IT &1 99
IF & FOT AN H 971 ) N IT IW
FsamEaamIE) FHEFE AN
¥ 37 § wue W ga §, Afwa g, fam
TaFfAugn A7 T 7 ag 33 A
TAAr AF ¥, AR ofed® AT ATG
FRNAFTAT Y FARR AT A F
fa3 g wzm f8 ag ¢fRa o1 F Far
43 T §—ag THI AT | IAF F
T FO4 /FT 7 37 @ g a—H
IT T AWM A ITAGN, TR H/Q
STzaTAT gFT A FA M3
1 a1 fF qm gferer A w FWH
i 7§ anT &, 7 @ §, wife” w9
& g ® o ? A FIA AT—
“grq af wma & faw B 937 IHT
F1g ¢} &, 9 T qT I A I FY
FT AN )" T NS AR AN AN &
¥, M w0 T ® fA@ J0gw, o@y arg
&Y & fr ford 7Y F131 ) wAET A
T TN FT 727 47 WY 4T IW F FHT
g1 fx s oy 3@ N adr a1 &
o9 F  FZ W FF 2AT IEAT §—
TERT Y "X FJET AT WY
gy v I H I RN, 100 AIA
0% T qE, 500 WA AT FE A,
N Hfqma g agear gy #7, WA,
TTHZ ALFHT ATEA F, WEAM R
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Ngfea g v w a@ N aws
& f& et W gx ndw ¥ fow #, g%
oa W) "7 F feqr &, g2 I a9r
THIAT ¥ fo®@ § s AW &z
gUI 8, X 30 B FA G AGIHT |

A gH OF WA F ¥ AT Q@
g ®E e af ¥, waw-wqn qrfzai
&, AT R F AT, AAT-HAT
feewt & a1 &, srzw FAav § M &
M E—m RN AT IAM ! Iq AT
W g7 ag X a1 fF @@ A ¥ fedow
Q wr &, & ghaw WAy B A
WY AR o W 2§, IR
#3Y #t fearge < fear 1 g gwIo
St @7 ®t fodatar Iy 7, FAAY G99
q FT qF1 €A 4, AfFT WA g
A aMIsqrarav@ g 1 s wresy
arg @Y ¢ 7 AW ¥ uF q¥ myrEdr F—

He is first among the equals not only
in the party but among all the parties
in this House and outside.

T I I qra fgd fxogw %
T FEAT F IR, fFwawa A
FAT JO A & AN § A1 Gy I AT
2, ®ates 2, gy 93w § a7 FTOER ,
TA AT T FY T JF 94 |

gy wwer ®1 fgma o F
g+ 3, AT@THT F F T FANT
F1 argve-s9 K1, 39 § I &7 WAT
ER | T AT AY F1 de AT @Y
@ T §, T AT T wAw & o
a1 a3 fF5 7 *1 w71 faemr aw
F1ferr ag G Tfga fr fraag aen
TRi ¥ 7 TR #) AT FT O WA
darwd, uF daregaa . f ¢ O
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1 word, forg ¥ 2w v 4 A, O
&Y JATHY & A AT A qw gwAT ¥
I JAEEEr a9 #Y fifew w6
q1 TF TET WEAT WAM—AY gAA
TEY YT, WA A v, 7o wY grm—
g 1T w19 "9 9 fam Fx @ F

T wekl & a9, afgc aw § 7
wiw ¥ g6 fowrd frard o 8, @A
Tegafa S 7 9 agdT s A A
T FaE Nz ImATE, I
W ¥ aaet gt &, IoiT & 9w 0
YA RN, W F fad ¥ I ) qurd
Al [T g A a@ geie @ fR o
@rsey 9 7T IT@ §, I A A9
IET o F W |

&t Qaara xyE aat (F1sTAT) ¢
guafa o, oeufa it & afegmor
F gaTT AN TE ¥ goda § &
@3 gAT § | ag gy &t aw ¢ fw
AT IHTT & AT F AT JAT JES
Y FOOTHT F HAWIL T TEEAT FIHT
gy @ @ awaT ¥
fea & faw ' fome! faeger wifowrar
FgT 91 g%t § 1 wrr & fwy 30 ast
# 9 geErd fvig a1 FEW Q9 9,
§ g s7ar & fau wfgas fag gn
& oY oY oY aore Trsgafa Y & wlwrgor
¥ a7 o oy @ @ 7 A-fafew
Tz FgATy &, o@a fadd) Foe
Fgey 9 AfeR T arT A I A
T § ag 75 sfw &, Sy wiet §

Address

g g, 97 & fag amr w2, fom
areYor @Y ¥ g USAw wig w+T
TGS T3 WY Ay 51 Whyww Jw ay
ST<T 1T & AfF 39 w7 ¥ fag a7
15 9fama & osw ww w1 @w fear
AT 9t | g3 9gAr aE g fraa
40 Sfaor® &7 TAGTT FHE F IT RN
¥ foe fear § ok ag oF agA €
AT 37 § | |@F g Ay
75 sfawa T ary Y &1 @@t
fasra g aifs iy a% a3 Iifaw
@ § R afchfer T & 1 ag o
gz § | & 37 & fau w0 s
g a0

fadrdY awr ¥ % aAY 7, ATAAT
gt & 3@ 9w & 7 frmr wk
At wTOg Fe § f AT awT
¥ ®r¢ qEr FI A IoAT § A wAT
Ffac e 1 wmI@mag &
qTAT THT § A N AFHE i 33
gaadr N mF A A E, A
FqgG AAT §, I A A H AT
# fao F1§ wsg F14 +q G W@ AfFT
T 3 G F A9 58 Q&)
(smagrr) ... HTF JAQAT G CF
T qo9U FTAW FEE AT G R
o wfaaer & S FT ZTAT N6 qEter
T W@ & S fF o F wiwoi
F 9T FFATE | HAW FITAT T A
X OF av W 7Y g § AR & WAty
A ag w7 @ & | freF 30 a8t F



347 Motion of Thanks

[ O ez aw)

ot oY Foe We § & o-feerd AR
R § WR IR WY U AR @G
2 ol sfama &7 F WTER 9 W9 T8
wex ® § fr sfear & wm @ W
wra & afr @ S e wgan
a1 “wié ow fr w2’ | 9§ TowT W
YT AT @ §

TS AT FFAT FFR IR, IS
o g F1 faard &% gfwsatm w1
wfus1e faer mar § safs feeey wT9Ta-
gTena foafa & omar & ot mfas
AT § T 4 WK FAS 12 FHA AT
fra 23 9 9w WY R 3@ feafa
TEE A /T 1 A 91 1 "I HISH
or% 59 faw 7€ § 1| 7 ey, SANEeA
AT foae A 59 & G §, 99 # At
gl FF X, I F FATA T74T FH
¥ qF@y ¥ FE 9urar g § 1 fa=ra
F mfwsafsg ) wvs xgmAar & 7€ g
WX § @I & § A § | qg T
AT §IFX § TTEAT § | WIS 1F-
qife1 @e" § AR ¥ F AT
Qe FT F FHAT I g@FR A fFa
2 ag WAy § 1 sy e fel R
wfuw 9 IO gaT o, @ 9]
FEY AGY ST qFAT AT W AG FTT FIIA
¥ fogw~ & far e F@@ S F
o= AW FY 7 F7 fzar @rar 9r)
185 safFai 1 gk for & w=e
FA & aga 3% F faar mar 91 WR
IR F1§ gAATE Y R 41 g
F§ SO A9 F 79 &
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Wt peR wA wgm (I9AA)
T TR B & FTU qg W 49T
@ gt A T @

aamfr wfwa ot S, W
T 9T W "7 T AT )

Wt Caam waw xqf : wfagw
& ATt qEEl ¥ Wit Aifa & I §
wTAT TR ) § gy § f fg=dr wmar
g9 W 9 AT A T 0 gR oA
it # J @ § f g G
¥ qrfagrie & 43 1 3T 79 a@
T AEA g § fE oagh o
FIX TKAAT 7EY , WAy K1 TS
T &1 I A F AT g TR
f& s @irgame &M o9dT wrar ¥
Trrafe fag sTaEd g 9= fEar )
THY T & "o do WA T IAA
faam oz ooft qEw s # fea
FT N9 1IN qreq fawar ar

17.00 hrs,

warfa wQRT SO g
I e F fat O

wit Traretrer waT At - S g, g
WA H wAR oA 97 |

wfre & xg @1 91 f5 wor
ATqATaT % Y g wfasafa w3 awd §
ag faer q@Q wrar & Y w3 aF )
waferq ag wed e g At st oy
YT FT FART FX G g7 I5T KIS
N wfveafea #T g § 1 @
g9 qg WY A€ f%"(rg’mq?ra'r



349 Motion of Thanks PHALGUNA 10, 1899 (SAKA) on President’s 350

¥ fau oF v 0= Ay =rfgw o
T 99 ) 0F qF § 9t 9% | ¥ gawar
g f& amer & sware 93 S gt amw
fmtor got, o€ v A¥fos €7 & gAY
gét 1 X ag waar § fF gw ma
W9 ¥ SSBT FTH FT GFd § AHA
@k ag & az ot ama g f5 gardy
o* fa% Fqoa g1 G638 war A Ay
Tifgq | @&IF wigr 4g g oAEAY 2
frasy wa7 @ A T qf
I JTF G9FT F g8 | 7E fame
# fert a8 Ve #iv argwEr war @)
T AW F SiGl /Y 9gT AT qFAT
® | WY qEFeg W) AITE agy gy
2, 78 519 & 1§ oy afaery AW
AT SR GH F AT F | q8F 9T 80
afama &7 [T ALY TRY, FAT 20
sfawa @rr & ST g/ 1 JfF gl
gH A TT & owgA FWT § ) ;®
®IEE A7 JRfole, T F A9
FEFG TN AT @ T AW F
fag o o=t qrrgy Wt FgT ST AEAT
2 1 27 fegfd & qeeg af@ds gmr
arfew 1+ 7% fag gf oo faardi
# qfeads FTAT 0 AR T AT
g f& T oEaT AT 9t &
I 92 &1 g1 a&dr § )

TF qq ATRCATEY F e §F A
FEAT AT | AR FIE AT FCHRTC ATY,
Tg ANFCATET qWIEAT % grar W@ay
2 T g wrEAr At g fF e
AV 9iY a9 & JIT GIF AW, X A
TE @ | Tg WIS W AT §EEey
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qerafy ot g€ & @ Wt gIE s
AR AN P T ) 27 ATHTd Wy
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feafy ot @ @ ol aAfa & Sfea
o9 sfaes & FE F71 /T 4w
S1aT @ 71X g F@A w1 AT A oar
fr ag g feomEw 2, 98 @
T 9O 99 @ & | safqw J&r
gt A &3 H a9 e AR
Fo faar amq | freet gER e W@
T AN ¥ @ @S FAET o
WA 92 § 1| T ART AT EFIT &
Hfagi s faadie 730 wa & | T@F
FE IGIgAW AT TN & | TW TE
N St 9 § 7 fawue da1 FE §
e forg g oIy § | QY Sawn
oy F s R s ag "7
qT gET 7 g qie, 3§ g fadaw
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@1 N wHE A aw ¥ g ok
it faoig fag o & ggee 9T fow
vo froig far oy & 99 aw @
forg smd

fammmgfrmgM =l g fr
yoaEE & faw ot ) Smme 2
feu ac 3, fomrey orwfaar w7 af
Iy WY |T 9 K awmar g fw
wfawar 3% sf=o Yy & of@ar &
W g1 3T e F ogfAad ww ¥
I ot wETatE #3 far e it
o qnNE F fear s gy
W AN T T I T & g5ar
M A d¥fex A=A 9T IATT AT
I Tifgy arfs s § anr dev
g AR T FT FH HI5G A {Y

Tga ¥ fawm § M F=FF AT
fe aidt & oefrai a & wv gu @
S Rl w1 &, vifaw oFsf
T, AT FT &1 T R OF W
O Y & 1 WA FIWOH @ga  an
G<T XY @A & 1 SHE aga § {wTAI
AU AWM AT E 139 a@*
1 faarr § IFF GIF QITHT " A
9T £qT AT Aifgy |

A9 I FT WIS & arr o,
frest §7FX F FAMI F AT
WY st ot gw faard & amer § AT
@ fair a1 wma feerd
qfaure agrr Y am@ 32 & faaw &
@ ¥ g 1 ¥ wmw oF AR
FTwH 1 guTa & wgan g o s
Y sFEATgE $Nfaad § 39 A fY
uw fafrag w17+ ¥ fov A0 T )
ST QAT FAC WX A 9 A
uF av I St Y T 8 Qe &
AT § 99 AT ¥ F41 F1 F, I
¥ =W o F) AT & AQ
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W FT6TT F 9 ¥ oF fafraw sfy
w3 & feww & now fruifer s faa
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AL 1 A F I Ay F g2 AR 9%
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AR & fauri 1 am #7 5H o
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ot ® w0 N faw w7 &

& 7z o FTAT 9vEaT § oo
g #T% 9T B B IuRr A fru
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IT A K weq § AT @) 1)
FFAEY WY 9T5H &1 FTFR T2 &7
q THR W qT SATIT FTAT Y qHAT
g 1 WO 997 97 §%a1 @ f¥ #97 ar
FTAATE F 79 AT @ § AW w1
qr & s fre gr @ #Y7 a1 SuTIT A%
T FEAT § AT FT AT FH | qX
T A guT frear § & 399 &9
gu sfgwifaY 3 i sgzar s
aifgd 1 37 F WA #5093 fag ok
aug fas ar &7 o3 fa@ =i #1 ¥
famr awar 8

;N & Fre@r forg sq17 T Fgi
qz AT S # fau A9 7 At
75 sfqua fead &4 a7, 9rfed o
25 sfame EFIFT awew SA% fan
fead &< @ et wfge 1 Qar fear
sre & st Fw 93 fa@, agg fad
#r " S |0 oagi § 39 F
Fm A §¥T | HTIHT AT 48 ¢
f FTC@ETT @Y1 WTaT E Y AR AN E
w1 A W wdeET
mife & wrar< o7 W w7 feay amar
1 T wTE v & il &Y w fear
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AT A Agt ¥ TG JFAT F FIH
fasr @3 Y7 FT7 WF g ERT 4
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uF WX ara wgA wwgar g i
BT ATTGT § FAAT, T, /AT, A0E,
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srar @ 1 Afew cad arasE o @
A ¥ 82 wfaaa Fra qqdT A FFTO
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THESA | G W AT Fifgd
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IM F BT AT FT AAT FT T4 F
1§ grfa 7€ gri A x99 39 a4
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¥R § fagre geEre # arws 1t
Afy & sk ag " gy A At
"q1q AT 7 fawra grigwor Famar
A @ g arfd WA JsW AT
it w1 agi 2 frar 9w o1 wR
T atg ¥ Nfe et a1 3w 787 g o
N da afvy qrat & wo gur & At
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Ay ag Ifew @ &, AR T A
# wfar faqt aF v af A
a1fgq |

5t gOR W7 wGAY - gutd of,
ury ety Y gamd, & Fwh age "
wawqT ATgAT § | °IF WO
TP g

MR. CHAIRMAN: There is no guo-
rum, Let the bell be rung

17.14 hrs.

{SHriI N. K. SHEJWALKAR in the Chair.]

MR. CHAIRMAN: Now there is
quorum.

SHRI R. VENKATARAMAN (Mad-
ras South): May I begin?

MR. CHAIRMAN: Yes, you may
please begin.

SHRI R. VENKATARAMAN: Mr.
Chairman, Sir, I did not intend to
speak on the language jssue in this
debate but, in view of what the pre-
vious speaker said, it would look
awkward if one who followed the
debate after him does not meet some
of the points which were raised by
the hon. Member. The hon'ble Mem-
ber used some words which are de-
rogatory to the section which sits on
this side of the House. If I heard
the translation right he said that
there are still people who are Lord
Macaulay’s slaves.

Sir, abuse is not the privilege of one
side.  Others can indulge in it and
the Opposition can indulge in it in a
much greater strength than the Gov-
ernment. Therefore, 1 do not propose
to indulge in recrimination, I do not
want to repeat the language used by
the other side.
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Sir, many of us on this side are very
keen that the national integrity should
be preserved and that the language
issue should not be an instrument
which threateng such integrity. In fact,
right from the days of Pandit Jawahar
Lal Nehru it has been repeated by
succssive Prime Ministerg that English
will continye to be used in Parilament
and in Government until the non-Hindj
speaking people agree to its substitu-
tion. If some of the Members of the
Janata party want to change this, they
are going behind the solemn assurance
given by successive Prime Ministers
and I am afraid, they are sowing the
seed of disruption.

Sir, you are aware that it is not
possible for all the fourteen lan~ages
to be used in Parliament. Orly this
afternoon one gentleman from Oriya
spoke and when he spoke in Oriya nore
of us could understand anything and
people requested him to speak either
in English or Hindi. Therefore, the
hon’ble Members sitting on the other
side—particularly those who run the
government have to exercise a little
restraint on themselves in the matter
of language fanaticism and accommo-
date the feelings of those whose mother
tongue is not Hindi. Sir, it is be-
cause of this attitude that a number
of amendments are being moved
through private Billg to the Constitu-
tion so that Panditji's assurances be in-

cluded as a part of the Constitution
itself. s

Sir, 1 will not waste more time on
this subject except to say that such
thoughtless speeches only irritate even
those who want to see that natioral
integrity is preserved and national
unity strengthened. 1 woud like to
this occasion to say that the Prime
Minister may call a meeting of al] the
leaders of the parties in Parliament
as wel]l as meet the Chief Ministers of
the States and try to arrive at a con-
sensus on thig language issue, It
seems to be necessary at this stage of
our political life because there is an
apprehension that the new party which
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has come to power some how wants to
force Hindi language on the people of
India.

SOME HON. MEMBERS: No no.

SHRI R. VENKATARAMAN: I know
it is not. I agree with you it is not
but you cannot wipe out the suspicion
so long as some of the words that are
used in Parliament so long as the atti-
tudes that are taken in Parliament
give rise to such a suspicion,

That is why I am making this veiry
humble suggestion that the Prime
Minister himself mus: evolve a na-
tiona} consensus on the language issue
and try to see that there is no further
bickering about language, no constant
irritation developg about language and
that we get on together.

ot gEw W wgFE o aamaf
wgrzg, ¥ wiowr sgFeqr ArEAT § |
g § worqfa A&F &

MR. CHAIRMAN: Let the quorum
bell be rung—Now, the quorum is

there. The hon, Member may conti-
nue.
SHRI R. VENKATARAMAN:Mr.

Chairman, Sir, there is one other mat-
ter in which I would like the national
consensus to be evolved ani thut is in
respect of our external relations. It
is not proper for a country to speak
with different voi¢es in respect of ex-
ternal relations. It does not enh®nce
the prestige anq it does not carry any
weight abroad. I am very happy, Sir,
that in the President’s address, it has
been mentioned and the hon. Minister
for External Affairs has often repeated
that the previous Government's policy
of non-alignment is being continued
without any change. It is therefore
necessary for us to see that we present
our point of view in the international
forum that we retain the continuity of
policy, particularly in respect of non-
alignment. Sir, non-alignment was
a gift which the great Pandit Jawahar
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lal Nehru gave to the world. Before
that, the concept in international re-
lations was only one of neutrality of
not interfering with anything that hap-
pens irrespective of the right and
wrong. It was Pandit Nehru who
gave g new concept in international
relaions wherein countries would not
join blocs of either side and judge
issues on merits and give support lo
the right cause. India’s prestige ever
since 19505 had been increasing in in-
ternational world mainly because of
this policy of non-alignment and «is-
criminating support to the right causes.
It is 3 very happy throught that we
are also strengthening our relation-
ship with neighbours. Ceremonial
visits between countries do help to
bring about better undeistanding and
create  better impression in each
other’s country. But my humble sug-
gestion is that ceremonial visits
should be followed up by a certain
amount of economic aid and assistance
to the developing countries around us.
India is no longer a mere developing
country it is in the state of interme-
diate development. It is now in a
position to offer technological assis-
tance to many of the developing count-
ries of west Asia and Africa. Tt 1s
abla to give scientific and technological
help and it is only by giving that kind
of help that we can strengthen our
relationship with other countries.

Years ago it had been suggested that
India should offer in the Economic and
Social Council and in the ECAFE, now
ESCAP India will undertake hydro-
electric potential survey of Indonesia
and offer technological assistance in
the matter of power distrihution in
West Asia and technical assistance in
the establishment of many industries
like paper, sugar, cement and so on
in the neighbouring countries and
Malaysia. The international patitern
of such gssistance is that India hears

the cost of the experts who are sent
to those countries and the local costs
are met by the host country to whom

the experts are sent. A larger mea-
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sure of this kind of aid should be
undertaken in the year ahead so that
we may not merely strengthen friendly
relation but also strengthen econoinic
ties, It is only by strengihening eco-
nomic ties that we will be able to ce-
ment the bond of friendship in a
stronger measure. The Reserve Bank
of India has bemoaned the continued
deficits that are run by the States. Qur
Finance Minister has also been comp-
laining bitterly about the states run-
ning in the red. I have some figures
that show that three years ago nine
states where in deficit, in the red; to-
day 14 states are in the red. The pre-
sent overall deficit of all the States is
Rs 325 crores. It is fashionable to cri-
ticise the states that they are unable
to contain their non plan expenditure
and that they are running into deficit.
But it does require careful examina-
tion to see what is8 the reason for the
deficits that the states incur. It we do
not go deep into the causes we will
never be able to solve the problem.

The more abuse of the States will
only bring in return abuse of the Cen-
tre from the States. In this connection
I would plead for greater devolution
of financial guthority and financial po-
wers to the Stales. If “you look at the
distribution of powers and functions
under the Constitution, you will find
that all those heads of expenditure
which are expanding and which are of
social gervice have been invested in the
States—Agriculture, Education, Health,
Police, Irrigation, Water Sapply, Trans-
port etc. If you look at the heads of
revenue that have been allotted to
them. you will see that they are all re-
ceding revenues, shrinking sources of
revenue—land revenue, which is going
down, and then agricultural income
tax which with the introduction of
agricultural land ceilings is at least
evaded excise duties which are sought
to be given up. The only thing which
is an elastic soruce of revenue to the
States is the Sales Tax, and that also

is sought to be taken awsy by the Cen-
tre from the States, The Constitution
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fully realised that there is an imbalan-
ce in the distribution of functions und
revenueg ang therefore, they provided
that certain taxes should be divisible—
such as income tax and excise. Now
clever Finance Ministers have really
subverted the Constitution....

s gew Ter v wefa f A
ATTRY 3TRETT qIRAT ¢ §IT § a9
TR

MR. CHAIRMAN: iet the quorum
bell be rung—Now there is quorum.
The hon Member may continue.

SHRI R. VENKATARAMAN: | was
saying that the Central Government—I
am not saying which Government,
there is no point in saying that your
Government did it or this Government
did it—whoever was in power at that
time, really distorted the Constitution
by transferring some of the rowers
which are really vesting in the States
to the Centre in a surreptitous nanner

Until 1959, income from companies
was included in income-tax and it was
divisible with the States. In 1959, by
a change in terminology—they called
it corporation tax—and appropriated
the entire money to the Centre, 1
was Minister in 5 State for 10 years
and I wanted to cry out. Now I have
got a chance fo cry out. The idea of
surcharge on income-tax is one which
is intended as a short-term measure
for two or three years. For 20 years
they have levied surcharge in income-
tax which is really a higher income-tax
and deprived the States of their share
because if {t were levied as larger in-
come-tax without being levied as a
surcharge, the total amount will be
divisible. But they introduced this
concept of surcharge on income-tax
and thereby deprived the States of
their share. Therefore, in these things
the Central Government has really
acted contarary to the spirit of the
Constitution.

The States were then asked at one
stage te surrender some of the items
of salev-tax to the Centre, promising
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they will levy an additional excise duty
and divide it among the States. Cn
that basis. the sales-tax on cloth,
textiles, sugar and tobacco were sur-
rendered by the States to the Centre
and additiona]l excise duty was levied,
which was divided among the States.
Bui clever Finance Ministers there-
after increased the basic excise duty
all the time appropriated the money
to the Centre, giving nothing to the
States. They have raised it times with-
out number and in the National Deve-
lopment Council a stage came when
they refused to even give thtese three
items for central taxation. My submis-
sion is, th Centre has deprived the
Stateg of the legitimate share of taxes
which even under this Constitution
they are entitled to and thereby made
them impecunious mendicants before
the Centre,

Then we came to the planning era.
Large sums of money were distributed
by the Planning Commission. There is
no provision in the Constitution for
distribution of this kind of assistance
except under article 282, which is a
miscellaneous provision intended as
miscellaneous distribution of grants.
Not having the power, the Centre dis-
tributed money through the Planning
Commission under article 282. The
result was, until the Gadgil formula
was accepted, i.e dividing the central
pool of assistance among the States
on certain basic principles—60 per cent
on population, 10 per cent on back-
wardness, 10 per cent on continuing
schemes, etc.—it was entirely within
the discretion of the Centre to allot
whatever plan funds they thought fit
to the States. Ig it any surprise to
you that the States have become men-
dicant, have become just importuning
beggars. have run into debts and they
are all in the red?

SHRI CHITTA BASU (Barasat): AS
the Department of the Home Ministry
in Delhi

SHRI R. VENKATARAMAN: Often
times I have heard it said in this
House that the Planning Commission
is a super Cabinet.
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SHRI CHITTA BASU: Very much.

SHRI R. VENKATARAMAN: [ will
explain it now. I was also a Member
of the Planning Commisgion. The
Planning Commission is only a whip-
ping boy of the Central Government.
The central Government acts; it deter-
mineg what is the assistance it will
render In respect of Plan every year.
The Planning Commission does not
raise resourtes. It has power to ask
for more, but not to decide that so
much should be given, Actually what-
ever money is given by the Central
Government ig distributed between the
State Plans and the Central Plan and
the Planning Commission cannot add
one pie to it. And whenever various
Ministries came and asked for money,
the Central Ministries were very clever
and they pointed the finger to the
Planning Commission saying that the
Planning Commission aliotted only so
much. Could the Planning Commis-
sion manufacture money? Has jt got
the control of the Nasik printing press
as the Central Government has? Has
the Planning Commission the authority
to say how much should be increased
for these varioug heads? It has only
the power to distribute what has been
given. Unless there is gruel in the pot
the ladle cannot deal it out to 5 large
number of people. Therefore, the real
position is, right again even n the mat-
ter of planning it is the Central Gov-
ernment which has this authority.

Sir, there is one other matter which
I want to refer on this occasion. In
respect of taxeg in which the States
are interested, under Article 274 the
Central Government before bringing
any Bill should obtain the sanction of
the President. It need not consult the
States. They can change or modify
those heads of taxes in which the
States are interested snd all that the
Constitution requires is that they
should get the sanction of the President
for introducing that Bill. The President
as you know, is nothing but the Central
Government, The President has to
act according to the advice of the Cabi-
net and therefore, it was the Cabinet
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which decided that the taxes which
affect the Stateg should be changed
or modified and then gave itself the
authority to the President. Thevefore,
this state of affairs cannot continue.
In fact, if this state of affairs continues
I am sorry, there will be a great up-
heaval in the country. It is all right
when only one Party ruled the Centre
and the States. For whatever diffie-
rences we had at that t'ine, we had to
go and talk to those people and mana-
ge. Today the same Party is not ruling
all over the country. The States will
raise objection at every stage and then
you will create bitterness. As a first
measure, § would suggest to the Gov-
ernment that they immediately take up
and appoint an Inter-State Council and
deal with all matters which under Ar-
ticle 263 they should deal in relalion to
the States. I do not want to read, but
I just want to mention that the Inter-
State Council should investigate and
discuss subjects in which some or all
of the States or the Union and one or
more of the States have common in-
terest. Today we are not discussing
anything with the States The National
Development Council in which I had
participated several times, is nothing
but gala-making. We meet there for
one or two days, we just hear some big
shots and each one displays his elo-
quence. We eat our lunch and go away.
We have never been able to make any
impact on the inter-State relationships.
Therefore, I want to mention that at
least as g first step, even if you say
that it will take time to consider the
question of re-aligning and re-arrang-
ing the heads of expenditure as well
as heads of revenue. at least as an
intrim measure you should take up
this question of establishing immedi-
ately the inter-State Council.

SHRI CHITTA BASU: Are you in
favour of re-structuring of the rela-
tions itself?

SHRI R. VENKATARAMAN: I am
all in favour. I am in favour of the
reconsideration of the whole thing.

To some of those who have not been
familiar with the political history of
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India, jt may look as if it is g st.ange
demand. On  the other hand, the
Motila] Nehru Committee which draft-
ed a Constitution for India in 1925-26—
it drafted a Dominion Constitution—
said that the powers must be vested in
the Slates—the Provinces at that time
—and the residuary power must rest
with the Provinces. In 1935 when the
Government of India Act was passed,
the entire nation, the Congress and the
Muslim League opposed it. They re-
jected it; and that was the reason why
Congress did not accept office in 1936
and 1937. The 1935 Act has been ad
item taken into the present Constitu-
tion.

1 will now give one more instance.
In 1942, when the Augus; resolution
was passed—I wani people to read it—
one of the paragraphs of the resolution
said that the Federation should be
formed of linguistic units, gand also that
residuary power should rest with the
States. Therefore, this idea that there
should be 3 re-arrangement in the mat-
ter of relationship between the Centre
and the States, is nothing new; and
nothing which is adumbrated by Mr.
Jyoti Bosu to-day. It has been with
the Congress and with nation right
from the beginning. Therefore 1 say
that the filnanclal relationship is so
wrong and bad, that unless we belimes
take care to set it right, there will be
an explosion. To us, not merely finan-
cial relations, but also political relatiorn
between the Centre and the States are
very important.

There is one more subject of equal
importance; and that is the question of
inter-State river disputes. These dis-
putes are pending with the Govemn-
ment of India for g very long time.
This is governed by Arlicle 262 of the
Constitution which says that Parlia-
ment may enact a legislation for the
purpose of cettling inter-State water
disputes and exclude the jurisdiction
of the Supreme Court thereon
Under Article 131 of the Constitutior
all disputes hetween the States can fre
taken to the Supreme Court. There-
fore a law passed under Article 262
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excludes the jurisdiction of the Sup-
reme Court in respect of an inter-
State water dispute. In 1956, Far-
liament passed a law called the “Inter-
State Water Disputes Act’, and
according to Section 4 of that A-t.
where a request under Section 3—i.e.
request for reference 2f & dispute to a
tribunal is received from the State Gov.
ernment in respect of any water dis-
pute and (mark the words) the Central
Government is of the opinion that the
water dispute cannot be settled by
negotiations, it can refer the matter to
a tribunal. For years and years there
were a number of dispute—I have put
a question, I will get an answer some
time and they have been pending for
a number of years, Government of
India have not been able to find time
to say that they cannot be settled.
Decades have passed. They have not
sajd it. They have said that nego'ia-
tion will go on..You can make the Sup-
reme Court the competent authority
and give it jurisdiction to hear dis-
putes in respect of inter-Slate ~aters.
Alternatively, we can go back tn the
1935 Act. Under the Government of
India Act. 1935, whenever a Jdispute
was raised, the Governor-General was
obliged—it was obligatory for him—to
refer the dispute to a commission.
When the Commission reports. the
Government of India, that is 1o
say, the Governor-General can de-
cide to accept or not to accept
it: but it was obligatory on his part
to refer it to the commission Now
under the prefent dispensation of
the Inter-State Water Disputes Act,
the Government of India is under
no obligation to refer these inter-
State water disputes ‘o any tribunal
Therefore, many disoutes are  still
pending They have never found a
solution. Either they must invest the
jurisdiction with the Supreme Court.
or go to the other alternative of the
1935 Act under which thev have to -e-
fer the matter to a Commission. vast-
ing with them the right to accept or
hot to accept its findings.

In this connection. I will mention
one episode which occurred bofer in-
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dependance. There was a dispute
between the then Madras Presideucy
and the State of Travancore-Cohin in
respect of the sharing of the Periyar
waters. There was an agreement for
999 years for the use of ihe Periyar
waters by the Madras State for liriga-
tion purposes. Later on, the Madras
Government wanted to use this water
for the purpose of generating .clectri-
city also The Travancore-Cochin
Government objected to it on the
ground that it is an additional use for
which some payment has to be made.
The matter went in for grbitration. The
arbitrator decided that since the origi-
nal agreement envisaged uce of water
only for agricultural purposes if it is
being used for some other purposs,
some compensation has to be paid. So,
that dispute was rseitled and therc was
harmonious relationship between those
two States. Jf it had not been setlled,
there would have been bitter yuarrel
not only then but for enerations to
come. Therefore, it is necessary tiat
we must settle the inter-State wa:er
disputes as quickly as possible. Either
you rthould give jurisdiction to the
Supereme Court or decide it yourself,
as was done under the 1935 Act.

DR. B. N. SINGH (Hazaribagh): Mr.
Chairman Sir, I rise to support {he Mo-
lion of Thanks to the President for his
address to both Houses of Parliament.

It must be admitted by even the
worst critics of the Government that
the Janata Party lost no lime after
being voted to power to restore the
charished privileges and rights of the
people, which were taken away from
them on the pretext of enforcing disci-
pline by the India Government. The
people have got back their fundamen-
tal rights. The sacred right to life,
which has been guranteed in the Cons-
titution, has been restored to them.
Parliament has also removed the seveTe
limitationg and impediments olaced in
the functioning of the judiciary. The
press, which is supposed to function as
the watchdog of the liberty of the indi-
vidua] and the well-being of the com-
munily, had lost its purpose during the
Indira regime, as many shackles
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were placed on its functioning. It was
functioning as if it was the echo of the
Indira Government, trying to voice to
the people all the false claims of the
then Government. It goes to the cre-
dit of the Janata Party that it lost no
time in making the press free, and also
in taking the initiative in removing all
obstacles in the way of the free func-
tioning of the news agencies. Every-
one is rightly proud that democracy,
civil rights, freedom of speech, {reedom
of the press and the functioning of the
judiciary have been restored. Dicta-
torship has been buried and democracy
reborn. It must be admitted that all
this was achieved by the Janata Gov-
ernment in record time and in fulfil-
ment of the great promise made to

the people of India in the Janata Party
election manifesto.

So. far so good. bu{ there is one dis-
turbing factor which 1 would like to
bring to the notice of the Government.
To my dismay I find that there has
been a shift in the original thinking,
Originally we were very clear that
there should be no MISA, that preven-
tive detention ghould not be there and
that the Forty-second Amendment of
the Constitution should be rescinded.
The party election manifesto has un-
equivocally condemned all these Act.
I quote from the manifesto : —

“It is a betrayal of the testament
of faith that the founding fvthers
bequeathed to the people and it sub-
verts the basic structure of tha 1950
Constitution... It is the culmination

of a conspiracy to devalue demo-
cracy.”

It is becoming evident that the Gov-
ernment ig having a fresh look in the
matter, and according to the Law
Minister there now seems to be a pre-
ference to a selective approach to
changes. Thus giving qualified res-
pectability to the unmitigated evils of
the Indira Government. There is a
proposa] to maintain the MISA in its
diluted form. In my opinion, preven-
tive detention under any name is an
evil in al] situations and at all times
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[Dr. B. N. Singh].
and must be removed. Under no vir-
cumstances would 1 like that the
electorate should have the feeling
that this is a case of power changing
perspective or of a delayed expression
or acceptance of a known situation.
Therefore, in consonance “with the
political charter given to us, MISA
and all preventive detention measures
should be repeated and the Forty-
second Amendment must be rescinded.

If, however, it is now realised that
the country cannot do without preven-
tive detention, then it must be admit-
ted to the people that our election
manifesto was a mistake, and we must
give convincing argumentg to the peo-
ple before we try to bring any such
legislation before this House. As it is,
emotions are running high on account
of the mini MISA introduced in
Madhya Pradesh and the maxi MISA
in Jammu and Kashmir,
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MR. CHAIRMAN: He may continue
the next day.

17.59} hrs.

BUSINESS ADVISORY COMMITTEE
TWELFTH REPORT

SHRI DIGVIJOY NARAIN SINGH
(Vaishali): I beg to present the Twelfth
Report of the Business Advisory Com-
mittee.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clo:k on Thursday,
March 2, 1978/Phalguna 11, 1899
(Saka)





